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LOK SABHA DEBATES

LOK SABHA

Thursday, March 20, 1969/Phalguna
26, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Primary Agricultural Societics

.‘.
*601. SHRI HIMATSINGKA :
SHRI A, SREEDHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE bc pleascd to state :

(a) whether it is a fact that there has
been a rise in the working capital of pri-
mary agricultural societies, lhe percentage
of deposits to the working capital continued
to be low and the number of primary farm
credit societics declined since 1965-66;

(b) if so, to what extent;

(c) what are thc reasons for the low per-
centage of deposits in the working capital
and the reduction in the number of primary
farm credit socicties; and

(d) what efforts are being made in the
light of these studics to promote farm cre-
dit socicties to ensure that the services of

2

THE MINISTER OF STATE IN THEB
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S.GURUPADA-
SWAMI) : (a) to (d. A statcment is laid
on the Tablc of the Sabha.

Statement
(a) Yecs, Sir.

(b) The relevant data for the years
1964-65 to 1966-67 are given below :

Yecar No. of working Deposits Deposits
primary Capital (Rs. as % of
agricul- (Rs. crores) working
tural crores) capital
credit
socic-
ties.

1964-65 201,046 486.67 32.58 6.7

1965-66 191,904 546.56 34.49 6.3

1966-67 178,735 625.20 39.09 6.3

The data for 1967-68 arec not yet avale
lable.

(c) The low percentage of deposits to
working capital in case of primary, Credit
Societies is due to the limited progress made
by the primary credit societics in mobilising
deposits. Tho structural weakness of the
primary credit societics and competition
from small savings and other agencies for
the available savings in the rural arcas are
some of the important rcasons for the low
level of the deposits in the primary agri-
cultural credit societics.

The reduction in the number of primary
credit has been brought about by

such are available to the

in the remotest corners of the country ?

the implementation of the programme of
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re-organisation and revitalisation with a
view to crcate a strong and viable credit
structurc at the primary level through amal-
gamation and/or liquidation of weak and
dormant units.

(d) The State Governments have been
advised to take steps for the early comple-
tion of the re-organisation programme and
to expand the mcmbership and business
turnover of the societies in a systematic
manner.

SHRIT HIMATSINGKA : From the statc-
ment it appears that the number of societies
is going down. Therc are about 5,70,000
villages in the country, and we have had
three Five Year Plans during thc last 22
years, May I know what steps arc being
taken to increase thc numbcer of credit
societics and banking facilitics so that morc
‘deposits may come and may be utilised for
bettering thc condition of the pcople ?

SHRI M. S. GURUPADASWAMY: The
reduction in the number of primary credit
societies is being done as part of a delibe-
rate policy pursucd by the Centre and the
Statc Governments, and its  purpose is to
weed out weak and dormant socicties and
to promote viable societics in place of weak
and dormant socictics, and by the end of
the Fourth Plan, we hope to cover about
60 per cent of the agricultural population.

SHRI HIMATSINGKA : There is a
welcome diversion of more income into the
villages. Do Government propose to offer
afy incentive so that morc money may be
deposited with the credit socicties and more
banking facilitics may bc provided so that
the villages could takc advantage of these
institutions ?

SHRI M. S. GURUPADASWAMY :
There are certain basic weaknesses in the
number of primary societies. They are
structural. Their capacity is limited because
the area of operations is limited. We
want to encourage the societies to stren-
gthen their orpanisation and we are  giving
managerial subsidy and we arc also helping
them to mobilise resources from more and
more sharchelders.

“SHRI A. SREEDHARAN ; Of coyrse,
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some attempts are being made to put our
co-operative movement on a sounder footing.
But the immensity of the problem is such
that it docs not even touch the fringe of
the problem. One of the main difficulties
experienced by the cultivators in utilising thé
aid given by thesc sccieties is because of
the high rate of intercst levied by the socie-
ties, which varies from about 9} per cent to
10 per cent. In the scheme of rcorganisation,
I would like to know whether Government
have received any suggestion from any
Statc that the percentage of interest should
be scaled down or whether any  State Gov-
crnment has put forward any proposal in
this regard and if so, the rcaction of the
Central Government thercto.

SHRI M. S. GURUPADASWAMY :
The main question refers to the percentage
of deposit to the working capital and also
the reduction in the number of  socicties.
If you permit me, I am prepared to ans-
wer that question, but that docs not relate
to the main quecstion.

SHRI A. SREEDHARAN :
stion ariscs out of part (d) of
question which reads thus :

My ques-
the main

“‘what cfforts arc being madc in the
light of these studies to promote
farm credit socictics to  cnsurc that
the services of such socictics are
available to the pcasants in the re-
motest corners of the country 1

SHRI M. S. GURUPADASWAMY :
1 have already stated that our effort is to
take the societies to every village. By the
end of the Fourth Plan we hope to cover
nearly 60 per cent of the agricultural popu-
lation. Thc main purpose of reducing the
primary co-operative socictics is to stren-
gthen the structure and their viability of
operation. Itis very difficult indced to
cover the entire population by the end of
the Fourth Plan.

SHRI A. SREEDHARAN : My ques-
tion was this. These socictics arc not fully
useful to the peasants because of the high
rate of intcrest. So, my qucstion arises
from part (d) of the main question, and 1
would like to know whether Government
have scaled down the ratc of interest which
varies from 9 to 10 per cent. Let the hon,



5 Oral Answers

Minister give a straight answer to this, either
‘Yes’ or ‘No’.

SHRI M. S. GURUPADASWAMY :
This issuc has becen debated for a long
time, and we have tried our best to reduce
the rate of interest. Recently, the Reserve
Bank of India has also reduced the rate of
interest from 4 to 3 per cent, and beyond
that I cannot assure of thc hon. Mcmber of
further reduction.

st o= fag @ 7o W mElRw Ay
a1qA § fF 37 oitFeaRa demda &
5 fase g agr  famgy a @ & R
FUF AW & ) awz o AmEdy
F TS 79T g1 @ & R S 8
qEaT 92 @Y ?

SHRI M. S. GURUPADASWAMY :
There may be misappropriation or practice
of other forms of corruption.  But these
societics are governcd by the co-operative
law, and the machincry of the State Gover-
oment has got to opcrate.

SHRI E. K. NAYANAR
knows that our poor agriculturists in  India
are indebted to the tunc of about
Rs. 3000 crores to moncylenders and bznks.
The Reserve Bank provides credit at the
low rate of interest of 4 per cent in arcas
of intensive agricultural devclopment, but
this goes up to the high rate of 9 per cent
when it rcaches the ryot. This wide-range
margin of 5 per cent is apportioncd at three
intermediary levels, namely the State co-
operative bank, the district bank, and the
service co operative socicties. The margin
of interest apportioned at the higher lcvel
is too high to be justified. Unless and un-
til commercial banks are made to organise,
a croploan system and reduce thc interest,
the co-operative credit system will be in-
effective as for as the cultivator class is
concerned. May I know whether Govern-
ment will consider this issue ? If co-oncra-
tive credit is to benefit the poor ryots, the
procedurc far issuing credit has to be sim-
plified and the cultivator should bc able to
got the credit permissible to him by simply
producing a credit card to the co-operative
gociety. This proposal has been suggested

Everybody
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in the Fourth Five Ycar Plan of Kerala
Statc by the Kerala planning body. May I
know whether  Government  will  consider
this issuc or not ?

SHRI M. S. GURUPADASWAMY :
The hon. Mcmber has raiscd many issues.

SHRI E. K. NAYANAR : I have raised
only two issucs.

SHRI M. S. GURUPADASWAMY :
I am awarc of what issucs he has raised,
and 1 am trying to reply to  his qucstion.
We have circulated to the Statc Govern-
ment that the procedures of these socicties
have got to be simplificd so that the pcople
may get the required credit in - time and in
adcquate quantity.  This is being done.

About the ratc of intercest that is being
charged as 1 said carlier, wc have asked
the State Government to pass on the con-
cession given by the Rescrve Bank to the
ultimate borrower. The Rescrve Bank has
agreed to reduce this concessional rate from
4 to 3 per cent.  As regards the threo-tier
structure which is taking away much of the
margin. this has been debated for ycars,
and we have dccided that the three-tier
system is the best for the present, and till
it is reviewed again it will stand, and till it
stands cach ticr will have to take a certain
percentage of the margin.

SHRI E. K. NAYANAR : But the poor
agriculturists arc unablc to get credit.

MR. SPEAKER : Lct there be no dis-
cussion now  This is Question Hour,

st aiq TR wfgra : @ Aot 7
mar A d fr gafy faq &5 3
YT 3T 4 qwiz & fagr @, dieT g
¥ ferfrae A-matfer d% fegral ¥ 10
qudez Tg €2 IRA F7F § 7 447 9g Ay
g (& v migrafeq) Y wasaTT ®1 Q%
wTem ag Y ¢ fw far fegqray & qrey qfw
UFE ¥ FW WA 8, IE FA T¥ w7 0
srra 2 9 = g7 wfw § e
@ 719 q93 & am qufy wfiT aft
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0N &, AfwT wrrw qur eani awfa
O gu Y o smeed s # ad
forar s §; afz i, Y ;w1 TR W
TR ¥ WY www wory o @ ?

SHRI M. S. GURUPADASWAMY :
Various steps are being taken to streng-
then and broaden the base of co-opera-
tives at the village level. So far as vul-
nerable scctions of people in the villages
are concerned, I have already said that
we have evolved a scheme by which we
have said that people should get loans on
the basis of production, not on the basis
of land. We have changed the very system.
It takes time to cover the cntire arca and
to apply the system over a wide arca 1
think by the end of the Fourth Plan period
it will be covered.

ot qorarw fag : FT @TER ag q@AT
adft § f5 o @ AR w4
T AET g7 OF FIEF A WA
& fog srearf #7ar & Y SR wad g
oy § o ¥ @ g aF N W
R N oy A fAemr oA @
e @ fF ag maar @ ST fear
T g ?amr R fafoiere qdw
gl & a%ar fF ag wod s ) fagar
w1 ¥ H fgmar wx v wfew ey
® frwan $THW qgA HT AR 7 qEN
ooy Y EIEEI ¥ S 24 9w ¥ wq X
B ¥ urw ar 24 aF F A wmw G
L& O o

SHRI M. S. GURUPADASWAMY :
I agree that the procedure should be shor-
tened. We have circulated our views to
State Governments that the procedures
have got to be looked into and, as far as
possible, abridged.

ot g2 fag @ weger oY, ¥ WY
€ W qud e § S 6wk g
- X quT | IR &7 T FOS A
wafeqy d% miN ¥ 9§ w0 I
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w1 aww gré W grewe q¥ fawar @
TR fFam Sa JaT § wifs e
W ¥ fee Aamdw ¥ fawfer &
weal ¥ fgear grar &, st
feear @ @, e oY agg [ F W@
I B faear 1 § e 1 am
| 1 dfaer 5T g fF 9w fe el
¥ smafUas 49 g1f 3T A6 TRWE W
Tt 37 & AT et wAT 23X &, TR A
g¢ 48 WY uiiFeaRa Fgmfes /-
#ra & foreg wraadiz & framl & fag 3
fear a1, 7Y sifag T3y ¥ fao T
framT #Y ged g% 9T Fi framy F fag
mamrEfeM F s 17 § A HoeA
s fAra@EeaT @ e ?

SHRI M.S. GURUPADASWAMY :
I do not rcally appreciate the question be-
cause commercial banks give loans to affluc-
nt farmers and there is no agency to look
after the vulncrable scctions in rural areas.
Co-operative socictics are the only agency
in the rural sccter to cater for the lowest
and the poorests in villages. I do not agree
that commercial banks can biing about a
revolution. They arc weclconic there; we
are welcoming them. But I only say that
the co-operative socictics arc doing their
best to mect the requirements of the poorer
sections. Kceping that in view, we have
suggested to State Governments that in
furture therc has got to be cmphasis on this
and the poorer peoplc should have more
and more loans.

wu aqr wfe w (s ot
aR) : v FEinga dag wfr & qr &
AT AY AT ZH TAOT FE@T § W AT
o waer @ & & urw aF gawr efe-
wr fad IO FY AXE 8T, WHD B
e qr gfe A w1 T3 § Y sawr A EW
v 31 &1 AfFT ara w0 Hemd-
fea %1 Y g7 W@ war1 AT Efa &
wrry ¥ % fee AR wew I wT AUA-
qTa® I $TA & | a7 ana A wg R
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fo oot a% oY gk frem @ & T
wt a3 ¥ wgaw qfufaal & wveaw ¥
ot it gram & af § g feaml &
ag 99 &7 & g ag g ok § WK
@ fau gzegaq F fradr R g,
Ao ¥ _am § f§F W
AT A F A aEwr W W, 8@
frari #1387 A A g N @
arfors feafa dar & awar § 1 gafag
oI FAIIN g9 AEe qX TR A QT
Pimwgaag s 5 gr feaml ®
fag smar g Y ggwg 37 7 FW A&
T 1 aggferfa SiF @ IAE 1 W-
feogrzamaa i an g f& # @@
wawm @Y fyaq gq e frami &1 A
QO AT AT A @g w1 gfagrg’ I9-
qeq FU |F | Az Y wewg § fE W
FTRimqT $39 753 dar4 9T Fq H @
¥ o1 qr4 ar a3 f&q1aY 1 &9 q¥ FA-
faas ds & @ 7@ AT Fraadfea
% fsz gradtzgaa & ot g war & ag
BiE fHqrat w1 I3gAs7 g

Y AIH GLAAA . AqET g @)
n€ T § w19 I 177 A1 IqF fAQ
FTGFCWE !

Y AT UH ;. FIQ 2, TET R
AR s g g Ay gwr & f%
T a% Y Frafnas 739 e N T
2@y 74l &, w19 3y A € F § 4y,
FE A M FL @R E | Afew faaw
QT AT ST AN FT W E 1| qG TG
A IMI § AR gH A IEA §

ot I LA w2 A T8 TG
L

oY At ar ;T v W L, ag
N A § Ale7 ag waw § fw
faaem gun § g ot i gt &
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oF &y 9 g ifg G & fag
w1 @ § fored g2 femrl & fag wmw-
&TE T ¥ §g $17 $T EE | SW9-
W & &Y gafaat § 3g w19 A AR
ol g oAy § 1 San faw T
Frd § ey @Y 1t & dfew
7g WY 9@ & f fwam srrew vk 3w
qT 94 At st @ufaar § 3T g fear
T gwar § |

SHRI LOBO PRABHU : There can be
no two opinions that co-operative credit
is vital for our agricultural economy be-
cause thc only alternative credit is that
of the indigenous money-lenders or friends
and rclations where the rate of interest
ranges from 25% and above. Nonetheless
the co-operative has so far covered only
15% of the debt in the agricultural sector.

Secondly co-operatives, as the Mini-
ster just now mentioned, have covered
agricultural ficld only by 3% of its ope-
rations in rcspect of the small cultivators,
that is, anyon: whosc asscts arc below
Rs. 1000. Even this 3% which is covered
is not in a very satisfactory condition. It
is found that 75% of the co-operative so-
cietics go into liquidation,

MR, SPEAKER: You are teaching him,
you are not asking the question.

SHRI LABO PRABHU : It is neces
ssary to identify the reasons for it. Many
have been suggested. There is one reason
on which I would like to draw the atten-
tion of the hon. Minister and the Planning
Commission. It is this. There is a lack
of security as far as the small tenant is
concerned. Hc borrows recklessly and
does not care to repay the amount. Would
the Government consider giviog security
to the small tenant by making his tena-
ncy rights alienable and as a security for
the loan ?

SHRI M. S. GURUPADASWAMY :
That does not arisc out of this question.

MR. SPEAKER : The hon. Member
makes 8 spoech in the name of suppleme-
otary. -
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SHRI M. S. GURUPADASWAMY : So
far as financial assistance is concerncd,
we have already made arrangements. Even
the tenants are entitled for co-operative
credit.

Y TP AR WA : FAT TG GEY
2 fr fagre woa & avarefzal &% g=ar
At 9 £ fF wEAE-ay qaE
oY Fgi agd FT §OAT H §, 9T wzemE
1T IO & gg AAY Y W AGY qr
g §? afgel, @ @ fam o @
ST A @E Y

SHRI M. S. GURUPADASWAMY :
1t docs not cover the money-lenders.  May
I assurc the hon. Mcmber that we would
like to establish as many viable farm credit
societics as possible in the Fourth Plan.
With that in view we have said that by the
end of the Fourth Plan there sholud be 1.2
lakhs viablc and potentially viable societics.
They will cover 697, of the villages. T say
that the problem is acute and we make
our best cfforts.

Dr. RANEN SEN : During the discu-
ssion on the Bill on social control of
banking it was statcd by the Government
and it is also provided in
Act that morc and more commercial banks
would go towards helping the agriculturist,
May I know aficr this Banking Act has
been passcd, how far thc commcrcial
banks have gonc into thc agricultural
sector and if they have not gone into the
agricultural scctor, what  steps the Govern-
ment are taking to sce that commercial
banks enter the agricultural scctor ?

SHRI M. S. GURUPADASWAMY :
This docs not rclate to this aspect at all.
The commercial banks are coming to help
the agriculturists. I think the hon. Mem-
bers are aware of that.

One Union In Onc . Industry

*602. SHRI S. M. BANERIJEE : Will
the Minister of LABOUR AND REHA-
.BILIFATION bec plcased 1o state :

(;) whether it has been decided to
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have onc union in one industry in all the
public scctor units;

(b) if not, whether this has not been
agreed to by the Department of Labour
and Employment; and

(c) if so, the reasons for the samc and
further steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (c). Cecrtain
proposals regarding recognition of Tradc
Unions arc under consideration. Govern-
mcent however, do not propose undertaking
any lcgislation on the subject until they
have reccived and considered the recom-
mendations of the National Commission
on Labour.

SHRI S. M. BANERIJEE : Isit a fact
that an cx-Cabinet Minister Dr. Chenna
Reddy and Mr. F. A. Ahmed. represen-
ting two big ministrics—-Industrial IDevclop-
ment and Steel and Mines-recomniended
to the Labour Ministry that there should
be onc representative union in onc indu.
stry if there was to be industrial pcace
and that it might be decided through
ballot ? What arc the specific objec-
tions to this proposal that it should be
decided by sccret ballot ? Is it duc to
INTUC’s reluctance becausc of their
wcakness ? .

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : It
is a fact that Dr. Chenna Reddy had con-
vened a meeting of the various trade
union representatives in the steel industry
and certain suggestions were made on the
question of rccognition and as my collc-
aguc said they are under consideration.
Should it be onc union in one industry ?
If so, what should be the procedure of
recognition--secret ballot or verification ?
All these questions are considered by the
Labour Commission.

SHRI S. M. BANERJEE : Do the Go-
vernment agree that multiplicity of ur:ions
in the public scctor is one of the causcs
of industrial unrest duc to trade union
rivairy ? If so, are they seriously consi-
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dering to havc one union in one industry at
least in the public sector ?

SHRI HATHI : In fact I have said
myself on more than one occasion that
one of the major causes of industrial
unrest is the multiplicity of unions and
for that purpose we have evolved a code
which had not yet been given statutory
recognition. It appears that it has to be
reviewed.

SHRI K. M. KOUSHIK : It is not
possible to negotiate about representations
or allegations made by workers if there
are several unions or to arrive at any
binding agrecment. Will the Labour Mini-
stry accept the recommendations made by
the other Ministries in this regard and see
that only onc union is recogniscd for an
industry so that it may be possible for
the employers and the cmployees to enter
into binding agrecments?

SHRI HATHI: As | said, that there
should be onc rccognised union for the
purpose of collective bargaining is in the
code of discipline but that is not given
statutory recognition  Waat should be the
basis of thc recognition-strength of mem-
bership or whether it should be verification
or secrct ballot-has bean discussed. There
is sharp difference of opinion, that matter
is being cxamined by the Labour Commi-
ssion. I said on the floor of the Housc
that we shall bring lcgislation after its
report is received. -

SHRIMAT! SAVITRI SHYAM : s it
a fact that multiplicity of tradc unions is
causing great harm to productivity and is
also responsible’ for loss of production ?
Why arc the Governinent  not implementing
the principle of one union for one industry,
not merely in the public sector but in the
private sector also ?

SHRI HATHI : That has been ans-
wered.

SHRI SURENI'RANATH DWIVEDY :
Can the Minister te!l us when the Labour
Commission is likely to submit its rcport
since it seems to be an indefinite pcriod ?
1t is also acceptcd that th: prcsent system
of verification for recognising the unions
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is not satisfactory. Till the report is
received, are the Government considering
any other method for recognition of the
unions ?

SHRI HATHI : The Labour Commi-
ssion is likely to give its report, as I
understand, by May. This method of veii-
fication has been accepted by all parties,
but there has bcen a complaint that this
verification does not work satisfactorily.
Whether it should be by a secret ballot
or whether it should be something on the
basis of the Bill which Shri Madhu Limaye
has brought,—these are matters which are
being considered.

WMt gg'wa sae gy dar mr g
fs ux gfras & sgd NE awwlar
frgr aY @ FAEl ¥ geI@d gaEd @
7Y qry fr (&3 94t femre Y 8} aqr
FT HGH I J0qr 747 | gafeq q&
gfrae § & w0 A FFer g g
eargT ¥ ¥ @ T mar g
qEY TE WG OF GERAF grrfhad
#ifaw fs oF gfaa &1 51 g kT-
Srema § M g0 gfvaT &1 49 q@=
R &, @ W9 51 qW@sT ey
gfrga # wraar &3 § @ fo 49 a<-
ez aret gfaaw #1 wieam @ wff
AT & WX 98 AN @Y mar g, @
F4T 197 T8 17 9 A eqnq fgar g ?

Y gt : g qggEl 9% e faar
™ 2 W 3T AT A WY @ e fE
FE 51 q@E g W) A 49 q@w
g afer Ak A gF aQwT QY s
ATAT &Y 1T

) sireey Maw ;. weger AEIET, AAY
#grea X qarar & ag wwaT M9 g
& fasrae &, g wigar g fe e
o FAEg AW weA o w9k -
ugR §g WA & aTAd weqa fea g ?
gz fem g @Y @ fagra w1 ad gq
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AN 5 oF g F uw gfmw
aifge, few oo g f5 g@F S9Fn A

was g § Far TEwr aragrforar

R fagra o« far F@ gu 9@ =W
TN & gr e g faE ar gee
faa & ? afz gr, v aar ?

ot gt : S g, gae faar g

We have already said that this question
of multiplicity of unions is onc of the causcs
of labour unrest. Therefore, under the
code of discipline, we have recognised that
there should be onc union for the purpose
of collective bargaining.

SHRI RANGA :
industry.

Not for the whole

SHRI HATHI : For the Plan. Wc¢ have
said so. Whather the other mcthod should
be there or not, wc have given our view.
That is for the Commission to accept.

SHRI SHRI CHAND GOYAL : What
arc thosc views ? Let us know.

SHRI HATHI : 1 have already said .

SHRI R. D. BHANDARE : In vicw of
the fact that there have been many diffi-
culties in the mcthod of recognition and
verification, docs the Government think
that the time is ripc to implement this
principle-it may havc been accepted by
some of the Ministrics--of onc union in one
trade ? Is the time ripe for it ?

SHRI HATHI : One union in one trade,
one establishment, in one Plan. That is
already recognised. But the question is,
what should be the basis of the recogni-
tion.

SHRI R.D. BHANDARE : I am asking
whether the time is ripe.

MR. SPEAKER : Order, Order.
Fernandes.

Wt A A meIT wRET,
ol wEew wagR gfe & e &

Shri
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I W gu Ay € f& Awww A
i sad AR K ar Q@ §1 9
ATGAT FT-977 §, g0 oA & f6 "o
e Efo Fo Wro ¥ 70 fagra A AW
% faw dax A & fr agaa & e )
ST F qTAT & FOA | TAY HET LW
Ft dfag a@R Y N FA A fF
HF T §9T F gTU gl F qTHAT QA
srd,9ad faQe & &gt #¥ mrdo e o
To Wo IO # WAFT THMEE ITAV
FT AT FT G & 1 & a7 A0EAT §
fF wea 3w qIFR T qATH g W FG
FT Y GAYT 6 § W ATAT FAGT
HIG A9 Y We A R Aqwg @ %
araar feg g & & 9rd, @ oFar w1
TER & &9 § @rF e da¢ & fagra &t
Ay ¥ fag dae & ? AR AT 9y 8
78Y & {5 oo qeAl & ATAAT & @R
# o are o fefafam ganfe at am
2, FITH! FTHX g3 IqHT algdr § A9
{19 faqe@T &1 geaa & aig ol
7 faeex F gl @weAl N ow9A
Areaar & ?

SHRI HATHI : So far as Madhya
Pradesh Government is conccrned, they
have a Legislature therc and they are frce
to pass any law. Wc have not objected to
that legislation, What the Labour Commi-
ssion will say is hypothetical. I can give
my reaction when I see the report.

off AT GEANW : |qIT TEHT qAGA
QA § ? qg W ATEAT WIGA FOISAT -
Sl A QA Igd IR A qad 19 faaras
A RIAT ¥ ATX, e QO¥ THATE A |

Even before the unions were formed,
they were recognised !

SHRI HATHI : It is no use getting
excited. He knows that recognition is not
a statutory thing. It is governed by agree-
ment under the code of discipline.
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SHRI GEORGE FERNANDES : We
accept the code. Docs the Govcrnment
accept the code ?

SHRI HATHI: Ther are certain dcpart-
ments which have not yet accepted it.

ot NN FTAOR : qeqEY [T, T
Az fvar sma

& WA AR ;. AT FHAT &
ame w9 fgam & sfgsfEl 3 @
e fear g gq amq 9X wEaw
e faat & afsers Y32 & @9y sarer
gif S gfraAl F aay ¥ gf & cafed
WTIE qI5SH, IHF! F9 FMAAA & 93—
fawrd 78 g arfgd | Sw ARk & A=Y
AgIRT &1 Fatr wfafsar g ?

MR gadt 1T ag § & =Y ag =Y
Fer ¢ = fafuiq wsal d§ sy &a<t Y
E13F gral § Al FTET T/ TP F ALY 2
foad & us ar atara faar o g%q7 8,
qr gIEd A W T WHS FAT AG
TILEYAT & Gg &1 A I g 97
frama gz gwe femg frss R &
FIAIAA AT @IE | A 9g T 7 @17
g g Wy & 7

SHRI HATHI : The industrial relations
in the public undertakings in various States
are governed by the Industrial Disputes Act
of the State concerned. It is within the
jurisdiction of the State Governmcnt and
not the Centre.

SHRI K. RAMANI : When the qucstion
of recognition of Trade Unions comes,
Government say, there are multiplicity of
unions. When a way out is suggested, they
say that recognition is not statutory. Their
policy itself is resujting in" multiplicity of
unions, I can give so many examples. Ex-
cept in Rourkela, in no other public under-
taking under the Centre there is any single
recognised union apart form the INTUC.
In Bokaro, in 1961 itsclf a union has been
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registered by the INTUC. The company
has not yet started production. Most
probably Government would have recogai-
sed it. May ] know whether Government
are prepared to reconsider this kind of
policy of patronising INTUC and pushing
other unions out, even if they command
majority suppoit among the workers ?

SHR1 HATHI : I do not think itisa
correct statement. We go by merit.

qrmAt qiq aat & gfx & frg
T & QATEATG

603. &t g4k fag wieat -+ ;v
wiw aar gfe w5 gg q@ N oFar
FOr f .

(%) #ar aTFIR & a8 WIAIT qAMAT
g f& s qiw qat & sfe & fag gw
fray =W Y AravEHar griy;

(@) afs gi, aY Ia®r a\r v @;
]

Y 4

(7) w7 & A ¥ AW Y wraw—
frat aama & 3@ 1 am & @ gy

GeaFaTel AT qIT FW & fag agr
aqig fag wq § 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SIIINDE ) : (a) and (b). Yes Sit. As
estimated by Government the credit require-
ments  for agricultural purposes are of
Rs. 1550 crorcs for short-term credit in the
ycar 1973-74 and Rs. 1650 crores for medium
and long term credit for the next five years,

(c) Measurcs for ensuring the achieve-
mcnt of the cooperative credit targets
include liberal participation in the share
capital of cooperative credit institutions by
Statc  Governments; re-organisation and
revitalisation of primary credit societies,
rehatilitation of weak central cooperative
banks; implcmentation of branch expaasion
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programmes by central cooperative banks
and adequate support in the debenture
programmes of the land development
banks.

In addition to these, it is proposed to
" set up Agricultural Credit Corporations in
" the States of West Bengal, Orissa, Assam,
Bihar, Rajasthan and Union Terrtories of
Manipur and Tripura for meecting the needs
of the Agricultural Credit. The Commercial
banks and Agricultural Finance Corporation
are also expected to increasingly meet the
credit requirements of agriculture.

ot (gET fag mes o AfwE, e
A APET A 98T TF T H IAX A
Fgr g1 f& Ffa § 91T aral & caraartas
&FT FT IIA FIGAY HX TGO 1T |
& wAg qgaAr wgar g f& amfas
fagaqm & @y gW & g saTaerfasm
%1 &1 fgad wraE war § gor g ?
s Far g T4 feEr  areer 9%
fra st @ & & ammfas G561 70
faaw fear oo {5 a8 a3 wigl § Sear &
) WA AR | AR T sAgarfag 9%
oY oF ST e qE & T o
g% STl a3 q@ wed ¥ Ay wE
@Y ®Y wgAfa 7 & g ?

SHRI ANNASAHIB SHINDE : As far
as the opening of branches of commercial
banks is concerned the hon. Member may
be adviscd to put the question to the
Finance Ministry.

it T fag wedt @ A wgiEa.
T WA AT WATAY WA WA &€ QY
gadl, & guwar § 5 w@ A an
JqTT AT & AT &1Y LT F ARG A
JqTT ] &, AR I8 W w3 T g
weaeg ¥ gafug & R A fag amaeg
Yagmiga g1 o1 & awwar §fe @
FHTT SWT A-AY WL FT JEF A7 Irfed
ar 1 &3, # gET ww q@an g |

v gar W ag @ fF wa # ag-
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F14 afafqal g § F@ FT @ § W)
araaTiyE &% @ 91 @ §, g afi-
fadi & w1 § gy @uleai wod a@R
ATy | F4T SAEETaE 46§ gEeT §
qOFT qg g & 5 I d% wa § feqr-
fae ol @fqma @Y "R E Afw
IaF gFET § g Al § WO F A
@A IWE 1 A I N
L FTH F fad 71 9K 39 W faER
FO R QA ag I ¥ A qweaw
fear w7 faad ¥ qrigar gd ?

SHRI ANNASAHIB SHINDE : These
are suggestions for action.

wit Fo Ato fam? : & =T ATRAT
g fF adt 3w &1 9] e 1 feaml
F T foqr &7 8. 71 I femrs @
Ay AT § fwgAr g RRaEl @
F4 3 & fad, faawm w9 ag wew
TEET FIE MeArye fegr w@r g ? WK 99
e & a3 qiwdl  FeET # I 9%
FErenT fear s @rg, av fw fedew
frararw@gra ? :

SHRI ANNASAHIB SHINDE : As far
as the figurcs of credit requirements are
concerned they were given in my main reply
to the question. In rcgard to the other
part, to what extent moncy-lenders advance
credit to the farmers, the broad estimates
which have been made indicate that money-
lenders have considerable hold on this and
about 60 to 65 per cent of advances come
from professional money-lenders and
village moncy-lenders.

ot W17 S&TW @) ;T g B
SET § fa mfasia Fr@e St -
qifeg MET ¥ AR A E ag e
g & fay 43 § ST A qAHT wFA
wifs qx @9 T ] &1 Ay H s
R FIFR § 5 a7 9 90 g7 TR
¥ gegawa saefea aargde a1 e
w1 faac adt § 5 ag 8@ I § v
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= f5 (5g g qe & g g
I qT @y fear § @ A fEwr g ?
o fFar § & s gEarr | A (e
ama ? 6RR gaa 9w ag & fr foaas are
T graY & IeEt a1 A femv qmar g
AT § ¥ wFT & AWGL qur fEwa
& A W AFT, T T AT FF AT
g, 99 gfewa wife & ST sk Ga &
fag A fus 917 @ 97 IR F1 R
I GHAT & | AT FAT TaAHE IT AW Y
AT AN AT AT I THI FY RIS qaedr
Fa ?

SHRI ANNASAHIB SHINDE : In
regard to loans advanced to the farmcrs
the geneial suggestion to the State Govern-
ment is that they should as far as possible
advancc loans in kind-that is, if the loan is
for fertiliscrs, fertilisers should be made
availablc or if it is for pesticide then pes-
ticide should be made available.  That is
the broad approach so that the purpose for
which ...,

MR. SPEAKER : The hon. Mcmber's
question was whether those who have no
land they will also be covered.

SHRU ANNASAHIB SHINDE : I am
coming to that. By and large hon. Members
have pointed out that the credit require-
ments of the poorer scction in the socicty
arc still not met sotisfactorily.  That isa
problem cngaging our atlention. We arc
thinking of establishing special agencics in
20 or 30 districts to cover the requirements
of smaller farmers in the socicty. As far
as landless labourcrs are concerned the
problem is only engaging our attention and
wo have not been able to find a satisfactory
solution.

SHRI M. B. RANA : Just as the State
Bank of India has simplified the procedure
for grant of loans to agriculturists-that is,
merc application with a proof of own:rship-
are Government going to simplify the
process of graut of loan from the socicties ?

SHRI ANNASAHIB SHINDE : Yes,
Sir; that is so.
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i fowaw ww : weEe wEEE, S
Agad # FET rer femm dar g,
5 uFz, 6 UFT AT 7 UHY AT WK A
o 79 Frmaife 3 ¥ AN @ oo
mfz & afaa o d | Sww g T AW
fear srar & & qrard s dfaaa adf 8
@l 37 § g0 qWER § g arT I wnw
7 frag a2 feaml &Y avt1 & gurfew
FAT FATE 3FT, IHA AT q{@ X
g 39% Slaq @) 4/r A faey fe
qg WIAfATARET qa1 FT 8% ? wwr
#ZAT al BT fFea @ FRar & @ aar
TLFIT 15 TT 3G F3q  Ioraar faqy
e frar 1 gfaur fadr o wga aggw
ar?

SHRI ANNASAHIB™ SHINDE : As I
have alrcady stated, during the Fourth Plan
we propose to establish at the district level
promotional agencies to mecct the various
requirements of the small farmers like deve-
lopment of animal husbandry, advance of
credit for purchase of machinery cte.

SHRI CHENGALRAYA NAIDU : A
lot of credit is required by the agriculturists
for the installation of agricultural pump

s.  What funds arc provided for electri-
ficaticn of pump scts in the rural credit ?
Then, what funds are provided by the com-
mercial banks to give credit to the elcctri-
city boards for rural clectrification ?

SHRI ANNASAHIB SHINDE : In that
fizurcs which | have mentioned in the main
reply we have gone into the break-up. A
substantial part of it has been provided
in the form of medium-term loans providing
credit for pump scts and machinery required
by the farmers

SHRI RANGA : The hon. Member
scid that the clectricity toards do not get
rioney for clectrification. He has suggested
that banks should advance moncy to clect-
ticity boards.

SHRI ANNASAHIB SHINDE : In some
States we have made the suggestion that
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the Land Development Banks should adva-
nce loans to the farmers so that the moncy
would be passed on thc clectricity board
for extension of lines ctc.

st agvw fag wreat - @R A
@At § f& Ao & weq § 33 w0y
- ®Y TETX 9N A T GEAT FH
faq oY & saT =rgar g f 9 wiwe
WA faerer § SeF1 wurR T § wifE
50 gfama: swaT & & gt g U
%! 51X 50 wigua: ;T & v 2
QA 9 Y wIIG g EW WA Q@E
o) falt Y gRa ¥ FT G B Y A
BIEAT & HIET IHIT qg GGl FY HHGAT
FTIAr & @ HUFAT 2 [F &N F
|19 AIATT T FW E A QX HAG
&1 50 wfqma Fav qT F47 TG A & 7
SHRI ANNASAHIB SHINDE : Wc
have to appreciate that Indian agriculture
has just entered the stage of modernisation.
So, the credit requirements are bound to
cxpand more and more. These credit req-
uirements have been worked out by experts
of the Dantwalla Committee; Agricultural
Credit Committce of the Rcserve Bank of
India; so also the Werking Group
of th: Ministry. Thess figures have
been worked out on the basis of the figurcs
collected by them.
ot go Wo & : T fF I@T MAT §
FIIFTA A FAT ey F fgwfey #§
HIEY FTA § W fAqww wyar ag T
JIGAT § IFFT WIAAR & 30 q3He wqam
qFOQ ANl Y 3 § T9r Srar
¢ | A% gATar 7 FHTQ FHATA IqF
ol AT ¥ AT AT FI QAT WO S
# AT AY W @ FITGFIC F S
AT 9T AigY ag A qgEAr Ay A
T g fE aar aeR wE T
AT W A W foaw g wat
FTREIT K G A1 9 GF 917 9%
qg A9 A N FYT AN ag @ Q
I ?
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SHRI ANNASAHIB SHINDE : The
loans arc advanced mainly by co-operatives
commcrcial banks and land development
banks. Our intention is that, as far as
possible, loans dircctly advanced by the
government should be kept to the minimum
and other agencies should be encouraged to
give more and morc loans.

SHRI S. KANDAPPAN : To my mind,
the assessment of credit requirements made
by thc government is on the lower side.
Still, it is almost five times higher than the
working capital that is at present available
through various sources. Are the govern-
ment confident that they can fully meet at
least the lower assessment which they have
already miadc ?

SHRI ANNASAHIB SHINDE : As far
as the figurcs which have been worked out
arc concerned, wc are making elaborate
arrangements to scc that we should be in a
position, by thc end of the Fourth Five-Year
Paln, to mcct the total requirements of the
country through various agencies.

=0t u fag : fFama mw A I €
fEgrT gugrad ar 2w gugra § | feem
FY 4T woet & Y AW AT FA A=JT R
TEF wE & frg gy sary 9x feama Y
a3 Fa gy 1 femal & oAl &
FaX "ifqT et 7€ g | 99 Q9a qra
Fart fram Y G F TgAHS F JAGT )
7Y FgAT 2 f5 T 7@ IR ]
@ amy R Sy W& &qar O
34 aga ¢ ag feam & fa¥ ghomis
fao o 3217 & faw @9 & 1 Fav
TaAEE & Ta FrE Q@ Ao @ qifs ag
W@, FUST 9T gOT § 759 wq &
faw & &, vafrefedu wifs s & fag
¥ ¥ arfs W SR d=T 8 | gER
garar s 1000 08 &qq7 T WrE @
¥ qra § IqFT 80 wrgd fgear Wik Aw
# Y TqaT 937 § IqFT 80%rad fewar a3
|9 3377 & gfadl WX gl dfag fagqr
qmg aifs S @i #§ W OF guEgH
WR qaqd 30 ;;? -
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SHRI ANNASAHIB SHINDE : Itis a
suggestion for action.

SHRI N. K. SOMANI : The question
of total quantum of availabilty of credit and
its demand loses its relevance in view of
the fact that the vulnerable section of the
agricultural community which needs this mo-
ney most is denied it consistently. In view of
thefact that 87 percent of agricultural house
holds have lands smaller than ten acrcs in
this country and in view of the fact that
the priorities and dircctions of thc Fourth
Five-Year Plan finalisation arc at the stage
of considcration of the Internal AfTairs Sub-
Committee of the Cabinet now, would the
Government apply its mind and allocate a
certain sum of moncy for the Fourth Five-
Plan for this section of the agricultural
community ?

SHRI ANNASAHIB SHINDE :1 think,
it is a good suggestion.

Cultivation of Entire Cultivable
land

+
*604. SHRI YASHPAL SINGH :
SHRI K. LAKKAPPA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to statc :

(a) whether there is any proposal under
consideration of Government to bring the
entire cultivable land in the country under
cultivation;

(b) if so, the broad outlines thercof;
and

(¢) the funds earmarked for thc samc?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI1 ANNASAHIB
SHINDE) : (a) to (c). While therc is no
single proposal to bring all the cultivable
lands under cultivation. the long-term obje-
ctive of land development programmcs in
various States is to make the best possiblc
po¢ of all avajlable land in accordance with
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scientific land classification, whether it inve-
Ives extension of agriculture on cultivable
wastelands, or developoment of pasture and
afforestation on lands which might be better

suited for such purposes.

st aooe fag - T e 21 @rEl
¥ dfer dea ¥ € gfg 7 gf W og-
o T FireeaT gTe Ay AT Y T
aERd gy e M gw & fEfes
80,000 g3z wreAad ¥ ara § &Y 4
607913 & w7 A wAT § 39 fefam
oY gamfam & fau axe v FaT A
&7

R LA F 42T 78 AW THY
F 4Y SR ag 0¥ & oy o awt
Y gTEIT T @ T Y, TEA 2 AN 9K
7 & azd ¥ way | & S wgar § e
ATET & qr Y w9 @ e ¢ faed
za FAT § Gargx @y A% ¢ feege At
TE & a7 &1 A7 waar g 6
Arar: & 39% T T # qfeer A
T2 A Ay, Fedl avE gA WY ALY
HFA A) 37 AXFR & qF A0 T4 A
&= & ey fr qaranT ag /a ?

SHR1 ANNASAHIB SHINDE : Accor-
ding to rough estimatcs, the total land which
remains uncultivated is about 750 lakh
acres but much of it is not fit for cultivation.
A survey was carried out and a committee
was appointei to go into this and to locato
the lands which arc in blocks of more than
250 acres. With the assistance of State
Governmente we try to identify other lands
also. 1t is a question of classification snd
categorisation cf lands and wherever land is
fit for cultivation, we have advised the State
Governments to give it to landless labourers
on somc priority basis, for exampic, first
priority to Scheduled Castcs and Scheduled
Tribes, then to ex-scrvicemen and then to
others. These lands are not remaining unc-
ultivated for want of tractors etc , tut there
are many other rcasons. The Statc Gover-

nments arc seized of the matter,
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st qmam fag : 1 g A
I FqT @A § f5 gong zaF dza
o Rz TEAHew Tw wEd I eA T,
T AAZ[RITF g & Tr 9, v
f& st St @@y #73 & fx 2gra ew
afwfmz 3 wrfe?, o< i Gama¥ zma
=T & ?

SHRI ANNASAHIB SIHINDE :
State Governaients, as I have
seized of the matter.

Thé
said, are

SHRI BISWANARAYAN SHASTRI :
May I know whether the Government is
awarc that about 50 per ceat of th: land in
tea gardens owned by forcign companics in
Assam is lying idle and, in view of this.
whether Government will make a survey to
make available these lands for agricultural
purposes.

SHRI ANNASAHIB SIHINDE : I think,
the hon. Mamber has in niind some lands
in the possession of tca estates. We  have
drawn the attention of the State Government
that they should cultivate and use the lands
for food production.

off qEE wREm ;i) aey
aNIT X aFamar v 7 Arm usw 9qf
w ¥ 4 g fow quafrAdl oy W ?
W oY qmre fag ¥ wlY TeEgmE
waf & 1 & 970 wR)ew § sAT =Tgar
g fe mar rqUEw & W@ eI ¥ ag
weara fear ar fe uowwam N geegq
w 1T IeE T q9fa #1 Ffq ¥ arw7
AT S 42T FT 2 fF | 2w wA
a1 &% | W ARG FgEL AW F qmwy
€ A AT g2 ? & arar wwgar §
QT ¥H AEATE KT 9IG AW I Iq0q A W
®ENFR g fHar @, a1 wf W)
wQ a1 ?

SHRI ANNASAHIB SHINDE ": The
problems of waste Jand in Rajasthan are

well known. Many difficulties are there,
jncluding lack of rainfall when it is required.
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But recently, the Sub—Committee of the
National Development Council went into these
problem They have suggested thz: these
schemes should be entirely in the States
sector.  So, the Rajasthan Government will
bec competent to take up the matter.

it i wreEe: 3 @ §
ar # qgrar fx 9as qm A AL T
FETTT JAT 97 a7 A1, HFT ga< faar
s ?

SHRI ANNASAHIB SHINDE : Ican't
say.

QAT AFHJE  WAY ;AT AR
q Fzr a7 i ars o g AT Ay @ B
A wfeaiaT @z wfezanad o1 [0 |
& quAr wreAY § o oaar g o weary
ar #1.9 § fou® ggar @ Y whedaa
AT 2 A7 $oT ZAY & IGAN GLATA MET &
fau exa & fao, 3y a1 FaAT & fao
AM G famr 9y ? & ag W qEET
IEd & fF o7 qFa @1 Ffecdad de §
ggFT fH3ar exde 29 3l F faa T #7
JErar AT W e ?

SHRI ANNASAHIB SHINDE : The
total land brought under cultivation in the
last few years is 10 million acres. During the
Fourth plan, we expect to bring about 2. §
million zcres, under cultivation.

ANt A a0 W g F;
FaTE AE)N W4T | AW @A ag 491 fw
AT Y o wrer wfeeamA ¥ O, ard
Fleraa g iRz g AR s i g =
Y ET, T AT v F faw ¥ W
FwaTE 7 fFaT o1 5% dar A weara
WX §4T T 9T TS qreESr qATE ATHN?
w3 AT FYE AYorAT @ QY AE g ¥
Eicd|

SHRI ANNASAHIB SHINDE : This is
altogether a separate question. A separate
notice is required.
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SHRI JYOTIRMOY BASU : Water s
the primary need for cultivation. As we scc
in Bengal and other places, major irrigation
projects have not fulfilled our expectations,
namely, flood control, electrification and
major irrigation. I would like to know fiom
the hon. Minister as to how much monsy
they are willing to allocate for minor irriga-
tion during the Fourth Plan, in electrificd
arcas where electric pumps will be used and
in arcas which arc not clectrificd.

SHRI ANNASAHIB SHINDE : I seck-
your protection. This has nothing to do with
this Question.

Y fira ArTraw : Ag q9T AL qAA
o fe & qm & ST WRAT g
/A g7 FW & | A A gfeas § .y
¥ NI § T I QAT T qFY F
& AF GUAT FTHW AT W@ § AW IegY
R U §RT §a 4672 | ¥ 9K
§ ST wrgar g S s FHT agy
g% & WX AT IF Y Fw /4@ AT FHA
ar 4m 98 70T giegAT #y qiz 2 ? Az
IF F1 IF T AT | FqT HIT JLHIL Vo1
F & faq dar7 & 7

SHRI ANNASAHIB SHINDE Itis
given to the State Governments. Th:y should
give the highest priority to Marijuns and
Schedulcd Caste people.

SHRI NATH PAI : Has thc hon. Minis-
ter’s attention been drawn to a statement
made by a Japanesc agricultural scicntist,
leaving aside the question of long tcrm
project to bring all culiivable land unler
cultivation, that it is possiblec to reach scif-
sufficiency in foodgrains by using only §
per cent of the cultivable land ? If theic
attention has been drawn to it, do they
really propose to do something about it or
is it just an academic exercisz ? This is the
estimatc of the people who arc cxperienced
and successful in this field.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN RAM):
That is exactly what we are doing in our
gountry.‘What the Japancse have said is
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that, with the new method of agriculture, it
is possible to produce five to six tonnes per
acre of foodgrains. I have perhaps repeated
in this House that, as a Food Miniser, I
sometimes feel that if we take carc of 30 to
32 million acres of land and do scientific
agriculturc. that arca of land will give to
the country the required quantity of food-
grains, but that may create social problems
if we do not take carc of all the arcas and
small Farmers. So, what the Japanes: have
s1id, we are already doing ; it is not an
academic cxercise.

Broadcast of Programme for Tibetans
from AM India Radio

*605. SHRI SAMAR GUHA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND  COVMUNICATI( N
be plaased to state :

(a) whether the All India Radio broad-
casts any programme spccially meant for
the Tibetans inside and outside Tibet

(b) if so, whetler this programme
makes any special c¢ffort to counter anti-
Indian propaganda directed by China over
Lahsa Radio

(c) if so, the nature of such progrummss
and the time allotted for it ; and

(d) whether help of Tibetan refugees is -
taken for that, und if not, thc rcasons
therefor ?

THE MINISTER OF STATE IN THE °
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) (a) : Yes, Sir.

(b) Yecs Sir,

(c) External Scrvices Division of AR
broadcasts its Tibctan Scrvice for 15 minutes
in thc merning and for 45 minutes ia the
evening cvery day. This programme is relas
yed by Kurseong Station, which broad:asty
in addition to it, 10 minutes programme ia
Tibetan cvery day. Ths frogramme broad-
cast from Delhi is also re-broadcast bhy-
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Gaubhati Station. These programmes consist
of news bulletins, Commentarics, Press
reviews, Indian and Tibetan ‘music, etc.

(d) Yes, Sir, whenever possible.

SHRI SAMAR GUHA : In view of our
cultural, spiritual and political relations and
in view of the fact that when a South
American State brought the issue of Tibet
before the U. N. at the time when the
Chinese threatened to scize Tibet, it was at
the instance of late Pandit Nchru that the
motion was withdrawn on a categorizal
assurance by China that Tibctan  autonomy
will be respacted-~but the tragedy that
occurred afterwards is known—, I want to
know from the Government whether Dalii
Lama, who is the sovercign authority of
ths independent Tibet, has been given any
opportunity to spcak on All India Radio to
address the people in defence of the free-
dom of the pcople of Tibet.

SHRIU I K. GUJRAL : The hon. Mcm-
ber has raised a question which pertains
more to the Ministry of External Affairs,
H: can address this question to the Ministry
of External Affairs . . (Interruptions).

MR. SPEAKER : The question was
whether Dalai Lama has bcen given an
opportunity to spcak on All India Radio.

SHRI I. K. GUJRAL : T would rcquire
notice for this.

SHRI SURENDRANATH DWIVEDY:
What notice is required for this ? (Interrup-
tions).

SHRI HEM BARUA : Dalai Lama was
never invited by the All India Radio.

SHRI 1. K. GUJRAL: The question was
whether Dalai Lama has spoken from All
India Radio or not . . .

SHRI KANWAR LAL GUPTA : Why
was he not invited to spcak from All India

Radio ?

SHRI I. K. GUJRAL : I have not said
‘yes' or ‘no’. 1 have said that I would requ-
{re motice to check up whether he was
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invited or not. At the moment, 1 do not
know. .

SHRI SAMAR GUHA : Whether Dalai
Lama who represents the people of Tibet
has been given an opportunity or not has
not been ascertained by the Minister.

My second question is whether Govern-
ment will give Dalai Lama opportunity hen-
ccforth to spcak from All India Radio, and
secondly, whether the special Bulletin for
the people of Tibet will be broadcast from
Srinagar. Lucknow and Patna, along with
Siliguri Station,

SHRI I, K, GUIRAL : At thec moment
we arc tarnsmitting the Tibetan programme
from the three stations that 1 have indicated.
Very soon the super power transmitter  will
po into scrvice from Calcutta and we will
usc that 4lso for that purposc.(Interruptions )

SHRT SURENDRANATH DWIVEDY :
Sir, T want to know whether he will invite
the Dalai Lama to broadcast over the All-
India Radio. Hc has not given a reply to
that question.

SHRI I. K. GUJRAL : This is a sug-
gestion for action.

SHORT NOTICE QUESTION
Spurious Drugs Racket in Delbi

+

SNQ. 7. SHRI A. SREEDHARAN :
SHRI KIKAR SINGH:
SHRI ONKAR LAL BERWA:
SHRI DEVEN SEN:
SHRI K LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Police
uncarthed a big racket of spurious and
stolen drugs in Dethi on the 24th February,

1969;

(b) if 30, the npumber of persops
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(c) the value of goods scized by the
Police; and

(d) the details thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K.K.SHAH): (2) 1t has been reported
by the Dclhi Administration that their
Drugs Control Department uncarthed large
stocks of suspectcd spuiious and stolen
drugs on 22nd and 23rd February, 1969.

(b) Two persons have been arrested.

«) The approximate market value of
the suspected spur'cus and stolen drugs
seized by the Drugs Control Department
of Delhi Administration is as follows:

Rs.10,000
Rs. 5000

Suspected spurious drugs
Suspccted stolen drugs

(d) The details of the goods scized are
given in the Statement laid on the Table
of the House [Placed in Library Sec No. LT.
417/69)

SHRI A. SREEDHARAN: Mr. Spcaker,
Sir, the distribution of spurious drugs is
a deadly problem and I am rather surprised
by the transcendental complacency of the
Minister, in dealing with this problem.
Thousands of people are now facing health
bazards because of th: distribution of
spurious medicines and a few racketeers
are allowed to play ducks and drakes
with the lives of the psople. Sometime back
a person took poison to commit suicide.
But he did not die because the poison was
spurious. That is the state of affairs in
this country. Today we have more than
2,000 drug manufacturers in the country.
Is he going to exercise control ? I do not
know how on earth he is going to exercise
control. In the United Kingdom this
problem was brought into focus by a bod:
of experts and they suggested the formation
of a C ission and this C issi has
taken shape in the United Kingdom. From
their experience, | would like to know this
from the hon. Minister. Has the Government
under ation any proposal to sot
up a Modicines Commission in  this y
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with statutory powers for the licensing
of drugs. for acquiring powers for their
safety and for marketing and advertisement
of the drugs ?

SHR1 K.K. SHAH: Perhaps my hon.
friend doss not know what organisation is
working at present. There is a Central
or;anisation. There are States organisations.
Licenscs are given by the States. Prices

are fiixed. Prices are controlled. The
laboratories have been sct up where
these things are being attended to.

There are various reports from diffcrent
States. Unluckily itis truc that we have
not been able to check in Dclhi, Punjab
and Uttar Pradesh The reports are as
follows: In Andra Pradesh spurious drugs
manufacture has decicased. There was one
police raid made. In Assam, it is not
increasing In Gujarat, there are no cases
of manufacture of spurious drugs reported.
In Kerala. the production of spurious
drugs is not increasing dangerously. In
Madhya Pradesh there is no incidence of
manufactuie of spurious drugs In Madras,
it is not increasing. In Maha ashtra, the
incidence of spurious drugs is declining.

SHRI1 A. SREEDHARAN : The trouble
is, he does not understand this question. I
asked whether Government is thinking of
haviong an independent Medines Commissios,
not a Governmental agency, but gn ip-
dependent  Commi Spurious drugs
were hauled up in Delhi. They disappear
in Delhi and they appear again in Kerala,
Orissa, Madras and other places. I would
like to point out that more than 2,000
drugs manufacturcrs are thore. In view
of the fact that the private enterprise is
only interested in profit-motive, will the
Government take steps to streamline the
drug manufacturing industr) in this country,
by nationalising it, and find a permanent
solution to this problem?

SHRI K. K. SHAH: A committes was
appointed in 1965, known as ‘he Drugs
and Equipments Standards Committee.
There were two Members of Parli on
this committee. Their report is that the
incidence of such drugs was not of a
considecrable magnitude.

SHRI KIKAR SINGH :
Punfably

(Spoke in
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SHRI NARENDRA KUAMAR SALVE :
It is a double-Dutch for him; both the
drug and the language are foreign to him.

MR. SPEAKER : The hon. Minister
can read it later on and give him inform-
ation as to what has been done. If he has
understood it, he may answer.

SHRI KIKAR SINGH : T would like
to have it in detail from him, and I shall
send a reply to him.

sft eI A1E A7E ;. THA TE
T 7 qATEAt WT 7F A AHA qAG
geeg W g U § | wEe wEy 6Eew
®Y a ®f ggar gk @ afew Awe @ag
T G AT & A@T § A IR T
AT & HIAT & §q o 75+ & | 7w
Y et dor guT & 1 A I WA §
& w7 77 @€Y QY § fF zarear gewaTHi
y A 10 7 A WX I F fysmae F7F,
IT F AHA qI7G A FT HEAATAT F)
IOyl s fafars
weqare ¥ @Y WY oW @ T ag arfyw
g wmaT ) Afgar S TT ag 7T 9 A0y
ot forear arfeg smar & A ) & ST
agar g f& A @d gk AFA
wiwww fav o w0l ¥ frafa fsr ok
wgt wgi ar U WX fow s A
T 9T $9ged ¥ §T9 ¥ @1, 99
ax & faare wr wrEaT &Y Al A
T B wY ¥ | Fafeerem, wiaw aur
FER wEgaTel ¥ WGP A A0
w1 &9 ¥ oy, 9w & fadrs
wrear sY f P @ gEAr A o
& & Fwelt § ar vt §, I afefede
waw w0

SHRI K. K. SHAH : My hon. friend
probably does not know the facts. We bad
private information. The CID was, therefore,
keeping a watch. As soon as these drugs
were sold by the sellers in UP, they werc
caught hold of. Simultancous raids were
carried out in Delhi also on the 22nd and
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23rd, and peoplc have been arrested. They
have also made inquiries from the hospital
from which the drugs were stolen. No
substitued drugs have been replaced there.
It is true that thcy have been stolen.
Therefore, the question of using them also
does not arise, because we were very
careful.

st ¥|a A7 FgT AT A F
ag qrat ar & v oF favg ¥ oF EamgEl
qrf w1 6 Y ow AT ¥ 0F
&= woré qré w | wa) feeet gATEA &Y
avE F @ grar wr qar fae §O0F
TFIT 9T FT 9g wE A P fEoawt 9%
aed W G AghaETS QT A X ?
Fqr A% W Aw a9y & e ey AT @i
S gErzai i 7% ¥ faeet ¥ wEqaTe
i!a‘tﬁﬂ?géaaﬁlr'rzﬁ?agﬁfﬂg,
7 A% &Y a6 LA AE7 AV IRy
TaaY AYed &Y FAforwr FI 7 qAT @ W
HEAT AT QAT UF FEAT GFI FAA
fe TR fos 7 @ 73 #1128 SAET
# g FL P AN A v =T Afear w
from gumar famr A ¥ WA AW
o faa @ a &1

# ag st sg Are § f g a
Faa 120 a8 gmer §, o ¥y 60
THTRT W qTEE AT THANE FAE
TarEdl & STOAR § I § )

MR. SPEAKER : The hon. Member is
making a speech on the Demands of the

Health Ministry. He should come to the
question DOW.

ot dam w ;& ag oA wgr §
fs wm wTeR Wi GrEArEd e
ez, oY T WA & §q qggEt W
s ® W 5 IO @ ard B
T ¥t BYfrw & IR

SHRI K. K. SHAH : Aecotdin! to the
information received frow the police, not
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only the seller has been arrested, but even
the place where these fake drugs were
prepared has becn unearthcd and the man
has been arrested. As regards the question
about Dr. Ram Manohar Lohia. we are very
sorry that he died, but we had flown
medicine from Germany also. Therefore,
it cannot be said that we were not careful,

SHRI NARENDRA KUMAR SALVE :
We have reccived a circular in which it has
been stated that the dcad bodies of MPs,
Ministers etc. would be flown free to their
home-tcwns. May 1 know if the issue of
this circular has any nexus with the spurious
drugs being purchased by the Willingdon
Hospital and whether he belicves in the
principle that prevention is better than
cure ?

s FEAC WA TN . ATE-FF AFAT
FATEFT qATH ATl F¥T EAIF ;EA
grfefezdfes o wivvwm &1 ad@
aga @1z fefomw @ 1 qg i3 Faq fooey
H AgY &, afew a8 @e IATU R HR
AT FiTg TEEn W 9@ W i Wk
g UF TRTEET B R W W W
gH FE & A0 g@wER A A aw o)
FTIATEY Y & 4% Sy Tfeed A
gt & 1 & oY werey ¥ qg SAAT g g
frarag gg W a1 QT AT ¥ fAg
o o wmrfo T THEAEN FTEN
W FqT 9 §F A9 FT W gAT qoAd
fo wyegaral ¥ W W @w @ g,
fagi ag A A | gER 7 yEdRE
W ey ¥ faar war & s AN
ATy I & faars W W A
O O 39 N e w4 ?

st ®o &. Wiy : AT WTE@ BN
T s gl @it v dzm @ ww
AR N azg A @ W W w1
qar @ § W Fwfiga @i B -
are fear mr 3 faeelt @ & wow
aiw W Y ALE LG & | @ fag W
qg A0 qETY Al A fewa w1
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¥ gewgrg ) feeht § wgwowia w
BT T AW E | qW A T W o
dro ® ez frar g fe 3 W1 wod
AT AT F T W WR A qE
FIgIATE AT T T
qFRTWE, TN @

oY ufa quo: & 70 AgR@ @ ag
STl 9TeAT § fF & faeelt st zameat
TN OWR I w T F AT AREE
7T FA wEeT 5@ @ & fAg A §
f& st Ay STt TAvEEr AN §, 9 Wy
ftga FTH I F 4T IIA_E N
s=7 F foar s 5w & 9 @A fad,
g A 7 gz fear9d ? v Ay @
AW Y 787 g7 &7 F fqw qae g 7

SHRI K. K. SHAH : The Act was am-
ended in 1955. Now, thc maximum sentence
is 10 years, and the minimum is one year.
As rcgards the fines also, if 1 give the figu-
res, my hon. friend will be satisfied ..

MR. SPEAKER: He need not read out
all those figures.

SHRI K. K. SHAH: The fines as well
as the punishments have gone up consider-
ably. and the police are also very alert in
detecting such cases.

ot wfr gaa : N A A fyeaf
FEMAE, L FN Y +0 A9 [
qIT AT gy

=Y Ay faAd : ¥ gF W WA
tq arq FY AT § fE aret qareat
&1 faafa=r xq faq @@ §913 9T I=AT
2 5 gard Taveal & T agy warw ¢
o gead Ay aral § g # garq
zaTEAt AT WA, 97 AT S 7AWy Ay
2 oY oo fan ot qargmi & WA
arei WY wgr g w@ar §; afr g, @
g W e & saw o fe
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waAr TATEE ¥ T foed g AR 9w
) sraiedy &< 9 Ay a1y ?

SHRI K. K. SHAH : Price of drugs are
regulated under the Drug Prices: Order
which is administered by the Ministry of
Petroleum and Chemicals. An inter-depar-
tmental committee examines applications for
price fixing on the basis of cost data and
approve suitable prices. The committee
consists of representatives of the Ministries

of Petroleum, Industry and Health. 1 will
convey his suggestion to them.
SHRI BALRAJ MADHOK : Thisis

no reply.

ft MW g . FaT gE Fi
e g

it wy forwd : gaw qadw Az & fr
FURTX ST gareal &1 fasfaen @cw
T &TAT WA &

SHRI BEDABRATA BARUA : Drugs
meant for free distribution or public consu-
mption in hospitals are stolen because of
some defects in the recording and accoun-
ting. This is due to collusion of the hosp-
ital staff in this malpractice. Are Govern-
ment considering taking more stringent mea-
sures so that accounts are properly kept
and in regard to drugs meant for free distr-
ribution, there is sufficient check on their
distribution-which 1 do not think exists now-
80 that these drugs do not find their way to
the market ?

SHRI K. K. SHAH : I am in touch
with the Delhi Administration. 1 have
requested them to check up.

SHRI S. K. SAMBANDHAN : Among
spurious drugs are certain drugs and
syrups, for instance, arishtas, which are
used in the manufacture of illicit liquor.
This is being sold to a considerable extent
in Tamil Nadu. Will Government come
forward with suitable amendments to the
Drug control Act to prevent this malpractice
which goes against the prohibition policy
of the Government ?
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SHRI K. K. SHAH : If my hon. fricnd
sends the suggestion to me, I will convey

it to the Tamil Nadu Government for
consideration.

SHR1 S. K. SAMBANDHAN : The
Drug Control Act isa Central Act. Will

the Central Government come forward to
amend the Act to put a stop to this
malpractice ?

SHRI K. K. SHAH : After consulting
them.

SHRI HEM BARUA :In relation to
trade in spurious drugs in Assam, the
Minister said that it is not increasing. If
it is not increasing, it is not decreasing
cither.

SHRI P, RAMAMURTI : How does

he know ?

SHRI HEM BARUA: I must congratul-
ate the Minister because he knows a lot
about trade in spurious drugs.

AN HON, MEMBER : Is he ‘spurious’
Minister ?

SHRI HEM BARUA :1do not think

so.

He says that Assam maintains sratus
quo so far as trade in spurious drugs is
concerned. What steps have Government
taken to disturb the sratus quo in this
trade ? Secondly, is the Minister aware of
a suggestion made in the Central Hall that
if you want a bve-election, send an MP to
the Willingdon Hospital and you will have
it ? If so. does the hon. Minister propose
to maintain the tradition of Willingdon
Hospital or to disturb it so that there may
not be bye-elections on that score ?

SHRI K. K. SHAH : I will do my best
to see that the Willingdon Hospital is run
properly.

SHRI HEM BARUA : What about
Assam ?

oft fore aToro ¢ wETw WERE, WX
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90 qxdz Feat <Y fafewea grieaza &
Y o Amgd &

weTa agEw 3w

SHRI S, M. BANERJEE : In the light
of what has happened in that hospital, I
had said in this House that if you want a
bye-clection, send an MP there and within
six months you will have it.

MR. SPEAKER : The question is about
spurious drugs.

SHRI S. M. BANERIJEE : It is because
of spurious drugs that this happens in the
Willingdon Hospital. Have orders been
issued to hospital authorities and the public
not to sell in the open market those drugs
or bottles or ampoules which are purchased
in bulk and used inthe manufacture of
spurious drugs ? Is there any provision in
the Drugs Act, or has any rule been framed
to prohibit such a thing ?

SHRI K. K. SHAH : Not only are
these vials destroyed after use in hospitals
but we have set up non-official organisat-
ions also to sce that patients who purchase
these vials do not give the empty ones to
inyone but destroy them.

WRITTEN ANSWERS TO QUESTIONS

Film Distribution Office

* 606. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the Film Finance Corpora-
tion in collaboration with the New Cinema
Movement have set up a Film Distribution
Office to release low=budget quality films;

(b) if so, the number of Bims rcleased
90 far or proposed to be rcicased;

(c) whether Government have given any
financial assistance to set up the Distribu-
tion Office,
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(d) if so, the amount of money so far
given; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) and (b). The Film
Finance Corporation have entered into an
agreement on an experimental basis with
the Organisation called the New Cinema
Movement for the distribution in the Bom-
bay territory of the film -*Do Dooni Chaar"’
produced with the help of loan from the
Corporation.

(¢) No, Sir.
(d) Does not arise.

(¢) The agreement stipulates a suitable
percentage for the scrvices of the New
Cincma Movement and thercfore there is no
question of any financial assistance.

queifeat v fadwl swne

*607. «it Tawaiva fag

it ¥ JAW A

5 WAATY T AW

= g W

st TWo AW :

»t firo To ®WTERT :

ot greaTe g

W gwn Wi se AW /e

70 4 fggeax, 1968 & wndfer o

gear 3212 & IAT & qragew F 7 OO
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(%) = fadeft QoY grev A @
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fired § oYC gw At ¥ W wEE
Ke?



43 Written Answers

AT AT THW WAAT ST @A
fawm & wem w6t (st go Fo gw):
(%) ol (@), ame A 9w N w0
M

UWwat wrsic

*608. st swwnmit west : Fav
gua WX S@rew awr §nY w31 g
T F W F4

(%) 71 ag g9 § f& s ifed
A 9HY Ay ‘9g sETwarar g el
& T Q¥ gy ey FTET @ weal #1
WA #T T §;
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TH WYATE ¥ ST @A F I FIAA §,
L1

() warawHER F I AT H oo
fagm ox @7 fqaR & #7 fa=e @ 7

AT AT TETCW HATAT WX qATT
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(@) =g fet woare &1 s FE)
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Requirement of imported Foodgrains

*609. SHRI RAMAVATAR SHASTRI :
SHRI VASUDEVAN NAIR :
DR. RANEN SEN :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI BHOGLNDRA JHA :

Will the Minister of FOOD AND AGRI-
CULTURE be pl=ased to state @

(a) the estimated total requirements of
imported foodgrains for 1969-70 and the
value thereof:

(b) whether any agreement has been
reached with foreigns countries fcr  the
import of the required quantum of food-
grains;

of the countries
have been signed;

(¢) if so, the names
with which agreements
and

(d) what are the terms of the agree-
ments signed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) The estimated total requir-
ments of imported foodgrains during 1969-70
is about 5.2 million tonnes. It is not possible
to indicate the value of the same as the
prices and the frcight which may have to
be paid therefor are not yet known.

(b) to (d). Imports would continue after
31st March, 1969 under the following arra-
ngements:

(i) Wheat aid from Canada.
(ii) Wheat aid from the U. K.

(iii) PL. 480 agreement of 23-12-68 for
2.3 million tons of wheat for which
payment will be made partly in
rupees under convertible local
currency credit terms.

(iv) Agreement dated 5-2-69 with Burma
for about 203 thousand metric tous
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of rice for which payment would be
made in foreign exchange.

Agreement dated 18th February,
1969 with the U. A. R. for 60
thousand metric tons of rice for
which payment will be made in
rupees to be utilised for imports
from India.

(v

~

No other arrangements have yet been
finalised for imports to be made after 31st
March, 1969.

Working Conditions of Agricultural
Labour etc.

*610. SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government are contemp-
lating to bring some legislation to rcgulate
the conditions of service of the labour
working on agricultural ficlds, tea gardens
and rubber plantations;

(b) whether there is any existing legis-
lation on the subject; and

(c) if so, whether Government are
thinking of amending the same in view of
the changed conditions ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, Sir.

(b) Yes, the Minimum Wages Act, 1948
and Plantations Labour Act, 1951.

(¢} This will be considerd at the proper
time after the recommendations of the
National Commission on Labour have been
received by the Government.

Tweam ¥ e AR
T wTewen

*611. st Wfi;r wmiw sty : v
T wwt waTew  wite wwre s gy
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@M w1 T

(%) wm ag ax ¢ fr fom teftam
ITF i FIeET By gy qIed™
¥ eqriyg #TA &7 qEdTa /T AAT 91, I¥
gy enfgd ST 6T ORI W7
frA e ; ax

(=) afx g, Y 5o% v s § ?

AT AqT qE@ Wi gwre st
(»t v ATiaw fag) ; (%) W (@)
) g0 & qrigw IwEE & ftg &
searfad sRar & e & faag & wdr

a% #r¢ fray 8 fear T &0
Drought in Haryana

*612. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Kbharif
crop in more than 400 villages of Hissar
District of Haryana has been destroyed
because of continued drought;

(b) if so, whether Haryana State has
sought any financial assistance for farm

labourers: and

(c) the details therof and decision taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION (SHRI ANNASHIB SHINDE):
(a) The drought of 1968 has affected
crops in 1068 villages in Hissar district of

Haryapa.

(b) and (c) . The Haryana
has not ght any fi ial
cifically for farm labourers. They have,
however, asked for financial assistance for
schemes intended to bencfit the areas affe-
cted by floods and drought in Haryana.
Their estimate of expenditure on these sche-
mes is about Rs. 9 crores.

Government

A Central Team is visiting these areas
shortly and the question of financial assis
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tance to Haryana for these areas will be
considered in the light of Teem's Report.

Sugar Supply to Gujarat

*613, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOOD
AND AGRICULTURE be pleased to state:

(a) the quantity of sugar demanded by
the Gujarat Government from the Central
Government during 1968 and quota fixed by
the Central Government for the said ycar
for Gujarat; and

(b) the total quantity of sugar actually
supplicd by the Central Government to Guj-
arat during last year ?

THE MINISTER OF STATE IN THE Ml-
NISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The Gujarat Government
had demanded the release of 15,000 tonnes
of levy sugar per month as against their
monthly quota of 10,073 tonnes fixed by
the Central Government during 1968.

(b) A total quantity of 1,26,403.4 tonnes
of levy sugar was allotted to Gujarat during
1968.

qadt i &Y fawmfon & femfafa w
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TF AT G gUE
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Report of National Labour Commission
on Factory Inspectorates etc.

*615. SHRI SITARAM KESRI: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Unstarred Question No. 5143 on
the 19th December, 1968 and state :

(a) whether thc National Commission
on Labour has submitted its report to
Government on the question of Organisa-
tion of Factory Inspectorates and their
working conditions etc.;

(b) if so, the details thereof; and

(c) Government's reaction thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No, Sir.

(b) and (¢). Do not arise.
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Rehabilitation of Repatriates from Burma,
Ceylon and East African countries

*617. SHRI GADILINGANA GOWD :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Department of Reha-
bilitation have drawn up som: rehabilita-
tion plans for the repatriates from Ceylon,
Burma and East African countries;
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(b) whether any bank facilitics are be-
ing made available to ths repatriates for
establishing small scale industries; and

(c) whether any sites have been ear-
marked in auy of the States for the purpose
of allotment to the repatriates for sectting
up such industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) A statement is laid
on the Table of the Sabha.

(b) Banking facilities for cstablishing
small scale industries are available to the
repatriates, lik: other Indian nationals, from
banking institution subject to their fulfill-
ing the conditions prescribed by such insti-
tutions. In addition. it has been decided
to sat up a Repatriates’ Coopcrative Bank
which will makc available financial facilities
to the repatriates from Burma and Ceylon
for etting up of smal -trade/business and
other small scale industries. The dctails of
the scheme ate being worked out.

(¢) According to the infromation avai-
lable fron the State Governments, sites have
not been spccially earmarked for the pur.
pose of allotment to the rcpatriates for
setting up of industries Such assistance
would be available . to the repatriates along
with others in th: State Government's indu-
trial scheme. The question of developing
industrial estates for the repatriates in any
State would be considered at the appropriate
time. kceping in view the demand and the
availability of the sites and other relevant
factors.

Statement
Repatriates from Burma and Ceylon

Following measures, Inter-alla, have
been taken for rehabilitation of repatriates
from Burma and Ceylon : -

(i) Pattern scheme for grant of hous
ing loans. small trade and busincss loans,
assistance for setting up of business premi-
ses, and educational concessions have been
sanctions1 and thes Statc Governments have
been authorise! to exiecnd rehabilitation
assistance under these sch:mes to the repa-
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triates in their States.

(ii) For the rehabilitation of agricultur-
ist families'of the repatriates, agricultural
schemes are under taken. A scheme for
settlement of agricultural repatriates from
Burma in Tamil Nadu has been sanctioned.
745 families have been rehabilitated under
this scheme at a cost of about Rs. 29.01
lakhs. Repatriation from Ceylon has not
yet started on a regular basis. Some sche-
mes for thesc repatriates are undcer conside-
ration in consultation with State Govern-
ments concerncd.

(iii) For plantation workers, plantation
schemes are undertaken. A schcme for
developing 8.000 acres plantation in Mysore
has been sanctioned at acest of Rs.2.75 cro-
res. It will provide rehabilitation to about
1, 300 families. Another scheme for tea
plantation in 750 acres has been sanctioned

in Nilgiris at a cost of Rs. 92.71 lakhs It
will provide rehabilitation to about 490
families.

(iv) Assistance is also extended to the
rapatriates through Employment Exchanges.
Relaxation in age limit has been approved
and priorities have been accorded to them

for employment under the Central Govern-
ment.

Repatriates from East African Countries

The Government of India have decided
to grant liberal Customs and Import Trade
Control concessions to the repatriates from
East Africa. Some of the main concessions
inter-alia, cover import of personal belong-
ings, personal jewcllary/ornaments, stock-
in-trade upto Rs. 16,000/~ in value. machi-
nery/industrial apparatus up to Rs. 16,000/-
subject to the prescribed conditions etc.

Repatriates from Mozambique

The repatriates have been given loans
for starting small trade and business and
have also been accorded priority for allot-
ment of land by the Government of Guj-
arat. Liberal Customs and Import Trade
Control concessions were also being allowed
to them.

Ex-gretia grant, amounting to Rs. 22.
58 lakhs, has also been sanctioned for
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these repatriates
family.

upto Rs. 5,000/- per

Settlement of east Pakistan Refugees
in Purnea

*618. SHRI M. L. SONDH]I : Will the
Minister of LABOUR AND REHABILI-
TATION be pleascd to state :

(a) whether it is a fact that
few families of East Pakistan Refugees
were  sent  back in different batches with
Governn ent escorts to Purnea but on rea-
ching that place they were given 1o under-
stand that no instructions had teen receiv-
ed by the Camp Commandant or any other
authority to give them any facilities; and

recently a

(b) if so, what action has been taken
by Government to stop such mismange-
ment and ensure better trcatment to the
distressed refugees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYM-
ENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
No, Sir. It is not true that instructions
were not received by the Camp Command-
ant of Maranga Camp in Purnea District
for the reception of deserter families of
East Pakistan migrants and for giving them
necessary facilities, when batches of them
were sent back from Delhi during the per-
iod from October, 1968 to January, 1969.
The fact is that the semi-permanent acco-
mmodation earlier occupicd by some of
these migrants at this camp had been given
to repatriates from Burma and, therefore,
on their arrival, the deserting families were
put up in tented accommodation which they
considered to be inferior to the semi-per-
manent accommodation.

Cost of Fodder

*619. SHRI J. B. SINGH :
SHRI SHARDA NAND :
SHRI SHRI GOPAL SABOO
SHRI KANWAR LAL GUPTA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state @
(a) whether it is a fact that the cost of
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fodder is going up in the country;

(b) the steps which Government pro-
pose to take to increase the production of
fodder and check the rise in price; and

(c) the steps which Government have
taken to stop the large scale deaths of
cows and other cattle in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) The prices of some of the
fodders have gone up during the last one
year while those of othars have come down.

(b) In order to increase the fodder
proluctiya in the country, thz Government
of India and State Governnents have initia-
ted the following development programmes:

(i) Popularisation of cultivation of fodd-

er crops in arcas covered by cattle
dzvelopment and milk production
schemes.

(ii) An Indian Grass Land and Folder
Reszarch Institute has becn establi-
shed at Jhansi in Uttar Pradesh.

(iii) Regional Stations on Forage Produ-

ction and Demonstration are being

set up with U. N. D. P. assistance.

Fodder Banks have becn establi-
shed in Bihar, Madhya Pradesh and
Maharashtra Statces.

(iv)

) svelop nznt of grasies is also being
given attention under State Forest
Deavelopnsnt and Soil Coanservation
Plans. Regarding checking the price
of fodder, this commodity has been
included under the Essential Commo-
ditees Act. Powers are delegated to
States, as aad when necessary to
control stocks, priccs and movement
of fodder.

(c) Statement is enclosed.
Statement
The Government of Rajasthan has been

delegated powers under the Essential Co-
mmodities Act of 1955 to control stocks,
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prices and movement of fodder and feeds so
as to conserve stocks of these within the
State.

Fh: Government of Rajasthan has arra-
nged for procurement of fodder fron within
the State and also from Punjab, Madhya
Pradesh and Uttar Pradesh for supply to
migrating cattle and other cattle through
fodder depots.

The State Government has been assis-
ting migration of cattle from drought afl:c-
ted areas to other arcas where grazing and
water is available both within thz State and
neighbouring States.

The following States have agreed to
provide grazing facilities for cattle from
Rajasthan:—

Madhya Pradesh
Uttar Pradesh
Punjab

1, 00, 000 Nos. of cattle.
60, 000
10, 000

~do—

~do-

The Government of Rajasthan has been
ancouraging voluntary organisation to esta-
blish cattle camps and offering them subsidy
towards maintenance of cattle. State Animal
Husbandry Department has been providing
Veterinary facilities at the camps.

The Government of Rajasthan has allo-
tted forest birs, after cutting of grass, for
grazing purposes.

Taccavi for purchase of fodder from
Rs. 100 to Rs. 500 is being given by the
Statec Government to the Cattle breeders in
sccarcity affected arcas.

The Ministry of Railways are transpor-
ting fodder to drought affected areas in
Rajasthan on priority basis and have intro-
duced concessional freight rates.

To encourage migration of cattle from
scarcity areas by rail. Ministry of Railways
agreod to a concession of 20 per cent in
freight rates for transport of cattle from
these areas to any other Station in India.
Th: Government of Rajasthan were further
subsidising the frcight charges.

The Government of Punjab, Haryana,
Madhya Pradesh and Uttar Pradesh have
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been requested to provide necessary facili-
ties to the Government of Rajasthan in the
matter of purchase and procurement of
fodde) from their States.

The Government of Rajasthan has taken
steps to improve drinking water facilities by
deepening wells, commissioning tubewells
and supplying water by tankers to distant
villages. !

A grant of Rs. 5,25,000 has been
released to the Central Council of Gosamv-
ardhana by the Central Governraent for
cattle relief work in drought affecied areas
of Rajasthan.

An amount of Rs. 11, 50, 000 has been
sanctioned to the Government of Rajasthan
for provision of tube-wells, subsidise supply
of feeds and purchase of a tractor and a
truck for the Intensive Cattle Development
areas in Bikaner district.

Price of Levy Sugar

*620. SHRI CHENGALRAYA NAI-
DU : will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that representa-
tives of Sugar Industry had met him some
time back and demanded an upward revision
of the levy sugar price in view of poorer
recovery from sugarcane experienced by many
mills ; and

(b) if so, the reaction of the Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION (SHRI ANNASAHIB SHINDE):

(a) Yes, Sir.

(b) It is true that in some areas affected
by Pyrilla the figures of recovery so far
reported are lower than originally estimated.
This and all other relevant factors will be
taken into account when the next revision
of the levy price takes place as usual.

Marketing of Food Products
*621. SHRI R. K. SINHA : will the
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Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Food Corporation of
India has Launched a scheme of marketing
of food products ;

(b) if so, the States in which the scheme
has been introduced so far ; and

(¢) whether it would be extended to all
other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION (SHRI ANNASAHIB SHINDE):
(a) Yes, Sir; the Food Corporation of
India is opcrating a schemz of sclective
retail marketing of whecat and maize products.

(b) Kerala, Mysore, Madras and Dclhi.

(¢) The question of extznsion of the
scheme to othcr States is uader considera -
tion of the Corporation.

Setting up of National Sceds Laboratory

*622. SHRIMATI ILA PALCHOUDHU-
RI : will thc Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether thc Government's attention
has teen drawn to a recent suggestion made
by prof. U. N. Chatterjee, President of
Agricultural Sciences Section of the Indian
Scicnce Congress at Bombay held on the 6th
January, 1969 that thcre is an urgent nced
for setting up of a National Seeds Labora-
tory independent of the existing Research
Institutes to study the physiology and the
bio-chemistry of s:cds in rclation to the
urgency of increasing food-grain production
in India ; and

(b) if so, their reaction thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT & COO-
PERATION(SHRI ANNASAHIB SHINDE):

(a) Yes.

(b) The Government do not consider it
necessary to set up at this stage a National
Seeds Laboratory independent of the existing
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research institutcs as has been suggested by

prof. U. N. Chatterji. A ful'-fledged Divi-

sion of seced Technology has just been

started in the Indian Agricultural Research

Institute, wherein facilities are being provi-

ded for the study of physiological. patholo-

gical. entomological, and bio-chemical aspe-

cts of seed. An independent Seed Laboratory

will therefore be an unnecessary duplication.

Besides the new Division of Seed Techrology,
there is already a separate Division of Plant
Physiology in the same I[nstitute which is
conducting rescarches on various physiolo-
gical protlems pertaining to crop production,
including some on physiological aspects of
seed. In addition. a number of seed testing
laboratories has been set up in the country,
a few of which are likely to have, in the
future, facilities for undertaking research
on secd quality and other aspects of seed
technology.

Agricultural Research in India

*623. SHRI YAJNA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Canadian
Study Team which visited certain agricul-
tural research institutes in the country
during the last ycar had adversely comme-
nted on the progress madec in the field of
agricultural research in India ;

(b) what are their observations and
recommendations in this regard; and

Government to
dations ?

(¢) the steps taken by
their recc

impl

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No Sir. The porti-
ons of the report containing a reference to
research pointed out to the inadequacy of
personnel. physical resources equipment
and specialised facilities for current needs
of research. It also referred to the need of
establishing research for contending with
certain anticipated problems. There was
no adverse criticism of the progress made
in the field of agricultural research.

PHALGUNA 29, 1890 (SAKA)

Written Answers 58

(c) Does not arise.

Railwaypura Post Office at
Abhmedabad

*624. SHRI D. R. PARMAR : Will the
Minister of INFORMATION AND BROA-
DCASTING AND COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the working
hours of the Railwaypura post office have
been curtailed on the ground of newly
opened Revadi Bazar Post Office at Ahmeda-

bad;

(b) whether Government have received
complaints and representations from the
public workers, unions and Chamter of
Commerce against such curtailment of
working hours as the public is put to much
inconvenience: and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUN-
ICATIONS ( SHRI SATYA NARAYAN
SINHA) . (a) This was curtailed from
17. 7. 68.

(b) Yes, complaints were received from
an M. P. and Unions.

(c) The facilities previously provided by
Railwaypura Post Office have been restored
with effect from 20th January, 1969.

Effect of Salinity on Land

*625. SHRI M. N. REDDY : Will the
Minist>r of FOOD AND AGRICULTURE

be pleased to state :

(a) whether it is a fact that 12 million
acres of land is affected by salinity which
is a serious threat to productivity, out of
which Punjab and Uttar Pradesh have alone
3 and 2 million acres respectively;

(b) the measures taken to reciaim the
land for agricultural use; and

(¢) with what result ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) It is estimated that an area
of about 12 to 15 million acres is affected
either by salinity, alkalinity or water-logging
in the country as a whole. The area affected
in Punjab and U.P. is estimated at3
million acres each.

(b) and (c). Reclamation measures have
been carried out over an area of 1.5 lakh
acres during the previous Plans. In the
Fourth Plan, approximately 2,00 lakh acres
are proposed to be taken up for reclamation
treatment, In addition, pilot research
schemes for rcclamation of saline and alkali
soils in typical areas of affected States have
been sanctioned by thc Indian Council of
Agricultural Research.

Diversion of Indian Agricultural Experts
to Foreign Countries

*626. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number, names, qualifications and
salaries of Indian agricultural experts who
have submitted their resignations during
the last year to take up employment in
foreign countries:

(b) the precise reasons for their resign-
ations and the countries to which they wish
to go;

(c) steps taken by Government to pre-
vent this brain drain;

(d) if no steps have been taken, the

reasons therefor;

(e) whether efforts were made to retain
these Indian experts in India on grounds of
patriotism also; and

(f) if so, with what result and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
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COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a), (c) and (¢). A Statement is
laid on the Table of the Sabha.

{b) Dr. N. L. Dhawan submitted his
resignation in order to take up an assign-
ment in the International Maize and Wheat
Research Centre, Mexico. Dr. Sukhatme
submitted his resignation on p:rsonal
grounds but it is undcrstood that he has
taken up an assignment in the [owa Univer-
sity (USA).

(d) and (f). Do not arise.

Statement

(a) The names of two agricultural
experts who submitted their resignations
during the year in order to take up emplo-
yment in foreign countries and the details
asked for are as under :--

(1) Dr. N. L. Dhawan, M. Sc., Ph. D.
(Minn), Assoc. IARI, Project Coor-
dinator, Maize Breeding Scheme
IARI, New Delhi.

(Salary: Rs. 1,360/- p. m.)

(2) Dr. B.V. Sukhatme, M. A., Ph. D,,
Senior Professor of Statistiss, Insti-
tute of Agriculture Researcn Stati-
stics, New Delhi.

(Salary : Rs. 1,250/- p. m.)

(¢) Lack of adequate opportunities of
employment, adequately high scales of
salary, and also lack of adecquate physical
facilities in our rcsearch insdtutions is often
responsible for some of our younger scient-
ists secking cmployment outside the country.
A principal reason for our youager scientists
seeking employment in other countries
(especially in the U. S. A. and the West
European countries) is the attraction
of high emoluments, which they, at their
stage of research experience and accompli-
shments, can hardly exp.ct to get in India.
It is unfortunatcly true that our country
cannot afford the high levels of salaries
given to scientists, in the Western countries.
Careful thought should therefore be given
to revise upwards the pay scales and work-
ing conditions of our Indian agricultural
scientists. so that they are not tempted out
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of the country by the high scales of salary
obtaining there, The Indian Council of
f\gricultural Research has been endeavour-
'ng to attract younger scientists to its
Research Institutes and keep them happy
and contented through a series of measures,
some of which are indicated below :--

(i) Participation in the formulation of
research programmes and in their exe-
cution. This is done by setting up
Staff Research Councils, onc for each
Research Institute. Fach project
operating at an Institute is spccifically
formulated and the names of serior
and junior scientists participating in
it are spelt out from the beginning.
All projects have to be approved by
the Staff Research Council of the
Institute. In the publication of results,
all the scientists  participating in the
project shure the authorship of the
publication. In this way. every
endeavour is made to give our resri.rch
scientist full jeb satisfactions and a
sensc of participation in worthwhile
and pro.luctive research programmcs.

(ii) The Indian Council of Agricultural
Research has introduced a system of
pranting advance increments and
merit promotions to the next higher
scale of pay, to deserving junior and
senior scientist of the Research Insti.
tutes cf the Courcil. Cases for this
purpose are considered annually.

(iii) Descrving junior scientists are given
the opportunity of attending Seminars
Symposia and Workshop meetings
in the country and are also conside-
red for selection fcr further training
in other countries,

(iv) The Indian Council of Agricultural
Research also gives special merit
awards like the Rafi Ahmed Kidwai
Memorial Prizes which all scientists
‘'whether junior or senior, may compete
for.

(v) The I. C. A. R. now has, for making
recruitment to scientific posts under
it. & practice of considering in
absentia cases of Indian scientists
abroad if these scientists desire to be
considered for scientific posts, in
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this country. Many such scientists
arc being selected to dificrent posts
in the Council in alsentia. This has
had a moral effects on many of the
Indian scientists working abroad.
Duc publicity is being given to all
our vacancies through our Missions
abroad.

These measures have already helped in
creating a scientiffc atmosphere in the vari-
ous Institutes of the Courcil and in creating
a scnse of participation among  the  jurior
and scnior scientists,

(¢) So far as thesc two Experts (Dr. N.
L. Dhawan and Dr B. V. Sukhatme) are
concerned, the Government of India  did
not fcel it particularly nccessary to preveat
their taking up assignmcnts  outside India.
In the case of Dr. Dhawan, hc has taken
up an assignment in Mexico in a rescarch
organisation, called “CIMMYT" (Internati-
onal centre for the Improvement of Maize
and Wheat) as their scnior maize breeder.
It is indecd gratifying that this international
organisation has considered this scientist
worthy of heading their inte'national maize
breeding programme. It may be regarded as
a tribute to Indian agricultural science and
scientists. The nmaize material developed by
CIMMYT will be av: ilable to the maize resear
chproject in India. In this sense, Dr. Dhaw-
an's employment by the Mexican research or-
ganisation will be of direct tenefit to India.
During the last decade. the maize research
programnic developed on a nall-India basis by
I. C. A. R. has now becn placed on a solid
foundation and enough scientific talent has
been generated. Hence, it was felt that the
departure of one scientist from our country
wou'd not adversely affcct our progiess,
especially so when Dr. Dhawan has gone on
an assignment that is of interest to our
country also.

So for as Dr. Sukhatme is concerned,
he had originally wanted to work inan
American University as a Visiting Associate
Professor for a tcrm  of years. Since he
was working at the Institute of Agricultural
Research Statistics as a Senior Professor,
the Indian Council of Agricultural Research
had given careful thought to the question
of his relief. Since our country is quite
strong in the field of rescarch in Statistics,
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it was felt that there may be no harm in
allowing one senior scientist to leave the
country and take up an assignment ina
foreign country.

Therefore, the question of making efforts
to retain these two scientists on grounds of
patriotism does not arise.

Scarcity of Agricultural Labcurers in certain
States

*627. SHRI SHASHI BHUSHAN : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether there is a general scarcity
of agricultural labour in busy scasons in
States like Punjab and Madras whereas other
States are facing unemployment of such lab-
our, and

(b) the incentives Government propose
to give to make labour morc mobile in
order to remove the unemployment in agri-
cultural fields in some States ?

’

THE MINISTER OF STATEIN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). This
matter pertains to the State sphere.

Commercial Advertisements from India to
Ceylon Broadcisting Corporationd.

*#628. SHRI P. C. ADICHAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) how far commercial advertisements
from India continue to flow to the Ceylon
Broadcasting Corporation’s Vyaper Vibhag
with the starting of the Commercial Broad-
casting from Vividh Bharati ; and

(b) the estimated annual revenuc «lill
flowing out of the country on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) The information is

pot available.
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(b) A ceciling of Rs. 6 lakhs has been
fixed for remittances to Ceylon annually by
advertisers in India.

T & R wriwa & saww §
fag e fasnn
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New Telephone Connectionts in U.P,

*630. SHRI VISHWANATH PANDEY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there isa
great demini for new telephone connections
in the state of U ttar Pradesh;

(b) if so, the number of telephone appli-
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cations pending as on the Ist January, 1969:
and

(c) the steps being taken to expedite pro-
vision of telephone connections ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b) 31,222

(c) The telephone systems in most of
the towns are proposed to be expanded sui-
tably to progressively wipc out the existing
waiting lists. Detailed develepment plans are

being drawn up as part of the Department's
overall plans.
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Freight for Import of Fertilizers and
Foodgrains

3724. SHR1 BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be plzased to state :

(a) the amount of frcight paid during
1966-67 and 1967-68 for import of fertilizers
and foodgrains with names of shipping
companies and the share of cach;

(b) the amount paid in foreingn ex-
change and in rupecs, yearwise;

(c) the share of the Indian shipping
companies in the total freight, year-wise;

(d) whether food aid and supplies are
linked to the condition of using only foreign
shipping; and

(c) if not, rcasons for not using Indian
ships more often ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) to (c). A statement giving
the required information is laid on the
Table of the House. [ Placed in Library. See
No. L. T. 418 /69 ) Regarding the sames

of shipping companics and the share of
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each, information has to be collected from
our Missions abroad. The time and labour
involved in collecting this information may
not be commensurate with the result sought
to be achieved.

(d) and (e). Food aid and supplies are
not linked to the condition of using only
foreign shipping, except the supplies under
P. L. 480 agreement under which 507, of
the foodgrains are to be imported in Ameri-
can Flag Vessels. To the extent Indian
vessels are availablc at the required time
and position and at competive rates, they
are invariably utilised.

Detention of Ships Carrying Fertilizers and
Foodgrains due to Congestion in Ports

3725. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of Indian and forcign
ships carrying fertilizers and foodgrains
detained during 1966-67 and 1967-68 at
major ports for want of landing space;

(b) the amount of detention fec or
demurrage paid during the two yecarsin
rupees and forcign exchange scparately ycar
wise and company-wise; and

(c) how this problem of congestion in
ports causing heavy overheads is proposed
to be solved in the n:ar future ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) In 1966-67, 38! foodgrains
vessels and 123 fertiliser vessels ( total 504
vessels ) and in 1967-68, 130 foodgrains
vessels and 75 fertiliser vesscls ( total 205
vessols ) were detainod at major ports in
India in docks for want of berths for more
than 4 days. The average waiting for less
than 4 days is considered to be a normal
feature at the Indian ports.

(b) The amount paid by way of demurr-
“ageis not only for wating for want of
berths, but for other corclated reasons
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also viz., shiftings, slow discharge due to
demaged cargo and other operational
difficulties, etc. It does not, therefore,
appear possible to exactly scparate the
amount of demurrage paid cnly for waiting
for want of berths.

(c) All possible steps have been taken
by the Government to unload foodgrains
and fertilisers from vessels as quickly as
pessible with a view te avoiding/rcducing
demurrage. These steps inter alia include:-

(i) Acceleration of discharge and
clearance of cargo to the maximum
extent possible.

(ii) Diversion of vessels to the cxtent
feasiblc from morc congested ports
to less congested ports.

(iii) Adjustment of import programnic
so as to avoid bunching of ships
as far as possible.

Milk i’owder Received From Foreign

Countries

3726. SHRI BABURAO PATEL : Will
the Minister of FOOD AND _A(;RI(tUL-
TURE be pleascd to state @

(a) whether it is a fact that 200 t-(mncs
of milk powder received from Australia an‘l
despatched to Anantpur was found urfit
for human consumption:

(b) the datc o which this milk powder
arrived into the country, tha couatry of
its origin, its value in rupces and the plnfzc
where it was stored after it3 arrival tillits
despatch to Anantpur:

(c) whether it isa fact that many fore-
ign countrics supply to India their surp':us
and spoiled milk powdcr end fuodgra.ms
and India accept then without a complaint;
and

(d) if not, the number cf c?mplailr.ts
lodged so far with forcign supplicts with
the name and amouats of goods involved
and with what results ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) About 200 tonnes of milk
powder despatched in 1968 to Anantpur
in Andbra Pradesh was found unfit for
human consumption on arrival at Anantpur.
This milk powder had been received from
France and not from Australia. It was
despatched to Anantpur in original wooden
barrels without these having been opened.

(b) The milk powder formed part of a
consignment which was received from
France and which arrived at Calcutta on
23rd August, 1967. Before despatch to
Anantpur, the milk powder was stored in
Central Government depots in the Calcutta
Port Area. The value of the milk powder
is about Rs. 96,600/-

(c) No, Sir. As per procedurc in
vogue at the Ports, the Port Health Officer
inspects all foodstuffs ( except foodgrains )
received from abroad before clearance from
the transit sheds to find out whether the
goods arc in good condition and fit for
human consumption or otherwise.  The
Port Health Officer allows only the food-
stuffs which are in good condition to be
taken delivery of from the transit sheds
Once goods arc condemned by tne Port
Health Officer, the Port Trust authorities
destroy the damaged cargo,

Regarding foodgrains ( wheat, ricc and
milo ), the consignments are inspected at
the despatching end before these arc loaded
into ships. When damage occurs to the
foodgrains during ocean transport, indep-
endent survey is arranged. The damaged
cargo is categorised by a Technical Commi-
ttce and if there are any quantities not fit
for human consumption, disposal for pur-
poscs other than human consumption is
arranged.

The question of our accepting. damaged
foodstuffs and foodgrains received from

abroad does not arise.

(d) Docs not arise.
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Staff Employed in the Ministry of Labour,
Employment and Rehabilitation

3727. SHRI G. C. DIXIT: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether any survey of the staff
employed in his Ministry was made during
the year 1967-68;

(b) if so, the surplus staff class-wise
and whether Government propose to retr-
ench the staff or to absorb them clsewhere;

" (c) number of additional hands class.
wise cmployed by the Ministry from 1st
April, 1968 .to 30th June, 1968 and the
number of new posts of Gazetted officers
created during the same period; and

(d) the details of surplus staff working
with thc Minister, Minister of State and
Deputy Ministers for which proper sanction
has not been obtained.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI BHAG-
WAT JHA AZAD ) : (a) to (c). Separate
statements giving the requisite information
in respect of the Department of Labour and
Employment and the Department of Rehae
bilitation are Laid on the Table of the House
| Placed in Library. See. No. L. T. 419/69}]

(d) No surplus staff is working with
Ministers in this Ministry for which proper
sanction has not been obtained.

Wheat Supply to Madbya Pradesh

3728. SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a) the quantity of wheat demanded by
the Madhya Pradesh Government from the
Central Government for the month of
December, 1968; and

(b) the quantity of wheat allocated by
Government for the said month and actually

supplied ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) No demand was received
from Madhya Pradesh Government for the
month of December, 1968.

(b) A quantity of 3.4 thousand tonnes
wheat was allocated to the flour mills in
Madhya Pradesh for December, 1968,
against which a quantity of 2.3 thousand
tonnes was actually supplied.

Drought Map of Madhya Pradesh

3729. SHRI G. C. DIXIT : Will the
Mimister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether any drought map of Madhya
Pradesh has becn reccived from the Madhya
Pradesh Government for undertaking pilot
projects for solving permancntly drought

problems in drought affected arcas; and
(b) if so, the dctails thercof ?°

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) and (b). All State Govern-
ments, including Madhya Pradesh, werc
requested to classify their chronically
drought affected areas into ‘A’ ‘B’ and ‘C’
categorics, based on the scverity and frequ-
ency of drought. No map showing the
classification of chronically drought affected
areas has been received from the Madhya
Pradesh Government. It has since been
decided to treat this scheme as part of the
State Plan with effect from the 1st April,
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1969. The National Development Council
has decided that the chronically drought
affected areas would be dealt with as one
of the special problems of the State con-
cerned, and that 10% of the total Central
assistance to the States would be earmarked
for such special problems.
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Commission Ageats for Sapply of Gram aad
Barley to Food Corporation of India

3731. SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to dtate :
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(a) whether it is a fact that the Food
Corporation of India has appointed certain
Commission Agents for supply of gram and
barley to the Food Corporation of India;

(b) whether it is further a fact that
according to the procedure in vogue, the
samples are drawn by the Quality Inspec-
tors of Food Corporation of India and
are duly sealed both by the Quality Inspec-
tor and the Commission Agents, and the
results are made known to the Commission
Agents within a fortnight;

(c) if so, what are the grounds on
which heavy quality cuts were imposcd
on the supplies against Tenders Nos. D/2
(20-G) 67 — 68 [ 9393 dated 5.3.68, D)2
(20-B) [ 67-68 [ 9392  dated 5/6.3.68
and D/2 ( 20-B ) / 67-68/8981 dated 24/26.
2. 68; and

(d) the dates on which the results were
made known to the Commission Agents
and the circumstances under which the
scals of the Samples drawn by the Quality
Inspector were broken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) . No, Sir. In respect of
supply of gram and barley the Food Corp-
oration of India had invited tenders and in
response to that any foodgrain dealer could
offer to supply these grains.

(b) In respect of tender purchases,
samples are drawn and sealcd jointly by
local representative of Food Corporation
of India and scller (tenderer). In case the
seller has no seal of his own the FCI seal
alonc is used and is to be accepted by the
szller.  No time limit has been prescribed
within which analysis rcsults are to Be
conununicated to the seller.

(c) Quality cuts were imposed in res-
pact of rcfractions exceeding the free tole-
rance limits prescribed in the contract.

(d) The results were conveyed on
23.5.68 and 24.5.68. Seal was broken at
the time of analysis of the samples in FCl
Laboratory.
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Commission Agents of Food Corporation
of India

3732. SHRI NANJA GOWDER : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Commi-
ssion Agents of the Food Corporation of
India have to deposit Security amount for
supply of foodgrains to Food Corporation of
India against tenders;

(b) whether the Food Corporation of
India is empowered to withhold under
certain circumstances the Sccurity amount
deposited by the Commission Agents;

(c) if the amount is so withheld, whe-:
ther the reasons thercof are communicated
in each case to the party;

(d) if so, what are the reasons for
withholding the entire Security amount
deposited by M/s Tilak Raj Dharampal,
Ludhiana for Tenders Nos. D/2 (20-G) /
67-68 [/ 9393 dated 5.3.58, D/2 (20-B)/
67-68 / 9392 dated 5/6.3.68 and D/2
(20-B)/67-68/8981 dated 24/26.2.68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c) . Yes, Sir.

(d) M/s Tilak Raj Dharampal, Ludh-
iana have not sent ‘No Demand Certifi-
cate’ as required under the terms and
conditions of the contract.

Work Maunshis in A.LR.

3733. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply
given to Unstarred Question Nos. 6177 and
4091 on the 28th August, 1968 and 11th
December, 1968 respectively and state :

(a) the number of posts of Work Mun-
shi created in cach zone;

(b) the number of posts of Work Mun-
shi absorbed in regular establishment;
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(c) if not, the detailed reasons therefor;
and

(d) the further time likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) to (d). The information
is being collected and will be laid on the
Table of the House,
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Import of Fishing Vessels and Fishing
Equipment from Norway

3737. SHRI MANIBHAI J. PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a credit of
Rs. 157.50 lakhs is available for the import
of fishing vessels and other fishing equip-
ment from Norway;

(b) whether this import is permissible
and if so, whether it would be in public or
private sector; and

(c) the details of the account on which
this credit from Norway accrued ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ¢ (a) Yes, Sir,
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(b) Applications for iniport of vessels
are under consideration for issue of import
licences under a scheme for import of thi-
rty fishing vessels subject to certain prescri-
bed conitions. The scheme relates to com-
mercial fishing in the public and private
scctors.

(c) The Government of Norway have
been extending  assistance in the form of
technical cxpertise, vessels and cquipment
for the development of fisherics in India
from 1952 under several successive agice-
ment. In an agrcement concluded on 17th
March, 1967, the Government of Norway
agreed (o provide 40 million Norwcign
Kroners in the form of tcchnical assisance
and cquipment and machinery not availa-
ble in India as well as credits for procure-
ment of machinery and equipment includ-
ing vesscels and sparc parts and other items
for vessels and shore installations for fur-
thering thc deveclopment of the Indian Fish-
ing Industry. Out of the total assistance of
40 million Norweign Kroners (Rs. 480.00
lakhs) an amount of 15 million Norweign
Kroners (Rs. 157.50 lakhs) has been pro-
vided in the form of credit under terms and
conditions sct forth in a supplementary
agreement concluded on 16th September,
196%.

geaY, v qar afadet
w1 TR

3738, =Y AWt W FT gE
AqT FHIW /T G 77T 43 JAH 3
FqT F4q fF

(%) 7% wearag qra fea afs-
FI6l, geasi q4r aifaw, @ifas @R
arfa® wfasgal #1 g=wrow feqr o <@
$

(=) s & frae) fgr & aa fra
qgaN & wxiferd 1 ard §;

(7) ®1 w7 @y ofrers) g
gerwl M firdt § swifag 3 @
e §;
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SFUE qA0 5 qfawg wwon #§
fAgrar g M ey 4 % 11968 # sw1-
T FACT FI WG 210 geqd, oA
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o1 40 fg=y & |

aarAReA & R N ofyw
foe ‘S w1 e’ (@ow 1) @7 R
R ferdt QAT & swrfo & o &

(m ¥ (=.). vrETAETET T afremat
# FTrwAl w1 SR T § W ¥ fafaer
ArqrE q2w & Sraral K FEOEHT & At
#wfm swwrd 3 & fag et &
aa qfrsrel & g A sww ¥ oW
qea &7 gfT qgY e o

SFEF T & A g swrwr fglr
# oY frremT mwr A 81 “xfeaw
wox %137 foag’, wrfs S qfywral o),
ot geqa: faaml & T aret & fag
g ey & gwifum wear wrawgw aft
i AE gmafary Bfw

wiawtfas swrem fgd & e ang’
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T @&7 #Y qfa & fqq gFmod gam A
et wgam #1 Iu-fRYF F & ¥ uF
fifa afawd 7 fgfest g #<
fean o & 1 s g fAFT SR AT
Tt arfge afuzsar G & Qar g
M|y ad & MRE’, “ARd F wE
Ffer”, ‘g 8@, ama € Aw
®Yrq”, G g9, Wi oy gead
mfas §

feet qeas &Y amay a7 few A &
& fag g, dAwelk fadw § wER
et wmfe it aml #) vaa & @ go
fawifea st 2

‘S rfem” & @oe 2 ¥ (gum:
- & e A qfvs /o)
W ¥ gwrforg 1% a1 qwiArT o o
afame) Y afaai Ot & oo @ e
¥ swifea w3 7Y sravawar wgwa a9

LIS o

Television Station at Bombay

A 3739. SHRI GADILINGANA GOWD :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plcased to state :

(a) whether it is a fact that India is ex-
ploring the possibility of obtaining assis-
tance from forcign countries to establish a
television station near Bombay;

(b) if so, the namc of the countries
who have offered to assist and the details
thereof; and

(c) the likely date by which the station
is proposed to be opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K, GUJRAL) : (a) and (b) . The Gover-
nment of the Fedcral Republic of Germany
has shown a desirc to assist India in setting
up a TV Station at Bombay, but no firm
offer of agsistance has been received as yet.
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(¢) No definitc date can be stated at
this stage. However, a proposal for set-
ting up TV Station at Bombay has been
included in the draft Fourth Five Year
Plan.

Surplus Staff in Ministry

3740. SHRI PREM CHAND VERMA ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether any survey of the staff
employed in his Ministry was made during
the year 1967-68;

(b) if so, how much  surplus
staff, class-wise, was found and whcther
Government retrenched the staff or abso-
rbed them otherwise;

(¢) how many additional hands class-
wisc were employed by the Ministry during
the period from the Ist April, 1968 to 30th
June, 1968 and how many ncw posts of
Gazetted officers were  created  during  the
period; and

(d) the details of surplus stafl woiking
with Ministers, Ministers of State, Deputy
Ministers cte.  for which proper  sziction
has nct been obtained ?

THE MINISTER CF STATE IN THE
MINISTRY OF rOoOD, AGRICULTURFE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) to (b). The information
is being collected and will be laid on the
Tablc of the Sabha.

TAEAT ¥ A faF

3741. «if w3t MW AT I €™
aay wfa w0 oz a@ A FOFA fF

(v) saragaa g feag 1968 &
agt w7 1 ¥ THEYTT ¥ ArIA FT IAT-
T AW gAT AT ;

(=) afzgi, avad 1968 # feaa
I T INTRA EMT 9 AT TEA &
aql &Y gur § ag feawr ww ar
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(n) T ag Mreaa g fs aw@Ea
ITTEA FW g F FRA QIEIF ¥ 199
et & ave @ Y wwEHT §

(9) a1 gFR F1 A & & 9
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gw&ﬁmﬁau‘tmﬁ wy@r #4q1
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() 97% qaafe o< fan eqm @
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AT QT AW AAET G {ATC
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Working of the Dispensaries of State
Employees Insurance Schcme

3745. SHRI R. K. AMIN :
SHRI D, R, PARMAR :

Will the Minister of LABOUR AND REHA-
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BILITATION be pleascd (o state :

(a) whether it is a fact that scrious
complaints against the working of thc Dis-
pensarics being run under the State Emp-
loyees Insurance Scheme have been recei-
ved;

(b) if so, whether Government had
enquired into the matter;

{c) if so, result thereof and action
taken thercon; and

(d) if no enquiry has been held, rcasons
therefor and whether Government propose
to institute any enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d). The
Provision of medical carc under the Emp-
loyces® State Insurancc Scheme is the statu-
tory responsibility of Statc Governments
cxcept in Delhi  where this responsibility
has been taken over by th: Empleyecs'
State Insurance Corporation, Complaints
of a General Nature relating to inadequate
supply of medicincs, shortage of staff, non-
issuc of certificates in some cases and
lack of Specialists and Ambulance services
are rcceived from time to time.  These
complaints are looked into by the respective
State Governments. In Dclhi, such com.
laints arc investigatcd by tihc Employees’
State Insurance Corporation and appro-
priate action is taken by it.

Production of Soyabcan

3746. SHRI R. K. AMIN Will the
Minister of FOOD AND AGRiCULTURE
be pleased to siate :

(a) whether it is a fact thdat attempts
are being madc to grow Soyabcan with high
content of proteins in seven Districts of
Gujarat State by a private sector company;
and

(b) if so, details thcreof and ihe rea-
ction of Central Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SINDE) : (a) The Govt. of Gujarat have
informed us that it is proposed to grow
Soyabean over 1,420 hectares as an entire
crop and 4,000 hectarcs as mixed crop with
cotton during 1969-70. The Soyabean is to
be grown mostly by cooperative socicties
through their members. )

(b) The tentative programme  proposed
to be undertaken is as follows :

District Entire crop Mixed crop
(area in hectares)

TBulsar 400 .-
2. Surat - 2,000
3. Broach -- 2,000
4. Baroda 100 -
5. Panchmahal 120 -
6. Rajkot 400 -
7. Amrcli 400 -

Total 1,420 4,000

The State Government has also reported
that a private scctor Company has spon-
sored culitvation of Soyabean on Commer-
cial Scale on contract basis.

The Central Government consider  that
Soyabcan is a very promising crop and arc
cncouraging its introduction on a large
scale. Recsearch carricd out in Gujarat for
cxample shows that Soya is an excellent
mixed crop with cotton, particularly in
middle and South Gujarat.

Wheat Supply to Gujarat

3747. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to

state :
(a) the quantity of wheat demanded by

Gujarat Govcroment from the Central
Government during 1968 and the quota of

. wheat allotted by Government; and

(b) the quantity of whceat actually sup-
plied by the Central Government to Gujarat
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during the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) and (b) . The position with
regard to the quantity of wheat dcmanded,
allotted and supplied to Gujarat during
1968 was as under :

(In 000 tonnes)

Quantity demanded 510.0
Quantity allotted 322.0
Quantity supplicd 210.0

Land Mortgage Banks in Gujarat

3741. SHRI MAHENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any Government  assistance
was given to the land mortgage Banks in
Gujarat during 1957-68; and

(b) if so, the amount given to cach such
bank ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a). Yes.

(b) . The assistance givea by the

Gujarat Government is as follows

1. Gujarat State Cooperative Land Deve-
ment Bank :

(i) Subsidy to the Gujarat
State Cooperative
Land Development
Bank for uneconomic
branches, commission
to agents for collection
of rural dcbentures
and spccial staff for
coconut development
scheme.

Rs. 69,931

Government contribu-
tion to the ordinary

(1)
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dcbentures of the Guja-

rat State Cooperative

Land Development

Bank. Rs.479 lakh

(iii) Government Contribu-
tion to special dentu-
res of the Gujarat
Cooperative Land Dec-
velopment Bank. Rs. 2 lakhs

11. Subsidy to Primary Land Develop-

ment Banks :

(i) Surat District Cooper-
ative Land Develop-

ment Bank. Rs. 2,138.00
(ii) Broach District Coopc-

rative Land Develop-

ment Bank. Rs. 5,043.50

During 1967-68, a central loan assistance
of Rs. 312 lakhs was made available to thc
Gujarat Government for contribution to
the ordinary debentures of the Gujarat
State Cooperative Land Development Bank.
Besides this amount, the State Government
Contributed Rs. 167 lakhs from their own
resources. The Statc Government’s total
contribution to the ordinary dcbentures
was, thus, Rs. 479 lakhs.

High-Yielding Variety Programme
in Andhra Pradesh

3749. SHRI SARJOO PANDEY :
SHRI ESWARA REDDY :
SHRI P. C. ADICHAN :
SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased io state :

(a) what is the target set for the high-
yiclding varicty programme in Andhra
Pradesh for the rabi seasons; and

(b) what assistance is being given to the
State from the Centre to achieve the target?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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TION (SHRI ANNASAHIB SHINDE): (a).
A target of 4.03 lakh acres has fixed under
the High-Yielding Varietics Programme in

Andhra Pradesh, for Rabi-Summer, 1968-69.

(b) Central Assistance is available only
for the additional staff under H. V. P.
appointed by the State Government at
Block and District levels to provide super-
vision and technical guidencc at the field
level.  Goveinment of India provide tech-
nical advice as may be required.

Decvelopment of Fisherics in
Laccadives

3750. SHRI P. M. SAYEED :
SHRU VIRBHADRA SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to  state the
amounts carmarked and spent on the deve-
lopment of fisherics in Laccadives  during
the past three yems, year wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASALIIB
SHINDE) : Information is being collected
and will be placed on the tablc of the
Sabha.

IAT MW A9 WA A WA

am niway gfand

3751, »Y Wi9E wETQ : FAT GAA
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AT AYT THIW AT W G4TC
fawrtn & Trom west (s wX fag) (W)
arael § TG cFgST AT qrEAAw
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g & % A 1968 # faam & I
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|gFIT AemAg § ST weAt (S wn-
mfga foid) . a7 1968 & faacm &
qE, ¥77 WT TS FIFA & qrg  9AT-
faq a 2 @rarEal F1 gAeT € AN
37.8 armm #ed zFar faad 10.8
Atz araE, 21.3 A e d @A g
sRSTam Mz za M s & |

Interest on Late Payment of Procurement
Prices

3753. SHR1 GADILINGANA GOWD:
SHRI BEDABRATA BARUA :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether it is a fact that the Food
Corporation of India is rcquired fo pay
interest on the late payment of procyrg-
mept prices to the farmers;



95 Written Answers

(b) if so, the interest  paid  during the
year 1967-68 and the period from Ist April,
1968 to 31st December, 1958, State-wisc;

(c) the reasons for the delay
ment of procurement prices; and

in pay-

(d) the steps taken to avoid the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUKE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). Food Corporation of India
have arrangements for prompt payments.

(b) to (d). Do not arise.
Radio Licences
3754. SHRI GADILINGANA GOWD:

SHRI VISHWA NATH PAN-
DEY :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the number of Radio licences issucd
during the ycars 1967, 1968 and 1959 s»
far;

(b) the amount received;

(c¢) the number of radio licences
wed during the above period; and

rene-

(d) the amount received ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPA-
RTMENT OF COMMUNICATION (SHRI
SHER SINGH) :

New Licences Issucd

(a) 1967 - 23, 72, 881
198 - 31, 33, 706
1969 - Informatiom is being col-
"R‘

3

lected and will be placed on
the table of the Sabha.

MARCH 20, 1969

Written Answers 96

(b) 1967 - Rs. 2, 16, 10, 716.00
1968 -~ Rs. 3, 60, 50, 744.00
1969 -~ Information is being col-
lected and will be placed on
the table of the Sabha.
Old Licences renewed
(€) 1967 - 52,06, 587
1968 -- 61, 48, 649
1969 - Information is being col-
lected and will bc placed on
the table of the Sabha.
(d) 1967 -- Rs. 7, 60, 81, 918.00
1968 -- Rs. 8, 45, 85, 029.00
i959 -- Information is being col-

lected and will be placed on
the table of the Sabha.

Business Loans to the Repatriates from
Burma

3755. SHRI GADILINGANA GOWD :
Will the Minister of LABOUR AND RE-
HABILITATION [¢ plcased to state :

(a) whether any fresh representations
have been received by Government in con-
nection  with the enhancement of business
loan to the repatriates from Burma in
| DNHINR

(b) whether any fresh instructions have
been issucd and financial aid supplemented
to thc Deputy Commissioner, Delhi, for
cnhancing the business loans;

(c) if so, the number of reprcscntations
reccived and the number of cases in which
enhanced amount of loan has becn given;
and

(d) whether any distinction is being
madc in the case of those who were  origi-
nally sanctioned loan of Rs. 2000/-- in two
instalments and who were granted loans
from Rs. 4000/- to Rs. 5000/ ?

THE MINISTER OF STATE IN THE
MINITSRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (c). The Delhi
Administration have reported that no fresh
represcntation has been received by them
from any repatriate fro.n Byrma in Delhi ig
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connection with the enhancement of business
loan and as such no fresh instructions have
been issued; nor financial allocation to the
Deputy Commissioner, Delhi, supplemented
for enhancecment of business loans.

The Delhi Administration have further
reported that only 5 applications had becen
received up to 18.5.68 for additional busi-
ness loans from Burma repatriates. Out
of these, in two cases additional loans
werc sanctioned, and two other applications
were rejected on the ground that the loan-
ees were running good business and, on
enquiry, were found not to nced any enhan-
cement of loan. The fifth applicant was
informed that his request for additional
loan will be considercd after the sccond
instalment of the loan already sanctioncd
has been released and thc same has been
properly utilized.

(d) No. However, the amount of loan
up to Rs. 2000/- is now released in onc in-
stalment.

Issue of Milk Tokcns by Delhi Milk Scheme

3756, SHRI M. L. SONDHI ; Will the
Minister of FOOD AND AGRICULTURE
be plecased to state :

(a) whether it is a fact that milk tokens
are not issucd to the applicants in accord-
ance with the registration numbers which
werc allotted by the Delhi Milk Scheme
during the last two ycars;

(b) if so, the reasons therefor; and
(c) why the *‘first come, first served™,
principle is not followed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a). Milk tokens are issued as
per registration on the waiting list save for
very exceptional cases,

(b) Milk is issued out of turn to M. Ps.
Embassy personncl and cxceptional descrv-
ing cascs recommended by M. Ps. and
other V. I. Ps.

(c) “First come, first served” principle
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is followed as a rule save for very excepti-
onal cases

C ation S ps on Certain
Frcedom Fighters

3757. SHRI SHIV CHANDIKA
PRASAD : Will the Minister of IN-
FORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased to
state :

‘a) whether therc is any move in his
Ministiy at present to bring out commemo-
rative stamps in honour of the great freedom
lighters and martyrs  Viz., latc Professor
Abdul Bari and Birsa Maharaj of Bihar
in the current ycar; and

(b) if so, when and if not, the reasons
thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH). (a) No. So for no such
proposals have bceen reccived.

(b) This proposal will be placed before
the Philatclic Advisory Committee at its
next mecting.

Cultivable Land

*3758. SHRI M. N. REDDY : Wili
thc Minister of FOOD AND AGRICUL-
TURE be plcased to state:

(a) whether Government are aware that
the percentage of cultivated land in the
country has been reduced from 52.8 to 47.2
percent since 1885 even though new areas
have been brought under cultivation during
this period;

(b) if so, whether this discouraging per-
formance reflects upon the poor perfor-
mance of the threc Five Ycar Plans and
two annual Plans; and

(c) measurcs now taken to augment the
percentage of cultivation on a ‘war-footing
basis® and approaching the problem ipa
realistic way ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a) to (). The ratio of cultivated
area to total reporting arca for thc British
India during 1885-86 worked out to 43.5%,
while the ratio for the Indian Union during
1965-66 comes to 48.89. However data
for these years are not comparable duc to
changes in gcographical arca, statistical
coverage, concepts, etc.

Undecr the land reclamation and deve-
lopment programmes, and area of 9.8 million
acres was reclamied during the first three
Five Yecar Plans, and 0.59 million acres
during thc subsequent two years 1966-67
and 1967-68. Below are indicated thc per-
centages of cultivated arca to reporting area
under Land Utilisation Statistics for the
three Plan periods :--

MARCH 20, 1969

Year " Percentage of cultiva-
ted area to reporting
area

1950-51 45.5
(Eve of first plan)
1955-56 482
(Last ycar of First Plan)
1960-61 48 4
(Last ycar of Second Plan)
1965-66 48.8
(Last year of Third Plan)

(Provisional)

Efforts are being made to increase
cropped area in the country through under-
taking Land reclamation schemes, wherever
possible, and through the introduction of
double and multiple cropping. In the last
three years. for the first time mcasures have
been initiatcd for developing large arcas of
culturable and dryfarming lands within the
commands of major river valley projects in
different States.

Soil Conservation
3759. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Goverpment are aware of
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the observations made by the Rural Agricul-
tural Institute. Bichpuri, Agra to the effect
that the top soil of the land is being rapidly
croded in thc absence of soil conservation
measures in thc country;

(b) steps taken or proposed to be taken
in the dircction of soil conscrvation;

(c) whether any priority has bcen acco-
rded to this Scheme; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) to (c). In an article publi-
shed in the Agra University Journal in
January 1959, a scholar of thc Rural Agri-
cultural Institute, Bichpuri, Agra, had
mentioned soil erosion as onc of the causes
lcading to the dccline in  productivity of
land. Government have becn aware of
this problem right from the First Develop-
ment Plan and nearly 5.80 millicn hectares
were treated with soil conscrvation mca-
sures all over the country during the three
Five Ycar Plans and another 4 million hce-
tarcs arc expected to te covered upto the

cnd of this year. The programme is pro-
posed to be stepped up both in the State
and Centrel Scctors  during the Fourth

Plan.
(d) Does not arise,

faeeit W s 7O S

3760. =Y gwR W+ FHATE: [T QNI
aar sfa 7Y ag T A Fr F4@ F

(F) ad 1967-68 ¥ faeeit ¥ frad
A AT FE qHe I A; W

(=) feaq =safeat & fazg ame
T fee g & ag1  feaw ey F1E g
fFrwa ?

wra, gfe, manfoe favw o
PR WA § e AH (S g
wifga fek): (%) 23,606 STl o
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FE QAT 9K ¥ ¥ A Eag  wer fag

-

T A

(=) 81 zafw | owrar & F 4,25,
579 gt A % 2,32,058 gffe & T
1€ T F fauw 7w 7|

gadwr & mmnfaa 8

3761. %t gew =R w@a@ : AT
@ aql §fe FN @y @@ FoFOr
w1 fw: '

(+F) smady, 1968 & w@ I% #W-
Qw1 g fradt qar feay gea & A a1
"W fFar man o)

(@) g7, 1969 a% 7§ & sranq &1
4T 34T §, 39 9 fowadr amvm@ WAy
AR fradt et § st faar s ?

aw, gfw, sgufs fawa qw
qEFR  wA@@  § W WA (s
wenafga fosd) ¢ (F) swady, 1968
q &, 1969 F wafy & g3 ww
wattdT & g9 45.63 arg M 2T A
wrara et man ar faasr sgwfa g
13.53 #3g zqd 41 |
Y (@) man & fF oare, 1969 & @A
1969 Fr wafy # gqw U7 wafwr &
8.52 wrm Mex eq A g  fEar
STQAT | 58 qWA 5§ A T Yeq  qIMT
g¥qq 7€ § FIfF Ja fa 91 geq qar
HIT AT g1, g WAl 17T TGN & |
§g T AAHT ¥ dto qFe 480
FIATF AT N A AT IFHT AR
B/Q F7 WAl ¥ g WA FY TE qTAT
T BIIFY @IATHT FT A q0T &
ML AT AT § qgw o7 wAfewr
FEFR & TrEzd OFTIET H THT FT
frarqmarg | aR A ATAY WG
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g 31 foedl ¥ fear arr @ fomd
9zl fhed W% =i AN & qE A
gfqw gyEd adE §q@ av aqg
et

Production of Cash Crops

3762. SHRI P. C. ADICHAN :

SHRI MAHARAJ SINGH
BHARATI :

SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleascd to state :

(a) whether a centrally sponsored crash
programme for increasing production of
cash crops and their utilisation by existing
factorics or new factories during the Fourth
Plan is proposed to be launched in differcnt
States/Union Territorics

(b) if so, the cost and salient features
of this programme; and

(c) the broad outlincs of the Scheme for
development of Commercial crops, if any
prepared by Kerala Government for imple-
mentation as a part of the Centrally Spon-
sorcd Scheme in this regard during the
Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAH(B
SHINDE) : (a) Centrally Sponsorcd Scheme
for increasing the production of cash crops
like Cotton, Groundnut, Tobaco, Lac,Pepper,
Cashcwnut, Jute, Coconut Castor, Arccanut
and Spices so as to makec longer quantities
available for exports/import substitutica
are proposed to be continued/implemented
in the various states during the Fourth Plan.
The increased production shall be utilised
to meet the demand of existing factories/
new factories during the Fourth Plan.

(b) A notc indicating the dctails of the
programme upto 1969-70 is laid on the
Tablc of the Housc. [Placcd in Library. See
No. LT-422/67] Details for the entire Fourth
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Plan arc being prepared. A sum of Rs.
14.50 crores has tentatively been proposed
for these schemes during Fourth Plan.

(¢) The Government of India have pro-
posed to implement Centrally Sponsored
Schemes for the development of coconut,
cashewnut, pepper, ginger and arecanut in
the State of Kerala during the Fourth
Plan. The datailed schemes have yet to
be received from Kerala State Government.

Economic Rehabilitation of Refugees

3763. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the steps taken by Government in
the spheres of trade, busincss and industry
for cconomic rchabilitation of the East Paki-
stan refugees;

(b) how many pcrsons have been emplo-
yed in these concerns;

(¢) whether cconomic rchabilitation of
East Pakistan refugees  still remained a
baffling problem for them and failure of
economic rchabilitation of the refugees™ con-
tributed ver: largely to political, ccono:nic
and social tension in the Eastcran region of
India ; and

(d) if so whether Government proposc
to take fresh initiative in the matter of cco-
nomic rchabilitation of East Pakistan refu-
gees and overhaul with added resources the
whole plan to make it effcctlive ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (d) . The total
number of displaced persons who have so
far migrated to India from East Pakistan is
50.23 lakhs, Of them, 41.17 lakh persons
had migrated upto the 31st March, 1958. In
their case, apart from some items of residu-
ary work in West Bengal, which are being
reviewed by a Committee of Review under
the Chairmanship of Shri N. C. Chatterjee,
M.P., the rchabilitation work had, by and
large, been completed by 1960-61. In the
spherc of trade, business and industry, the
Government had advanced loans on casy
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terms. Private industrialists were given assis-
tance for providing employment to the dis-
placed persons and, in the public sector,
Rehabilitation Industries Corporation was
constituted for setting up new industries
and granting loans to private industrialists.
The broad details of the schemes for econo-
mic rehabilitation through small trade, busi-
ness and industry etc. and the amounts
sanctioned therefor upto 1960-61 in the
Eastern region arc as under :

Scheme No. of Amount
benefi- sanctioned
ciaries  (Rs. in lakhs)

(i) Medium indus-

tries schemes

(cmployment

potential) 11,400 419.00
(ii) Small scale/co-

ttage industries

(cmployment po-

tential) 18,377 136.10
(iii) Rehabilitation

Industries Cor-

poration (¢cm-

ployment po-

tential) 4,500 120.00

(iv) Rchabilitation
Financc Admi-
nistration (Di-
splaced per-
sons to whom -
business loans
have been san-
ctioned) 6,000 429.32

Families set-
tled in urban
areas in small
trade/ profes-
sional occu-
pations etc.

(v

~

1,85,000 1,213.00
(Approximately)

(vi) Employment
through Em-
ployment Ex-

changes. 65,000 ceen
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2. As regards ‘new migrants’ who mig-
rated from 1.1.1964 onwards, rehabilitation
assistance is admissible to those who sought
admission in relief camps. About 35.321

families are at persent at the rehabilita-
tion sites and 10,332 families in
camps (on 1,3. 1969) are awaiting

rehabilitation, The new migrants have
also been given loans for busincss, small
tradc and professional occupations. So far
4,464 families have been given such assis-
tance. In the sphere of industries, schemes
have been sanctioned for employment of
new migrants in small scale and medium
industries. The employment potcntial of
these industrial schemes would be over
2,000.

3. In the case of West Benpal, the nat-
ure and the magnitude of the problem
crcated by the new migrants who have sta-
yed on in the State is being cxamined by the
Committee of Review. The Committee will
also recommend, infer-alic, financial assis~
tance for their technical rraining, employment
and industrial schemes ctc. The recomm-
endations of the Committce arc awaited.

4. A total expenditure of Rs. 278.45
crores has been incurred on the relief and
rehabilitation of the displaced persons from
East Pakistan. The mcasures for economic
rehabilitation have been suitably cxpanded
to meet the requirements of displaced per-
sons and as such the question of failure of
their economic rehabilitation and the conse-
quent political, social and econo.nic tensions
amongst them in the Eastern region does
not arise.

geea g wed fafads, awad
3764. sl m@AT :
oft &w AT 6y
a7 @ aav yig §4r ag
@i N FOF fF

(%) geea g a5 fafwes, aqd
¥ ey faul Y srzda & fau arie faar
QT WYX A &9 719 w1 A faar

(@) v@ & & for w9t o4
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FTT 9T A 3G9 f6g 99 &1 I9q1ET
fgar g ; w9k

(7) &% N w@mgAT & g ¥ g@ET
feaar Scaraw gw ?

wra, i, agufas faee  aw
TEEIT W@ ¥ O9m-ant (s wen
wfgr fm?) : (5) R (@), g@ea
QX 348 fafads amr &t $1€ seqr @)
21 e Q) wwed gk g fafade”
AT FT TF FFE] GAW § | 3§ FIAT J
grafead a91-39es9 ART 59 TFR § |

FAST X q99 AR FeqdY o
sqige €&F F¥AT § WX g AT q9-
a1a wfafraw & sravia qFa § | F¥a
A 1934 ¥ gaweard), faem  faar
(wgTrsz) & WAt I FT oF wR@ET
arg fear 41 @ 9w 1952 ¥ gEw
(fawra qar fafrawa) afafmm, 1951
g gETar, ur 29 faymy, 1952
Y FFAY A A9 F1 Ih wiafag &
TINT qaIFT Far faar qr ) g §
wEd, 1959 o gq w5 qqt 4 I® 9T
ufafraa & wegaa éfrs 773 & g
&gHAT FY 800 &7 & qF1FT 1200/1500
TT T Y OF A1zaq A9 & fay qridgq
97 far ar 1 @ waew 97 X faEn
F & a1 AT, 1961 § a3 A T
#Y &fw T swar w1 800 7 ¥ 1000
T IF @A ¢ OF AEEa I fem
ar | £q faeare Y 1964-65 & dom &
R g w2 faar w9t wfaem &
garE, 1963 # q: UF wiagT 97 faar
faad I Ianr wfafraw & g=rie o=
Y &fw I amar Y 2000 z¥ aw
AR @A & fad ande S s g
wqQw fear mar gt Wik Ak, 1966 #
1 %Y éfa% Tl amAr 1 1000 A ¥
1500 Mz & a% A FF TF ATLHF
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fear war ar 1 g7 faeqrz # 7@y A qU
fFar ST §

gfassH, aFEwEd, faar  faaraw
(vgrreg) ® feqa way NN weE™ §
N4 JATR FT FTG FE@TE

(1) FR@A FT EEAT FY AT F
=AY w1 AT Seare goT d, T9 HE9 A
HiFe JTI 9Ied AE § | qarfa 1950-
51 & <y 1 faam Searew gar ar
IAFT ART 57 TFR G —

e Feqrfea =AY
(Frzdrzw #)
1950-51 11191
1951-52 13374
1952-53 12759
1953-54 11613
1954-55 13875
1955-56 16235
1956-57 16616
1957-58 16077
1958-59 14776
1959-60 14659
196061 15645
1961-62 14974
1962-63 15988
1963 -64 14519
1964-65 14830
1965-66 18688
1966-67 16134
1967-68 15500

img‘t g et fafady, awaf

3765. »0t &w mwaw fag: ¥
wra Jqr §fE §5 ag aIF 7 I FO
f&: .

(%) ¥R g wEn fafals,
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Teat ¥ wvda & fag feg arda Y oma-
T 97 fear g7 #RIFT F9 SARA
oTiw fwar ar

(@) z& Fwt %1 fam @t o w1
FAT 4T 4T a8 oFE FHFC FT IATEA
T FT R ; AR

(1) z& FFot § earfea feg S
¥ gwg ¥ wT aF foaar S fFar g ?

wa, ¥fe, amafas fama ax
AEER G A qIg-AAr (S we=
aifga fr?) © (F) wR (@), IAER
gR F+q) fafazs am 1 FE wEEAr
7Y & Afew & qemge e fafaee”
AT Y TF FFYA A & | Tq FFAT G
gafad qaT IueAey YT 7 TR § -—

FaTgT FFAAY 1919 # wwamm mfa-
fram, 1913 & seafia qoitza g8 4t K
1924-25 ¥ w7 AU oW § gl
fa=r wrgwe AT (qgTOeE) ® woAT A
FT UF FI@MT 91g fwar a1 19w 1952
# gam (fawme qar fafmawa) afafaa
1951 S gw a1, a4t 17-9-1952 %y
FIAT 7 w9 1 I Afufmw ¥ swaq
qSFT Far faarar | qR A HEgEl
1959 & z@ wvat A g% wfafraa &
weana &frs A &Y 9Ud ewar &y
1,000 =7 § agr9< 1200 27 FIF &
faa s o frar a1 ) sega g,
1961 %Y g% argda S fwar mar ar
T faware #1 1964-65 ¥ @9 & qu
faar mav ar | sfassm & swqaEx, 1963
HqT: oF wirgqd w7 fear fomd sw@
Iaw wfafrgas & wada s o=
ATE awar #1500 a7 aF WR agr
¥ faq srgde @ 74 & fag wgQw
foar mar ar ol g 1965 F 0w amz-
&g faar war ar | @ fGwarT N way @
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gt fFar ot @) femmy, 1965 § ©F
o WIAIT 97 GTOT EUT 9T TW WA
97 § w4 FY ¢fw I7rd wwar A 1500
e ZT7 q T@1 T 2000 Weh z7

& & fAu Fgr m@r & 1 ag 74 fa=ma-
ik

sfacar, g, foaer wewg R &
feam oqy N FreEm ¥ N FTN FT
T FIATE |

1
() AT Fxq fafadg ¥ 1924
25 7 vy #r faaar Iemraa fEwar ar
IHFT Q1T TH qFT & —
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LIGE] Feqifaq At
(Ftedr za &)
1924-25 2100
1925-26 2034
1926-27 3479
1927-28 3684
1928-29 2694
1929 .30 4652
1930-31 6432
1931-32 7188
1932-33 7436
1933-34 8715
1934-35 10889
1935-24 11504
1936-37 13282
1937-38 12933
1938-39 13495
1939-40 12068
1940-41 11797
1941-42 10597
1942-43 11651
1943-44 11981
1944 45 10895
1945-46 9791
1946-47 10902
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wtaw Ieafear W
(hzy zwt #)
1947-48 13770
1948-49 13112
1949-50 14502
1950-51 14112
1951-52 17257
1952-53 18611
1953-54 - 16298
1954-55 19596
1955-56 20379
1956-57 22816
1957-58 20134
1958-59 17615
1959-60 22260
1960-61 25583
1961-62 21914
1962--63 23493
1963- 64 25438
1964-65 23807
1965-66 28254
1966-67 23221
1967- 68 20458

Import of Bond Films

3766. SHR1 K.LAKKAPPA :
SHRJ SURENDRA NATH DWIVEDI :
SHRI SAMAR GUHA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be plcased to  state :

(a) whether it is a fact that Government
permitted the import of Bond films, full of
vice, into India; and

(b) if so, the number of such films in:.
ported during 1967 and 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Import of films is
regulated by the bilateral agreement with
the Motion Pictures Export Association of
Amgrica, which provides that all films will
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be subjected to statutory censorship with a
view to barring the circulation of objecti-
onable films.

Some crime and detection films had been
imported by private importers undcr the
Export Entitlement Scheme upto 1965. There-
after, taking note of public sentiment, Govern-
ment decided to abolish this Scheme.

(b) There is no separatc classification
or category called ‘Bond Films’. Thcrefore,
no separate import figures arc available.

Postal Divisions in the Country

3767. SHRI VISHWANATH PANDEY:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of postal Divisions in
the country, Statewisc ;

(b) the number of such divisions in
which Divisional postal Committces have
been set up and have begun functioning ;
and

(c) whether any recommendations have
been made by such Committees and if w0,
their broad features, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) A statement showing
the number of Postal Divisions in the coun-
try, Statewise, is placed on the Table of the
Lok Sabha.

Statement

Number of postal Divisions Statewise

Name of State Number af Postal

Divlslqns.
Andhra 18
Assam, Tripura, Manipur, and
Nagaland 10
Behar 1?

MARCH 20, 1969

Written Answers 112
Delhi 3
Gujarat 12
Kerala 9
Tamil Nadu and Pondicherry 22
Maharashtra and Goa 22
Madhya Pradesh 11
Mysore 15
Orissa 7
Punjab, Haryana, Himachal
Pradesh 15
Jammu and Kashmir 2
Rajasthan 9
Uttar Pradcsh 23
West Bengal 18
TOTAL 211

(b) Nil.

(c) Does not arisc.

Crushing of Sugarcane

3768. SHRI VISWANATH PANDEY :
Will the Minisser of FOOD AND AGRI-
CULTURE be pleased to  statc :

(a) the latest position with regard to
crushing of sugarcanc in various States;

(b) whether indications werc available
that all standing sugarcane would be
crushcd by the mills, or otherwise, in all
the States; and

(c) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE):(a) A statemcnt showing thec quan-
tity of sugarcanc crushed by sugar factorics
in diffcrent States from Ist October, 1968 to
15 February, 1969 is attached.
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Statement

Statewise quantity of cane crushed by
factories during the period 1. 10. 68 to
15. 2. 69 for 1968-69 season.
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State Quantity of sugarcane

crushed (in 800 Tonnes)

Uttar Pradesh 6068
Bihar 1578
Haryana 344
Punjab 291
Assam 30
Orissa 80
West Bengal 78
Madhya Pradesh 134
Rajasthan 81
Maharashtra 4610
Gujarat 336
Andhra Pradcsh 1668
Madras 1333
Mysore 977
Kerala 96
Pondicherry 91
All India 17795

(b) and (c). Only about 30 per cent of
the total production of sugarcane in the
country is utiliscd by sugar factorics for
the production of sugar, and the rest is
utilised for manufacturc of gur, khandsari
etc. or for chewing and sced purposcs.
In certain parts of the country there is so
much sugarcanc still standing that the
factories will have to crush late into May.
It is very nccessary that all this cane is
crushed as carly as possible and with this
object in vicw the Government is studying
the situation.

WA fa gicr fasem & ¥T0d

3769 st Tt fag wredt : a1 W@
aqr gfa &) ag Tq £ F7 FO fF

(F)amazaa gfe ww Aud &
afgw ¥ gaw 9 faat ¥ a3y faew
¥ = ¥ gy A Y

(=) sa% T & ferlt i fral
3 feey & i o A
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() A F FeareT qAT AN F I
9% FEFT §qT FATT 987 : AR

(%) &= fasl & facg aTeR { AT
Fgangt #71 g ?

wra, ¥fy, amgafar faew oaar
azEIT WAt W wvw WA (s e
mifge W) : () Mg

(@) 1967--68 wYaw & qFraw ¥
3T ¥ 91 GU HRQH F FEAT FY TH-
qix feafs @ g uw fET
qHT &1

faawm
T 1967-68 wyaa &
a9 g ardw
gt ¥ 1968-69
Atgw & I q ww go
Z.TTEAl wY ey |
IO IIW 66
fer 24
qfrsd g 1
uaq 1
gfrarmr 3
qATT 5
AN 2
qeg 930 1
I 1
AETAST 12
LG 3
E1C ] 2
T T3 9
L0 3
dNe 133

(n) 3T algw 7t mafs agmEe
IO AT F AT W7 g FATI W
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wwa: afagf feg 9 % avarEer g
qarf, af &Y AT § Sy ¥ g
¥ HTE THAA & QAT TH Waw ¥ 7
A9 3% A FT IqrT 1967-68 &
S wafq & g &1 gaar § 2.34
qT® W o wfas 9r | 9@ qF T
Fyem o1 grew g, @0 fad @
o fmifen gifafs w7 ¥ wam
wfes g7 2 & &

(=) #ifF FTa™ agr avag wfas
T AR 7 A FT @ & 99 0 %
I faeg sEaEr $ T gEwEdr
7€ wggE Y A R

Banpur Lok Karya-Kshetra in Puri, Orissa

3770. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be plcased to state :

(a) the total amount of money which
the Banpur Lok Karyakshetra in the Dist-
rict of Puri in Orissa, was to reccive from
Government for its work during 1965-66,
1966-67 and 1967-68;

(b) whether any amount has been paid
to them for these years directly or through
Bharat Sevak Samaj;

(c) if so, the amount paid;

(d) whether it has comec to the notice
of Government that Bharat Sevak Samaj
has not paid the amount to them;

(¢) the amount which still remains
unpaid for this Lok Karyakshetra upto-
date; and

(f) whether Government would take
carly steps to clcar their dues so that this
Lok Karyakshetra can go ahead in its useful
work ?

THE MINISTER OF STATE IN THE
MINISTRY OFF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUP-
ADASWAMY) : (a) to (f). Information is
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being collected and will be laid on the
Table of the House on rcceipt.

Delay in putting trunk calls

3771. SHRI HARDAYAL DEVGUN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TION be pleased to state :

(a) whether it is a fact that a consider-
able amount of revenuc is lost on account
of delay in putting through trunk calls at
the exchanges in Delhi, Calcutta, Madras
and Bombay;

(b) if so, the reasons for dclay in putt-
ing through the calls urgently; and

(c) the steps proposcd to be taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCATING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) It is a fact that a small
percentageof booked calls in these four major
cxchanges are cancelled duc to delay causing
somc loss in rcvenue.

(b) Paucity of adcequate number of
circuits, absentccism of staff, and inte-
rruptions on the lincs, cause delay in  dis-
posal of trunk calls.

(c) Provision of adcquate trunk circu-
its on congested routes, gradual replace-
ment of ovcrhead lincs by underground
cable or microwave and replacement of
copper by copper wcld and aluminium
wires to reduce interruptions and steps to
reduce the absentecism arc being taken by
the Dcpartment.

C welfare Complex for the Coal,
Mica and Iron Ore Labourers

3772. SHRI D. N. PATODIA :
SHRI B. K. DASCHOWDHURY :

Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether itis a fact that thc commop
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welfare complex for the coal, mica and iron
ore labourers sponsored by Government has
not been functioning properly;

(b) the difficulties that are being faced
for the implementation of the scheme and
whether specific welfare schemes have been
drawn up which will be made applicable
for the three labour organisations; amd

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). The proposal
under consideration is to integrate the
staff at the top level of the threc Funds-
the Funds kecping their scparatc identity
as at present. It is fclt that with the staff
working under unificd direction and control
welfarc measures can be planned and
implemented in a co-ordinated and more
efficicnt manner at lesser cost.

N tional labour Commission Report on
Heavy Engincering Industry

3773, SHRI S. R. DAMANI : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government's attention has
been drawn to the Report of the Study
Group of the National Labour Commission

on the Heavy Enginecring Industry in the
country : and
(b) if so, Government’s reaction

thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). Govern-
ment understand that the Study Group on
Heavy Enginecring Industry set up by the
National Commission on Labour has submi-
tted a report to the Commission. Govern-
ment is not seized of this matter at present
and will considcr it on receipt of the reco-
mmcndations of the Commission.

Construction of P. & T. Buiiding and
Quartcrs at Jatni in Orissa

3774. SHRI CHINTAMANI PANIG-
RAHI : Will the ‘Minister of INFORMA-
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TION AND BROADCASTING AND CO-
MMUNICATIONS be pleased to state :

(a) what further progress has been
made in the construction of the P&T Buil-
ding and quarters at Jatni in Orissa ; and

(b) when these will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The Post Office buil-
ding is presently under construction.

As rcgards staff quarters sanction for
12 units at a cost of Rs. 1. 57 lakhs has
been issued.

(b) The construction work of the Post
Office Building is likcly to be completed by
June’ 69.

The staff quarters, arc cxpected to be
complcted in about two ycars time, subject
to availability of funds.

Minimum Wage of Plantation
Labour in Kerala

375. SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM ;
SHRI P. P. ESTHOSE :
SHRI SRINIBAS MISRA :
SHRI SURENDRANATH

DWIVEDY :
SHRI K. LAKKAPPA :

SHRI S. M. KRISHNA :

Will the Minister of LABOUR AND
REHABILITATION bec plcascsd to state :

(a) whether Government have asked
the Government of Kerala not to raise the
minimum wages of plantation labour in the
State ;

(b) if so, the basis on which such a
suggestion was made ; and
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(c) the stand of the Kerala Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). The State
Government was requested to effect wage
revision by appointment of a Ccmmittce
under Section 5 (1) (a) of the Minimum
Wages Act instead of by notification under
Section 5 (1) (b).

(¢) The Government understand that
the State Government have constituted an
ad-hoc tripartitc committec for the purposc.

Super Bazars, New Delhi

3776. SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI K. RAMANI :

SHRI P. P. ESTHOSE :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to statc :

(a) whether it is a fact that some of the
Departments in Super Bazars in New  Delhi
are being run by the contractors ;

(b) if so, the names of the Depart-
ments ; and

(c) the reasons for giving these Dcpart-
ments to the contractors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M, S. GURUPA-
DASWAMY) : (a) Some of the sections and
services in Super Bazer are being run under
special arrangcments made with suppliers
and other parties on an agency or commi-
ssion basis, subject to the control of the
Super Bazar on quality, prices, sale, and
service charges.

(b) These include scctions such as the
cafcteria and thosc dealing in catables, fru-
its, vegetabler, mcat, Banaras Sarees, radio,
motor parts and photographic goods, and
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services such as dry cleaning, tailoring,
watch repairing, opticals and thc dental
clinic. A vegetable farm is also being run
on an agency basis.

(¢) These arrangements have becn
made in respect of sections, which were found
to be uneconomical under direct departmen-
tal management, or which require commer-
cial experience and expertise that is not
available to the Super Bazar, or in respect
of specialised and technical services.

Employment of Engineering Apprentices
3777. SHRI D. N, PATODIA: Will the
Ministcr of LABOUR AND REHABILITA-
TION be pleascd to state :

(a) whether it is a fact that Government
propose to introduce legislation making it

. obligatory for the industry to employ Engi-

necering  Apprentices for a stipulated

period ; and

(b) whether before introducing the legis-
lation Government would like to consult the
industries in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a), The matter is under
consideration.

(b) Yes.

Allotment of Waste Land to Scheduled
Caste Landless Labourcrs in Gujarat
State

3778. SHRI S. M. SOLANKI : will the
Minister of FOOD & AGRICULTURE bc
pleased to state :

(a) whether it is a fact that the Central
Government have passed any law making
provision for allotment of Government
waste land to scheduled caste landless lab-
ourers but the Panchayats convert thesc
waste land into gauchar land and as a result
the Harijans are not given these wastc land
in Gujarat State ;

(b) if so, the steps taken by the C:ntral
Government to cnsure allotmcat of th:
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waste land to Harijans without any hitch by
the village Panchayats ; and

(c) if no action is proposed to be taken,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Land bcing a State
subject, the Central Government has not
passed any law providing for the allotment
of Government waste land to scheduled
caste landless labourers. As far as Govern-
ment of Gujarat is concerned, landless
labourers belonging to scheduled castes are
given the highest priority in the allotment
of Government waste land. Wherever such
land is available, settlement is bcing made
with them. Where panchayats have been
constituted, all Government land has come
to vest in the panchayats for usc for a
public purpose including gauchar.

Elcction Broadcasts by Political Parties

3779. SHRI D. N. PATODIA :

SHRI OM PRAKASH TYAGI :

SHRI RAM SWARUP VIDYA-
RTHI :

KUMARI KAMLA KAMARI :

SHRI NARAIN SWARUP
SHARMA :

SHRI RAMAVATAR SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether the Regional Stations of
the All India Radio had given adcquate
facilities to the different political parties
to propagate their views during thc mid-
term elections; and

(b) if so, the nature of facilitics
given and availed of by the political
parties ?

THE MINISTER OF STATE INT HE MI-
NISTRY OF INFORMATION AND BRO-
ADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a). No, Sir.
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{b) Does not arise.

Coverage of Mid-Term Election Speeches
of Prime Minister by All India Radio

3780. SHRID. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

that All India
importance in

of the
Mid-Term

(a) whether it is a fact
Radio had given undue
covering the clection spceches
Prime Minister during last
Elcctions ;

(b) whether coverage was in any way
motivated to influence the electorate to
the Congress viewpoint; and
extent it was

(c) if s>, to what

proper ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS ( SHR1
1. K. GUJRAL) : (a) and (b). No, Sir.

(c) Dozs not arisc.

Acrial Sowing of Paddy

3781. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to stats :

(a) whether Government have coasi-
dered the desirability of acrial sowing
which has given very good results in
Australia, particularly for paddy; and

(b) if so, what is thc reaction of
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE ) : (a). Yes. Acrial sowing can b>
done in the case of paddy and in a few
other crops like forrage grasses and it has
been adopted in Australia and New zealand.
Other crops are gencrally sown deep in
tiaz soil where ths nccessary moistuce is
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available and  serial

possible for them.

sowing is not

(b) Acrial sowing is not practicable
under the cxisting conditions in the coun-
try, where holdings arc quite small.

Enforcement of Land Reforms

3782. SHRIJYOTIRMOY BASU :
SHRI M. MEGHACHANDRA :

Will the Minister of FOOID AND AGRI-
CULTURE be pleased to state the up-to-
date progress of land reforms in  cach
State/ Union Territory with particular refe-
rence to (i) reduction of concentration in
land holdings, (ii) consolidation of holdings
(iii) sscurity of tenure, (iv) security for the
bargadars (particularly in West Bengal),
(v) revenue reform, (vi) cciling on land
holdings, and (vii) distribution of surplus
land amongst landless labourers and
poor peasants ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Mcasures have been  under-
taken by the State Governmeats and Union
Territorics for implemecntation of land re-
forms with a view to reduction of concen-
tration of land to - holdings and removal
of such impcdiments to increase in agricul-
tural production as arise from the agrarian
structurc. These mecasures include abolition
of intermediary tenure, reform of the tenancy
system, namely, fixation of fair rent and
security of tenure to cultivating tcnants, sub-
tenan- ts and share-croppers and the right to
acquire ownership, ceiling on land holdings
and sctilement of landless agricultural
workers and uneconomic holders on surplus
land, consolidation of holdings and stren-
gthening of the revenue agency for imple-
mentation of land rcforms. The progress
madc in respect of these measures in vari-
ous States and Union Territories is given
in the statcment laid on the Tablc of the
House [Placed in Library. Sce No. LT-423
[69).
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Industries set up in West Bengal by Rehabi-
litation Finance Corporation for Employment
of Refugees

3783. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of small scale and
medium scale industries set up in West
Bengal by the Rehabilitation Finance
Corporation till date since its inception for
providing gainful cmployment to the East
Pakistan refugees;

(b) thc number of refugees proposed to
be employcd in the industries sct up by the
Corporation; and

(c) the number of refugees actually
employed ?

THE MINISTER OF STATE IN "THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : There is no Corpora-
tion in the name of Rehabilitation Financc
Corporation under the administrative con-
trol of the Department of Rehabilitation.
Presumably the question refcrs to the
Rehabilitation Industries Corporation Ltd.,
Calcutta, which is under the administrative
control of this Department. If so, the
answer to the question is as under .—

(a) The number of small and medium
scale industries set up by the Rehabilitation
Industries Corporation so far is 18.

(b) The cmployment potential in the
industries set up by the Corporation is
2517,

(c) The number of refugees actually
employed is 2177 at present.

Factory Workers Rendered Unemployed
in West Bengal

3784. SHRI JYOTIRMOY BASU : Will
thc Minister of LABOUR AND REHAB-
ILITATION be pleased to state thc number
of factory workers in West Bengal rende-
red unemployed as a result of closure,
strikc, lockout and lay-off between the
period from February, 1966 to January,
1969, month-wise ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : The matter falls in the
State sphere.

Investigation into the Living Conditions of
the Jute Mill Workers in West Bengal

3785. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHAB-
ILITATION be pleased to state :

(a) whether Government have investiga-
ted recently into the living conditions of the
jute mill workers in West Bengal;

(b) if so, the result of thE investigation;
and

(c) if not, whether Government propose
to investigate the living conditions of these
workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPI OYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No.

(b) Docs not arise.
(b) There is no proposal.

Implementation of the Award of
Engincering Wage Board

3786. SHRI JYOTIRMOY BASU : Wili
the Ministcr of LABOUR AND REHAB-
ILITATION be pleased to state :

(a) the names of concerns in the Engi-
neering industry in West Bengal which have
not implemented the wage board award for
the Engineering workers;

(b) the reasons advanced by the employ-
ers for not implementing the award; and

(€) the action, if any, taken by Govern-
ment for non-implementation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (c). The report
of the Wage Board for Enginecring Indus.
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tries has only recently been received by the
Government and the recommendations are
still under cxamination.

In 1967 the Government had accepted
a recommendation made by the Wage Board
for the grant of interim relief to workers in
the industry. Information about the
number of establishments in West Bengal
that have not implemented this rccommen-
dation is not available. Implementation is
secured by State Governments through
persuasion and advice.

Development of Fisheries

3787. SHRT BADRUDDUIJA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the target of outlay and investment
on the development of fisherics in India and
West Bengal during the Fourth Five Ycar
Plan period:

(b) whether West Bengal plan includes
decp-sea and coastal fishing schemes; and

(c) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The 4th Plan proposals
are in an advanced stage of preparation,
and targets of outlay and investment on
fisheries including those of States arc being
determined.

(b) Schemes for dcep sca as well as
coastal fishing have been considered urder
the Statc Plan. A final list of schcmes
will be drawn up after allocations have been
detcrmined.

(c) Does not arise.

wrenaeh ¥ 2% wifTet & ¥aasw

3788. st TrwMqT™ wWrewN: ¥ar
qen muy gerew ot §wie @R gz
TATA A Fr w7 fe
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Pest Control Committee

3791. SHRI P. C. ADICHAN:
SHRI JAGESHWAR YADAV:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(2) whether it is a fact that Government
intend to set up an integrated Pest Control
Committee; and

(b) if so, what will be the compositipp
of the Committge ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB SH-
INDE) : (a). No.

(b) Do:s not arise.
Unemployment in Rajasthan

3792. DR. KARNI SINGH Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to statc:

(a) the total numbzr of unemployed pe-
rsons in Rajasthan at the end of the ycar
1967-68 and thcir number at Present;

(b) if tha numbr of unemploycd perscns
has increased; th: reasoas thercfor; and

(¢) wh:th:r Goveam:nt have formulated
any fresh proposals for absorption ol
these unemployed persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION, (SHRI BHAG-
WAT JHA AZAD) :(a) and (b). Prccis:
estimatcs arc not available.  The only infc-
rmation available on the subject relates to
the number of work-scekers on the Live Re-
gister of Employment Exchanges in Rajasth-
an which was as under:

31.3.1958
31.3.1959

73,321
87.816

The incrcase in th: size of the Live Rec-
gister is a country-wide phenomenon and is
not peculiar to Rajasthan. Some of the
rcason for this arc:-

(i) Growth of th: Labour fcrc: ©

(ii) Migration from rural to urban ar.
eas ;

(iii) D-:celeration in growth of industry
in recent ycars.

(c) Various dcvelopment programmes in
the field of agzrizulture, village & small indu-
stries, irrization & power, transport &
communications a1 1 sscial services included
in the Fourth Plan and the Annual Plan of
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1969-70 of the Centre and the Statc are li-
kely to provide more and more employment
opportunities in the coming years for the
uncmployed.
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Units of Employees State Insurance
Scheme at Coondapur

3794. SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILI-
TATION be plcased to state :

(a) the reasons for not establishing a
unit of Employces State Insurance Scheme
at Coondapur which has 13 Tilc factories
and 7 Saw Mills cmploying about 3,000
workers;

(b) whether therc is any record to the
effect that these employeces avail the facili-
ties provided by the unit of Employces State
Insurance Scheme at Mangalore which is 63
miles away from Coondapur; and

(¢) if not, the rcasons for taking con-
tributions from thc employc:s for the last
five ycars or so ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a). The provi-
sion of medical care under the Employees
State Insurance Scheme is the statutory
responsibility of State Governments.  The
Scheme is cxtentend to an area after the
State Government has madc necessary arra-
ngements for the provision of medical care.
The Government of Mysore has not so far
sent any proposal for the extension of the
Bmployees’ Statc Insurance Scheme to
Coondapur.

(b) No. They are not entitled to any
benefits under the Employees’ State Insura-
nce Schame as it has not yet bcen impleme-
nted in Coondapur.

(c) No contribution has been taken from
the employees in Coondapur so far.
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Representation of the Unions on the Advisory
Board on Minimun Wage, Manipur

3795. SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND RE-
HABILITATION be plcased to refer to the
reply given to Starred Question 720 on the
12th December, 1968 and state :

(a) whether the show-cause notice ser-
ved on the Union of the Hydro Electricity
Department has since been replied

(b) if so, the decision taken by Govern-
ment of Manipur on the inclusicn of a re-
presentative of the cmploycces of the Hydro-
Electricity Department, Manipur in the
Advisory Board on Minimum Wage, Mani-
pur; and

(¢) in view of the Manipur Flectricity
Employces Union being the only working
representative union  for the employces of
the Hydro Electricity Department, Manipur,
whether Government arc taking steps to in-
clude a representative of the union in the
said Advisory Board on Mininium Wages
in Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, I'MPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a). Therc are
two trade unions of thc employces of the
Electricity Division P. W. D. Manipur, na-
mely, Technical Workers Union and Mani-
pur Electricity Employecs Union. The for-
mer being in dcfault of submission of ann-
ual return, show cause notice was served
on it and as it could not comply with the
notice its registration was cancelled with
effect from thc 30th January 1969, No show
cause notice was served on the other union,

(b) No final decision has so far been
taken on the reconstitution of thc Advisory
Board by thc Manipur Acministration.

(c) The Advisory Board will be recons-
tituted in accordance with section 9 of the
Minimum Wages Act, 1948, which provides
that the Board shall consist of persons to
be nominated by the appropriate Govern-
ment representing employcrs and cn:plcyces
in the scheduled employm.cnte wnd indepen-
dent persops. ’
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n¥w qfearaw & faq agwaar
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Ex)ort of S:cds by National Sceds

Corporation

3797. SHRI D. C. SHARMA :
SHRI BENL SHANKER
SHARMA :
SHRI HARDYAL DEVGUN :
SHRI RANJIT SINGH :
SHRI SITARAM KESRI :
SHRI BAL RAJ MADHOK :
Will the Minister of FOOD AND
AGRICULTURE be pleased to statc :

(a) whether the National Sceds Cor-
poration proposcs to make efforts to exp-
lore forcign markets and steps up export
of seeds;

(b) if so, the dctails of the proposal;
and
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(c) the efforts made in this regard and
the success achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). The National Seeds Cor-
poration is making vigorous efforts to
develop an export market for seeds and is
in correspondence with various Government,
and private parties in various countries.
They have sent samples of various _seeds
to Indonesia, Japan, Malaysia, Nepal, Phi-
lippines, Pakistan, Taiwan, Thailand, Cey-
lon, Korea, Iraq, U. A. R.; Aden, Lebanon.
Sudan, Ethopia, Nigeria, Uganda. Sencgal,
Ghana, Tanzania, Canada, Venezuela, Col-
umbia, Indiana, (USA), Georgia, Virginia
(USA), Mexico, Rumania, USSR, Iran,
UK., Denmark, Holland and Germany.
The Corporation has prepared a special
export brochure and the samec has been
sent for circulation to our Embassies, For-
eign Regional Offices of thc State Trading
Corporation, Sced Companics, Secd Import-
crs, etc.  An officer of the National Seceds
Corporation has also gonc to Ceylon for
exploring market for Indian seeds. The
Corporation has alrcady made a beginning
and exported though in small quantitics,
maize, jowar and vegetable seeds to Ceylon,
maize sceds to Malaysia, vcgetable seeds
to Ghana and wheat secds to a private
party in Denmark, etc.

Laboratory Facilitics for Agricultural
Research Institutes

3798. SHRI D. C SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAI. DEVGUN :
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of FOOD AND
AGRICULTURE bc plzascd to state

(a) whether Agricultural Research Institu-
tion in the country under the ladian Council
of Agricultural Research are considering &
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proposal to collaborate with industrics and
other organisations having laboratory faci-
lities in resecarch work;

(b) if so, the details of the proposal;
and

(c) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). The Research Institutes
under the Indian Council of Agricluturc
Research have no specific proposals to
collaborate with industries and other orga-
nizations having laboratory facilitics in
research work ;

(b) Does not arisc,

(c) Does not arise.

Land Setticment in Manipur

3799. SHR1 M. MEGHACHANDRA
Will the Minister of FOOD AND AGRI-
CULTURE bc plcased to state :

(a) the total arca of land given for set-
tlement to landlcss pcople for agricultural
purposes in  Manipur during the last two
years;

(b) how many co-opcrative farming soc-
ietics were given land during the said period
with their name and the total arca of land
granted scttlement socicty-wise: and

(c) the total arca of land de-rcserved
for cultivation purposes during the last two
years in the Union Territory of Manipur
and their list in detail ?

THE MINISTER OF STATE IN THE
_MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE): (a) to (¢) . A statcment is laid on
the Table of the House [Placed in library. Sce
No. LT-424/69)]
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Purchase of Foodgrains in Orissa Iiy
Food Corporation of India

3802. SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRICU-
LTURE be pleased to state :

(a) the total quantity of foodgrains
purchased by the Food Corporation of India
in Orissa between the period from Ist
October, 1968 to 31st January, 1969; and

(b) the prices at which the purchascs
were made ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) Only paddy is being purchased by the
Food Corporation of India in Orissa through
agents. Quantity in terms of rice purch-
ased during the period is about 107 thous-
and tonnes.

(b) Purchases of paddy have been made
at the following prices :--

variety of Prices in Rupees
paddy per quintal F.A.Q.
Common/Coarse 48.00

Fine 53.00
Super-Fine 60.00

Super Bazar, New Delhi

3803. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's  attention has
been drawn  to  the statement of the
Lt. Governor of D:lhi on the 9th February,
1969 accusing the Supcr Bazar management
of swallowing the poor man's profit parti-
cularly referring to the handing over of the
land allotted to the Supcr Bazar for cultiva-
tion to contractors; and

(b) if so, in what precise context these
remarks were made and what is  Govern-
ment's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) Yes, Sir.

(b) An arca of about 167 acres of land
was allotted by the Delhi Administration
to the Cooperative Store Ltd. (Super Bazar),
Ncw Delhi, in 1966, for cultivation as a
vegetable farm. The Super Bazar incurred
losscs for two successive ycars on this farmg
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and thereu; on, they gave it to a managing
agent for cultivation and management on
payment of a fixed sum to the Super Bazar.
The Lt. Governor felt that genuine public
participation in vegetable cultivation was
better than assigning this work to professi-
onal managing agencies. The observations
of the Lt. Governor have been noted by the
Super Bazar authorities, who are concer-
ned with the matter.

High Yielding Varieties Programme

3804. SHRI S. K. TAPURIAH :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HIMATSINGKA :

Will the Minister of FOOD AND
AGRICULTURE be plcascd to statc :

(a) whether there is a scheme for bring-
ing additional acreage under the high yicld-
ing varictics programmc both in respect
of foodgrains and other agricultural items
by thc next year;

(b) if so, the additional acreage proposed
to be brought under high-yiclding varictics
farmir.g in respect of cach item in cach
State separatcly; and

(c) what Central assistance would be
given for implementation of the programme
to each State and what would bc the total
cost of thesc schemes State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. The High-Yielding
Varictics Programme so far covers food
crops only riz. paddy, wheat, maize, jowar
and bajra.

(b) It is proposed to bring an additional
arca of about 27 million acres under thc
High Yielding Varicties Programme during
the next ycar. The crop-wise and the State-

. wise details of this arca are yet to be fina-
lised.
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(c) No Central assistancc is availablc under
the High-Yielding Varieties Programme as
such, except the Central assistance for the
additional staff appointed by the State
Governments at Block and District levels to
provide supervision and technical guidance
at the field level,

As regards the total cost of the scheme,
this programme is a part of the general
agriculture programme. There is no sepa-
rate provision for research or extension. It
is, therefore, not posible to give the total
cost of the High-Yielding Varictics Progra-
mme for foodgrains in different States.

Manufacture of Trawlers for Promoting
Deep Sea Fishing

3805. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to statc:

(a) whether with a vicw to promoting
dcep sca fishing a new steel deep-sca fishi-
ing, trawlcr has becn manufactured by an
cngineering firm in Calcutta;

(b) if so, how many such trawlcss havc
been produced and whether they have been
put to usc; and

(c) to what extent dcep sca fishing is
likely to be increased by the end of 1969-
70 and thz end of the Fourth Five Year
Plan from different coastal areas as a result
of the modernisation of the fishing process?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A steel fishing vessel has been
constructed and launched by an engincering
firm in Calcutta for the Government of
West Bengal.

(b) The rcquired information is being
collected and will be laid on thc Table of
the Sabha.

(c) For the decvelopment of fishing
beyond the coastal belt, orders were placed
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in 1968 with ship building firms in the
country for construction of forty steel fish-
ing trawlers of 57-ft. length using engines
of 200 H. P. The construction of these traw-
lers is expected to be completed in batches
by the middlzs of 1970. Twenty of these traw-
lers are being manufactured by ship build-
ing firms in Calcutta. These trawlers will
be used by Central institutions and some
State Governments.

In addition, under a scheme which is
being implemented, it is expected that thirty
fishing trawlers will be imported for comm-
crcial fishing both in the private and public
scctors. The scheme envisages further
construction of fiftecn trawlcrs in the coun-
try for commercial fishing.

During thc Fourth Five Ycar Plan it
is proposed to introduce a total number of
300 medium and large sized fishing trawlers
for decp sca fishing. With the introduction
of these trawlers the additional production
of fish at the end of the Fourth Plan is
expected to be 1.5 lakh tons per annum.
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Demand For Tractors And Power Tillers

3808. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to state :

(a) the demand for tractors and power
tillers and how far it is mect from indige-
nous capacity;

(b) reasons for not fully utilising our
production plants and cstablishing new
plants;

(¢) the landed cost of imported trac-
tors and power tillers and selling price of
indigenous tractors and power tillers as
compared to them; and

(d) whether the demand of the My-
sorc Government for 1,000 tractors for the
Tungabadhra arca is being mct, considec-
ring that only onc cighth of the area com-
mandcd for irrigation is so far cultivated ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) and (b). The position in
respect of tractors and power tillers is
indicated below :

() The demand of tractors for 1968—
69 is of thc order of 60,000 nos. Five indi-
genous manufacturers have been licensed/
approved for thc manufacture of agricul-
tural tractors for a total capacity of 30,000
nos. per annum, the present installed capa-
city being of the order of 15,300 nos.
Against this, it is cxpected that 15,000
tractors will be produccd. Existing units
are cxpanding their installed capacity to
bring it upto thc sanctioned/approved limit.
Therc are, howcver, various reasons for
delay in utilising optimum  production
capacity and important among them are
slow manufacturing progress. lock-outs,
constraints of forcign exchange, etc. The
tractor and  power tiller industry
was subject to approval of their phased
manufacturing programme under the Indus-
tries (D&R) Act, 1951. In order to ensure
rapid development and to reduce the for-
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malities the industry has been excmpled
from the licencing provisions of this Act
with effect from the 7th February, 1968,

(ii) The demand for power tillers
during 1968-69 is estimated at 6500 Nos.
It has been dccided to import 4,000 power
tillers with the forcign exchange available
out of the VIII Yen Credit and/or other
sources. Four indigenous manufacturers
have been approved for thc manufacture
of power tillers for a total capacity of
26,000 Nos. p. a. Of thesz only M/s. Krishi
Engines Ltd., Hyderabad have gence into
production. During 1968 they have pro-
duced 185 power tillers. In the case of
other firms, the delay in the production of
power tillers is duc to the fact that the
manufacturing programme is in initial sta-
ges of execution such as acquisition of
land, import of capital goods, ctc. As
already indicated above, the power tiller
industry has also been dc-licensed with a
view to attracting more manufacturcs.

(¢) The information about imported
tractors/power tillers is as follows :

PHALGUNA 29, 1890 (S4KA)

S.No. Model CIF value Appx.ceiling
(Rs.) selling price
1. DT. 14B 14HP 6050.00 8,000.00
2. Byelarus MTZ-
SMS 50 HP. 12785.00  16.500.00
3, Zetor-2011
Czech trac-
tors 20 HP. 10397.29 12,935.00
4. UTOS-50 HP.
(Rumanian)
Tractors 15686.00  Yet to be
fixed.
5. RS-09 tractors 10227.20 The shipment
20 HP (GDR) has not been
affected so far.
6. Mitasubishi 5232.81 7,036.00
power tillers (CKD
8-10H P packs)
7. Kubota power 7626.51  These are sold
tillers 9-12HP, by State Go-
+ vernments at
the prices fi-

xed by them.
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A statement showing the prices of indi-
genously manufactured tractors/power tillers

is appended.

Statement
Name of the manufacturer Price
(Rs.)
Tractors
1. M/s Eicher Tractors India Ltd., 17,480
Faridabad-26.5 H.P.
2. M/s International Tractors Co.
of India Ltd., Bombay-35 H.P. 19,570
3. M/s Tractors & Farm Equipment
Ltd., Madras-35 HP. 21,140
4. M/s Escorts Ltd., Faridabad :
Escorts-37 34.5 H.P. 17910
Escorts-27 W 28.0 H.P. 13,840
5. M/s Hindustan Tractors Ltd.,
Baroda :
50 H. P. 22,350
35 H. P. 15,710
Power Tillers :
6. M/s Krishi Engines Pvt. Ltd., 4,790
Hydcrabad. 5-7 H. P. (Ex-factory
price).

(d) This Ministry has already allotted
1,050 tractors to Mysorc State out of the
total imports of 15,000 Nos. It may, thus,
be scen that quite a substantial number hais
already becn allotted to Mysorc and “th'
for the State to specify the prioritics in e
distribution of thcse tractors for vario' s
arcas in the State.
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f&Y s arr e & T T A1
FaarFUm E ?

"EAT YT T TAET G AT
fawm ¥ Tow wer (st R fag ) o
(%) fr, 7€ 1 gk are A wE fawr-
s 7 w1 Fwift et ama,
AYger geamAl § afg @ gk Akar
TFEATT JIERL FT WFEIT 0 AT
qgT W IEA 9 TAIEE 9T q@EE
FQ@ T A9 ¥ fE weg a0 faq
T

(@) s A Szar 1 WeT T
w=dt a® ¥ gfad A & 2% A%
7 @Y § A garfaa gfeqi qar wo0-
IR N A% F fau a4t a7 ¥ egfagm
aTf oy 81 )
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() e & ¥ e waww, e,
feselt & g1q ¥ar UF wrHET WrET AT
o aF qg fag € § a1 f& w41 98
YT TS AT A FTelr Ife & FW
ar 3o & gfg w3 qwg a1 faedt wa1-
AR & FRA gaT § | A TW RS WY
G T JT W@ E

() 9T () F 7AI @A FQ
% & A8y Joar |

Poultry Dressing Plant in Chandigarh

3812. SHRI N. K. SANGHI : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) the progress of the poultry dressing
plant being set up in Chandigarh with U. S.
aid and by what time the plant is likely to
be completed; and

(b) the expected capacity of the plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASHIB
SHINDE) : (a) The plant will bc commi-
ssioned as soon as some essential parts are
in position.

(b) The plant has a capacity of handling
600 broilers per hour,

TRET A UAq WowT

3813, =it sfpre o T4 ;w4
ww aqr gfa wef gag A A w0
O fs

(%) 71 7g &9 § fF =1g g
¥ g ¥ 0F FU7 WA A qOIT 9
UWuid AW A § @RI qEAT B
g T8 E;

(=) Farag Y g g fs g4 AT
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AU ¥ WY v weE IATA & fady
wgwfa wr af 4, WK

(w) afz g, &Y g@ sears A AQQ
FfRIA T § ?

e, i, agufoe fasw aw
EHIT  weATEY § Tow we (S e
afga o ) . (F) o, 7@

(&) i, 7&¥ 1
() ww & 7Y Sear

anat wt wiem & afy ot fraerw
®! g

3815. =t simiT oW AW §AT
g qqr pfe o= 7z IaR A FO
w0 fF

(%) #ar qgsl # Fewm § gfg o
wfad qRdy ax X fagesq &1 #1§
FEqT IR & fa=radaT §;

(=) afz g, Y 5&3% #a1 F@ §;
LIRS

() afz gy, Y z@ A & FIH
1 Fa7 yrafa g 7

wig, wia, agufis fama aw
FERIT A-AE@T A LT w=A (ol qe oy
afge fr ) - (¥) o0, aff | wfas
agal # oAt A I & fawrg &
fay fr fafaa gromng arg §-

(1) fresdr @il | wea watsgAg
a1 AT FT A G@AT A TEATHIW

(1) warfas mal & wgddwn &

fay wra zaAF qfeaywar

(=) =Y (7). 5@ Ak QX
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W W wgww & faeg foswd

3816. »it fox aTm ¥ : F4v
AN A9 W AR A AT ag
AT F FIT F

() aar &= wreT #19%%’ F foy
Fasi =1 fAgfa & freg A1 el
fawrad wrea gf &, R

(=) afe g, @ fawraa) &1 s9lr
Fq7 § WX IF 9T GI&I gIRT  F4T F14-
aEr st g ?

AT AAT KHITW W@ I FAT
fawm & g @t (s gogo AIA):
(%) &, &1

(@) e s A & f& g v
safgq (1) @g «1aT A& AT W |
(2) oot A 1 A a1, M7 (3) =y
femped 7Y fomar 411 qEA® FW @@
79 fawraal & 1€ q FE) qrar aar

Damage to Foodgrains by Rats

3817. SHRI HIMATSINGKA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether any assessment has keen
made about the population of rats in the
country and the cxtent of foodgrains and
other eatables consumcd by thcm during
the year 1967-68 and during the current year
so far; and

(b) if so, the details in this regard and
what is the ratio of rats to human popula-
tion in cach State and in the country as a
whole ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUE,
COMMUNITY DEVELOPMENT AND
COOPERATION. (SHRI ANNASAHIB
SHINDE): (a) and (b). No detailed work on
the determination of population of rats in the
country as a wholc has been undertaken. There
arc various cstimates of the population of rats
ip the country and the food they consume.
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The National Rodent Control Committee
considered this subject and opined that in
view of the enormous size of the area and
the multiplicity of the factors involved it
was difficult to give an overall estimate of
losses caused by rats in precise terms. It
is also not possible to indicate the present
rat population of the country and its ratio
to human population.  There is, however,
no denying the fact that rats do considerable
demage to standing crops and foodgrains
in storage.

Devclopment of Sheep Brecd

3818. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of exotic variety (shecep)
of livestock distributed through the Centre
to the gardners for upgrading the indigen-
ous stock during 1967—68;

(b) the number of cross breed now
developed by the gardners;

(c) the number of breeding centres
opencd durng the ycar 1967-68;

(d) the number of rams and cwes imp-
orted from the U.S.S.R., the U.S.A. and
Australia in 1967-68; and

(e) any proposals to cstablish morc sheep
brecding centres and research farms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (b). The requisite infor-
mation is being collected from the Statc
Government/Union Territorics and will bc
placed on the Table of the Sabha on receipt.

Ahmed Group of Mills, Bombay

3819. SHRI INDER J. MALHOTRA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the offer made by Shri Raj
Nath in August, 1956 in response to which
the property belonging to the Ah.ncd Group
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of Mills, Bombay was ultimatcly sold to
him for Rs. 68.11 lakhs, wasin writing or
verbal;

(b) if in writing, thc mode and timec of
payment indicated in the offer and in case
of its being verbal, the date and the auth-
ority to whom thc offer was submitted ;

(c) whether Government have reccived
the sale price in full;

(d) if not, the amount outstanding at
present, including interest accrued, thereon, if
any, and the date and the amount of cach pay-
ment made so far together with the date on
which it was due; and

(e) the steps Government have taken or
propose to take for recovering the outstan-
ding amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c) . A
statement is laid on the Table of the Housc.
[Placed in Library. See No. LT-425/69]

Payment of Special pay to Cashlers
in Delhi Administration

3820. SHRI DEORAO PATIL : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to statc :

(a) whether it is a fact that many Lower
Division Clerks working as Cashicr in the
Dircctorate of Employment, Training and
Technical Education, Delhi Administration,
have not been paid their spccial pay during
the years 1967-68 and 1968-69;

(b) if so, the reasons for the delay and
the action taken against the persons respo-
nsible for the same; and

(c) when the employees are likely to be
paid the amount of special pay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). The amo-
unt of special pay for a cashier depsnds on
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the amount of cash disbursed. Accordingly
after ascertaining the amount of cash hand-
led in 1967-68, the Delhi Administration
has obtained the copcurrence of their Fina-
nce Department and the case is being refe-
rred by the Delhi Administration to the
Government of India for approval. The
sanction for the year 1968-69 will be proce-
ssed after asccrtaining the amount of cash
actually handled by the persons concerned
during that year,

(c) They will be paid as soon as the
necessary sanctions have been issued.

Cow Protection Committee

3821. SHRI D. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(b) the progress made by the Cow pro-
tection Committee in its work;

(b) when it is likcly to submit its re-
port; and

(c) the reasoas for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OFF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI1 ANNASAHIB
SINDE) : (a) The Committec has so far
held 12 meetings and intervicwed 53 wit-
ness2s out of 123 persons invited to tender
oral cvidence before the Committee. Out
of 230 persons who were requested to send
wrilten mecmoranda, memoranda from 120
persons have been received.  In addition,
15 persons have submitted memoranda of
their own accord. Questionnaire were sent
to 17 State Governments and 11 Union
Territorics. Replics have been rececived
by the Committee from all the States
and Union Territories.

(b) No decfinite dalec can be indicated.
However, the present life of the Cow Pro-
tcction Committce is up to 28th June, 1959,

(c) Since August, 1968, the Committec
could not hold any niceting owing to the
withdrawal of thc thrcc members of the
Sarvodalya Goraksha Mahabhiyan Samiti.
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Governnient have requested  the Samiti  to
cooperate with the Committce and take
part in its delibcrations.

Code of Disélpline

3822. SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the Code of Discipline in-
cluding the criteria for recognition of trade
unions as adopted in the 16th Labour Con-
ference is still valid;

(b) whether it is being observed by the
constitucnt partics of the conference con-
cerned; and

(c) if not, whether Government will en-
sure strict observance of the codc and the
criteria by all the partics ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a). Yes, Sir.

(b) By and large it is being obscrved by
the partics concerncd though there may be
some violations here and therc by the cm-
ployers and the workers.

(c) the nced to observe the Code of
Discipline is emphasised by the Govern-
ment on all suitable occasions, including
all tripartitc conferences and  meetings.
When complaints of brcaches of thc Code
arc received by the Government, they are
investigated and if found substantiated, the
breachcs are brought home to the concerned
party and/or the Central organisation to
which it is affiliated, with a request to avoid
similar breaches in the future.

Non-implementation of Legislative
Provisions for cclling on holdings
in Manipur

3823. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 7654 on
the 18th April, 1968 and statc :
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(a) the reason why the legislative provi-
sions for ceiling on holdings were not im-
plemented in the Union Territory of Mani-
pur although the Manipur Land Revenue
and Law Reforms Act 1960 was passed and
was in force since the vear 1960;

(b) whether the Government of Manipur
propose not to implement that provisions
of the Act even today ;

(c) if so, the reasons therefor; and

(d) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) to (d). The provisions rela-
ting to ceiling on holdings in thc Manipur
Land Revenue and Reform Act 1960 are to
be cnforce on completion of the preparation
of the records of rights.  Prcparation of
the rccords is nearing completion.

Newsprint Quota for certain News
Papers of Manipur

3824, SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BROADCASTING AND. COMMUNICA-
TIONS be pleased to state :

(a) the current newsprint quota for the
newspapers namely ‘Khollao” and the
“Prajatantra” of Manipur;

(b) the number of copies of the afore-
said papers in circulation vis-a-vis thcir
claim;

() whether any verification was made
for finding out actual position in circulation;
and

(d) if so, when it was done and by what
agency ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) The information is
given below @
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(i)  Khallao, Manipuri daily, Manipur-
8.36 metric tonnes for 1968-69.

(i) Praiatantra, Manipuri daily, Imphal-

Since the application from this
paper was received only in February
1969, and even that was incomplete,
no newsprint has been allocated to
it for 1968-69. The last date for
application for newsprint quota for
1968-69 was 16th August, 1968.
The allocation for 1967-68 for Praj-
atantra was 10 metric tonnes.

(b) The claimed circulation of the
paper for the year 1967 is given
below :

(i) Khallao-1650 (sold 1500+ free
150)

(ii) Prajatantra-1962 (sold 1929 |-
free 33)

(¢) No, Sir.
(d) Does not arise.

Post Offices in Maharashtra

3825. SHR1 DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plecased to state :

func-
pre-

(a) the number of post offices
tioning in the Statc of Maharashtra at
sent;

(b) whether Government have got any
plan to increasc their number during
1969-70; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHR1
SHER SINGH) : (a) As on 13-3-1969, 873
post offices in urban areas and 7417 post
offices in rural areas ar¢ functioning in
Maharashtra.

(b) Yes,
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(c) 19 urban and 70 rural post offices
are proposed to be opened during 1969-70
in the various districts of Maharashtra. The
details arc as follows :

Urban Rural Total
Chanda -
. Bhandara -
Poona 1
Nagpur -
. Sangli 1
. Sholapur 2
. Osmanabad -
. Ahmednagar 2
Bhir 1
Thana

. Kolaba -
Bombay 8
Dhulia -
. Nanded -
. Parbhani --
Akola -
Buldana -
Aurangabad -
. Kolhapur --
. Nasik .-
. Satara --
. Ratnagiri --
. Amraoti 1
. Wardha -
. Yeotmal 1
. Jalgoan .-
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3826. i Ty aifewm : ¥ W@
ot wfx 770 ag T3 FY T F
(%) w1 g<w A ¥ & fawra, 9T 7,
w-faxy a1 @vyg & fag oF omrw

T ar §; W
(w) afe g, o gewr sy § 2
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w1, wfw, aigaifas fase aqr ag-
SR AET § 9T 7 (s mer-
afgr fo?) : (%) ok (|@). & &
fawrg, Samem, Fa-faxa aar @ya & fag
Y s AT AE A aE g w5
FT JAURT FIA IT0 ¥Y@ oAl § & &
fagra agr Scare" & fag Y g &
o faeafafaa Fez-—smfa T DAy
F ALY I ST —

(i) fafeq qar fafras awt am
At F g Ay quwAw 4.70 Arw FARAL
F aew & (g dFT Q)

(i) wiafea Q= & amfes e
et mwfgamy w1 G727

(iii) Fvm & ayAw At gA
AT T FeTET |

(iv) fafam s car2l &1 |@we |

(v) ¥ GFsr AT F wwrw AT
Euicacudl

(vi) mmer 2@ aar FqT § wo
wifo UUT e & fawra |

W3, §TA § SAgL K-
adfes slawet wr

3827. «ft wy'w fag watfaar : a7
g agy gfw 7= 28 qgvay, 1968 &
wiRifra ww gear 2486 F IO F
gy ¥ gg qaty & v w Oy o

(%) w7 5w v Fa@gd For—
Rfzx D@ FH WG, TTTEAT &

waeg ¥ qEr T gEAT uHA FT o 1§
¢ W= afx gf, @Y ga%T Ul A @

(&) a0 &g FHPR F U ;-

W FI7 qeATE W A JAN T qwqr
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F 9T 1 & 7R afg 79), @Y c@F A
FITT §; AR

(7) z@ Ay FY IV AT AF
FATA AT FUAGY QA F gl
qGT GAT F qTeT 9 7 & FER N
fam #14AY wfoarzal w1 qIAAT FE@T T
@R

@a, gfa, agaufas fasm azn
ARWIT WA QA ST WA (Y THo Qoo
JRazeart) : (F) srgi 1 nE faaa
AT 92d 9% 1A fear v § 1 [geAwa
® T faarwar | ) wieTTLT-426/69 ]

(=) agwifear wsy faa § ) 9aT
T3 GIER 7@ & 5 Iad g e
IEFTQ foar g afgwy, serar &
wfadra Fer ¥ W@ 10 gfasAEy aT wEr-
fag

(w) sw A& I2AT

[ATA FT UG TN

3828. =t FaTrg aifew
Y ®o fo wygFT :

Fa1 & agqr vy weA) g FaT A
a1 F 5 .

(F) ad 1966-67 # wara &
Ty s ¥ feadt gifv g€ & W
g fasm #X Sad fra gify gf;

(=) grfa w1 sy w4 @ WR @A
ufus gif & a1 F= §; WK

() wr adEA FY AT & wAw
¥ weafas gifa o w97 #37 & Ao w7
sy MAgy ?
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ai, wfs, argaifas fasm aaag-
w1 ArArea § vew W (ot safaa
fr) : (%) ad 1966-67 & = grfv
9328 07 A A & oI 1943-44
Iy AwAr F o1 § g faerd gfe
23590 FqT wA Fr

(@) 1966-67 # gn Jwa +T
VT T gFT T -
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F]O3 w4 §

g 23.18

RIEES 34.29

o FqATT 23.16
FT AIAA AT A1

g T BT 12.65

93.28

99 37 giIfF F1 FRU gead: A
FT AIYIAT JAT G FY JgaAyaar a3
AT AR A R A Afg N g @
T1qw F AATAT gew A W w7 Ifg
gEdr

(1) T ezrw & |oard f5 7 @

T GrarAl & fig geg, R AR agr
faw g & arfr @raral & vang sr-
R WY @ IFAHE R EF (AT
T\

fagre & 141 g0 FAat W

3829. =it wo fo wywt : 331 @M@
awr g 5= ag IT7X 7 F0 w4 6

(%) 7or og sagfeas @
frge # oo af feen FATF A A
wae W grft qgarg 4t
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faaT ®ad & o7 O F1 AFA & fag aR
JHTY 9T FHITWAT Iq1T FA  HIT Y
HIEAIT FEqT EAqT F AN § AN Tg
Fraara safaal 1 fagrg &A@ W)
IFT fRarl § sa196 ®9 ¥ SHIK T
TH; W)

() afzaf, at wHr AT AT R ?

wrg, gfe, agafos fasm oo
HEFI AT § 97 7oA (s -
afer fad) : (7) fage & AN
FAF T BT Y ¥ “A1F 57§ (HTRET
afo fefqar) ams fard w1 gaar
gar & A f& et weq 9o & 2 &7
YIFIT § T AT F 9417 71 A fear
faram o A1 )

(=) w¥= (7). za Av & fan faz-
1 IUr A 6 a3 & 9R fag o )
qLT AT AT qQUIT AT § | T qF AT
500 uz 7fa &1 wFeAfmw  wrwfqq
¥ Syar fear mar ¢ wsw & Ffw
faam 3 fanra  gfaeal, Wead sl
qqt eqW afsamel §  gEneel gy
fazare sra®ainl & Angw 7 AT R
Frg T4 & fan grny sy avy fagEg
Il & fa7a  § FIFT F qOAT WA K
far mw  freg7 gaR wfaara ge w1
fear 1

Increase in the price of Milk Products
by Delhi Milk Scheme

3830. SHRI YASHPAL SINGH :

SHRI R. BARUA:

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASXAR :

SHRI BIBHUTI MISHRA :

SHRI B. K. DASCHOW-
DHURY :

SHRI SITARAM KESRI :

Will the Minister of FOOD AND

(=) gfc gh, @Y #r FTFIT W AGRICULTURE be pleaged |0 sate ;
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(a) whether it is a fact that the Delhi
Mijk Scheme have increased the price for
its products other than milk in spite of the
fact that the Government themselves are
taking steps to control the price for all
commodities sold by private traders eic.
with a view to keep the price-line down;

(b) if so, the reasons for constantly
increasing the prices of milk products; and

(c) whether the private business-men
have also considerably increased the price
of ghee and other milk products following
the footsteps of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) Yes, Sir. The prices of Ghee
and Butter were increased with effect from
the 22nd January, 1969.

Ghee Selling Price
(After increase)
1. Kg. tin. Rs. 15.05 (incl.S. Tax)
2. Kg. tin, Rs. 29.50 *
4, Kg. tin. Rs. 57.50 ™
16, Kg. tin. Rs. 225.00
Table Wholesale Retail
Butter price price
Per Kg.
25-Gm.PKT Rs.13.00 Rs.0.35 each
100-gm, * Rs.12.25 " Rs.1.30
250 gm. ** Rs.11.07 * Rs.290
White Butter
250-gm Pkt. Rs. 11,70 ™ Rs.3.10 ™

(a) The Scheme has been forced to in-
crease the sclling prices of its milk produ-
cts becauss of increase in purchase price of
milk and huge losses incurred by itasa
result therof.

(c) The information is being collected,
and when received will be laid on the Table
of the $abha.

MARCH 20, 1969

Written Answers 164

Milk Depot in Sector XII of R. K.- _
Puram, new Delhi

3832. SHRI YESHPAL SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether therc is any proposal to
open a milk depot of Dclhi Milk Scheme
in Sector XIJ of R. K. Puram, New Dclhi;
and

(b) if so, when it is going to bc imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A milk booth is being commissi-
oned for morning shift w. ¢. . 22.3.69.

g% { A w1 genaA

3833, =it %o fao wysv: # @@
aar gfa 77 73 T Y Far F0

(%) ;mrag g9 2 f& madaran
ZRIAMAA IFANT U4} WITT H FFe3T
F Y T3 A AT WTT H AT
1 AN W fawfaa ax7 & faug ax
qeqgA T @ 8

(@) afg gi, A 99+ frohg a1 §
wR#Er g9 ¢ fF 953 a7 & Py
favafaarag ¥ o faor o aafed @egar
qTeq #v 2;

(1) 7 FR ¥ SO AT A
IFRT T A & fag ga g fafea
fex & Wi

(w) afz gi, O I+ =T 91 8?7

wm, gy, wgufas fasw am
ageTt WA § ey v (o WA
eufge fe) : (F) o T
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(=) g 2w & 39 73w F2 §
¥ wg g ARAT T HIEEH
T, F87F g IHAL  F1 A 9%
gafag qQug fFo ar @ &1 57 a9-
fraa qQaal & ot frswd wrea go €
I qTAETEE IEerq faadt €1

@) sk (9). wra ¥ feqg 7T
Qe § 931 99ar & fw ooma, gfie-
IqT, TEAM qIE A IAT R F
qfedt gur a3 A § DawT waT
F 7 § ghaT AdT gBIAr qAF H 9T
TFEAE

fage ¥ wiewx

3834. »it o fro wasv : 74T ol
FAT FATT HIT dAMT A Ig TITA AV
a1 FT fF

(%) 77 a5 fagr wow A qAF
q9177 F fAq uw THIT AT FFEAT
A FY e § a7 qnfq g€ &

(@) ag 1969-70 ¥ fagR &
faAae fHay TIFaT @193 FT T¢7 @
™ §;

(7) v fage 3w wradr # Y o
q3T AT 47 qIFTT 7 5 graeg § dv
¥ fawrg & fag #15 fawrg QAT g
§

(%) afz g, gawr s war §; W

. (3.) afs 78, & gad ww wTTW

AN AAT FHTW HATAT W TATC
fawr & qay wedt (st W T0g):(F) &
(8.). % oF faqeq @ar q2d 9 @
st &1 [geawiaa ¥ vw feqn wan
e eien L7-127/69)
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fargre & gadaege fadr & otarg
IY-TOTT

3835. &t wo fige wy#v :®m
AT AU[ TWW WK ¢ w0 7g
T F P FA fF

(%) s ag aw & fF fagre & go-
FHTgR fory & oemgr ST-wwee A w—
e 0 at ¥ &, wqd
wafy & 35 wo mifas frcd & ow
AT-HTHFT AT § 911

(&) 7av ag Y aw & f5 Frr earm
9T THH W IIAT AT &, agi wwqr v
qg =T T AE & S| R ager eqm
& A ¥ 91 4R TH-q9 7 faAw wgr-
TF-91 wgar feat  wer gfasra £
wqafa & = qzar ar;

() Farag Nax &fs wwad
eqr &7 fwTrar agr #T 100 w97 wfxr
w18 ®T 23X &7 faa § qafF qg¥r eqra
#1 fotrar a7 35 ooy gfawre

(o) afgg, @ 35wy & fread
FT €1 GrewT 100 w9y frry arem
TG XX ¥ 74T FQ §; WX

(v.) w1 g7 avew § ¥ otw Y
ot &

() afz aff, @t wh swL;
Wit

(m) afz &, &Y gaer T W g ?

QA A7 7T AT W et
fowm ¥ veg @t (o I fay) -
(%) g

(w) & a1 AT A fenfa fam-
oI HANIATE § | TAHIT W gaw qufa-
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O F wigfa & a7 camrafa @)
fara mar ar

() <&

(F) =TFgT *F qg IWRA OF
QA FE-REY TARA @Y #R wEe
arfas grv qwfaw woma safe A
FAA F FRA TqF AT @UF & T
€ fqay 1% 5@ qrasfas FaEa F
forq ag wigegFa & 70 zafan sTweR
T UF 7S qFRT AT § AT ¢
fean o feafa geanfe &1 efiz & qur fram
F FAAT FAETAHT T ATLA £ |

(z.) gt
() s* & 7Y IaaT |

(g) &g FW quaar == 2 fa
TIFYTFI Grigr cHIRT §  earareafer
FHTAT qATAT IEF 4T |

& & oy agAy aexen afafa

3836. =Y ®o fqo Ay : agr @M
aqr gfw a= ag I N Fur FI
fw -

(%) a1 q@EIRFT AF T 1T
£ NI femmar war & fF fesell § @R
1 w1ad gedy graeay afafa ¥ @ A
qurg frerer § oY A AR S1aw F aq
gu T & s s @y faerfud §;

(=) afzer, @ @ aRER 39
A & g7 A F faw FF g™
frar § 5 g ok S & faan A gf
T &fTF gUF F1 eqW ¥ gy §;
R

() afz gi, @t Seg 41 AT T
T Gamd o faanfaa s & fag qt-
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FRGRT 3T FEAE  FW 51 f=@R
g?

ar, e, agafas fawm agr ager
N § Iew wer (st woarefea
faR) : (%) v gf 1 @@ AN oA a=-
3 graer  awfafa grr safm smm
fza Aeg qard qifees g &

(@) o (7). ¥FR @ a@Y
989 &Y waa & f € fas AER ¥
e Ao azrd F1 AW HA F
9 gifas &7 & gu-gw ¥ arg fFwar
ST gFAT 1 G IAd {6 @
car QaTER fawar gfel sk am-aT
wyfrE qar aragriis NAGR Feqrr
F Areaw § G @Al a1 7ew s
qrdi F AHa SR A § fafas
FAagraT T W E

Aeg 2w & Azfral &t &£86)

3837, sit 7o Wo Rfura : AT W
Far FATRT HT AT T747 T JIN R
Zq1 F fF ¢

(7) g aw g Faa Ru &
arF geos faanr g faafea ey de
defeat ooy 7 1 & FTW IFR I3
§ o<

(=) afzgf, av 71 feafs & g
F & fAu 07 g F A S_W
FTHI FY 59 TR & 1 qgraar & g ?

QEAT AYT TETCW TATET G EATT
fawm & vea &l (Yo Fo TATH) ¢
(F) T@ AR A qeq AW FIFR § A0-
FTQ ATFH FT AT G § WR I 790
O gE T AF 9T @ & 1447

(@) argaifas Wy &0 3wy
wa 1 fErerd e W w1 g
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Fm & yhugdm aagd #Y Ran

3838, »it afww1 sq@E : @1 @A
aw Ffy 7 ag qam F FOT FA 6

(%) aw & wfadm worgd #1 gear
T E; A}

(@) s% gfeamt AR gaawrT a1
ger T g 7

aw, fy, wgnfas fasm aw
HERIT A-HIRY ® TOQ a1 (G AR -
arfga fo) @ (%) 1961 Y ngar &
HIA 3W § Ffq wogq & Fear 31,
521,641 €Y | =A% ¥ 4,068,801
cafwal & qrg Ffo uw M aaar &
®H 9 oma qfa T & fga wfa
AAg F wiear 27, 452, 780 g

(@) 1961 # qaaT & AT 10,
453, 364 Ffy qage mwggfat sfari
¥ ¥ gfeew g Aagdd F A
gaF, AiHT IR ALY § FifF WA
& iy ¥ mifgsd Qs F 90 Amy
TUY GH F HIIR 9T Frwq A fFwa
AT AT |

Central Warehousing Corporation
3839. SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Central Warehousing Cor-
poration has formed Rules and rcgulations

for recruitment to posts carrying pay more

than Rs. 500 pecr month;
(b) if not, the reasons therefor; and
(c) whether therc is any proposal under

consideration of Government to draft such
tules and if so, when ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATON (SHRI  ANNASAHIB
SHINDE) : (a) Central Warchousing Cor-
poration have formed rules for recruitment
to Class 1V, III and II posts carrying pay
upto Rs. 900/--. Class 1 posts in the Cen-
tral Warchousing Corporation are filled up
either on deputation from Central or State
Governments or on promotion from Class
11 officers of the Corporation.

(b) and (c). Do not arisc,
=t qmAnT & age DAy fasd

3841. st go ®ro WEQW : FqT
@@ an gfa =) ag I F gar w4
f& :

() 7a1 GW@ER T TR &
#t MR f9T # @ gy A4 faey
FY eq9AT § faarq g1y & sRQl &
a1t g, fga& fa0 et amfen grar
n1fr3 a7 war 77 fear aur §; A

(@) 77 faAt & 3 3% e1iqy foy
SOA FY GEATIATE 7

ara, gfa, agufas fase am
WEIATAAT § IT AN (s qRo
qQ®o YEqIEaAEl) ¢ (%) dm A fax
(T9EgM) ¥ @ "I qu WA
FETAT qIfag FI7 &7 geary  fawraat
ETU A& qT FeqqT FIT & IIAOT T
AT qX AT f/ar mar ar f& 39
7§ 79 FY qogiT I 9 | OF W
geara 47 fadx & oF ArgEr A wIe-
13 F1 GEHTA FRATT § aqq4 & qR
% qr, fggd fau axeal & wg Qo
IR TN AR AW FWER A
ag fria fear 6 ager A sToaT
3T eqrr & faq ez wemm gy §
WY qfigrerss w'w g9 dtery & fag
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Fraqigy &Y 7€ | garE, 1968 aw 1961
gze. Y 1 3,20,345 wyu N i e
g o7 |

(@) 9% 7Y Faav |
ety eraedt ZTeT AN M anf & Few

3842, »t frgw fag : 71 W
aq gfa & ag ga™ A Fr F fF

(F) o gRA gra W T FEEA)
# 9, 9T w7 o) wfwg @ g feaw
AT NI EARITAG frga o= &
ga< e 7 § i fRs 9at & 3IaT
@ ey @ §;

(|) §9% I 4Y IqC T 2] &
T AR §;

(m) 71 7 & § fr F¢-F¢ -
T qTeT g1 93 & I faad E;

() 3q1 GXFIT A& s19eqr AN
fqad geeal #1 9% oA & IAT I F
qF faea & 15 fedl Y mafu & oz
¥ far og ;W%

(z) afg 7Y, ar zod a1 FRQ@W & ?

wmw, wfw, wgafes fawm aar
AREIT WAET ¥ T we (N wen
afm ) : F) T (¥).
THT & AT @Y § AR AAT Q@ 98 &
& S |

(w) st adi

(o) % (3). oz & W femiaa
atge ¢ fea & gwie fear mm @ fw
AT L &ET ¥ 9T qAew 9af 1 Sfwa
® ¥ gifeq e T T 0 I Ty w6k
afe wrawe {1 a1 97 990 &1 awafo
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I A A wfgd foT w1 queT &
wer § I A ) fear o1 gFar § 1 Qg
&Y daT gzl § gred qF A nafawar
faser Tifed | g7 feeraat = F far
Jr @r ¢ A o Afaw wwrg w AT
SIATTHAT AT GAHT AT §

IV ¥ ot JaEw ¥ wfy & fag @A

3844. »it waw fag : Fa7 @@ aqr
wfa 7 g aa@ 1 o @ o

(%) 7@ ag &% & iF amQFr, al-
dz, grde & gu A1 wfq safew staq o
A ewfafemd, ow fFarg & ag
Faer Y "ig F; AR

(=) afz gt, @ 1@ a7 aqt & gu
¥ genigT # gfg & foad g g aar
FraaE AT T 7

w3, vfe, amgufes fasw qm
|gw arx@a #§ Tew WAt (i weA-
afga fred) @ (F) JAFA oFA FT AT
W g AR g 1 & gwi 9qT W W
& A |

(=) araa @Y qg g€ wad A
qwzA)] g & F fay may A s
FAEH H GAC W I & 0 F|UHA
FY FIX Y FEql # w+ wifq Al
T g AT q9T [T QAT @R
T Ak A & faww & fa¥ wfaw
¥ @Y § 1 wies qge qu oy fasra
Qg fe §, famer dar ge-Sere
QX AAR qEAr § |

1. wi@s Ardtg ARy aig qEr |
2. g ay favra Qv o

3. % g YT

4. T WR W fAEme Q@ar
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5. aYwan fawra QY@Ar ¢
6. TGS qTET AYAT |
7. queT st & fawr W gE-

wfeg Far |

8. 9 s¥iA WX T IqreA W)
sfagifiar 1

9. wreft sYT oriTr aypAl A oA
Y AT |

10. A7 fAgeaaw F14%9 |

T 97 QAArel w1 wew, Farfaw
SHAT FI& HIET T R QA AT
gardY frgaaw & ok fagma wfz
FIRT, A, A Y FearagAr (i) F7
AR B 1

Development of Gramdan Villages

3845. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whcther it is a fact that Government
arc planning to makc a comprchensive
programme for the development of Gramdan
Villages during the Fourth Five Ycar Plan
period;

(b) if so, the dctails thercof. spccially
vis-a-vis thc programmec for villages other
than Gramdan Villages; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURUPA-
DASWAMY) : (a) No, Sir.

(b) Docs not arise.

(c) According to the deocision of the
National Development Council, therc is to
be no special scheme for the D:zvelopment
of Gramdan villages from the Centre as
such during the Fourth Five Year Plen.
Any scheme in this regard would form part
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of thc State Plans; it is for the State Gove-
roments to take up appropriatc schcmes, as
they consider necessary, within the State
Plan sector. .

A. L. R. Programme ‘Today in Parliament’
and ‘Sansad Samiksha’

3846. SHRI SHIVA CHANDRA JHA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Parliamcnf—
ary proccedings broadcast on «Today in
Parliament’ and on ‘Sansad Samiksha® from
All India Radio, New Dclhi contain the
same news material;

(b) if not, the reasons for the different
presentations in these two programmes;

(c) whether  Government plan to gct
these broadcast ane after another, as the
gencral daily news broadcast, instead of the
present broadcasting at the same time at
8.35 p.m.; and

(d) if so, since when and il not, th:
rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND ' IN THE DEPA-
RTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). The
commentarics ‘Today in Parliament’ and
‘Sansad Samiksha' arc prepared by differcnt
journaHsts independently and are, thereff)rc.
likely fo vary in content and presentation,
though they are based on the daily procesd-
ings in the two Houses of Parliament.

(c) and (d). This is not feasible becauss
of the tight programmec schedule at that
time of the day.

Minimum Wage for Agricultural Labour

3847. SHRI SHIVA CHANDRA JHA :
Will the Minister of LABOUR AND REIA-
BILITATION be pleased to state :

(a) whether Goverament have aay natio-
nal policy for the minimum wages for the
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agricultural labourers ;

(b) if so, the details thereof ;

(c) the names of the States which have
implemented it and the States which have
not impleniented it ;

(d) the reasons, if any, for the non-imp-
lementation of it by the States and the steps
tak:n by Government about it so far and
with what rcsults ; and

(e) if there is no national policy for the
minimum wage for the agricultural workers,
the reasons therefor ?

THE MINISTER COF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (¢) . Employnient
in the agricultural labour s:ctor falls mostly
in the State sphere. A statement st o ving the
available information on  minimum rates of
wages as fixed or reviscd by the Central and
State Governments from time to time is laid
on the Table of the House. [Placed in library.
Sce No. LT-428/69] The question of adop+
ting a national minimum waze for agricul-
tural labuor will be considered after the
Government have received the report of the
National Commission on Labour.

Telephone & Telegraph Arrangements
in Darbhanga District (Bihar)

3848. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plecased to state :

(a) whether it is a fact that the system
of telephone and telegraph arrangement has
started working at Laukaha, Andharathari

and Lohna Road post offices in Darbhanga
District, Bihar ;

(b) if so, since when ; and
(¢) if not, the reasons for the dclay ?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-

PARTMENT OF COMMUNICATIONS
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(SHRI SHER SINGH): (a) to (c) . Tclegraph
Office is already caisting at Laukaha. Public
Call Officc cum Telegraph Officc at Lohna
Road has been epened on 16. 9. 68. Opening
of Public Call Officc and Telegraph Office
at Andhara Thari has been sanctioncd on
1. 3. 69. The offices will bc opened  in due
course.

The scheme to open a Public Call Office
at Laukaha has bzen surveyed and  the
financial implications of the proposal on
cxamination shows that the scheme will be
unremuncrative. The proposal is, however,
under further examination.

Recommendations of the Wage Board
For Engincering Industry

3849. SHRIINDRAJIT GUPTA |
SHRI GIORGE FERNANDES :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a tripartite  mccting was
called on the 1st March, 1969 to discuss the
reccommendations of the Wage Board for
Engincering Industry ;

(b) whether any agreement was rcached
at th: mecting between the employers and
workers |

(¢) if not, the main points of diffcre-
nce 5 and

(d) action proposed to be taken to
arrivc at an carly dccision regarding wage
revision in this industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a). Yes, Sir.

(b) and (¢) . Ths State Governments
wanted a preliminary discussion with the
cmployers' and werkers' representatives at
the Statz level : this was agrced to by the
workers' and cmployers’ rcpresentatives.

(d) Further action will be taken after
knowing the vicws of the State Governments,
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s aqrm? fawm & sganfon
& fad ast

3850. »it fagrer fag : Far gean
91 FARW W G, A g @@y Ay
T F

() #a1az g9 & f& =& q@T AR
faamr & sasfeat .1 afdgi 2¥x afEa)
¥ o qrer adf ¥ fag s aer
| w137 § 7% g &) wfear faew v
AT & WY IqFT T A s A A

(=) v g7 &1 faarv 3% fady
ganarafy g

(w) afzadk, vy ;

(F) Far g7 F7 fA=17 A% q77
¥ Fq% F) feedl & 597 qran7 7 adaq
FE; WT

(=) afz &, A % g § ?

AT AXTSATW HAMT W q&AT
fawm & T @A (st e fag) (F) N
T | TE-AE FHFFE) Y I+ 9¥ gy
afedl & fam o= [@ew &1 A a1 w7
& gt o AT FT IIHT FTIT A
sENT ¥ ATAT ATAT R0

(=) o a@i

(w) faarim afzad & fam A
% G IF qHAT AT § AR T g
Fedy femrs adf 241

() ot 7€y

FAY waEr fasll § W1 & w1 wq

ardy s ¥ whrevzfons et ot s
Y WY WY33T smAEaT § A% T 9%
wlt frem w1 wegr g gfafea
g 4
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(3.) afemi & fao faest & gaX
qIAT & FYLT ITq FA ¥ 7 a1 a9
@ & o A § ag gwmafe ffe &
gfqurams &, #9ifs ¥ Fo21 €ag T U0
FT 39 fasl § @0g #T 393 §

Sorting Scction S. R. 143 and 145

3851. SHRI KIRUTTINAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
plcascd to state :

(a) whether it is a fact that the Sorting
Scctions S. R. 143 and 144, sanctioned five
years ago, have not yct been opencd for
want of S. H. Mail Vans ;

(b) whcther any representation has been
reccived in this regard ; and

(¢) if so, the action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a). Yes,

(b) Yes.

(c) This RMS Scction could not be
opened for want of spare Mail Vans.

75 Meter Gauge Mail Vans are under
construction by the Railways, and they have
been requested to assign priority to this
work. As soon as the requisitc number of
vans is ready, the Section will be opened.

Rclease of Meter Gauge Vans for
P. & T. Department

3852. SHRI KIRUTTINAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the Railway
Department has recently relcased some meter
gauge mail vans to the Postal Depart-
meat ; and
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(b) if so, the sections for which these
Mail Vans have been allotted ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No.

(b) The question does not arise.
R. M. S. Office at Virudhunagar

3853. SHRI KIRUTTINAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the Cham-
bers of Commerce, Madhurai and Virudhu-
nagar have been repeatedly writing for the
formation of a R. M. S. office at Virudhu-
nagar ;

(b) whether it is also a fact that buil-
ding for R. M. S. Office at Virudhunagar
junction is alrcady provided ; and

(¢) if so, why the officc has not been
started so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING,AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) Yecs, but the accommodation allotted
by the Railways for the R. M. S. Office was
not suitable and was thercfore not
taken over.

() The proposol to open an R. M. S.
Office at Virudhunagar was taken up origi-
nally with a vicw to relieving the congestion
in thc Madurai R, M. S. Office. The work
of expanding thc Madurai R. M. S. office
building is in progress and the work is likely
to be completed shortly. The need for opz-
ning an R. M. 8. office at Virudhunagar,
therefor, no longer exists,

qrerarelt # gy afwafr qddwei w
wfuw afas  ufy
3854, ot fragew wrel W
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GO AT W@ W qAR A g
AW A FT FA

(7) mrogaagfs = ara
fror m gffafer e &
frgw fry 1 e T 1 &
wfaw aifys afgar & of & o) T
T ¥97 240 wq¥ g7 frma fear ma €
wafs srEmETt § fgr R T
was g fad @ wg wfm arfas
el g ok sAwr w7 A
210 wqd fq arg faag @y mar g,
L 10d

(=) afz g, @ % o am 3 7

AT AGT AW "W w0 faww
g At (Y3 §. qEwE): (F)
T ar faam &, T 'a‘rf‘:mﬁ 'Tz'x%m»'r FT
¥¥ 180-10--290--3. 57.-15--380 w97
£ | ax=g, 37 aafaaai 2, a‘t 3 uﬂfa'rrf’r
FEAEFEIE, 9 TA WT T @A
frpa fFoa@ 2 ar =7 7 ST F
gAfaad daw @y 9 & A9 mfaw
yawafgar ar av & 240 g wfmre
LED ar"t afg, zad d s N wfrs @mw-
I @Y, & 1Ay § 1 "I i fars
TqY G ¥ T 0 Taw T SifEe g
frq o &, a8 @graw Tofaux @@
Y 350-25-500-30-590-1. %.-30
800-z. ®.-30-830-35-900 =zq¥ ¥
I qE ® fgdm o o 1 qowfaa a8
g1 qg & T & F oA
¥ arAs g 210 WY § T 9T
Jur ge w@ § 1 78 TRf@d agorn
FEEHRITAE @ FTMIF TN

T Y
(@) &are g I |
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T W gEgEE & d e
TEw wew

3855. it wivaT gwa : &T guAr
9T W W /AT A g F@ATH 0
FIT F4T f

(7) magawg & @ a@
for (SaesRw) a1 gETEATR WK
FAYR F T @Y INGH FR & g9
T F FIU T €17 F sgwrd W@
FIR A0 F §ia AWIE g
etf 7Y # a9 ; WR

() #a1 917 wm ¥ IARGER
H9AT FTAR F AT Aar TG T9F
eafyq 37 &1 qeFT #1 faEre d ?

9 @91 AW WA WIC
d@are fawm & vsw weAr (o Wfem) ¢
(%) ai=zr AR FAR & A7 AT NI F
afcqy @iz &, freg 70 @oe Haid &
TR A IR F FRO frgy §g 90 &
FA AHANGHAF @& | ART AT ZHT-
garR & d@a FE @A TF A
TR

(@) areT-FMYR TF AT T AT
qid & a F e g ogfafram
aeam & fag, frgsr NG w1 ;W
& @an, Gy A wdAG DAk
uF wfafaa gegfafraw 2% gm A @
sqqeqr &Y Qe | wfieg F Wi wfvw
qfcqaY & soaear w33 & fag Hfaem
ATET F) AT ATHIT A w7 HT7 A«

we
Village Post Oliices in the Conotry

3856. SHRI NITIRAJ SINGH CHAU-
DHARI : Will thc Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state
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(a) the number of Village Pcst Offices
in the country;

(b) how many out of them are runni-
ng at a loss for the last three years and
how many are self-supporting; and

(c) total annual losses in
Post Offices in rural areas ?

running

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a). 91917.

(b) The financial position of only
temporary post offices known as experi-
mental post offices is reviewed annually,
Information regarding thc number of such
experimental post offices which are running
at a loss for the last threc years and the
numbers which arc self-supporting is being
collected and will be laid on the Table of
the Lok Sabha.

Since there is no procedure for annual
financial review of permanent post offices
it is not possible to state thc number of
self-supporting permanent post offices and
the number working at a loss for any
period.

(¢) The actual loss on the running of
all the rural post offices cannot be stated
for the same reason. However, during the
period 1967-68, the annual loss on experi=
mental post offices in rural arcas was
99,77,383.82

Sugar Quota For West Bengs!

3857. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 1856 on
the 6th March, 1969 and state the extent
of increasc in monthly quota for West
Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : The monthly quota of levy
sugar for West Bengal has been increased
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by 2034 tonnes i.e. from 11,133 to 13,167 Telephone Bills
tonnes with effect from 23rd January, 1969.
3859. SHR1 N. K. SOMANI :
Censor of Film Posters SHRI S. K. TAPURIAH :
SHRI A. SREEDHARAN :
3858. SHRI BISWANARAYAN SHASTRI :

Will the Minister of INFORMATION AND Will the Minister of INFORMATION
BROADCASTING AND COMMUNICA- AND BROADCASTING AND COMMUNI-
TIONS be pleased to state; CATIONS be pleased to state :

(a) whether it is a fact the Telephone
Department have raised bills on subscribers
recently pertaining to alleped calls several
years ago;

(a) whether there is any machinery
under his Ministry to censor cinema
posters; :

(b) if not, whether Government are
aware that most obscenc posters arc displ-
ayed country-wide on the streets which are
exposed to all;

(b) whether their Telephones ar¢  being
disconnccted if such payments are not madc
promptly;

(c) f so, whether Government propose (c) whether it is also a fact that several
to ma : it obligatory to have the cincma wrong bills have been made whereby recove-
posters censored by the film Censor Board ries have become difficult; and
or by an independent machinery; and

(d) if so, the action taken by Govern-

(d) if not, the reason thercof ? ment in the matter ?

THE MINISTER OF STATE IN THE THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART- BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS ( SHRI MENT OF COMMUNICATIONS ( SHRI
I. K. GUJRAL) : (a) No, Sir. SHER SINGH ) :(a). No, Sir. Tclephone
bills for calls i.e. local calls for measured
rate exchanges and trunk calls for all
exchanges are generally issued within the
prescribed periods and not after several

(c) and (d). No, Sir. Cinema posters do  years. However, if a subscribcr wants a
not come under the purview of the Cincma- duplicate copy of an old bill, it is furnished
tograph Act, 1952. It is for thc State to him.

Government to take appropriate action to

stop the display of obscene cinema posters. (b) If payment of bills is not made
The State Governments are from time to  within the prescribed period, the telephone
time being requested to take action against becomes liable for disconnection. The
offenders under section 292 of the Indian  disconnection is, however, resorted to only
Penal Code. Their attention has also been  after reminding the subscriber over the
drawn to section 142 of the Dclhi Munici- telephone for payment of the outstanding
pal Act which lays down that every bills. '
advertisement displaycd must be approved

by the Commissioner of the Corporation (¢) No. Sir. However, instances of issue
from the point of view, inter alia, of obsc-  of wrong bills, if any, brought to the notice
enity etc., and thcy were requested 10 of the Department are investigated and

coasider inclusion of similar provisions in  whereever necessary they are reciified.
the bye-laws of local bodies within their

jurisdiction with a view to preventing the (d) Action is always taken to see that
display of indecent and obscenc film posters  bills are issued promptly aad correctly to
and advertisements. avoid inconvenience to subscribers.

(b) Yes, Sir. Governmeat are aware
that some-times obscenc cinema posters are
displayed publicly.
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Re-Employment of Railway Retired Officers
in Food Corporation of India

3860. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state.

(a) whether it is a fact that some retired
officers from the Railways have been re-
employed in the Food Corporation of India
Delhi Office recently;

(b) the reasons for their re-appoint-
ment.

(c) the number of such Officers together
with their names and designation they are
holding at present;

(d) whether it is against the . policy of
the Government in this regard; and

(¢) if so, the steps taken by Govern-
ment to safeguard the interests of employees
of the Food Corporation of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a). Yes, Sir.

(b) Because serving officers cither from
the Railways or from within the Corpor-
ation with the specialscd knowlcdge and
experience required for arranging movement
of Foodgrains and pursuing claims with
Railways have not been available according
to the requirements for such personnel.

) A statement giving the information
is Laid on tee Table of the House. [ Placed
in Libiary. Sce No. L.T, 429/69 ]

(d) No, Sir.

(¢) In re-employing retired Railway
Officers, the rules laid down by the Govern-
ment and interests of the employces of the
Corporation arc duly taken into account.

PHALGUNA 29, 1890 (S4KA4)
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Wage Boards

3861. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of Wage Boards appoin-
ted by Government during the last 3 years;

(b) the number of reports which were
submitted by each Wagc Board; and

(c) the number of Wage Boards which
are still functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI BHAG-
WAT JHA AZAD). : (a) Three, viz., (i)
Central Wage Board for Leather & Leather
Goods Industry, Madras, (ii) Central Wage
Board for Electricity Undertakings, New
Delhi, and (iii) Central Wagec Board for
Road Transport Industry, New Declhi.

(b) and (c). All the three Wage Boards
arc in session at present.  They have made
rccommendations for the grant of interim
relief to workers and their final reports are
expected to be received in the near future.

Self-sufficiency in Cotton

3862. SHRIR. K. BIRLA : Wil the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) the requirements of cotton in the
country and the extent to which these
requirements arc met by indigenous pro-
duction;

(b) the quantity of cotton imported
during the last two years, ycar-wise and
foreign exchange spent thereon;

(c) whether it is a fact that the Indian
Cotton Mills Federation has recently drawn
up a plant for achieving self-sufficiency in
cotton;

(d) if so, the details thereof; and

(¢) what is the rcaction of Govern-
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ment to the Federation’s Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) On the basis of the ave-
rage of five years, the requirement of cotton
in, the country including consumption in the
m'lls, by khadi, extra-factory use and expo-
rts is about 66.5 lakh bales against the
average internal production of 53 lakh
bales, thereby meeting about 90 percent
of total requirements.

(b) The imports of cotton during
1966-67 and 1967-68 with its valuc were
as follows :

Quanti'y : Lakh bales

Value : Rs. crores
Year Quantity Total Value Total
(Scptember Global : Global USA*
August)  *USA (PL 480)
(PL 480)
1966-67 4.52 3.24 7.76 53.87 34.65 88.52
1957-68  3.19 4.59 7.78 40.38 4575 86.13

MARCH 20, 1969

*Imports from the USA (PL 480) are
paid for in Indian Rupecs.

(¢) Government has come to know
about the plan of Indian Cotton Mills Fe-
deration for achicving sclf-sufficicncy in
cotton through press reports only.

(d) and (¢). It will not be proper to
go into dectails on the basis of news paper
reports only.

Representations From Fertilizer Dealers
Regarding Booking of Wagons

3863. SHRI V. NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether it is a fact that the Cen-
tral Government have received represen-
tations from Ferlilizer owners and dcalers
requesting to direct the Railway authorities

Written Answers 1 8§

to send wagons on clear Railway Receipts
and on Railway risk;

(b) whether it is a fact that the ferti-
lizers are booked without weighment and
open delivery; and

(c) if so, the action taken by Govern-
ment thereon ? .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB)
SHINDE) : (a). Yes, Sir.

(b) Fertilizers imported in standar-
discd and sound bags arc despatched on
the basis of manifest weight markcd on
bags. As regards fertilizers imported in
bulk thcse are packed and standardised
before despatch from all the ports except
at Madras and Calcutta. At Madras des-
patches are made on actual weighment of
wagons over weighbridges. At Calcutta
also the same procedure is generally follo-
wed, but on occasions, when the railway
weighbridges are out of commission for
one rcason or the other, the average wei-
ght of bags passed over lorry wcighbridges
becoms the basis of recovery of cost
from the States. Railway do not
undcrtake to  weigh consignments at
destination stations as a matter of course.
Such weighments at dcstination stations are
considercd only in exceptional cases when
the condition of any consignmcnt warrants
this.

(¢) In order to help Railways ¢n iceue
clear/R/Rs tally’ clerks have been ap-
pointed at the cost of this Ministry to super-
vise loading of fertilizers.

Wit # fret & wgfafoet w
ufaw ¥m= afz

3864. o g4 weww g ;A
gu a9 sEew Wi Ewe /4 a8
qITA FY FIT HF fw

(%) # ag a= & fa fraifeq «drar
# 120 wsz wfar e #% wfa qT wgar s
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T I WIHTOAT F WA & -
fafel #1 ar< wfi 3o gfeat & nf
§ Jafs Fraifeq qar & Sa@t @ afa
93 SEAT qTeF F N fgedr werfafasy
# T Famafear A & ard;

(w) afegr; d z@vgwE & @
FW §; W

(v) a=R & fger Mufafuw =
SR wfim 37 gfgar | w1 FT aw
frig faw @y & darEaT & 7

HEAAT AT THITW AATA G /R
fawm & wisg wf (st go Fo TAON):
(%) <, &

(=) = (7). ferdt qur e M-
drg sl & 97 gfafel B GE
faw o) ax N qderr faaifea 787 &,
wfrg 337 afgat A &1 w7 ol
g R aror g fr e & faotr A
Jroar |
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fg=t Aozt &1 fawim

3865. st arwaT ALY T g
491 FFWIW WX SN G4 g T3 F0
FQT F44 ) AgrE TAMHORT FW@MA  §F
ng aF fraq feeYy TWEfoeT amny
ax 7

AT FGT NFIW AATET G ¥ AT
fawa § www ARy - (s A Tay)
fergeam eifived fafwee, mem & 15
ar, 1969 g% 470 gAY GIAEF
e &t fraiar fear €0

Sapply of Fertilizers af Sabsidised Pricc

3866. SHRI P. C. ADICHAN :
SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Mipister of FOOD AND AGr

PHALGUNA 29, 1890 (SAKA)
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RICULTURE be pleased to statc :

(a) whether the prices of Fertilizers are
likely to increase as a result of tho rccent
incrcase in the excise duty on fertilizers :

(b) whether in order to encourage the
use of fertilizer by small farmcrs also, Gove-
rnment propose to subsidise the supplics of
fertilizers to small farmers ; and

(¢) if so, the details of thc scheme in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The prices of fertilisers
have alrcady bcen raised with effect from
1..3. 1969 mainly on account of imposition
of excise duty and countervailing import
duty on fertilisers.

(b) No. Sir.

(c) Docs not arise.

M@ g A oo vew 3w
& A’ 3T agat

3867. =t Fmum wigwr ;71w
wa, am gfe g4 FzFAA A g
Fou fF

() sarag ga g fs a@ & arg
faan grar a@ as ager fea nar Ag a0
R ¥ wAF fasi § qzrgwr §

(=) afz g, @ 37+ =wmar feadt
& ot 7z ¥ fF eamY 9T qer gET d

(w) wav ag <Y aw § fo ag ¥ o

Y 9T q2r gwr § 9zf 9T @ fag
argT ¥ A aiw ady § ?

(=) war g #1 fawre @ ofi-
LSRG IR LR L R ol
L1
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(z.) afzer, A zaar saRr v & 7

ara, gfa, argafas fazq aar ag-
wIT WA § Usa WA (s werenfea
fr?) . (%) et

(&) ranw 80 gamX MY a7
wex w3 ¥ fafaey dem ogi 14-2-1969
Y 737 AF qT7 97, AN AT OF fqIQq
qAT-92 0T AT ¢ | [grawiom & Tw
faar mar \ ¥erd elemrr 430/69]

(m) & (=). w7 Aw fam A
T gIMW F U9y AR F A F A
@O ¥Y | sy F @rr frafy sderrsa
T=EY QA & FTRQ e @ ¥ wey wdw
AT AT qIAEEATA F qgEe
F AR 3207 qF F fam w60 gL
Wz z7 AF &7 Y Joew Y & o7 AW
qAAT 20 ZAT W2y T U §  qraq
F fAan T Ay z@ At ® ¥ @wmwa
45 g9k WMzq & 1 gigeqd T faar
Tr & 8% Uy mrar mwa, 1969 &
oA AY & mrafia < Q) s

Crash Programme For Boosting Commercial
Crops

3868. SHRI S. K. TAPURIAH :

SHRI HIMATSINGKA :

SHRI SITARAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(2) whether Government have drafted a
crash programme to boost the production
of commercial crops with a view to increa-
sing Indian export earnings by SO per cent
during 1969.70 ; and

(b) if 30, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNA SAHIB
SHINDE) : (a) In addition to the State
Development programmes Centrally Spon-
sored Schemes for the development of co-
mmercial crops in the maximum potential
arcas for export promotion/import substitu-
tion arc being implemented and will be con-
tinved in the year 1969-70. Consequently, it
is expected that the cxports of commercial
crops during 1969-70 will also go up.

(b) A note indicating the details of the
programme up to 1969-70 is laid on the
Tablc of the House. [Placed in lirbry. Sce
No. 1.T-431/69]

SIEWEEN A 99 9TFTE

3869. st AN WA ;74T
gaEAl qq AW G HET HA TG
Fary 3T FqT F3

(%) #wr ng a9 & f& srFTvETI
¥ w1dw FaarQ gfte ¥ 9AR wEduw
F1 97 nF g oz §;

(m) afzgt, At faveam 3= qdl
7T 9drafa F33 ¥ fam gaw fead sfa-
o7 et fafeaa fear aar §;

(7) ¥ AR & faar faica
Far w11 QU QA F qeAr fageadt o=
TR ¥ @TeY g1 Aty wa- wfawa o
F1 A% o0 G F A3AT 4R
Ty ITF T AR § g FA A
g, =T

(7) af: 7 N FTHFROE?

AT AT TN AAHT @Y §WT
faww & Toa WAt (st g0 o qurer):

(%) wTwTOATO & FTEET  qEAH)
92l #1 4¥4Y ¥ grafaw  waegfer
9z g3 fraar @ ¢

(=) shora wreigfea & Wy I9-
ay vE ¥ 25 sfran ffwmat
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() o 74y,

(v) fruifea wd=fa wer sogw
FHET STAT @ W TN g A e
#fsz ¥ SrF 7@ Y

12.20 hrs.

CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE

Oath taking in Urdu in U. P.
Assembly

MR. SPEAKER : Shri Pattiam Gopalan.

SHRI K. SURYANARAYANA (Eluru):
On a point of ordcr, Sir.

MR. SPEAKER : This is qucstion hour.
What is the point of order ?

~ SHRI K. SURYANARAYANA : Calling
attention is not a qucstion, Sir. 1 want to
raise a point of order.  The calling atten-
tion relates to somcthing that transpired in
the legislaturc of Uttar Pradesh. I am not
going into the merits of the question whe-
ther oath can be taken in Urdu. My only
submission is that this was presumably
taken in the presence of the Speaker of the
U.P. Assembly. I fail to understand how
the Home Ministcr could get any information
about what had takcn place under the guid-
ance of the Speaker of the U.P. Assembly.
If this is permitted here to-day to be raised
in this House, tomorrow some of your deci-
sions and actions or orders in this House
may be raised and discussed in the State
Assemblies. (Interruptions)

MR. SPEAKER : This is a point of
order. 1 will answer it. (Interruptions)

SHRI K. SURYANARAYANA : My
second submission is the extent of the resp-
onsility or accountability of the Home Mini-
ster of this Government for what transpired
in the U.P. Assembley. 1 request a ruling
on this matter.

#t wwe g (faeeft @we) weme
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#E1%a, A 0F & qIq 9T vaa & fw
ag N FIfer v § qay @ Anr g

Refusal to administer the oath/affirmation
to some members of the Uttar Pradesh Leg-
islative Assembly in Urdu language.

dtag fogee feay fear g ? oy
feoqer fear & STamsfer qofe Y & o
Fodto HAFAAT ¥ TATTT I @I AT |
I+ ag Fgr fF godto wATA wew &
aga w1§ aafs ey & gemar o fedt
AT H Mg T X GFAT | AW A AN
&femr & godto A & whiwy Y, ¥
o1 g9 g8 X feewa w%, ¥q & 0%
2 godt mymt ux giw andr §
YA JIE 9T Y FodTo HATAAT & THHT
Fr wfa &Y 999 s av feewy wAT
Ig 9gT @TWT®  qO9U geft | W
qre fawg giar fe feft g
et amar & sty a1 anfge Wik ag 3o
9. wasge &1 % T gar &y gE ok
gAY ar (A I ¥ g A
ga% faars ata @i v @ g K ag
wg1 aigar §, & ufeew & ad)f s
argaT, g &3 gz ¥ Fgr d.... (sowwrA). .
eqer wEYET, q¢i 9T FE 1 AT v 8,
o wiE sfq 33 & ga¥ @ awAr
fEat Yrqe &Y wawr g, A awar § fw
ag A% A Qa1 w a W P afew
wra#t e faags erfaw § | we A
oY sfam o awr ¥ feeww st @
ST gAT & AqiT A «fqr a5t feeww
%Y AT A1 g ARAAT & affwT ¥
s zgi frime & o ol ored
wfem gudr gdmAw § feorm o o
qg aQT AAETE qOU & | G FAT-
qregal & qqr VI, godto wATwET ¥
¥g 28} ¥ T A qT oAy A fem
¢ i it fafrzt d wgr § fs ww
A aRagt o few g @
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[ Fazmm gea ]
AT ¥ Ny JoAfEe, TR wEAd

Tarfedt godto wdraslt & 1 QY Axr wgAw
ag &, wifesw 208 & weaw qg faar & -

“A House of the Legislature of a
State may make rules for regulating,
subject to the provisions of this Con-
stitution, its procedure and the cond-
uct of its businecss.”

MEUW ARIEY,.qg 208 ¥ sow wew
A § 1 o N g@u 212 @ 9w AT
ang:

“The validity of any proceeding in
the Legislature of a Statc shall not be
called in question on the ground of
any alleged irrcgularity of procedure.”

ot add § 2102 fomd war §
TR A wgrAr

“Notwithstanding anything in XVII,

but subjcct to the provisions of arti-

cle 348, business in the Legislature of

a State shall be transacted in the offi-

cial language or languages of the
State or in Hindi or in English :”

HU wRAT Ag & TF W S wew A
7g sraze frar @ fF fgsdy &y aY g ag
firelt & v @Y gwy @ R feedy W @
arfge a1 Argamar § Av Arfge, @ 9
e feewaa ww 7 fo@d godte
vt ® v A @ aw faegw
qeee! fafer Trzm & dfem s godto
At & ofiwt ¥ g7 F R sw
o< feewwe agi Sfaa @ &1

ot wza fagrdt Mol (TR ¢
weaw wEYe, & uw frdew A amgm
fefamam N ¥ wT g "qHWET FBT R
wwaaaw oY RN =
waq X ¥ GHT & fear ar I A
A W99 A &Y &) WX W ATAN W] I KT
w1 ud ag & 1 wwwr waew § e ek
T T g )
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SHRT H. N. MUKERIJEE (Calcutta Nort-
East) : My submission is that the point of
order does not lie because this matter is not
merely relating to the U.P. Legislature
and its functions but this affects the country,
all the citizens of the country and their
fundamental rights. Before making an
oath or affirmation a member is not a full
fledged member of the House: he is not in
a position to invoke his privilege as a member
of the House; he is not in a position to
assert his rights and get his rights dctcrmined
by the Speaker. In this case what happ-
ened was- I am not going into merits- that
some citizens of this country who had an
indefeasible fundamental right guarantced
by the Constitution regarding the unfettered
use of their language and script were disa-
bled from taking thc oath or making the
affirmation in the language which they chose,
which we do here as a matter of course.
Therefore, this is a mattcr not rclevant to
the functioning of the U. P. or any other
State Legislature but to the deprivation on
account of certain happcnings of funda-
mental rights in regard to a subject which
is under the Central jurisdiction. Wc have
the Commissioner of linguistic minoritics
and all that appointed only te guarantce the
fundamental rights in i1cgard to my own
language.  Thercfore it has nothing what-
ever to do with, nor is any reflection invol-
ved on the Spcaker who might have in his
discrction donc somcething which may or
may not be right but we arc going into a
matter which is completely separate from it
and which is a matter of fundamcntal
importance.

it vy fomd (397) : maw wERT
% us frdgw s wgm fe
e awew F  Afew ®Y @wR
FTAT AFT, fqEga afqam a fraay
Faa 21aw @ afr @ & 9w}
720 faa qar & won fqsw § 1 AfeT
N G @Y FICA S A Y IHA FEr
aar § f & frgel Y Y S AT wAr ¥
fraw §, dfaw & T F wTT w@AT R
oy wfgam ¥ e 29 (1) 9 & werdew
Tgew & IR F; gad Fwgr var ¢ fr am-
foRl 1 quet 7T ® W KA F QU
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afamz & | gaar & ) 8Y g H 15
arqrq’ frars of § A v fax weq
fagrdr it & & g fw fandt w1 @AW
FE & fay IFA w@d AT Rar ar
w@fee fedt @ arer & fasms w1a Q)
a1 AF 7 qg Gfaa A7 AT G g |

afeqw A qra ag @ fe w355

¥ za fged # e wedl & fwar § fw
I]E FT BT AT B -

“To cnsure that the Governement

of every State is carried on in accord-

ance with the provisions of this
Constitution.”

»t wea fagdt amdqt : ag g A
IR

=it 7y fawd : g A e g &, 98
FE & A # %4 ArdY &, ag qJqAT @I
g WR L fqqm gar &1 gwafq ar
faar gar & fraw dfgara A gar s@
aY 5@ &g FY qrfgarde |, gq NF A1
1 Q1 "faFT g fe ad a3 & agi 9
91 FT |

st go Wo @i (FTETAW) : weAW
g, ¥U qgAT gqw g @ e fow
agg agi Wy o T, 99 TN
& FC T A AL gAT @1
& faq en#< & sfaw &1 gag § qar
agl an, wifs g at @Ak IR Mg
faara & fad Nfadz frar aqr 91

gaX-dq 7Y fmd wga 7 wwvar
wiedrgua 1 ag wigwi faar fegm
fedt @Y w7 # 9aA) ARA-gA § A
% §, ATy WA FOA{ I HC
a5 § WY Sar fd g AF a1 -
NILFF & TG A3 7 I§ WA
W9q AY - Ag TW A5 Y qTHIIA§ |
FRIYTA & f@ars w17 $ & fodt
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N gE AN L, T IAW AL XA W
T |

e T1a- agr & sargfET wrfeas
¥ Ty w9a ¥ qg0 ¥ 919 GEEET W Uw
qTT FAEET TATH few VgE A W™ g,
foasl efteT & ga § A X w1 qiw-
FI1T qr | e A wa e feqla qar
7€ 2 fF oF-uF Q-2 A1 ¥ aTer aAdt
AR fared, & 97 ar@ wefwal 1 & AHT
F A § fgeaar 39 & A1 74901, I
T® e A gW AT WA |6 HA
&Y I3 qFF, AV ALY W Fgl ATG |
T8 uE wrE@d Awfaw g, ogi afezw g
a&dl g |

SHRI HEM BARUA (Mangaldai) :
Whether oath-taking in an Assembly or in
Parliament constitutes part of the proceed-
ings of the Assembly or Parliament is a
debatable point, and we have to think about
it. We do not want to censure the Assembly
there in Uttar Pradesh for its own proceed-
ures. It has a right to lay down its proce-
dures, but, at the same time, we arc conce-
rncd about one thing. I would say this :
this Calling Attention motion is not happily
worded. From the Calling Attention motion
the impression gained is that as though
there is an attcmpt to censure the Assembly
in Uttar Pradesh. We do not want to
censure the Asscmbly in Uttar Pradesh. But,
at the same time, we do not want and we
cannot do it also, according to the Consti-
tution. Whatever that might be, we find
that an Indian language has been insulted
and every Indian citizen has a right to take
the oath in his own language. 1 would go
a step further and tell you that Urdu isas
much an Indian languagec as any other
language of India; it is as much as Indian
language as is minc. We do not want to say
a single word about the Assembly procedure,
but the point is, an Indian language has been
insulted-and it is an insult to the Indian
citizens, and th: Housc has cvery right to
pass its own judg t and on
it. .

SHRI M. MUHAMMAD ISMAIL
(Manejri) : Sir, gencrally spcaking, the Ass-
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embly has got the right to rcgulate its pro-
cedure and for moving resolutions, but
supposing, some rule, cven a definite rule,
is against the Constitution, what is the
remedy ? Here, we are not Members of that
Assembly, and you are not the Speaker of
that Assembly. Here, we are Members of
Parliament; we are not Members of that
Assembly and we are not supposed to ques-
tion the ruling of the presiding officer
there.,

Supposing a wrong has been done to the
Constitution by somc rule or procedure of
the Assembly of a certain State, have we
not got the right, as Members of Parliament,
to raise the question and ask, what is the
remedy ? How can anybody object to it ?
It is a vital question which affects the whole
country, Let the answar be anything, but
if.this Parliament has not got the right to
raise that question cven, where isit that
such questions have to be raised?

SHRIR. D. BHANDARE(Bombay Central):

I think the call attention is quitc in order.
The refusal to allow a member 1o take the
oath in Urdu is an abrogation of a funda-
mental right, In the ordinary coursc of
events, the remedy would have been under
article 32, The person whosc right is vio-
lated can seek remedy in the Supremc Court,
But here it is a peculiar position. When
the presiding authority curtails the fundam.
erttal rights, which is the forum on which a
person dan seck remedy ? I think this is a
point which can be decided in the confer-
ence of the presiding officers, of which
you are¢ the Chairman. Every House is
master of its own internal procedure and it
cannot be challenged in any court,  Since
it arises out of the action of a presiding offi-
cer, this House, being a sovercign body, is
the right forum on which this question can
be raised and challenged.

SHRI S. KANDAPPAN (Mettur) : This
is a more basic issuc than what is made out
by Mr. Bhandare. The basic issue involved
is the fundamental right of the people. Art-
icle 347 says :

“On a demand being made in that

behalf, the President may, if he is
isfied that a sub ial proportion
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of the population of a Statc dcsire the
usc of any language spoken by them
to be recognised by that State, direct
that such language shall also be offi-
cially recognised throughout that
State or any part thereof for such
purpose as he may specify.”

There is a constitutional failure on the
part of the Centre because so far they have
not acted on the spccific stipulation in the
Constitution.  There is also the Commissi-
oner for Linguistic Minorities who is expec-
ted to make recommendations now and then.
On that basis also, Goverment has not acted.
Thercfore, there is a constitutional failure
on the part of the Centre and the calling
altention is very relevant.

SHRI RANGA (Srikakulam) : This
discussion has enlightened a number of us.
In the beginning, I was wondering whether
it was right for us to discuss this calling
attention at all.  But now 1 rcalise that it
was not the regularly elected Speaker of the
Assecmbly who had donc it, but it was the
Chairman who was appointed by the Gove-
rnment.  Till now we have not considered
this aspect of it, either herc or at the pres-
iding officers’ conferencc. This question
ought to be considered in futurc.

Kindly consider the seriousncss of the
act done by this Chairman. Thc very next
day or within two days, the elcction of the
Speaker was to take place. There were
scven of them. The differcnce in the stren-
gth between two partics may be only 2 or 3.
What would be the fate of the clection of
the Speaker if such a thing is allowed to be
done without being questioned anywhere at
all 7 It might result in the clection of the
wrong man as Speaker, so far as the total
view of the legislature is conccined. There-
fore, it is a very relevant and important
question which has to be finally decided.
At the same time, I am glad you have an
opportunity to this House to look into this
matter. I am sure even thesc hon. friends
who have raised this point of order ar: not
opposed to those Members tuking their oath
in their own mother tongue.  Suitable
amendments will have to be made to the
law and 1 hope they will comc forward
with them in good time.
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SOME HON. MEMBERS rose.

MR. SPEAKER : It is not a quecstion
of our discussing the Speaker’s action there.
The question is whether anybody can take
the oath or affirmation in his own mother
tongue. Hcre we allow all languages.
Some take in Tamil, some in Bengali, some
in Telugu, some in Kannada and so on.

SHRI ATAL BIHARI VAJPAYEE :
That could have been done in the U. P.
Assembly also.

SHR1 SHEO NARAIN (Basti) ; Sir, lct
us. . .

MR. SPEAKER : Order, order. Let
me have my say, I have hcard cverybody.
Let there be no interruption now. I thought
Shri Bhandare. . . .

SHRI SHEO NARAIN : it is not a
question of Shri Bhandare giving our vicws.
We represent Uttar Pradesh.

MR. SPEAKER : It is not U. P. Assc-
mbly, it is the Parliament of India. My
point is this. Supposing a citizen belon-
ging to a minority is elected either in Mad-
ras, Andhra, Bengal, U. P. or Mysore, arc
you going to deny him the right to takec
oath or affirmation in his mother tongue ?

AN HON. MEMBER : Never.

MR. SPEAKER : Therefore, greater
damage will bc done to Hindi by this
mcthod by saying that nobody can
take oath or affirmation in any language
other than Hindi. I am looking it
from that angle. / It is not the Speaker’s
action at all that we are considering. The
U. P. Assembly has full right to frame its
own rules. As parliament we have to take
notice that what they are doing is the pro-
per thing for unity of the country, for
Hindi and for integration. Without going
into the action of the Speaker and other
things I thought if we discuss this broad
question before this House it would be
better. Thercfore I admitted it and it is on
the Order Paper now. Itis going to be
answered.

SHRI S. M. BANERJEE (Kanpur): Sir.
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1 am a Bengali. The people of U. P. have
clected me thrice. There is narrow-minded-
ncss in the leadership of U. P. today.

=t fox momer : waAs Wy, ¥
AT THATE T § | T F Aefg
9 fgg FAZ 1 9 9T H §, A
o fg grow ¥ qum faor & fe ag &
FT ¥ 4 e &, 7 e wie & gew
§ frar § | q@ a% &qwT Ay gAY Ay
TAT 97 | 48 AW A qgAfE AT
TEAT § 1 (PAANA) ... §F AN A IAT
sqw & et A% fafaeet qmar a1y

SHRI P. GOPALAN (Tellicherry) : Sir,
I beg to call the attention of the Minister
of Home Affairs to the following matter of

urgent public importance and I request that
he may makc a statement thereon :

“Reported refusal to administer the
oath/affirmation to some members of
the Uttar Pradesh Legislative Assem.
bly in the Urdu language.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Spcaker
Sir, according to the information furnished
by the State Government, 7 Members of the
U. P. Legislativc Assembly had refused to
makc and subscribe before persons appoin-
ted by the Governor in this behalf an oath
or affirmation according to the form set out
for the purpose in the Third Schedule to
the Constitution. The view taken by the per
sons appointed to administer the oath or
affirmation was that as the administration
of oath or affirmation was an official purpose
of the State, in accordance with the U. P.
Official Language Act, 1951, as amended,
an oath could be taken or affirmation made
only in the official language of the State,
viz. Hindi. J§is learnt that these Mombers
have sincec made and subscribed the requiste
oath or affirmation.

1 would like to add that the Government
of India would be happy if the convention fo-
llowed in the parliament under which Mem.
bers may make oath or aflirmation in Hindi
or in any of the languages spccified in the
Eighth Schedule to the Consiitution is
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followed also in the States. I am happy to
report that the Government of U. P. pro-
pose to take necessary steps in this direc-

tion,

SHRI P. GOPALAN : Sir, as has been
already pointed out, this is a very serious
matter, involving certain fundamental con-
stitutional issues of a vital nature, which
even a layman like me can understand
very well. In Uttar Pradesh seven mem-
bers of the Legislative Assembly have been
denied their legitimate and fundamental
right to take oath in their mother tongue.
The question is not whether the official lan-
guage of Uttar Pradesh is Hindi or not
but whether a member  belonging to a
minority language group has the right to
take oath in his own mother tongue or not.
The information furnished by the Uttar
Pradesh Government, which seems to be
most ridiculous, is thai scven members of
the Uttar Pradesh Legislative Assembly have
refused to takc oath before the Governor,
or the authority appointed by the Governor
according to the form set out in the Third
Schedule of the Constitution. Article 188 of
the Constitution clearly lays down . . ..

MR. SPEAKER : That was all argucd;
you arc only repeating them.

SHRI P, GOPALAN
reads :

“Every mcmber of the Lcgislative
Asscmbly . ,. shall, bcfore taking
his scat, makc and subscribe before
the Governor, or some person appoine
ted in that behalf by him, an oath or
affirmation according to the form set
out for the purpose in the Third
Schedule.™

Nothing is mentioned in the Third Schedule
about the language in which the oath has
to be taken. Nowhere in thc Constitution
is it mentioned that a member should take
oath in a particular language. A citizen
of India has every right to take oath in
any Indian language.

That article

MR. SPEAKER : He is only repeating
what the Minister has said. I am only
weorried about the time.
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SHRI P. GOPALAN : It isa clear and
naked violation of the principles and pro-
visions of the Constitution. Lastly, a move
has been going on in Uttar Pradesh during
the last few years for the elimination of
Urdu, which I will substantiate by quoting
certain examples.

MR. SPEAKER : We are only concer-
ned with the oath that is to be taken. Do
not go into the old histary; that will take
two hours.

SHRI P. VISWAMBHARAN (Trivan-
dram) : This is the culimination of that
process.

SHRI P. GOPALAN : According to the
Report of the Commission for Linguistic
Minorities :

“In UP a number of complaints were
received about non-inclusion of the
term ‘mother tongue’ in the three-
language formula adopted by the UP
Government, although the term
‘mother tongue’ is specifically men-
tioned in the three-language formula
accepted by the Chicf Minister’ Con-
ference in 1961. Urdu speakers
allege that this situation has preven-
ted their childern from offering Urdu
language in the thrcc language for-
mula™,

Articles 29 of the Constitution gives protec-
tion to the languages of the minorities; but
this is not being protected in Uttar Pradcsh.
As Shri Madhu Limye has clearly stated,
under article 350A of the Constitution, the
President of India has the right to direct
the States concerned to protect the intere-
sts of the minority language groups. I
would like to know what the Government
have done in this matter, Have they ad-
vised the President of India to give such a
direction to the UP Assembly in’ this
particular case.

SHRI VIDYA CHARAN SHUKLA: We
have a Commissioner for Linguistic Mino-
ritics, who is appointed under the Consti-
tution. It is his job to look into these
things and submit a report to the Govern-
ment, which in turn is presented to Parlia-
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ment. Itisa fact that such intances of
violation of the rights of the linguistic mino-
rities in various States of the country come
to our notice from time to time and then
we take remedial measures in this res-
pect. So far as the question of Urdu in
Uttar Pradesh is concerned, we are actively
engaged with this question and I can assure
this House that it is our intention to up-
hold rights of all linguistic minorities all
over the country.

SHRI P, GOPALAN : What about the
last part of my question, whether the Presi-
dent has given any directive....(Interruption)

MR. SPEAKER : Order, order. Shri
Badrudduja.

SHRI BADRUDDUJA (Murshidabad) :
Mr. Speaker, Sir, a very delicate question
has naturally touched the sensitive chords
of various Members in this House. Persis
tent and systematic denial to Urdu langu-
age, in violation of the spirit and letter of
Constitution, of its lcgitimate status and
position, which has teen guarantced unto it
under the Constitution in the Eighth Sche-
dule, has, I am afraid, becn responsible for
the unfortunate developments in the U. P.
Legislative Assembly. We are not here to
cast any reflection on the Speakcr or any
person appointed to administer the oath to
the bers of the A bly, but the fact
remains that this atrocious step, this most
uncalled for, undignified, unconstitutional
step would never have been resorted to but
for this unsympathetic approach to the
problem by the Central administration since
the commencement of the Constitution.

Sir, may I here refer to article 29 (1)
of the Constitution ? It has been referred
to so often, mine will only be a repctition
of the same argument, a rchash of the
same trend of reasoning. Article 29 (1)
of the Constitution says :

*‘Any section of the citizens residing
in the territory of India or any part
thereof having a distinct language,
script or culture of its own shall have
the right to conserve the same™.

In other words, oyt of the 15 languages,
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Urdu language is also entitled to the same
status, the same position, the same oppore
Qunities, the same facilities for its growth
and expression in every shape or form and
no Assembly, not even this Parliament, has
any right to thwart the growth of this lane
guage.

Sir, an impression has been sought to
be created in this country by a section of
the people, by a volume of opinion, that
Urdu language is the language of the Mus-
lim minority. I do not subscribe that view.
It is the language of the Hindus, of the Mu-
lims and the Sikhs. Some of the great
leaders, savants and litrateurs, belonging to
the great Hindu community, like Ratan
Lal Sarshad, Kaifi, Tcj Bahadur Sapru,
Dr. Rajendra Prasad of revered memory
Anand Narain Mulla and many other have’
contributed so magnificicntly to Urdu lan-
guagce and literature It is the language not
of a minority, but of the majority of people
spoken by vast millions of people.

Quite apart froin the fact that it had a
distinct role in the struggle for independence
‘apart from the fact that this language is
one of the richest in India. . . (/aterruptions)

MR. SPEAKER : All this is
ted.

accep-

SHRI BADRUDDUJA : 1 am coming
to my point,

Sir, even conceding, even admitting for
argument’s sake that this is the language
of a minority, even then, a linguistic mino-
rity, as 1 have pointed out, is entitled to all
sorts of safeguards and guarantecs given in
the Constitution. Going further, in order to
make assurances doubly sure, under article
347 two memoranda, under the signature of
20 lakhs of people from U. P. and 10 lakhs
of people from Bihar were submitted
to the then President, Dr. Rajendra Prasad,
by no less a pggson than Dr. Zakir Husain,
the President of Union today. But these
memoranda have been thrown in the cold

storage.

Sir, 1 have been very. much impressed
by the assurances held out by the Minister
of State for Home Affairs. I am very
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grateful to him for all the assurances. But*
are these assurances only meant to be impl-
cmented not in the observance, but in the
breach ? I have watched these years with
very close attention and have found that
these fundamental rights of the linguistic
and political minorities, very often of the
roligious minorities, have not been imple-
mented; they have been  thrown
into cold shade of neglect.

Sir, they have got an angle of vision of
their own. We have a different angle.
Their angle may be acutc or obtuse, but
will never be right angle. Thcre has so far
no proper approach to the problem. of the
linguistic minorities,. May I have a cate-
gorical assurance from the Minister of
State for Home Affairs that thesc assuran-
ces and promises, that are held out from
time to time, will bz implemented and that
the fundamental rights, incorporated in the
Constitution, will be properly implemen-
ted 7 Majority or minority 1do not un-
derstand; I look to the Constitution, the
sanctity of the Constitution, the dignity
of the Constitution, that should be preser-
ved in all its implications, significance and
fepercussions upon the course of cvents in
the country. I would again appeal to the
hon. Minister to implement the assuran-
ces.

SHRI VIDYA CHARAN SHUKLA
Sir, so far as the question of angle is  con-
cerned, I do not think there is any diffe-
rence in our angle and the angle that has
been propounded by the hon. Member on
the glory and the place of Urdu language
in the country. Our angle is thc same.
There is no difference in the angle so far
as this matter is concerned.

So far as the question of assurances is
concerned, we have not only fulfilled the
assurances that we have given but, in cases
where our executive flat does not run, in
State field and other fields, we have been
trying to, persuade them, whenever there is
injustice to linguistic minorities to see that
is removed and justice is mcted out to
thom. As far as the Central Government's
own role about Urdu is concerned, it is
well known that the Certral Government
yept to the exteat of Issuing a spocfal gtate-
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ment on Urdu in 1958 laying the policy,
the Central Government clarifying the policy
in that regard. We have done several things
after that. I do not want to catalogue
them, the Ghalib Centenary and all that.
This is the policy of the Central Govern-
ment which we wish to follow in future
also.

SHRI H. N. MUKERJEE ( Calcutta
North-East ) : It is common ground that

we all have the fundamental right in re-
gard to use of our language. It is also
common ground that there is grecat impor-

tance, symbolic as well as otherwise, regar-
ding thc taking of the oath or affirmation
in our own language. FBut in U. P, the
refusal of the facility did not happen in a
mcre technical vacuum. In U. P., therc
has been a great deal of communally-
motivated hostility towards Urdu engineered
specially by elements like R.S.S. and
others. In Varanasi, therc is the Bharat
Mata Mandir set up under the national
auspices in the late thirties where there is
the map of India in which every language
is cxhibited but not Urdu because that
happens to have a foreign script. The sort
of a thing is therc. We scem to share the
view that Urdu is our own language just as
any other Indian language is. My question
to the Government is : Why should it wait
for a possible report from the Commissioner
for Linguistic Minorities and why should it
not, in view of th¢ matter having been ven-
tilated in both Housc of Parliament, send
a direction from the Centrc, as you have
the provision in the Constitution, here and
now in regard to U. P., particularly, where
this kind of communally-motivated agita-
tion has gone on, regarding the refusal of
this kind of facility to linguistic mino-
rities 7

SHRI P, VENKATASUBBAIAH (Nan-
dyal) : Has the Bharat Mata Mandir been
set up or constructed by the Government
of India or the U. P. Government to which
he made a reference ?

MR. SPEAKER : That is only a passing
reference. Hc is not asking that ques-
tion.

SHRI VIDYA CHARAN SHUKLA :
Sir, the Commissinor for Linguistic Mino-
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tities goes into the instances of injustice
metced out to the linguistic minorities. In
a large number of cases, they are able to
correct injustice done and get jutice for
them. In case, justice is not done to the
linguistic minorities. the report is made to
us and then we take up the matter with the
respective Statc Governments. As a matter
of fact, sometime back, the Prime Minister
wrote a letter regarding the position of
Urdu and justice fcr Urdu Speaking people
to various Chicf Ministers. The Home
Minister also wrotc to the Chief Ministers
drawing their attention to the deficiencies
here and there. We do not go tu the ex-
treme step of issuing a directive. But we
take all the action as is necessary and our
action has been, by and large, effective and,
wherever there is greater need for action,
we shall take that in future also.

MR. SPEAKER : Shri Gcorge Ferna-
ndes. Bec bricf becausc it has been  accep-
ted.

13 hrs.

st wiw wedRw  (Fwad gfuar) ¢
geqe  mgrad, feed ued-wiqr @ w@rw
39 & faq warm S gl A & 0§
gtenfe a0 mrgarar fz=y ad) &, & afer
1 § 1 afea G g1 wemm at & fe
WG &W goF A Mgl F1 SH FH)
AqW 1 IT F A T wAT I FoqAH
fadry #3T fgedt & zarsl § gan @I
aT L& FF A AV agy XA AT &
&Y geareY &1 gAT T agy g
DAL 197 & T & ur nEAwHZA
forgeam & S &1 waTg AW T &
w§ Sl Y W1 § aEgw FC fr ag
3% Amr gagwAl A § W 1y oW
fadeit ;g Ay ¢ gwfoq @ 9§ AT
® R FT a1 ® N @ T oTAWE
far amar @ 1+ g w0 37 N wrH 7gh
T w0 & fe 33 1963 W g AN WY
aw ¥ age feara ot ag o Y SW-
I K HAAT | wT Tk F oA
¥ qw wA) oA AE W s § Iy
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1 Fa1 F7 917 goearw fawy & fom
«ft gegaeg &t §Aw fear T e W
feam ar Se=are ¥ F@w vl s wew-
% A gaewT A & gafae ww e
#r Taegdl w7 § i G R
N wifg e 97 #1E gaeaml € www
& wqar 77 fr ag ®vE fadd owr ¢
fogd fF 2w & Srdtaar a1 gwTT W
AMEAT G | TET g AT w7 § fw qw
% uF gt wrEAr dong o fe 9
o= ATATHI & G T 2T KT T ATET
g R S8 N Nt s @ fawer
arfgw | & gAwT gFaTE & FY gT AT W
3¢ # & aremT WgaT ¢

‘g ot & e feet g,
gW g9 § 99 A ag Jfeeat gara”

frgzpaad I B I A A
AT AR A FRat oA F Al wwAn
T, .

it wew fagrd amada (F9ewge):
z Al TFqTT qIZT 7 qI & qnfewear oY
A qiT Y 4y Ag MG I A AAAN
aifgm

SHRT BADRUDDUIJA: It was a language

which was wuscd in our struggle for

Independence.

ot AT SN  fRT & s AT
a1 tq ¥39 ¥ & £9 wag aT Af gy
oA |

s #gRg ¥ w@ 3IaT fear aw
wege  Hgiew, w9A &3 f5 ogw ag
g fis AN wATT g AT ¢F AT F agf
war 1§ § a¢l agi A wanay o ) afer
& vt iz § v 73 F407 A A
wit § afew ag whediggma Y a3 ¢
@ ARy i pwT ) qa g AW q
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[t ot e

FX | T9 qgw ¥ wiiefed 99 ¥ wmR
T & WY ar CHEWTA Jq§ |
€EY aXg & Toul & Aforedrwd & qAT
TEg wiedteguw & wifefre 183 & aga
Wi 7 g WX § ) WE T QW
wifefoca ¥ fad wqmm &% & 1

In the case of Parliament, the President
or a person appointed by him; and in the
case of Legislative Assembly, the Governor
or a person appointed by him,

TR UF WY We &7 34 WY H o
T &\ zafoe & a5 wgar g o
Had) gfaam stam ot & s 7
FEOT AT AT W 20 ¥ 7w fdew
& f5 o9 a8 geAr faad qw A Em
THAwgHT =7 fyg™ o fel § fawh
Qaf | 5wy 2w w1y TETE-
AT T AT AT FQ@ § Iq HT WA
TI%T ogaT & 1 92 gy g feai are
WS ST f6T F44Y 7 431 @) wiw gafaw
T 919 IAT NAW F FIEFR ¥ 4T
fAdzw w30 fF 9y gaT w3w &1 wfe-
fos AW v @ 99 ¥ weex ag Sf+a

awiw #2 aifs g a@ &1 wae e
s A AN F I T MY 7

ot feaw gew - & wmE qaw
Yraam Hagma g fe ST @ 93
wTeT 7Y ft @ frldw & g w9
FYTH 7 A UF T WA qQ
X § WYX UF TIT WA FIQ § | ATST
%Y frelt o6 & arg 7€ SYET 9T "HFAT |
aga & At wmre § faeg fn fafe
gut & @ ey A &

wgt aw fr gfrw a1 wRAwT T
FaA o ¥ o ¥ Tow awy A ¥
T} wo Argar A fag al® § Jodro
Ttz A g T wAT AW E W A
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T ETT R AR ¥ a8 us
wA9sH I § forad f& o |39 &<
T aXg T FfEAR qgi & gRA F qrAq
T my

SHRI K. RAMANI (Coimbatore) : Sir,
when we actually sent this Calling Attention
Notice, we werc not having any intention
to infringe the right of the U. P. Vidhan
Sabha. Thot was not in our mind. The
question here is a very fundamental one.
Everybody has talked about it. It has been
recognised now in this country that a citi-
zen is having a right--whcther he knows
some other language or not--to writc letters
in his own mother-tonguc and also to send
petitions and representations in any langu-
age to the President of India, to the Prime
Minister of India, and to anybody else.
We have always heard in this House certain
things about the language qucstion. We
have discusscd that again and again, In
this House we arc having the 1ight to take
our oath in our own mother-tonguc. But
every procecding that is taking place in this
House is not so satisfactorily taking place
to sec that cverybody can understand all
the proceedings. Certain hon. Mcmbers
are there who do not know cither  English
or Hindi. They arc not able to under-
stand what is taking placc. It isnot a
question of the temporary Speaker of U. P.
Vidhan Sabha rcfusing to administer the
oath or affirmation which created such a
complication, but it is the attitude of the
Central Government about the language
policy which leads to such kinds of compli-
cations. So, I want to know this from the
Government : what actions are they going
to take in this regard ? Many things have
been suggested, but I want to know from
the Government categorically as to what
action they are going to take, in order to
protect the right of Urdu-spcaking pecople
there, not only in U. P., butin all the
States in India. Itis a very old language
which has got a great and rich heritage.
Therefore, the Parliament must know what
action the Government is going to take.
What is it that they are going to do to
protect the right of the Urdu speaking
people as well as other people speaking
differcnt languages ? 1 want to  koow
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whether any constitional amendment will be
brought forward or any directive through
the Governor will be issued. Even the
Central Government takes action through
the Governor to dismiss the elected Chief
Ministers as well as the legislatures. In
such a situation, why don’t they issue a
directive to the U. P. Government through
the Governor to change this kind of rules
and regulations of the U. P. Assembly and
to transact business in such a manner that
it will protect the interests of the minorities?

SHRI VIDYA CHARAN SHUKILA :
Sir, whatever action we want to take in
this respect or whatever action we have
taken in this respect has alrcady been indi-
cated in my earlier answers. So, I do not
think therc is any answer called for on this
point. So far as the language followed
in this House is concerned, it is the discre-
tion of the Specaker here and at your
discretion you have been allowing various
languages to be spoken here and we have
not been insisting on anything. As far as
that is concerned I do not think any
Member could have any objection on that
point.

13.08 hrs.
PAPERS LAID ON THE TABLE

Notifications under Essential Commodi-
ties Act

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : Sir, on behalf of
Shri Annasahib Shinde, I beg to lay on
the Table---

(1) A copy each of the following Noti-
fications undcr sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955~

(i) The Roller Mills Wheat Products
(Pricc  Control) Amendment
Ocder, 1969, published in  Notifi-
cation No. G. S. R. 760 in Gaze-
ttc of India dated the 3rd March,
1969.
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(ii) The Bihar Roller Mills Wheat
Products (Price Control) Order
1969, published in Notification
No. G. S. R. 761 in Gazette of
India dated the 3rd March, 1969,
[Placed in library. See. No. L T--
414/69]

(2) A copy of the Annual Report of
the Haryana Agro-Industries Core
poration Limited, Chandigarh for the
year 1967-68 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956. [Placed in Library. See No.
L T-415/69.]

Notifications under Indian Telegraph Act

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH) :

Sir, I beg to lay on the Table--

(i) The Indian Telegraph (Fourth Ame-
ndment) Rules, 1969, published in
Notification No. G. S. R. 280
(English version) and G. S. R
282 (Hindi version) in Gazette of
India dated the 15th Febtuary, 1969.

(ii) The Indian Telegraph (Third Ame-
ndment) Rules, 1969, published in
Notification No. G. S. R. 281
(English version) and G. S. R. 283
(Hindi version) in Gazettegof India
dated the 15th  Fecbruary, 1969.
[Placed in Library. See No, LT-
416/69]

PUBLIC ACCOUNTS COMMITTEE
Fifty-Sixth Report

SHRI M. R. MASANI (Rajkot) : Sir,
I beg to present the Fifty-sixth Report of
the Public Accounts Committee on Para
16 (ii) of Mdit Report (Civil) on Revenue
Receipts, 1958, regarding over-invoicing of
the value of Importcd Hides and Skins.

MR. SPEAKER : We will take up the
next item in the afternoon.



éns Roscue of
13.09 hrs.

The Lok Sabha adjourncd for lunch till
ten miniutes past Fourteen of the clock.

The Lok Sabha then re-assembled after
Lunch at Fifteen Minutes Past Fourteen of
the Clock.

14.15 hrs
[Mr. Deputy-Speaker in the Chair]

STATEMENT RE : RESCUE OF
WORKERS IN A COLLIERY

MR. DEPUTY-SPEAKER : Now, the
Labour Minister will make a small
announcement.

ot war wiw g {feest W= ¢
IqTeqer wEiEw, § 1 Wed FgAT WEAT
g (sawem)

MR. DEPUTY-SPEAKER : First, lect
the hon. Minister make an announce-
ment.

SHRI KANWAR LAL GUPTA : Will
you permit me afterwards ? 1 want to raise
an important matter.

MR. DEPUTY-SPEAKER : Let the hon.
Member resume his scat. Let us hcar the
Labour Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHBILATATION(SHRI BHAGWAT
JHA AZAD) :1 am glad to be able to tell
the House of the praiseworthy and success-
ful efforts to rescue some workers who
were involved in an accident in a coal-
mine in the Asansol area. On the night of
the 14th there was a roof-fall in this mine
and as a result 14 loaders were trapped
underground at a depth of about 70 feet.
Officials of the mine assisted by the rescue
staff ofthe Dircctorate General of Mines Safcty
immediatcly commenccd operations to bore
a hole into the underground working in order
to establish contact with the loaders. By the
16th morning a sufficiently wide hole had
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been bored to effect contact. Thc loaders
were found to be cheerful and in good
heart; oxygen was made available to them
through the hole and liquid nourishment
was also passed on to them. Operations
to dig a tunnel then continued round the
clock and all the time contact was maintai-
ned with the workers. A tunnel of a total
length of 45 feet was dug and 1 am glad to
inform the House that the workers have been
rescued early this morning and were found
to be in good health and cheer. [ am sure
the House will want to sharc with me the
sense of relief and happincss at the success-
ful outcome of the operations and to con-
gratulate all these who took part in it, and
the workers and their Provident Fund
Scheme.

RE: SITUATION IN MADHYA PRADESH

wt HATA® YR I WA,
% qg FgAT & {6 Ja1 AW w1 ATgH
21N 9 Ay W F e fafawer &
TRy TR fF geg it fewmea &%
T =ifge

SHR1 A.S. SAIGAL (Bilaspur) : If
you arc permitting him, then you have to

permit mc also. I come¢ from Madhya
Pradesh, and I must also get an opport-
unity.

=) FaEenw g § maar agi
Jeee QAT IANTAT ATEAT £ |

MR. DEPUTY-SPEAKER : What is the
latest position ? Is therc any urgency about
it.

St wATATE A FRET QAW Tg
¢ fr e fafaee & N amrar @ =
e 72 fagr mar Sfew sREe &
37 & qIT TNFT 7 IEW 26 AT aw
% fou wafirg sx fear 1 d@ #7391 W@
2 & o eargg s fafaeee d ax &
oY AT HT et 91 fF Iy TEEr A3
AT WK g 28/ r A aw@ F 417970
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agi 1A & sfeggw w1 fage far
T wR 9gy A7 6 fafee w mg
T8 fears 1€ | @ gAR TE TR AW
1 31 frar g Ay fgand € | T
ag &9 91 f5 e fafrees & fomew
FX ¥ qg.. (SUANW)  WH!T A EAT
A Qe d o wim A A fE
R Ais fafreec gar g% gF e 5
# fre-zd Y A 7 FE |

SHRI SHEO NARAIN (Basti) What is
the value of that Chief Minister who rcsi-
gned beforc facing the House ?

st AT T : IGIA Far {7 fare-
H O gAT Tifgd wR e & fag
Fifezzgem #t agg ag &g fewr grn 7
g IR A |

g Az § fe swa @@ Wk
7% 999 T H FX W & | 9w 9. 4
fasr qger oo 17 A g9 & FeFrW A
T feat ar f& Sw g, =R Argee
& a1 $g g, IR T ATAET eF A6
gg-avz faor Y | & vy & o ¥ A
T Y qgar Trgar § f& s ag
TWH RS A FAQ@E I 99 oan
ooy Y Fafaed) g2 Wit @@ o &
WAL A G EE @R
oI S SEF AT A AT G § a9 ATR-
TR FT g I W1 a8 qaA
ATzt ar Anfedt &1, g @ | e
fafreer @ N Yearge T w &R
qg wTr o wrfgd ) drw fafrex
WY gu I vy fe fadad aw Q)
W fae-zd = a1 =gy

SHRI MADHU LIMAYE (Monghyr) :

On a point of ordcr. . .

** Not recorded.
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SHRI A. S. SAIGAL : On what subject
is his point of order ?

MR. DEPUTY-SPEAKER
statement made. (Interruptions)

st Tl fag  (Jgaw) : qay &
@ST GHT §, 93N Py g wifgy | of
wy fafad A ae & @y gu & | wIw BN
¥ @3 gu Al A @A & A

MR. DEPUTY-SPEAKER : 1 am not
going to permit any Member now. I am
looking at both sides. . .

ot it feg : I [@Iw Az R fw
qg WY & gu AR § oY @ gur, Afew
Tt WA &S gor g1 W qEN
AR HY AT qHA § 7

MR. DEPUTY-SPEAKER : There are
three Members rising on the Congress side
and there are some Mcmbers rising on the
Opposition side also. Let me first dispose
of the point raiscd by Shri Kanwar Lal
Gupta.

SHRI M. A. KHAN (Kasganj) : You
may call one Member from the other side
and onc from our sidc (Interruptions)

On the

MR. DEPUTY-SPEKER : Nothing will
be recorded now.
(Intcriuptions) (**)

MR. DEPUTY-SPEAKER :1 am not
geing to listzn to anyome. Nothing will be
recorded.

Shri K. L. Gupta has made a statement
after hearing some news. The question is
whether at this juncture, the attention of
this House could be attracted..

An, hon. MEMBER : Adjournment.

MR. DEPUTY-SPEAKER : There is no

question of any adjournment motion.
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[Mr. Speaker]

Therc is no question raised which could
attract the attention of this House at this
stage. Then hc gave a prior instance con-
cerning Shri D. P. Mishra’s advice. But
that advice was not followed by the Gover-
nor then.

st ay foad : @ FgEI A ¢
fFE Tawgary a1 @ 21 AT
SEEYT FT AW § |

MR. DEPUTY-SPEAKER : I am on my
legs. Shri Gupta made a sort of extempore
statement taking mc by surprise, as usual.
I permitted him to make it. Now Jet me
make my observation onit. The Chicf
Ministcr resigned becausc he has no confi-

dence that he has the majority (Interruptions).

SHRI KANWAR LAL GUPTA :1
object to that.

MR. DEPUTY-SPEAKER : Let me com-
plete my observation. Iam within my
rights in doing so.

o vy famd . 9§ X catg’T We
wET AR
SOME HON. MEMBERS rose-

Mr. DEPUTY-SPEAKER : I will hear
after 1 finish my statement, not before. At
this juncture, he will have to prove that the
attention of this House could be attracted.
That he has not done. He has drawn my
attention to certain developments and 1 am
explaining because this House is the custo-
dain of the Constitution. Itis no use
flinging the accusation of double standards
on all occasions without going into the
record. On this occasion, I have gone thro-
ugh the news. One thing is certain. As on
the former occasion. on this occasion also,
he himself has tendered resignation because
he has no majority behind him. In  such a
position, there is no government as such
there. How could the Assembly function
without a Government I cannot see. There-
fore, whatever he has raised is absolutely
beside the point.
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=it Ay faad : w3t W Fg ar e
" HFET X AW A gAdr | el
aTgE F A9 ofgy gl | g @@ e
TR a1 A E A A

&Y gowowmi : =Y I ¥ TF 41T FE
¢ @ o § B gawr waw § |
FY g¥ g 3 Jrfed | gAr wfawrd
FY W19 T TG FQO A7 = FI HAMN
% o7  fae 1

MR. DEPUTY-SPEAKER : That has
been disposed of. No discussion is called
for on this. If he has a point of order, I
will hear him. Otherwise no.

SHRI A. S. SAIGAL: You have alrecady
given a ruling. Now nobody can ask any
question about Madhya Pradesh.

ft 7o Fag (Jgas): weg _w AN
TRAFAIFAE 1 XY T TF N A
&1 92 F AT A0S qg A AR GA H
70 S wfa .

AT TW GIHT GA A G W AT AT
3% gu faar #t wfearz ag aer &

# Iroitg F0e framl &Y ar@ 7
o1 @ § | fRamel ) oF 93w aY Frea
FHIFAA TG AR @A TG
ufasaai ST5q FAwA #1 fond wr
§ foad =gt T @ fF 2@ o e A
e fawt 9w R S* |9 g A9
qdE MFRAT T qGEAT MY | 9
gfea ® 3gra & qmar st Wik e
Y swded vy o oTom ) we &
TYZE ¥ ¥1wa 77 78 §, @E F HHa
W AN AT @ g Wk
g w & Exm fRal o amy
W Fqgar g g s feam oy &
g i wmgme &1 & fafreex
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AT T ot § g A § frgw @
I F A & fa faege da Al )
IR AT Sfe gHiR A€ w g
fod at wgd g B, FoYgI R
g 9T arX d feara &Y, At et g1
T Ffawa § W & 9 § | g Ffawa R
feafag frar sTq WX Aq wfaew & gt
9@z fear fad st s seeE o)
FUG g er Ay far a@
Y frma ol s1a

Re. Situation

caifam wfama A &1} w1 @ T
Gzt § | IR feedt Sl #r ger
1T /R corfan #faw § A geat o@e
foram Y7 Tfgd | 3w T wET W@ R
Y It W FT AT /A E ;A AR\
Far ? a1 fFEE F1 q@E FAA ? Iq
9T AT AQ@TEL T FA | AL g8 [1AdT
ag’t; 2 ar goarsy ¥ sEEr W ! A
qTdz...

MR. DEPUTY-SPEAKER That is

cnough.

#it e fag : SlEGie gw @Y
WG FA KA g 2|W &
fow dac Al & 1 g fogre A1y AN
AF & T, AT HfAw aArn fogs
TF Y 1968 & Y wrxfaw ama &
oY, 37 wizfaw Y g agrd | & mrewr
TgT Al g wrod g% aww faar

SEVERAL HON. MEMBERS rosc--

MR. DEPUTY-SPEAKER : 1 will permit
cvery onc who is relevant. Now pl-ase
resume your seat.

SHRI RANDHIR SINGH rose--

MR. DEPUTY-SPEAKER : This is not

proper. 1 permitted you for a minute be-
Ghuse you wanted to say somcthing, On
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such occasions if you go on making spee-
ches and on that everybody raises a point
of order, there will bc no end to it.

SHRI RANDHIR SINGH : No point
of order, Sir.

SEVERAL HON. MEMBERS rose-

SHRIMATI SHARDA MUKERIJEE (Ratna-
giri):I want just to say that the hon. Spcaker
said that the some people have taken the
monopoly of shouting. Any one who shouts
gets a chance.  We come. (Interruptions)

SHRI RANDHIR SINGH : No shout-
ing. You must behave. (Interiuptions) 1 am
speaking for the 40 million pcasantry of
India.

SHRI MADHU LIMAYE rose.(Interruptions).

MR. DEPUTY-SPEAKER: May I point
out that you please put what you want to
say in a polite language and a littlc low
tone.

SHRI NARAIN SWARUP SHARMA
( Dauriganj ) : It is most disrespectful
to the hon lady Member.

SHRI RANDHIR SINGH 1 have
always been respectful to the hon. lady
Mcmber. I consider her has as my sister.

SHRI S. M. BANERIJEE rose-
What is

MR. DEPUTY-SPEAKER
your point of order ?

SHRIS. M. BANERIJEE (Kanpur) :
We do not shout- We raise our voice. Your
voice is mild. That is not our fault. The
hon. lady Member is very vocal in the
Congress Party. She defends Birlas by
shouting. Here she comes and says tnat we
have taken thc monopoly of shouting.

MR. DEPUJY-SPEAKER : It has nott.-
ing to do with this.

SHRI K. SURYANARAYNA (Eluru) :
Where is the questionof point of order 7
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SHRIMATI SHARDA MUKERIJEE :
What has Shri Banerjee got to do ?

ft 7y fowd : o 1 wEEw awFEE
T3 A M § | g ufuweatsr safaw
s F Ay A eI | ]| AF
qr | ga A Afeq faar a1 9w 9 &
AT TF I ALY FEAT § | D g
FATqIF

FILATTIAMN Y A a@ F Y
INFa F H} S Az Ham T
FaT ) TF 9T N cAT’T ATE WIET |

MR. DEPUTY-SPEAKER: I havc given
my ruling on that.

sl Ay famd : & omad gF § Q=
WEIgg Ragaaarr g fs Q
A 9g 41 ¥ |TA TEA ¥ Fodvo faxy
X waTg A1 oY fapecoe

MR. DEPUTY-SPEAKER: Please finish,
You are going again into the same
subject. So for as Madhya Pradesh and Mr.
D. P. Mishra arc concerncd, that point had
been raisad and disposed of. What is the
point of order now ?

stay foqd : & s@ qvadi o
wE

MR. DEPUTY-SPEAKER : It should
concern somecthing before the House-the
point of order. After I gave my ruling,
nothing remains before the House.

it wyg fand : W g% GO e
ATE QT @Y ay Afga |

MR. DEPUTY-SPEAKER :I do not
permit anyone to make mention about
Madhya Pradesh after | have given my

ruling.
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ot wyg fred ;. @Y foT w9 ¥ gH
oA #T A ? g1 ¥ Tag g @ Ay
a0

e s (FEdafaa) ¢
IMeaeE "Ry, ¥ yuw A gfag e
2 & qeaa  sdard) N cafrg 3
FT TEATT QAT ATEAT § | &9 TF < faa
¥ w@ard & o figer a3t geATHl F A
¥ 9z & | AT AT X UF qET TFHR
geat g2Y &, f5a Y favgeardy wfafwar
T W grarEr g & wwwa § e osa
F AR ¥ 2@ g2 ¥ g A A NE
FYM FAT qGT AEWAF § |

o1q 9T § 7 ag gew arwTegane
& faars smart agar 9 39 F fasre
FYAY AT JSTAT AT @I & | A A AL
A AT A E AT FTIT G ¥ AT
o fger, FY HOX FT FooA § AA HT HA
fEar &) aXal ¥ ga A faeer @ E
T AW T FIHAACY § gE T AT,
fe feT @Y ag 97X 39 AN ) FA-
359 T G IATA I3 § | TS FAT 9B
T §AY ¥ FTAAISA F werr AP Ay
&% ¥ W foar, fawsr @s@ 9
faeam grE" 7 # €Y, f9E0 ww Az @
A #T 7@ ¢ figem g 9 wewr fawar
I UTA F T wW F W HEA g
AR &R g far s arfgg |
ggw sy Q3 @ gl F faArw
Nt FHaE sW & fau da g §
G AGEEAT AAAT & WAFA FT T &Y
wr 2, Afew ofiEer 9 uE gr § R
8T 2w A wox §fw I FT A fax @
MYAT ATHISAATE AT FT T FI Q@
g g ngfard gx wwAm A &
I I AR QE

o feafa 3 & argan § f s A a7
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Fafo® F14 WA qehTer 5 A F qIAF
QTAA q9AT IFT & N FFT § 7 0
T A FrAaey ¥ fAFEA o AN &,
fow ' saRa W qAT gew W A
T ¥ woeT ATeTSYATE he AT NATE
FX @Y K eqez FT A oAgar g
7g frdY gt fadg &1 9 AR | "
"I A IH FraaE & fasg fergean
AT HY HYAY AT I AR WX =W
FTH FY 39 R A AYAT AT T §AT

Trfgw |

wit fre @z W (FgaEdt) @ guteae
agYeg, & oY ST GXAEA F g w7
AT FAT § | THIT W4T Y 97 F @A
| qi} § qEaeq a1 Arfgy | (swAA™)

THE MINI(STER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRAN-
SPORT (SHRI RAGHU RAMAIAH) : I
want guidance from you, Mr. Deputy Spea-
ker. I have been watcing the proceedings for
the last few days ; your arrival here at 2
P. M. coincides with any Member getting
up and discussing any matter, without prior
notice. May 1 know whether this is consis-
tent with the rules of prcedure of this
House and whcther you, as the custodian of
the time of the House, arc going to allow
such wastage of time . . . (Interruptions.)

ot I FIAA® : FAT ATHISAAR
faaTe wraT IsMT W] ¢ figwT F g
9T QAT A KT FEE § 7 (s1@9W)
HAT WYY FY WA W Y A7 G |

oft fry W 1 7y agT wgfaT @)
T §AY WRIET F QYA Wez qT9g AY
& fau #fgd | (smmasm) WA wRRT A
59 %1 AR W9 & faars faq mea) &1
wavy fear & ag S+ amw § 1 (s1amva)

MR. DEPUTY-SPEAKER Order,
order. He has raiscd a very impertant
matter ; at 20’ clock, after the recess, we
gather here. Somet!imes notice is given, but
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it is not a regular notice. So, I have also
said, and obscrved. . . (Interruptions)

SHRI S, M. BANERIJEE : Sir, I raisc a
point of order.

SHRI N.K. SOMANI (Nagaur): Sir,what
does the Minister mean by these observation
“‘wastage of time" ?

SHRI SHEO NARAIN : Sir, they are
giving a certificate to the Minister by this
behaviour (Interruptions)

SHR1 S. M. BANERIJEE : Sir, I have
all regard for Shri Raghu Ramaiah. But the
whole thing is, hc is a new Minister in the
Ministry of Parliamentary Affairs. If he is not
satisfied with the proceedings of this House,
he might read the rules and learn. He is
questioning your authority. Let him rcad
rule 340. If he is safeguarding your right,
we have to safeguard our right under rules
340. (Interruptions)

MR. DEPUTY-SPEAKER : | have scen
that rule.

SHRI S. M. BANERIJEE : Apart from
that, thre is rulc 389. Under that rule, you
have got the residuary powers. You are
the authority to rcgulate the proceedings,
(Interruptions)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I also take sirong ccception to the
words of the Minister of Parliamentary
Affairs. Important events takc place inside
the country or outside the country, and they
are brought before this august House. This
august House has to take notice of those
developments. Now, we are working under
your guidance, and you gavc permission to
the hon. Members to raise these points. But
the hon. Minister makes an allegation that
the time of the House is becing wasted. That
allegation is not at all justificd. We would
request the hon. Minister to withdraw his
words.

SHRIS. KUNDU (Balusore) : | wanted
to say that Shri George Fcrnandes has
brought a very important maltter. It is not
a qucstion of a small isolated island, It is
8 question of vital importance, of liberty and
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(Shri S. Kundu]

freedom, connected with the people of some
part of this world. This is being usurped by
the British with their might. In such
matters this House wishes to expres its gra-
ve concern. I want that he should bring in a
motion, and this action should be condem-
ned. Instead of doing that, he says that it
is wastage of the time of the House.

SOME HON. MEMBERS :
Shame,

Shame,

=t vy foad : o W@ N aE
wyar g% 2T @ fF ag I g W)
& FANT FE | (BYANT) I AU WKET FY
A F | F O A GET @9 & W,
o% ITTEE UFHIENT § | AT T Weal
®Y gaT Ft FHAE § fawr fag

=Y fna w7 Wi SureAe WERRY,
gaz %14 7)Y Y 4 FY FT OF @S
o 7 faafaar ge femr d frog
T §ET FT GHY [AIZ FT @ & | A {AY
AqE1eq AqT FgA &, av 6T o9 qeew Y
wIEET E | AT T@ @A § W £
tw fau & w11 & IRATET FEAT R
o1 HHT ARNET FY WU WEE qI9F A &
fae =g, e w19 ) W 3@ 939
wg wrag 7 ar 1 & mEdggeen, o
AT FRAFET & EATT FT qUGA  HL@T
gr &g § fs warT wolY @A Hwr
AR A aheT & |

SHRI SHEO NARAIN : The Minister
of Parliamentary Affairs is a new Minister
to this portfolio. We all agree on that. First-
of all, he said that he wants your guidance.
The procecdings arc before you. He said
that he rcquiires your guidance. As a new
Parliamentary Affairs Minister he has put
this before you, saying that he requircs
your guidance. and there is nothing wrong
there. But these people arc giving a certi-
ficate to the hon. Minister ; they are killing
the time of the House,
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We have a right to seek guidance from .
you. Your are the custodian of our rights’

SHRI N. K. SOMANI: Very unfortuna-
tely, some remarks have been made which
amount to saying that there is some conni-
vance or conspiracy between you in the
Chair and the members of the opposition.
He can accuse anyone of us of misbehavi-
our or misdemeanour. But I feel that these
remarks that as soon as you come and occ-
upy Chair, any Tom, Dick and Harry stands
up and raises any suject is a reflection on
the Chair. It may be unwitting, but he
should withdraw those remarks.

SHRI S. M. BANERIJEE: Hc said ‘these
people’. It should not be said like that.

Y wo fag @gne : Sur-ger o, A
HIT gT99 ATF TIgH & #X A WG
qrgwr & afe dge #g faar a1 &Y gaR
fax <t grea F1 arTrs 391 1w =nfge ?
& aY 72 quaar & oA va A Ao
1 A qra § | AfEw & AT AF FEA
fF za graw ar fefmeYy a7 wwn, a8
g 9 & afg @ T3 FE A9
safders suar Ay § W fafeex
afs wiffedoa & fag o8 WE @
IR IqFT aAT FRMEFAT FE@T
Tifgr o IA&rT wIFT FEr ARRT
XA W @Y F A G GNFT FIA
Srat & 1 & srawy e TEY FIAT AT |
% ay fadez &1 wwat gfr
TR el a1 F9 F FH TqAT v qAT3Y
f& qU ALY a7 FL, R F SR
IITH G AWAT § sqqzT F< 1 § a0
& ey frdew wW, W T A IR
IS FT T SYIRT &UT T F7. |

st grouno WY (TAT) : & fFEgaA
qEAYRar & Ao grgar § 1§ 7 W gAr
oY 7Y ARRT ¥ w WX gH &7 A
fe Sudt g9 @ar §, wdg § W< &
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FaEaT § fF ag o R A+
& AFT IAHT AINA Y § AT |
wiae & @t wearea w®W 5 ¥ @
et &Y arfew ¥ F

it stwrEe wresht (gryE) o § W
T AHAT F QT F AL FEAT AEAT
g g mefe ¥ oy fs wam
T fear Fpdt @ WA A FT
frags ag @ f& wg STar A A &
wgR F3ar g fF wg fom www @ ad
R HIFT &57 § @Y GIedl A AgEIW
TFl 1 ISA FT AAYT A& | g
HIYIX 9 99 Jg7 A7 &9 WEA F q7
o1 @ AT AgEqW g IS TT-TF
qeq 93T FY faqT AT AU N F g
¥, ga framl & a7 9T 9 oF A8 Fa
@Y o1 G g I49F graew ¥ R A
e Q9 & sax oY frq 3 =wfgsig
fear § vaF @vaea § g AT AgETy
SRR} F1 Wigw IIT 7Y wgafa & A
FgTag & fFaga ¥ ¥ 3@ gFR A
FIgAEr 7 g frad qer a1 fager DAY
T & qIEq) #1799 § @ TE JAq0A-
gt feafa & sw scarfe &A1 ar
a 9a% faw o +E quaw fAaifa
#3 f wfq fe7 gz7 & o «ar ar gqraw
9T g9 T@ S &1 grmw fagd oy
L arcFrfas wgeagqq 9@ g, @gen
IAFT I3T §F W GTEMT FY A § ITHT
SraTa faar 9T % | AYAT TW THILC J
gz #r aftm ® AT wW@ oA
gfcm os o a3 &7 % g ta @A
R AAET AT ) AZF FW ¥ AW
STIEY AT IR JAT AT TIGAT |

MR. DEPUTY-SPEAKER: Let me first
explain the background. Usually when there
is any important cvent outside, somc mem-
bers try to raisz it. I have observed it is
donz surprisingly quite often. Somctimes
police is given, but that motice is not the
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normal, regular notice. Mr. Fernandcs should
Rave raised it while the Speakcr was here.
When Mr. Gupta raised that point, naturally
he has got the latest information. I could
not take objection, because it related to an
important constitutional point at the
present juncture,

I do recognise that after recess when
I resume Chair sometimes some issues are
raised, but I must not just shut my eyes
if there is an important event outside. For
instance, Shri Cupta is always vigilant and
I could anticipate as soon as he got up
that so far as Madhya Pradesh is concern-
ed he had some doubts. Thcrefore, if we
lay down hard and fast rules about such
issues it would be a little suppression.
That is my view,

But it should not be a sort of a debate.
I would like to point out to the hon. Mini-
ster that these points are raised with a
view to draw thc attention of the Govern-
ment or the concerned Minister to the
issue. This is the position in this Housec.
About the matter raised by him or Shri
Gupta the Law Minister is here and he
has taken note of it for consideration.

So far as the matter raised by Shri
Fernandes is concerned 1 feel that every
hon. Member in this Housc is naturally
concerned about the action of the British
Government against a small part of a fed-
cral republic having 6000 pcople. To that
they have sent a big armada. As against
that, though this House and also our
Government have coasis‘ently demanded
action against the illegal regime or Rhodz-
sia nothing has bcen done. It. is nola
question of party here. Every hon. Member
in this House joins in this issue and therc-
fore I allowed it to be raised. The hon.
Minister is an old Member of this House,
a seasoned parliamentarian and I can ass-
ure the House that he n:ver meant any
disrespect to the Chair or any hon. Mem-
ber of the House,

SHRI R&GHU RAMAIAH Sir, it
was not my intention to stop anybody from
exercising his right in the House. You
know, Sir, there is the Busin:ss  Advisory
Committee in which the leaders of all
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parties are represented. Thcre
what should be the agenda. We are very
tight with financial business. It has to be
finished within a certain date. My overri-
ding anxiety is to see that every minute of
time in this House is spent in  accordance
with the schedule laid down by the Busi-
ness Advisory Committce. In fact, I sought
your guidance. Certainly, I would be the
last man to say anything derogatory to
any hon. Member or the Chair.1 would
like you, Sir, at the same time, to bear in
mind, while appreciating the importance
of the subjects raised, that our schedule
is very . tight. I would also like to have
the assistance of all Member of this House
to see that the business is carried out in
accordance with the advice of the Business
Advisory Committee.

ot AR GRS . Wy AgiEd,
# @ T @A w7 AR oW
w1 fF &Y Y 9w gzrar, ag qeg 9
FHT g ¥ a9 s Fifge ar) AW
ST § aw gag A few zw s W
FSAT FEFAT 97 | WO ;9 gqAr ar
AYAT § fF o AgIart @ Ay
agiew ¥ ag *fgy f5 gq 9 gar AR
a1 faw w19 7o) oF Faqeq g |

SHRI RAGHU RAMAIAH : He is
vigilant enough. I am surc he has taken
note of everything and they will be coming
up at the proper time.

SHRI P. G. SEN (Purnca) : Sir, from
your ruling it follows that you are going
to allow any important matter occurring
in or outside India to be raised in
this House at any time and there is no nec-
cessity of giving any notice. We will be in
the dark if anybody can raise any subject
without notice. If the time of House is
taken on those subjects the time for discu-
ssion on the other subjects is cut down
with the result that many hon. Member
from these benches were disallowed time
to speak on the Budgct. There arc comp-
lainst from so many hon. Membcr whereas
you are allowing anybody who stands up

they decide
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from the other side to raise any points

without notice.

When they create a row, you arenot
objecting to that.

MR. DEPUTY-SPEAKER : He must
bear with me. I have some discretion in
this matter. I know what is important.
For instance, when Shri Randhir Singh
normally shouts, I ask him to resume his
seat. But when he takes up a particular
issue which is important, I have to permit
it
does not

SHRI P. G. SEN That

help.
MR. DEPUTY - SPEAKER : 1 am
passing over to next subject.

14.51 hrs.

STATUTORY RESOLUTION RE: CUS-
TOMS (AMENDMENT) ORDINANCE
AND CUSTOMS (AMENDMENT) BILL

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

*“This House disapproves of the Cus-
toms (Amendment) Ordinance, 1969
(Ordinance No. 1 of 1969) promul-
gatad by the President on the 3rd
January, 1969.”

1 am going to make a four-pronged att-
ack in disapproving the Customs (Amend-
ment) Ordinance. Firstly, I would say
that there was absolutely no justification,
there was no pressing need, therc was no
urgency in issuing the Ordinance and it
violates the spirit and provisions of the
Constitution, under which an Ordinancc
can be promulgated.

Sir, you will remember that a Bill which
sought to amend the Customs Act was in-
troduced in this House on the 3rd Decen -
ber 1968 and the House had adjournc:
sine die on the 20th December 1968 and
prorogued on the 24th December, 1958,



233 Customs (Amdt.)

issued on the 3rd of
January 1969 and the House was again
summoned for the present session on the
6th of January 1969. Now, if the heavens
were going to fall, or if there was such a
pressing need, then the Government could
have passed this Bill between the 3rd and
20th of December. The very fact that the
Government did not choose to pass this
Bill within a period of 17 to 18 days when
the House was seized of it certainly indi-
cates that there was no pressing urgency,
no pressing need for passing this piece of
legislation. When the House was already
seized of it, especially when a Bill has
already been introduced in this House, an
Ordinance is brought on the same subject.

This Ordinance was

1 would add that the power of framing
laws, passing legislation is the exclusive
privilege and prerogative of the legislaturc,
of the Parliament, and the executive cannot
make an encroachment upon the powers of
Parliament, on the power of the legislature,
by promulgating an Ordinance.

In support of my contention, I would
invite the attention of the House to Basu's
Commentary on the Constitution. On page
56 of the Third Volume it is stated :

“The article empowers the President
the power to legislatc by Ordinance
to meet with any circumstance that
requires immediate action when Par-
liament, or cither House thereof, is
not in session.’

It further says :

*The power to make Ordinance dur-
ing recess of Parliament has been
justified on the ground that Presi-
dent should have the power to meet
with a pressing need for legislation
when cither House is not in sess-
ion.”

On page 58 it further says :

“But though the Ordinancc-making
Power is legally unfettered, there has
been a move in Parliament to cnsure
that the Ordinance-making power of
the President is not used by the
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executive to secure the passage of
an ordinary measure by resorting to
Ordinence-making power.”

Basu is absolutely clear. He is one of
the best commentators on the Constitution
of India and he says that this power,
under article 123, can only be resorted to
under exceptional circumstanoes,on emergent
circumstances when there is-a pressing
need.

I would also read a few lines from
Seervai's Constitutional Law of India. Dea-
ling with this provision regarding issuance
of Ordinances Shri Seervai says on page
19 :--

“These provisions have secured con-
siderable flexibility both to the Union
and to the States to enact laws to
meet emergent situation as also to
meet circumstances created by laws
being declared void by courts of
law.”

He quotes the instance of the Sales-tax
Ordinance which had been struck down by
the Supreme Court. He visualises two
circumstances—either whon a piece of legis-
lation is declared void by the courts of the
country, because the Goverament is likely
to suffcr great loss in  such circumstances
Ordinances can be issued, or in .emergent

‘and pressing circumstances.

I would also invite the kind attention
of the House to what the framer of tho
Constitution had in mind. When the fra.
mers of the Constitution discussed it was
numbered as article 102, While dealing
with this provision, on page 206 (Volume
VIII), Pandit Hriday Nath Kunzru says:.

“This is a vital matter to which the
Constitutions recently passed in sev-
eral European countries have atta-
ched the greater importance. The
power of passing an Ordinance is

uivalent to giving the Executive

e power of passing alaw for a
certain period. If there is such an
cmergency in the country as to rege
uire that action should be immedia-
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tely taken by the promulgation of an
Ordinance, it is obviously necessary
that Parliament should be summoned
to consider the matter as early as
possible.  Suppose that law and
order in the country are seriously
affected and the Government of the
day considered it necessary that an
Ordinance should be promulgated at
once in order to prevent the situa-
tion from deteriorating or to bring it
under control, it is obvious that if
the Legislature is not sitting the Exe-
cutive must be enabled to arm itsclf
with adequate powers to maintain the
peace of the country, but it is equ-
ally necessary that the Legislature
should be summoned without avoi-
dable delay to consider the serious
situation that makes the promulga-
tion of the Ordinance nccessary.”

14.58 hrs.

_[SHRI R. D. BHANDARE in the Chair]

Then, I would rcad a few lines from
Professor K. T. Shah. Hc says :

*The principle of my amendment is
the same as that which found such a
powerful support from Pandit Kun-
zru. Most of us, I am surc, view
with a certain degrec of dislike or
distrust the Ordinance-making power
vested in the Chicf Executive. How-
ever we may clothe it, however it
may be necessary, however much it
may be justified, itis a negation of
the rule of law, that is to say, it is
not logislation passed by the normal
Legislature and yet would have the
force of law which is undesirable.
Even if it may be unavoidable and,
morc than that, even if it may be
justifiable in the hour of emergency,
the very fact that it is an extra ordi-
nary or emergency power, that it is a
decree or order of the Executive
without dcliberations of thc Legisla-
ture, should make it clear that it
cannot be allowed and it must not
be allowed to last a minute longer

Customs (Amdt.) Bill

than such extra-ordinary circums-
tances would require.”

The architect of the Constitution, Dr.
Ambedkar, while dealing with this article
says—I am quoting him from page 214 of
Volume VIII--

“If I may say so,this article is some-

what analogous-I am usiug very cau-
tious language-to the provisions
contained in the British Emergency
Powers Act. Under that Act also
the King is entitled to issuc a Pro-
clamation and when a Proclamation
was issued the Executive was entitled
to issue regulations to deal with any
matter and this was permitted to be
done when Parliament was not in
scssion. My submission to the
House is that itis not difficult to
imagine cases where the power con-
ferred by the ordinary law existing at
any particular moment may be defi-
cient to deal with a situation which
may suddendly and immediately
arise.

“What is the executive to do ? The
executive has got a new situation
arisen, which it must deal with.
Ex hypothesi, it has not got the po-
wer to deal with that in the existing
code of law. The emergency must
be dealt with and it seems to me
that the only solution is to confer
upon the President the power to pro-
mulgate a law which will enable the
cxecutive to deal with that particular
situation because it cannot resort to
the ordinary process of law because,
again ex hypothesi, the legislature is
not in session. Therefore, it seems
to me that fundamentally there is no
objection to the provisions containcd
in article 102.”

1S brs.

The architect of the Constitution is very
clear. Supposing a certain serious situa-
tion arises in the country, then alonc th:
President or the executive is comp:tent to
issuc an Ordinance. But what has bcen
donc in this case? As I submitted, when the
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-House was seized of it for three weeks
and we did not feel the necessity of pass-
ing this legislation, where are the circums-
tances justifying the issue of the Ordin-
ance ?

I would also draw the attention of the
House to what our earlier Speakers have
ruled on that point. There are specific
rulings given by our great Speaker Mr.
Mavalankar when this issue was debated or
was raised in the House. I am quoting
from the book of Mr. Kaul and Mr. Sha-
kdher, at p. 899 :

“In 1947, Speakcr Mavalankar, at
at the Presiding Officers’ Conference
referring to the issue of Ordinance,
observed : It was obviously a wrong
convention for the Executive to pro-
mulgatc Ordinances merely because
of shortage of time. That power
was to be exercised only when there
was an emergency and the Legisla-
ture could not meet. It was not a
desirable precedent to promulgate
Ordinances for want of time, as
inconvenient legislation might also
bc promulgated in that manrer.”

As 1 have pointed out, this Ordinance
has not taken birth in circumstances aris-
ing out of some emergency. 1 have alre-
ady submitted that the Bill had been intro-
duced in the House and the House was
seized of it for three weeks. But the statc-
ment which has bcen made justifying the
issue of the Ordinance says that becausc of
shortage of time, they could not pass it in
the previous session. Our learned Speaker
Mavalankar clearly says that an Ordina-
nce cannot be issued in circumstances
where paucity of time is the only reason,
Further on p. 900, it says :

“Again on December 19, 1953, wheon
the Minister of Home Aflairs infor-
med that if the House was unable
to dispose of the Press (Objectiona-
ble Matter) Amendment Bill before
the termination of the session, then
an Ordinance would have to be pro-
mulgated, a member questioned the
propriety of promulgating Ordinance
#nd felt that the conversion of pend-
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ing Bills into Ordinances was an
‘invasion’ of the legislative compet-
ence of the House.”

This is what I am referring to here that
the conversion of a Bill into an - Ordinance
is an ‘invasion’ on the legislative cempe-
tence of the House.

Then, Speaker Mavalankar, in his letter
of July 17, 1954, to the Prime Minister
said :-

“The issue of an Ordinance is unde-
mocratic and cannot be justified
except incases of extreme urgency or
emergency.”

“...We, as first Lok Sabha carry a res-
ponsiblity of laying down traditions.
It is not a question of present perso-
nnel in the Government but a ques-
tion of precedents; and if this Ordi-
nance issuing is not limited by con-
vention only to cxtreme and very
urgent cascs, the result may be that,
in future, the Government may go
on issuing Ordinance giving Lok
Sabha no option but to rubbzr-stamp
the Ordinances.”

SHRI RANAGA (Srikakulam) : These
people have justified his fears.

SHRI SHRI CHAND GOYAL : These
apprehensions of the grcat Speaker, Shri
Mavalankar, have come true. This is not
a solitary instance. Four Ordinances have
been issued during the short period of a
week when the House had been prorogued
and had been resummoned. This is cer-
tainly an encroachement, an invasion, an
inroad, on the powers of the Parliament so
far as legislative functioning is concerned.

There arc two objectionable and illceal
provisions in this Customs (Amendmen!)
Bill. They arc clauscs 11M and 1IN....

M CHATRMAN : It has not yet boen
moved.

SHRI SHRI CHAND GOYAL : Can't
I challenge the illegality of those provisions
in disapproving ?
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oft ny faad (7T) : S Y T
¢ ag 7w Qfg | 39 qwT ¥ ag o AAr
qg AF | 519 AF AT =g fage A
¥ g § 99d ¥ g9 g @ qrEn

MR. CHAIRMAN : Anyway, both are
to be discussed together.

SHRI S. KANDAPPAN (Mettur) :
On previous occasions, we have discussed
such things together.

MR, CHAIRMAN : The practice is that
both the motions are discussed together,
But here the other motion has not yet becn
moved.

SHRI S. KANDAPPAN : It is a sort
of convention.

=Y ayg famd : wo A@ AfET R
Iw fdar § 1 wwaiE g ¥ wE
#ifora o

faer weaTea & Tow WM (W o e
AA) A HFAIF ?

MR. CHAIRMAN : The hon. member
may continue.

SHRI SHRI CHAND GOYAL : I was
pointing out that there are two illegal and
unconstitutional provisions which fiad a
place in this Bill. They are Clauses 11M
and 1IN. Clause 11M requircs that a se-
ller of a commodity will take such steps as
to ecosure that the purchaser is not a fi-
ctitious person and if he amits to do that,
it shall be presumed that such goods have
been illegally exported and the person
who had sold the goods had been concerned
in such illegal export. My contention in this
behalf is this. You, as a prominent lawyer
and barrister, know the principle of crimi-
nology, that every person is persumed to
b: innocent unless he is proved guilty. But
here the reverse process has started. Here
we arc startiag with the presumption of
guilt and not with the persumption of iomo-
¢ence, May I know how a sclier can ensure
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whether a particular purchaser is nota
fictitious person ? It is all right he takes
note of his address and tries to satisfy him-
self of his bona fide, but he cannot possibly
take such steps as to ensure that he is not
a fictitious person and all that. If he omits--
it is for the courts to say that he has omi-
tted--the presumption will be against him
and he will be dealt with under the provi-
sions of this law. I say, this is reversing the
very principle of criminal jurisprudence that
everybody is precsumed to be innocent rat-
her then being presumed to be guilty. So
far as Section 1IN is concerned, a wide
power uncanalised, undefined power has
been taken by the Covcrnment to exempt
any goods or all goods whether gencrally
or under specified conditions from the pur-
view of provisions of Chapter IVA and IVB.
This will result in helping friends and rc-
lations of the customs officials of thc minitc
sters concerncd and of the party in power
when in difficultics. This is not at all justi-
fied and the Bill is likely to be struck down
or declared void or unconstitutional by the
courts the of country.

I would remind the House that a Study
Team was appointed to go into the working
of the Coustoms Department. They made
certain uscful suggestions. They said that
an exhaustive Bill must be brought forward
incorporating the recommendations of that
Study Team. What did they recommend ?
They recommended that the appellate
powers which at present are invested ei-
ther in the Customs Collectors or the Excise
Board which is a kindred body should be

ted in an independent tribunal. The pri-
nciple is that the accuser connot be the
judge. There can be no appeal from Caesar
to Caesar. So, I submit, the provision for
an independent tribunal which has been
made in the income tax Act and other enact-
ments ought to have been made here as re-
commended by this  Study Team.
This Study Team has recommended that
there are certain hardships and difficulties
of importers. They are not allowed to take
away their goods. Clearance is not given to
them and goods are lying in the port area
for months together with the rcsult that they
are required to pay huge demurrage amo-
vatg. Thoir production schedule and timg
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schedule are upset becausc goods are not
allowed to be removed from the ports.
'Ihr:y suggested that certain provisions must
Pe incorporated to remove the difficulties of
importers. They went even to the length of
recommending that in disputed cases when
certain formalities of the customs have not
been gone into, even in such circumstances,
the lifting of the goods may be permitied
subject to the furnishing of the security
bonds.

Sir, the objective with which this piece
of legislation is b:ing brought forth is to
check smuggling. I know this is a serious
problem. The country is losing foreign
exchange to the tune of Rs. 100 crores
every year. The importers racket coming to
light during the last 2 or 3 years have shown
that gold worth crores of rupces are being
brought into the country and silver worth
huge amounts arc being sent outside the
country. There arc  allegations of even
Chinese goods being smuggled into the cou-
otry from Nepal border, contraband mate-
rials entering thc country. It is necessary
that Government take centain effective che-
cks to check this smuggling. But the ques-
tion is this. Is this Bill adequate to meet
the situation which the country is facing ?
I want a catcgorical answer frcm the
hon. Ministcr on one point. The names of
some important persons have come to light,
I may mention the name of Mr. T. H.
Gaokar, who is a famous race-horsc-owner
of Bombay and a former police officer ; in
connection with an important racket in
which 36,000 tolas of gold were discovered,
valued at Rs. 1. 1S crores, this name has
come to light. Then I can mention the name
of Mr. Yusuf Dost Mohammed Meghji ; he
is a glass-mcrchant of Bombay, and a lot
of foreign and Indian currency was detected
by the Anti-Corruption Bureau in that
particular haul. The third name that I can
mention is that of Mr. Hiru S. Advani. When
these Important names have come to light,
I want to know why these gentlemen have
escaped. How could they escape unless there
be corruption in the Customs Department
itself and unless they are getting shelter
and help from the officers of the Depart-
ment ?
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I want 1o know whether there is a cer-
tain spirit in the activities of the smugglers
or whether it is the vigilance of the cuse
toms officials which is responsible for detece
ting these cases.

In conclusion, I would suggest a few
methods by which smuggling on this large
scale can be prevented. Firstly, there must
be more mobile squads and searching of
more places throughout the country. There
should be an all-out attempt to intercept
carriers bringing contraband gold to undis-
covered agents. Thirdly, there should be
surprise scarches of air passengers and ine
interception of cars, at sensitive spots. Then
there should be accurate knowledge about
the secret branches of the international gold
smugglers’ gang and regular contact with
the anti-smuggling organisation in other
countries. There should also be better equi-

pment supplied to the customs and
excise officials. If thcy have better
cquipment and better launches and a
fieet of abouta dozen cars in excellent

running condition it would be possible for
thcm to make their anti-smuggling drive
more effective and they would be able to
catch thc new powerful cars of the smugg-
lers. The help of the Navy, Air Force and
police should also bc taken in spotting out
the smugglers.

With these words, I move.
MR. CHAIRMAN : Motion moved :

“This House disapproves of the
Customs (Amendment)Ordinance, 1969
(Ordinance No. 1 of 1969) promul-
gated by the President on the 3rd
January, 1969."
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : I beg to move : *

“That the Bill further to amend the
Cugoms Act, 1952, be taken into
consideration.”

As is kncwa to the House, this Bill
was moved on 3rd December, 1968 in this very

* Moved with recommendation of the President,



243 Customs (Amdt.)

[ Shri P. C. Sethi ]

House. The proposed new section 11C pro-
vides that the persons concerned are requi-
red to report about the place of storage etc.
\!{hhin seven days. Especially with regard to
silver, it was provided that within an area of
50 Kilometers along the western coast and
on the eastern coast in Tamil Nadu also,
wherever silver was being smuggled, they
were required to report within seven days.
The intention of the Covernment when they
came forward before this House was well
koown. This time-lag of seven days was
provided with this in view namely that the
smugglers would not get ample oppertunity
to do away with their things. Having known
all these provisions, now to say that
these provisions have not come before
Parliament and before the people is not
proper. If any time-lag would have been
given, then it would have been disastrous
and the very purpose of the Bill would have
defeated. After all, the Constitution pro-
vides for certain emergencies. This is not
a Bill which is going to infringe the funda-
mental rights of some people or deprive
them of their liberties. This is a very inno-
cent Bill meant for checking smuggling. The
hon. Member himself said...

SHRI SRINIBAS MISRA (Cuttack) : Is
he speaking on his Motion or replying to
the Mover of the earlier Motion?

SHRX P. C. SETHI 1 am replying
to his points ; as for the other points, when
the amendments are moved, I will reply
to them.

SHRI DATTATRAYA KUNTE (Kola-
ba) : He may justify the Bill also.

SHRIP. C. SETHI : I am at the mo-
ment only replying to the Resolution moved
and saying why it was necessary to promu-
Igate an Ordinance. Later, 1 will deal with
the other arguments and suggestions con.
tained in amendments.

The object of this Bill is limited in the
sense that, as the hon member himself
said, therc is a continuous racket going on
and silver is being smuggled from this coun-
try on a very great scale and gold is being
smuggled in. In order to check this smugg-
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ling of silver as well as certain other noti-
fied articles which were being imported in
exchange for silver or gold, Government
wanted to promulgate this Ordinance. Now
it is sought to be replaced by a Bill because
it could not be passed last time. That was
why the Ordinance had to be promulgated.

This provision has been there in the
Constitution only for ccrtain type of emer-
gencies which very well fits in with this par-
ticular case.

The executive is certainly not going to
usurp the authority or power of legislature.
have no intention to do so. But the nature
of the Bill is such that had we lost time in
promulagating the Ordinance, the very
purpose of the Bill would have been defea-
ted. Hence the Ordinance.

I do not want to go into the merits of
the Bill which I would do later. 1 only say
that on account of the considerations I
have mentioned, this Ordinance had to be
promulgated. This is fully just ficd and the
legislative competence of this Bill has been
fully examined. I would submit that the
point raised with regard to competence is
not very valid as far as this Ordinance is
concerned. Therefore, I would request the
House not to accept the Resolution. 1 would
commend my Motion for the consideration
of the House.

MR. CHAIRMAN : Motion moved :
“That the Bill further to amend the
Customs Act, 1962, be taken into
consideration”.

SHRI SRINIBAS MISRA : On a point
of order. First, this is beyond the compe-
tence of this House. Many of the provisions
of the Bill, in fact, the very purpose of this
Bill, are beyond the competence of this
House.

SHRI MADHU LIMAYE (Monghyr) :
At this stage, he cannot raise this objection:
it should have been done at the introduction
stage.

SHRI SRINIBAS MISRA : Evcn after
introduction, this could be raiscd at anmy
time.
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SHRI MADHU LIMAYE : There is
no provision for it at this stage.

SHRI SRINIBAS MISRA : Constitutional
validity can be questioned anywhere , as
soon as the matter comes.

SHRI MADHU LIMAYE : It comes
at the introduction stage.

MR. CHAIRMAN : The introduction
stage was the proper time for that.

SHRI SRINIBAS MISRA : You are
giving an opinion. Please hear me before
that.

At the stage of introduction, with the
permission of the Speaker, it is possible to
raisc it. But at this stage, such permission
is not necessary. Simple permission to stand
is necessary, This is the distinction between
the two.

SHRI AMRIT NAHATA (Barmer) :
He cannot raise it now.

SHRI SRINIBAS MISRA : I can.

MR. CHAIRMAN : He is challenging
the very validity of the Bill. It should have
been done at the introduction stage. Legisla-
tive competence is now being questioned.
That was the occasion to do it.

SHRI SRINIBAS MISRA : No. We are
somewhere wrong in the rules. The rule says
that there can be no opposition at the state
of introduction except on constitutional
grounds.

MR. CHAIRMAN : Which is now sou-
ght to be done by him, which should have
been done at the introduction stage.

SHRI SRINIBAS MISRA : No, Sir. The
point of order can be raised at any time.
Rule 72 says :

** If a motion for leave to introduce a
Bill is opposed, the Speaker, after per-
mitting, if he thinks fit, a bricf expl-
anatory statcment from the member

Ordinance (Res.) and 546
Customs (Amdt.) Bill

who moves and from the member who
opposes the motion . . . .”

it says ¢ If a motion for leave to introd-
ucea Bill...."”

MR. CHAIRMAN : At the introduction
stage.

SHRi SRINIBAS MISRA : It says, ‘the
Speaker, after permitting, if he thinks fit, a
brief explanatory statement from the mem-
ber who moves and from the member who
opposes the motion may, without further
debate, put the question :

Provided that where a motion is opposed
on the ground that the Bill initiates legis-
lation outside the legislative competence of
the House, the Speaker may permit a full
discussion thereon.’

MR. CHAIRMAN :
introduction stage.

That is at the
The rule is very clear.

SHRI SRINIBAS MISRA :
will be able to convince you. I am not
opposing a motion for introduction. I am
opposing a motion for consideration. This
cannot be taken for consideration. That is
what I am saying.

I think I

SHRI RANDHIR SINGH (Rohtak) :
Opposition to introduction is opposition to
consideration.

oft wg fand . gamfs =gy, &
I qFE FE | W AT A qT@ gAY
&Y FIXT qTRAT 1 & AT | I e
A} fadaw 1 qw fvar amar §, TR
farar @rar & Y I GHg TwAfaw STl
Y T A faw g awar @ w1 dwr-
ﬁmmgﬁrﬁﬁzﬂ JSTT AT gFAT G
WX WEAE WEZT WIE a7 II8 FIT
awgsr 99 WY @ q9d & 1 aZ
grfaal & faar gor 3 1 afer cwoaw
Ny@mag 74 A 75 Taga g
o 74 WX 75 ® WX W9 &7 A
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SHRI RANDHIR SINGH : We will do
that.

MR. CHAIRMAN : So far the point
of order raised by you...

SHRI SRINIBAS MISRA rose.—

MR. CHAIRMAN : 1 am quite clear
in my [mind.

SHRI PILOO MODY (Godhra) : One
of you two has to sit down.

MR. CHAIRMAN : Hon. Shri Piloo
Mody must know that the Chairman should
not be asked to sit down when he wants
to clear the position.

SHRI PILOO MODY : One of you.

MR. CHAIRMAN : A point of order
is raised. You can at the time of discussion
oppose it while speaking. At the introduc-
tion stage you can challenge the validity or
the competency of the Bill, That stage is
over. Now we are acting under Rule 74.
Please refer to Rule 74. The procedure
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is laid down and dircctions arc given as to
what should be done.

SHRI MADHU LIMAYE: Rule 75

also,

MR. CHAIRMAN : Both these rules
govern the discussion after the introduction
of the Bill. In view of rules 74 and 75, I
rule that your point of order is not valid.

SHRI S. M. BANERJEE (Kanpur) : I
do not want to challenge your ruling, once
you had given your ruling. But at the
time of the Essential Services Maintenance
Bill, . ..

MR. CHAIRMAN : You are bringing
up extrancous matter which should not be
allowed to be discussed when I have already
given my ruling. That point of order had
been ruled out.

SHRI S. M. BANERJEE : My point of
order is under rule 376 (2). The motion
before the House now is that thc Costoms
Amendment Bill be taken into consideration;
there is also the other motion for disappro-
val. So, they are both to be discussed
simultaneously. You have permitted a
discussion on both. But they should be
discussed separately. That is the conven-
tion. Mr. Misra did not raise any point of
order on that. The same question arose
at the introduction stage of thc Essential
Services Maintenance Bill; we obj:cted to
it and there was a discussion for about 4-5
hours. The Speaker gave a ruling in the
House that even at the introduction stags
or consideration stage, if objected to a
particular clause, we might rise on a point
of order.

MR. CHAIRMAN You have had
your say now. There is no point of ordcr.
You must argue with the decision of the
Speaker in your hand and must show it to
me and you must also read it to the House.
Since you have not done so, there can be
no point of order.

ot W sl (TS afaa)
T ATHAT %7 & AT W1 @T ¢ a9 W
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MR. CHAIRMAN : Let us follow some
rules; let us not convert the House into a
place where we can discuss anything and
every thing under the sun.

st N R & Faw fagra
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MR. CHAIRMAN : Therc are
amendments. Would hon. Mcmbers
to move them ?

three
like

Those who want to move their amend-
ments to the motion for consideration may
move them,

SHRI SHIV CHARAN JHA (Madhu»
bani) : Sir, I move :

“That the Bill be circulated for the
purpose of eliciting opinion thcreon
by the 1st April, 1969.” (1)
MR. CHAIRMAN : Shri Vishwa Nath
Pandey--absent.

SHRI RAMAVATAR SHASTRI (Patna):
I move :

“That the Bill be circulated for the
purpose of cliciting opinion thereon
by the 15th April, 1969.” (3)

MR. CHAIRMAN : The motion for
consideration and the amendments to the
motion are before the House.

SHRI LOBO PRABHU (Udipi) : Sir,
this Bill attempts to deal with the effects
without even thinking about the causes. If
there is smuggling into this country, it is
due to the fact that our prices for many
articles are about a 100 per cent above the
world prices. If there is smuggling of silver
outside this count y, it is due to the fact that
the world price of silver is 245 pence while
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the Indian price is 144 pence. Anyone who
conveys silver to London via Dubai or any
other route will get a large difference for
himself. Unless the Government thinks
seriously of the causes, to deal with the
cffects, is rather a vague and useless pro-
cess and makes this particular legislation
something farcical on the one side and
capable of corruption on the other. This
is my first objection to the Bill.

My second suggestion is that this Bill
has completely ignored the proposals of
the Tiwary team which enquired into this
subject. Smuggling is un extremely large
subject. That team estimated that smugg-
ling to the extent of Rs. 100 crorcs takes
place, against which we are spending less
than one per cent on the staff, while in the
United Kingdom about five per cent is
spent. The proper procedure in the matter
should have been to increase the staff and
obtain helicopters and some steam-boats.
You have faild to do that. You have failed
to estimate the fact that the adversary, the
smugglers, especially from Dubai, engage
very fast moving boats and they have even
got an insurance system to see that their
smuggling is complete as a paying propo-
sition. After having failed to implement
the clear recommendation of your own team
which did not include the particular propo-
sal you are making. you have proceeded in
a very unconstitutional way to take away
the right of the people to possess thsir own
goods without having to declare them. It
is a very primitive procedure to ask a man
togo and declare the goods, for ins-
tance, if he has two razors more than are
required for his psrsonal use. The items
you have included in this particular list of
specified commodities include anything
from knitted sarees to propelling pencils,
blades, battery operated toys, playing cards,
cameras, films, irons and so on. Have you
considered that you yourselves have en-
couraged the people to use forecign-names
for most of these razors and iron and so
on ? Now are the people going to identify-
what a particular item is made in India or
is made abroad ? Do you want a party to
declare all the irons and all the blades in
its possession just because the name seems
some-what like the English name ? When
you spread the nct as wide as this, what
do you do 7 On the onc haind you male
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your very legislation ineffective and, on the
other, you provide infinite opportunities to
sce that the staff becomes corrupt. The Bill
therefore, is one which aims at much and
therefore will be able to do very little,

The Bill is defective in the third place
because it is placing undue burden on certa-
in categories of dealers. Is any silver trade
possible when you limit the transactions to
Rs. 2500 a day ? A bar of silver costs Rs.
18,000 If a man cannot even
fransact a bar of silver without
‘coming within the rules of the Act, we may
as well writc off thc silver trade in this
country. How can we do something to
stop smuggling of silver ? The procedure
is very simple, The Reserve Bank was buying
silver at prices, which should have been
but which were not, comparable to world
price. Why should not the Reserve Bank
buy silver at 200 d. and export it at 240 d.?
According to one calculation, we have at
p'resent Rs. 8000 crores of silver. We can-
not do much with it. 1t is a barren matel.
If we export it now we would get a great
deal of foreign exchange or even gold and
also it would reduce smuggling.

In respect of other items, the procedure
which should have becen adopted is to re-
duce taxes, to reduce inflation, to reduce
controls which are causing these high prices.
Have you considered these ? If you incrcase
the prices and make imports more attrac-
tive, how can you expect smuggling to
stop ? If the Finance Ministry looks at it
from this point of view, it will be able to
achieve very much more.  The particular
provisions of the Bill which are repetitive
admissible to malpractices will be opposed
by me when we take the clauses and
amendments.

SHRI BEDABRATA BARUA (Kalia-
bor) : Sir, when a pressing national need
arises, an ordinance is in order. The lega-
lity or otherwise of an ordinance can cer-
tainly be disputcd, but when a stiingent
measure is taken against the most despi-
cable of croaturcs-smugglers-I think that it is
in order. The law should be such as to ex-
propriate the smugglers. In some countries,
the laws are more stringent. In a country
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like ours, where smuggling is of the order
of about Rs. 200 crores, i. . about 10 per
cent of our total external trade, it becomes
serious, and immediate notice should be
taken of it.

I feel the ordinance should have been
brought earlier, because many of the loop-
holes where there for a very long time
and it should not have been delayed. When
a man trades in a large quantity of silver,
he should not be given the usual benefit of
Roman law that a man is supposed to be
innocent until he is proved guilty. If he
is a small trader it is all right. Butif he
trades, for instance, to the tune of Rs.4000
of silver per day, he is sufficicntly sus-
pect and any legislation which tries to put
him in order is good.

Silver smuggling is only one of the as-
pects of the whole situation. It is said that
so far the smuggling is to the extent of
Rs. 200 crores. But pcople say that when
smuggled goods are sold in our country,
smuggled goods from Nepal and other
sources, the figure will ecasily come to
Rs. 600 crores or Rs. 700 crores because
smuggled goods at the port and inside are
sold at very high prices. Taking into con-
sideration this extent of smuggling we
should consider how much of silver is
smuggled out of the country. It is said
that only 5.2 million ounces of silver is
smuggled out of the country. I do not
know how that *0.2'' comes in. That is the
estimate of the British, that so much of
silver is imported to Great Britain every
month. That does not cover Rs. 200 crores,
that may cover Rs. 10 crores
or 12 crores. The official export is only 3
lakh ounces per month and the rest of it is
smuggling. As Shri Lobo Prabhu said, the
infarmous merchants of the Parsian Gulf
come in fishing boats and take some silver
or gold with them. But the crucial point
in the whole story is that silver does not
account for smuggling.

SHRI DHIRESWAR KALITA (Gau-
hati) : Can you stop smuggling with the
help of an ordinance ?

SHRI BEDABRATA BARUA : 1 think
Wwe can.
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SHRI PILOO MODY : Can you quote
a precedent in the past where it has been
possible to do so ?

SHRI BEDABRATA BARUA : One
precedent is, between February and October
last year Rs. 17.2 crores worth of smuggled
goods were seized. Thatis a very good
precedent though there is smuggling to the
extent of Rs. 200 crores and in that context
it may not be sufficient. But it is signifi
cant that something has been done. 1 do
not know how the administrative machinery
which has not been 8o effective in this re-
gard. It may be because of various legal
and other reasons or becausc of
lack of loopholes. Only in Indo-Nepal
trade loopholes are predominant because
when trucks go into Nepal smuggling of
jute and food grains takes place. If it is
a piece of gold or silver one can under-
stand but when truck-loads of foodgrains
and other things pass into Nepal it is very
difficult. In my State a lot of Chinese
goods are sold. How do they come ? They
can come only in one way.They can come to
India only through Nepal and in that casc
our foodgrains must have gone to China,
From there they must have bought
some chincse goods and brought to
Assam, So it becomes Indo-Nepal, Nepal
China, China-Nepal and Nepal-India tradec.
They go to Assam from Bihar and Chinese
goods are sold at a cheap rate therc.
Thesc things requirc an ordinance.

This rule docs not apply at all because
it cannot make foodgrains notified goods.
Only those goods that can be imported and
can be distinguished may be made notified
goods. The whole problem therefore boils
down to finding out the motivation factor
and whether we can remove that factor for
smuggling goods. I do give importance to
this ordinance because with that it becomes
more and more difficult for the infamous
mcrchants of Persian Gulf to take silver.

To stop smuggling of silver, as Shri
Lobo Prabhu said, the casy way would be
to raise the price of silver. At least on
that point I agrec with him. We cannot
export silver but we can get the silver out
of these people if the price is raised from

145 pence to 240 pence %o that it doss not
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become so profitable to take silver out of
India to England and takc gold from
there.

Gold does create a lot of difficulties be-
cause of the craze for gold and foreign
commodities. In this way the entire policy
of the Government has to be discussed, I
hope Government will take notice of these
facts. The whole Opposition at onc time
turncd down on Shri Morarji Desai's regu-
lation regarding gold control. However.
whether legislative steps alone  will suffice
is a matter of doubt. Possibly we cannot
solve it until we solve the basic issue,
which is the craze for gold. I think the
communist methodology can help us here
to hammer into the hcads of people that
wearing of gold ornaments is not a prestige
or status symbol, it amounts to cheating,
it is bad and risky, it is not honourable to
be covered with gold, in fact it is a shame-
ful thing in a poor country like ours, when
it needs all that gold for its development.

SHRI PILOO MODY : Whom are you
kidding by saying all thesc things ?

SHRI BEDABRATA BARUA: I am not
kidding anybody because I am always my-
self.  So far as this question is concerned,
we nsust make an effort to educate our
people that wearing gold is nota fashiona-
ble thing, it is a shameful thing. it must not
be hoarded and that thc entire develop-
ment of the country can be financed by the
hoarded gold. Even if we import another
half of the gold vault in the world, it will
not be able to solve our problem unless we
try to propagate and educate the people of
this country that this disrcputable reg ard
for gold should go in a poor country 1 ke
ours, if we have to develop. Without that
education, if we import more gold t"at
will also be hoarded.

So far as the craze for foreign goods
is concerned, it is the industrialists who
have to be blamed, because it is they who
create this craze. They produce such low
quality products that people are prepared
to pfy even four times the price o get
foreign goods. So, the craze for foreign
goods is the total outcome of the bad con-

dition of our indigeoous protection.  This
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is not a motivational factor but an essen-
tial factor.

If the silver smuggling does not tally
with the smuggling of gold, then we must
know that there are other ways in which
foreign currency is obtained. One such
method is over-invoicing of imports and
under invoicing of exports. In what way,
our businessmen get foreign currency worth
Rs. 2 lakhs or 3 lakhs which they sell in
foreign market. In this way a lot of curre-
ncy is made available which is used for
smuggling.

In this context, if somebody says that
smuggling is only the function of the smug-
gler, I would say ‘No'. It is facilitated
by some of our unscrupulous businessmen.
If we nationalise the foreign trade, take
over aspect of it, then forcign currency
will not fall into the hands of the unscrupu-
lous businessmen who could sell it in the
foreign market for smuggling gold into the
country. Becausc of this big gap between
smuggling of silver out'of the country and
smuggling of fo'd into the country, 1 say
that we have to nationalise the foreign trade
so that we can put a stop to
many of these malpractices Then our
economy will be under certain discipline
which it badly needs. I support this Ordi-
nance and the Bill to replace it. It is no
doubt a stringent measure. But unless it
is stringent therc will be a tendency to
cvade it. Now it is said that in Indo-
Nepalcse smuggling on an investment of
Rs. 1,000 one gets a profit of Rs, 1,100 per
‘day. May be, that estimate is on the lower
side. When that is the magnitude of the
problem, the measure has to be very strin-
gent. When we are expecting a bumper
harvest and increased jute production, we
can never face the challange of the situa.
tion unless we put a stop to this smuggling
by a stringent measure, Without this
legislation we cannot stop smuggling. So,
we have to support it. This legislation has
become all the more necessary in view of the
smuggling which is taking place in the cast
and west coast of our country.

I do agree there may be some misuse
of power but it {s more unlikely because
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these people who will be dealing with it
will certainly be the people who take the
risk and can by and large be expected also
to have had something to do with the smu.
ggling trade.

So far as the other goods are concerned
if a man has got a small packet of blades,
certainly the customs official should not be
allowed to harass him. These people may
be small traders who may have got small
amounts and they should not be subjected
to this gruelling proczss.

But here is a challange and homoeo-
phathic trcatment alonc, or even medicinal
treatment as the Government is proposing,
will not do but a surgical treatment is nece-
ssary to our entirc economy, Therefore I
say that not only nationalisation of our
extcrnal trade is in order but also the pro.
mulgation of this Ordinance and the passing
of this law.

it vy famd (7R . ganfy wgwa
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o7 Y § 1 97 7gi 93 7@ Ak g,
ar garr ovF sfafqafy gew 1969 &
AT § AAT AT HI IF A AITA GIHC
T &AM 37 ATT &Y N o= f& Agre
§ Y 9z WY AF aRd Howr @
W HF IS T § ) qAE T
afew fa & fan sar arar faemaa @
grar g, & A famr 3gd @ ARa
¥ oor WY & AT T@ ¥ ARdw
I & @19 uE ngfaa gl W
ar oY yArizH wrF weeEdfen 99 aaw
12 39 & & 35 fgear w9 #) 9g X
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“With respect to the export of Nepa-
lese manufactures to India, the Indian
delegation reaffirmed the inténtion of
the Government of India to expand
the exchange of goods between India
and Nepal and to facilitate in parti-

cular the import into India of Nepa-
lese industrial products both old and

new based on Nepalcse raw
materials.”
W% il 39 & a § qg &3 M@

“Th: tecrms and conditions as also
the procedures for import into India

Customs (Amdt.) PHALGUNA 29, 1890 (SAKA) Ordinanc (Res.) and

258
Customs (Amd.) Bill

of Nepalesc products which are not
principally based on Nepalese raw
materials and in respect of which
special laws such as those relating to
prohibition are enforced in Indian
States or Union Tcrritories will be
agreed upon bcitween the two
Governments.”

Mew AR Faggar a1 fs aveww
gt | S/ T@ a1 AWMTA A6
s fe faar mar a1 Y ¥ qgAv WA
& v aog & fF o oo 3 fogy ad
oo T Is s feyw wefia
fear, TwyF T I AT FEA §, WA
gF 97 ART A AR & aR § 919
7 gwig fear aq aar aoig § f g@ AMT-
TH WG AEEEE FT FeA@ q% G X
T fFaT 7 99 & HIER WA WOER
Mg Fr e ? ag 7 gF ¥ oF AW-
a1 & W19 FY 77 FT GATAT WA E
THET AM@TE 176 :

“Unlcss othewise provided, imports
and cxports of goods from and to
Ncpal are allowed without import and
Export Control restrictions provided
the goods are cither produced or
manufactured in the respective coune
trics. The export of raw jute and
rice to Nepal will, however, be
regulated in accordance with the
provision of the Export Control
Order 62 as laid down in thc Ministry
of Commerce public notice ... . .

MR. DEPUTY-SPEAKER : The hon.
Member may try to conclude now.

st wy fmd . ¥ seaa st g,
v frae Ay Asarr A I @ g1 W
A wew & 43 wmar g oag <A
STECARZT §, TA & I AEGH ®TH W7
A var A ¢ K o f W
ﬁ&m‘mw@‘uwxﬁ sragitea § ...

MR. DEPUTY SPEAKER : I under-
stand your difficulty. 1 can give you a
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couple of minutes more; five minutes more
but not beyond that.

ot 7y fmd : wyw wie faaew ?
& & d3 omar §

MR. DEPUTY-SPEAKER
to conclude.

¢ You try

=t Ay fomd : FTEAgT I ST ?
3 ooy g& A A fear ¢ oY
FAQE AT FEA? AF &, 7G99 A
&1 FqTF, 40-50 T 9™ W F A qg

Agra A E... ...

MR.
The hon.

DEPUTY-SPEAKER : I know.
Member always takes, so much
trouble. But you must recognise that
there are certain time limits also. How
can I disregard all that ? 1T am prepared
to give you five minutes more.

Wt wy fomd ;G &, @ oy
afr

MR. DEPUTY-SPEAKER : All right.
Shrimati Sharda Mukerjee.

SHRI NARAIN SWARUP SHARMA
(Domariaganj : Nobody has spoken from
the Jana Sangh Party,

MR. DEPUTY-SPEAKER : The Reso-
lution has been moved by Shri Goyal . . .

SHRI NARAIN SWARUP SHARMA :
He has moved the Resolution. I want
your protection. My name has been given
by the Party. :

MR. DEPUTY-SPEAKER
consider that later on. T have to bear in
mind the time limit. Your Party member
has moved thc Resolution.

I will

oY iy famd : g9 & 07X TW TG
o 7 fear A W @ &9 caman)
qEAT AT WIAT W27 HYOT AT TW WY 25
fave faar om.......,
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MR. DEPUTY-SPEAKER :1 do not

know how much time he took.

SHRI MADHU LIMAYE : He took
nearly 40 minutes.

SHRI NARAIN SWARUP SHARMA :
Because he was the mover of the Resolu-
tion. What about my Party time ?

st vy famd o F FY AT qRN
¥ gaq aig a7 =Ifge .

MR. DEPUTY-SPEAKER :I am not
concerned just now with your Party time.
I agree there should be a fair dcbate and
I am always conscious of that.

SHRI MADHU LIMAYE : Where is
the fair debate ? fTq 93T ¥ gH F1 Fg

Y fF oa 71 30 fafrz v QY sw &

AT g9 AT RO FATS |

MR. DEPUTY-SPEAKER : We have
got 5 hours. Let us be very fair about it.
Five hours allocation is divided half and
half and out of that, according to party-
wise strength, the time is given.

st 7y fand : F% 6 g7 §9T a@ny
g1 @0 w9 99 g9 AT GAT gW
T

MR. DEPUTY-SPEAKER That is

true.

SHRI RANDHIR SINGH : What is his
Party time ?

Miagfamd: WA a@ R @
2 1 Tt &7 gaTe g @)

MR. DEPUTY-SPEAKER : His Party
time is over. That is why 1 cautioned him.
If Mr. Goyal has taken more time . . .

SHRI NARAIN SWARUP SHARMA :
What about my Party time ?

MR, DEPUTY-SPEAKER Pleasg
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resume your seat. I am not concerned
with your Party time just now.

I am concerned with this. He was the
seconder of the motion. I should not give
the impression that there was no fair debate
or no fair opportunity. I do not give that
impression at any time, if I may say so.
I can give him some time, but if he wants
30 to 35 minutes, that is not possible.
Mr. Limaye, you do not want to conclude
your speech ?

SHRI MADHU LIMAYE : I have not
even begun. Where is the question of
concluding ? That is why I do not want
to speak.

MR. DEPUTY-SPEAKER : What can
I do ? The Business Advisory Committee
has decided the time . ..

SHRI N. K. SOMANI (Nagaur) : You
can give him time by thc consent of the
House . . .

MR. DEPUTY-SPEAKER : If hec insi-
sts that the same time should be given to
him, how is it possible ?

SHRI N. K. SOMANI : After all, his
name is also there as one of the movers of
the Statutory Resolution. Mr. Goyal has
taken 30 to 40 minutes . . .

AN HON. MEMBER : Only 20to 25
minutes.

SHRI N. K. SOMANI : May be, 20 to
25 minutes.

MR. DEPUTY-SPEAKER : 1s Mr,
Limaye inclined to continue ?

SHRI MADHU LIMAYE :Howcan I ?

MR. DZPUTY SPEAKER : You have
lost your mood. You will not be effec-
tive.

ot w3 faad : v g § N weawA
M, AT /W I@ F 0§ AT
ang
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MR. DEPUTY-SPEAKER : This is not
proper. Shrimati Sharda Mukerjee.

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : All of us, from all sides of the
House welcome the Government'’s attempt
to stop smuggling into the country . . .

MR. DEPUTY-SPEAKER : I would
like to point out that she has only ten
minutes.

SHRIMATI SHARDA MUKERJEE
This Bill provides for punitive measures.
I want to know how this is really going to
stop smuggling into the country. For
instance, I am told that in Goa when the
food ships come in, through some secret
signs which are passed on before, gold is
smuggled through the sacks containing
foodgrains. Similarly, all along the sout-
hern coast which I happen to represent
it is known for a fact that every other
fellow is walking around with a smuggled
transistor and nobody asks him how he got
it. In my constituency, Mr. Walcott landed;
not only did he land but hc had lunch there,
he spent several hours in the village, then he
caught the State transport bus and safely

got away to Bombay. All these were
within the knowledge of the polics,
the knowledge of the people, but

nobody ever found out how he got away.

When I was in my constituency some
months ago, I met some of the Customs
people who are supposed to be looking
after the smuggling site. There is a soli-
tary man; he has ncither a jeep nor a radio
communication; there is no telephone along
the line. So, all this smuggling willy
meerily go on.

Another thing is that if you go down
any street in Bombay or Calcutta, you can
buy anything that you want under the sun,
provided you can pay the price. You
don’t have to go far. In Juhu and Pali
Hill of Bhandra, pcople tell me that smu-
ggling is going on, but they are so terrified
that in case they report th: matter to the
police, they themselves will be in danger.
So, unless you provide cflcctive administra-
tive and police machinery to stop what is
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happening, it is not going to do any good
having thesc punitive measures,

Secondly, Government has provided
certain powers to the officers. I am told,
where are excise officers, each one takes a
share. When you provide greater powers
to the customs officers it would become a
smugglers, paradise. That is what is
going to happen. What is more important
is (a) to see that adequate machinery
exists to stop the smuggling and not wait
till you actually go and raid the place and
find out whether the man has got smugglcd
goods or not; and (b) to make it economi-
cally unprofitable for thc man to smugglc
such articles. I am told, along the Gujarat
coast, you can buy as much nylon yarn as
you like. We have put a very heavy excise
duty on nylon here. Who wants to buy
Indian-made nylon ? The mills here are
closing down, because, yon can buy smugg-
led yarn. We have made it very difficult
for the people to get licenses for spare parts
for ordinary machinery. I am told, you
can put up a whole factory provided you
are prepared to pay the price. You can
get things from the smuggling agents. As
long as these things continuc you will not
be able to detect what is being smuggled
by just going to the place wherc these
things are stocked. They will never stock
such things in one place. There is a wide
ring operating, both national and interna-
tional and this has to be checked. Smugg-
ling is having a very adverse effect on our
economy. Smuggling is having the effect
of having our foreign exchange being drai-
ned out of the country and so this should
be checked if you want really to help the
economy of the country. When you have
black-market money, the easiest way to
turn it into something worthwhile is to
arrange for getting in gold. There are
various people who have engaged them-
selves in contracts for importing foodgrains
and within one ycar they have acquired cars,
built houses. Nobody has ever asked them
how they acquired so much money. How
they got such huge wealth out of the food-
grains contract. This thing happens. Every
day such people arc becoming multi-milli-
onaires. Nobody has ever asked them
how did you get the money ? That is at
the bottom of it all.
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is concerned, I am glad small traders are
exculded, because, poor feliows, they will
neither be able to line the pockets of the
officers concerned, nor do they have suffici-
ent staff. The burden is upon the men
who has in stook imported articles.

There is one thing I am rather worried
about. It is about delegated power. We
are constantly moving in an atmosphere of
mistrust where it is said that certain powers
which are called delegated powers, will not
be properly used. To add to it will only
creatc a greater mistrust and it is not going
to help the present situation at all. I am
not at all happy that the Government officers,
powers have been ecnlarged, because that
will only mean that you have greater corru-
ption, greater opportunity for graft and it
will certainly not cure the administrative
inefficiency which exists.

These are my only comments. I support
this Bill, but I just do not know how it is
going to be implemented, how it is going to
help the economy and cure the encomic
troubles which have been started by smugg-
ling.

MR. DEPUTY-SPEAKER: I hope other
hon. members will emulate the example of
the hon. lady member.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Does the Chair want to help the
Minister with smooth passage. of the Bill ?

MR. DEPUTY-SPEAKER : No. He
will have to go to the Business Advisory
Commitee. This time was decided there.
His party is also represented on the commi-
ttee. This time was determined there taking
all things into account. We started teoday
at 2.15. Five hours bave been allotted for
this Bill. We must conclude the considera-
tion stage today, come what may,lcaving onc
hour tomorrow for clause by clause and
third reading. I have discretion to extend
time by half an hour. Accordingly, I am
dividing time.

DR. Ranen Scn 10 minutes.
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DR. RANEN SEN (Barasat) : How ?

My party has 14 minutes according to the
calculation.
MR. DEPUTY-SPEAKER : Outof 5

hours, one hour is for the next two stages.
He will get that time then.

DR. RANEN SEN : This is very unfair.
Anyway, I shall start.

Any Bill that seeks to control "and root
out smuggling is to be welcomed. In so
far as the object and recasons go, this is a
piece of legislation which should bec wcl-
comed. But I feel that the provisions of
the Bill do not go far enough to root out
the evil that goes on in India today.

In order to understand the
magnitude of this evil, one should
see now in spite of the many loopholes
present in the existing Act and due to
total administrative collapse and absence of
administrative control to prevant it and the
amount of corruption that is rampaat in
that machinery, only from January to Oct.
1968, goods smuggled worth Rs. 17.3 crores
were captured. I presume this is one-fifth
or one-sixth of the total smuggled in and
out of India.

Many members have spoken about items
of goods smuggled. Today wc find that
certain pharmaceuticals produccd here,
particularly certain vitamin tablets and other
patent medicines, are cheaper herc and
therefore, they are smuggled out. A whole
network operates here; it is a smugglers’
paradise that we find in India today. It has
become a happy hunting ground for smugg-
lers who come and go as they like. Shrimati
Mukerjeec montioned about Walcott. Nuns,
Fathers and clergymen have been arrested
in Calcutta, Bombay and other places on
this charge. India is surrounded by duty-
free ports like Hongkong, Singapore, Beirut,
Aden ctc. This facilitates their operation.

Therefore, any Bill that secks to eradi-
cate this evil should have in it more strin-
gent provisions. The Bill, I am sorry to say,
does not go far enough. Firstly, I want to
know why this present Bill does not contain
certain provisions which were there in the
carlicr Bill (pages S and 6).
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It is un attempt to water down so that
this control of smuggling simply remains on
paper.  Since you have asked me to be
brief, I will only point out certain lacunmae.
To-day it is known that the smugglers have
a wide network which is much more power-
ful than the Government network. There
is small band of smugglers throughout India
in all the cities and villages and through
them these smugglers operate whether it is
a transistor radio, or rice or jute or shaving
blades.

I want to draw the attention of the
Minister to clause 11 M of this Bill. Later
on when the sccond recading comes, 1 will

point out more clearly. The provision says:

*“. . nothing in this section shall apply
to petty sales. . *

and by petty sale it is meant a daily sale
not naxceeding Rs. 2500. It is known that
in big cities and smaller towns also, through
these petty sales smuggling goes on merrily.
Therefore, this one particular thing I do
not like.

Secondly, in this amending Bill there is
a question of confiscation of the property
or the smuggled goods. There is the ques-
tion of confiscation of vehicles, this and
that. There is the question of a certain
amouant of fine. Buty if the Government
is really serious in controlling or rooting
out this corruption, it should take more
deterrent punishment. Why should not
imprisonment be given to these people who
are found guilty of smuggling. and not the
petty people who are operating in the gang
but the people who are really behind the
whole scene? We have seen in  the big
cities, as Shrimati Sharda Mukerjeo was
saying, that everything is found there. You
go and catch a small fry. You will find
that there are thousands of small fries, there
are big ‘Saiths’ and big businessmen who
are operating the racket. In this amending
Bill I do not find anything that can be con-
sidered as deterrent to the smuggling, any-
thing that can really stop this smuggling
because there is no such thing as to catch
the big people sitting behing and . opzrating
the racket.
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Thirdly, there are other provision also.
Take for instance the original Act. In the
original Act, Section 117 dcals with fines.
1 have read the original Act as well. There
is no mention of deterrent punishment in
this. I want to know why this softness,
why this sort of soft corner for the smugg-
lers who are runing the economy of our
country and spreading corruption through-
out. To Clause 11K’s proviso I want to
draw your attention. The Proviso says :

«Provided that no transport voucher
shall be necessary for the transport,
within a village, town or city. .

The area is 50 Kilome!crs. Now as far as
West Bengal is concerned, 1 come from that
arca and that area is near the Pakistan
border. Many big towns are included in
that arca. Inside the towns the smugglers
can operate without the town and reach
the city of Calcutta where nobody can catch
enybody. This is another lacuna to which
1 draw the attention of the Minister thro-
ugh you. 11J-this is just standing very
generally. When this clause comes, T will
deal with it more thoroughly.

Clause 11]J says; ‘““Every person who
owns. . any specified goods, the market
price Qf which exceeds fifteen thousand
rupees. . " That means that if a person is
holding goods but whose value is short of
this sum by one rupee, he is not required
to do anything. There is no voucher or no
notification required for him. If these
loopholes are kept like this, we cannot
cxpect improvement in the situation inspite
of the fact that the Sratement of Objects and
Reasons contains laudable objcctives. Again
clause 1IG says: ‘**Nothing in secions 11C
11E and 11F shall apply to any notificd
goods which are in personal use of the per-
son by whom they are owned, possessed or
controlled, or kept in the residential premi-
ses of a person for his personal use” There
is no hint that it should all bc within reas-
onable limits and smugglers can carry on
their trade under the guise that these goods
are for personal usc, During the British
days also, there was smuggling but during
the last 21 ycars of the Congrees rule, it
has increased and has now become a regular
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trade just as black- market has becomea
reguler market. . (Interruptions.) Even today
Congress rule exists in the Centre. There-
fore, if the Minister wants to do away with
this curse that affects our economy and
moral, these lacunae should be removed and
loopholes plugged so that we root out this
evil to a great extent, if not completely.

s sy T A (A1) : -
I8 WEIeT, 98 96 § 6 e § o=
7g arfsaew svg fFar a1 9a® TR ¥
AR AW I FT I AT FTHR FH
PITR I EIRIMNE AEAX I ad &
arely &1 I & A A1y gAR AW A §,
¥ 7@ 19 & quenr & 5 fagy QafgAl &
zq wifea = *1 aoig ¥ Wikt #1 wwfigy
T FIR w9 g § ) safew d sw faw
FT TATT FIAT § A6 5897 7562
enfre A qeawd)y #) Qe | Ffww §
AT ARAT g ¥ 98 ©F aga &t weang
me-faez wmear & wifs gE gE §
sifedea qmar &, TAR TG 999 ¢ §,
F AT g3 W 8, SN0 @RS @
.7 & wfd oR @ @R ¥ vfq fgwr-
T AT FRFE FT ¢, T gaI FgA & (%
g A 4R faq w1 @A, W A
FET TEAT fAwra F, g i w
A% ¢ aFt ¢ qafag f5 waw A
oA N RET FWR I G &)
g wowr gfem & wfs, ww @
TR wfa, ok Feew faaw &
afemifat & sfa fasge fewrm
tfenig @y ok ag.fafim ¢ fe
i€ WY #7779 2§ O I -
far arg @ Rk W ¢ frag
TI TR AT @ rwlan w@ QR
aret  ff.ag W w1 g Afad & wg-
®AY L ag FT. A FTN 9T zafaw
AT}, WK @AM F g N &



269 Customs (Amdr.) PHALGUNA 29,

arar @ g W A e Frem @, @ Wiy
qTET T § 77 A A T qreh &, Wi
% ¥ § 6 gara &1, 7 9w gary Afaat
¥ wgew T v At Iaw waT I QA
fF Fr37 Foel R ET GIATAT R |
o § IR £ §, FET TAT AT
dEwy N e ¥ fr e gfag
dard fF It & g a1gT AW & WKW
fergeam ¥ =i wedt § swfoe ewafar
g | & g8 IR A &G A qrA€r |
Tafar & a1, i Fraw ag § fe gk
W, o agT W aga af aRw #§
FTT 2T, A1 2T @Y ar faeh @Y, sy
¥ qIE AT & | UF NI gRT T AW
Haq W g AR age @t ST @
qg TEAT FIRA § THATHT F7 |

O FRW 7 & fF e A zm
W ¥ zowa WX wfqesr ;i & | e
¥ ggi guk fafeed qad @ &, sad
I fAw Iy § | T A QAN v
AT W WHT F AT 9T AT Hoq
fat w17 & fom fafreed o o9
qTHA 1T A R ST A ARk
IR AR Fw1 faaw far s,
qura ¥ I+ wfaest greq ¢, 9% qIF
Gat &, ag TerHifa® wArg @ §, war-
g9 ¥ gATT @A § |

o) e § ag AR F7 Wgar
ifs v ¥ f5 witdss & @-
afew g%  IraA, JafE I w7 R
& g wifEa= & ) erew § wr1ger Jar
forar | 92 § ATgw a1 St ¥ g
7 fr oo @ st wfEdsg gy e §
¥ qEa A AW 8 Argw qn, & 9N
& ara wgAr § fo ok ¥ gy fafrse
M A g ¥ argw a1 v wifeAe
T AT § WK TRy il W Wiy Ry
qraT § | SR ATl T (W wifew ¥
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qE ®ATA ®1 yurg &< fagr WK ©o
AT
SHRI JYOTIRMOY BASU : Are you

intending that Mr. Morarji Desai should
whisper into their ears ?  (Interruptions)

off wgw AmgreT : ag g A 990
afew & ag =g a%ar g & misa=w o
W g a1d @X § W FY A 4F
A\ IR 47 FA1 |

7z 15,000 To Fary & §fw
Ay Sgrer @ 9 A Afewf w4
R | aF ARl AfEwE 7 WK
g arg FA A I EewE Afarar
faaet Fidy AYfeers &1 § AT & W@
¥ fHT A @ Tid @ Q& AT AFA
qifs @10 AT GO &F A § gray
& fomar #€f 218 7g7 WY AU 154
oTq N1 FTA qATd, AT 7, Afe-
oré 74, g W #7, 99 3% 707 f42W
ST FT LT AL T, 94 q%
FY GT A AN AL KT S A A
zoorT a0 & At & ag waneq A E,
aw % eqntan  T@dr WM wK W
Jaw fradr avg A& A% a9 |

aar war &, wr wga § e QEA )
wor QRN 7 o T 2w F wrar § &
At @ ved Qar § | @ @A
ATE qCH GHT AT & IawT oA
forerarr & eqar e ®Y | qg GAAA F G
§ eertfre g e CwrAfaas
qwiu"ilw‘ta'miwit’uﬁm;m
aTar § 7% erEIE Qar § | €N B
§ 5 o 9 ardt mfiw =T wiagr,
IEA AW A Jr A Q@ & | w@iw W
Far Al wT Y fggena & WA W [
fre o, Wi Fa% qw ¥ featar aff
Wﬁlm'ﬁwﬁﬁmﬁw,qh
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QT Aqid AT AG AN A WA F
e fare omawm | Wil gw oA
T Jar A Q@ § | A Iw T F W,
AT FHAF & w7, T T A Wi
a7 & 81 qEard ¥ ey § 1 9T wE—
T FT IZUET FIF AR g~ AT
g § | ¥ wEATT EqaEd FY S¥ETRA
& O T ara F E faR ww—
) & WIRAFW Y AY *gr wrar § w
T 1 WEifs wrg Y feeresy ag g fF
B FFEYNA g I1fed, 4F arer g W AT
faswra &7 q%3 € 1 37 feommdRy J, @
Hifg & eanfaar g Fwarft 78 A% T67
&\ gifa eqafemr @ @r &, fadoy
A1t & fqo 3w H qraraTm a9 wWr
fRmi & wrg MYERTT AT 2 1 A I
A nT Fr g § fer wmfanr & fag
£4Y oS W § ? 9T gER vt
RN NARALI W, W AN &
fager <Y & oY wfemr Ry ®1, 7 q77 AW
oY Y AF g5 § 1

tafag & wgar wgar g froafk
®IA F FEA AT § A IEF WEY
Afgar @Er @@, FIIRE@ FJAAT
QR W1 IF AIEWW A a7 FTA
TR g1 FHAT &, AT T3 2 qHaAT T

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, the Finance Minister has
made tall but hollow claims saying that
this amending Bill will stop smuggling,
which has become a traditional and roar-
ing business in this country. I shall quote
from an article written as a result of an
interview with one of the world-famous
bullion traders, Mr. Samuel Montagu

*Smuggling gones on uninterrupted,

.ordinance or no ordinance. After
the recent ordinance restricting the
movement of silver on the Indian
coastline, the smugglers are re-orga-
nising themselves to meet the chall-
enge.”
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The Finance Minister may take note of
it,

The measures proposed here are only
to hoodwink the people and to touch the
real roots. The existing official machinery
is so corrupt and saturatcd with malprac-
tices, so quickly they are getting wealth,
that it should act as an eye-opener to the
Finance Minister and he should lay his
hands on the right place in the chain of
smuggling, After the promulgation of the
ordinance, the poor repatriates from Burma
in Madras, who were running small trades
with the goods they brought with them,
were caught by the over-encrgetic customs-
officials. They were deprived of their belo-
ngings and rendered homeless once again.

The same article says :

“‘According to thesc circles, what the
authoritics have seized during the
last year docs not amount to more
than S per cent of the metal smu-
ggled out. Itis strange butitis
true, that when authorities act on
information, it is the smugglers them-
sclves who supply the information.
They have nothing to loss, the amo-
unt will be made good,..."

Whatever they try to impress us by
publicising some haul through PIB photos
and giving them sumptus parties, etc. is
only a token catch by agreement,because the
smugglers themsclves are anxious to main-
tain their image before the people and
before the House.

We have all this show of rigidity and
righteousness. What will happen ? Only
the small fries will bc caught and distur-
bed. Some of them will be seat behind
the bars, but the roots will continue to
swell and prosper as before.  Unfortunately
during the last 21 years of Congress rule,
my country has become a smugglers’ para-
dise. It is quoted very often that 1ndia is
the best place for smugglers. It has come
to be a key industry in this country. The
Finance Minister, who never stops at any-
thing as far as lip service is concerned,
said so many things when the Gold Cont-
rol Order was issued, which ruined many
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in the country and made many
commit suicide. Hc promised that smugg-
ling and misuse of gold will be restricted
by that piece of paper he prcduced so gall-
antly. But what has happened ? Gold
smuggling has gonc up. Previously you
could buy a tola of gold for Rs. 150 in the
private opcn markct. Today you pay Rs,
200. That is what has come out of Mr.
Morarji Desai’s wonderful performance.

familics

Let the Financc Minister in his reply
say how many gold smugglers worth their
name have been caught, penalised and
punished during the last few years. Let us
go to the fcw cascs.  Shri Biju Patnaik, the
man who had a private chartered planc
made it land at a way-sidc station and did
it by torchsignalling. A tcam of customs
experts were despatched from Calcutta to
do the right job. But when they came they
were not allowed to go near hundered yards
of the planc. We¢ know what the planc
carried. It carricd smuggled gold but
being a Congressman they did not  dare
touch him. Then, Mr. Ruth Everett of
the Everett Lines of USA in one trip brou-
ght gold worth not less than Rs. 53 lakhs.
But nothing happened. The same thing
happened with Indo-China Stcam Ship un-
der Jardin Hendcrson the famous smugg-
lers. When you seized the steamer you lct
it go at a very small token penalty. The
then Chairman was madec thc local Dircctor
of the Statc Bank of India and the Rescrve
Bank of India. I believe he was thcn
made the Adviscr in the Central Excise und
Customs Decpartment-so coal was carried to
New Castle. The latest case is that of the
BOAC. You had set a lot of fanfare and
publicity to it but you inade a mole hill of
a mountain. In the end the pressure was
too great from Whitehall that you could
not resist it,

You talk about preventing and contro-
lling smuggling.The British Banks and Amc-
rican banks which are functioning here have
been given all freedom to expand their busi-
ness, They are the principal bankers in
Dubai from where they are operating, colle-
cting silver at lower prices and despatching
it to London. In the same article it is
aid ;
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*“The pattern of silver trade in Dubai
varics. The moment silver lands in
Dubai, the banks purchase it and
sends it to the London bullion mar-
ket; or silver is bartered at the port
itself for any item of luxury or other
goods which is subject to heavy taxa-
tion in India. The tonies and coun-
try crafts that carry silver to Dubai
bring back the contraband for being
smuggled into India.”

You cannot touch them. When you go
to them for jobs for your nephews how can
you touch them ?

The most important thing is, smuggling
is killing us. It always cuts, out it cuts and
in it cuts, and it is causing a severe foreign
cxchange crisis for us. As a result you
have reduccd your earnings from import
duties. It is certainly due to increased
smuggling in cvery spherc of international
movement of commoditics and goods.

Where do the smugglers find their funds
from ? It is mainly from over-invoicing
and undcr invoicing. The Administrative
Rcforms Commission had said that under
invoicing and over-invoicing in this country
would be damaging us to the tune of Rs.
200 crores pcr annum. 1 consider thisan
under-statement. It is anything bctween
Rs. 500 crores to Rs. 500 crores per annum,
They get their funds like that and Shri
Desai is not in the least interested to set
up a machinery to coutrol this over-invoic-
ing and under-invoicing in foreign countrics
so that the real source could be dried up.
Money goes out from this country. Gold
is bought there. We had a diplomat who
was a victim of this racket., Some years
ago he wanted to break this racket and he
was butchercd mercilessly., The Govern-
ment could not do anything because they
did not touch the real root of the problem.

The Bird and Company by under-invoic-
ing and over invoicing, cheated us to the
tune of millions of rupees and accumulated
that wealth in foreign countries. That money
finds its way into our country in the form
of smuggled gold and other things . In this
way, the country loses the revenue by im-
port duty which it would have Qtherwiw
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got. I would request Shri P. C. Sethi, who
is a good man, to tell us something about
it.

Then, the Reserve Bank report refers
to a gap between, what is called, foreign
exchange earned and foreign exchange rece-
ived. What is this difference ? Why are
you allowing this ?

Coming to the smuggling on Indo-Nepal
border, some people say that it amounts to
Rs. 30 lakhs per day. It is done mainly
in stainless steel and nylon by the antina-
tional Nepalese traders with the connivance
of the big capitalists of this country and
the Government of India stands as silent
watcher.

The whole world knows about smugg-
ling but only Shri Morarji Desai, the good
husband of the Finance Deparment, does
not know how itis being done. If the
Government is serious about controlling
smuggling, it will have to take far more
vigorous steps than it is contemplating
to day. Then it will give better returns.

SHRI HIMMATSINGKA ( Godda ) :
Mr. Deputy-Speaker, I have heard the hon.
Members who have spoken on this Bill.
Though they have tried to point out a
number of defects which exist, all their
arguments really support the Bill in
principle.

As a matter of fact, I feel that the Bill
ought to have been passed long ago, beca-
use smuggling is ever on the increase.
Even though the import of a large number
of items has been prohibited for a number
of years, they arc available in the market
any where you go, be it a small town or a
big town. I am sure the introduction of
this measure will, to a certain extent, stop
this kind of availability of smuggled goods.
Already, after the introduction of this Ordi-
nance, it has become difficult for persons
who deal in smuggled goods to continue
their trade, because they have to get vou-
chers from the shops from where they buy
them. Thoss who used to deal in smuggled
goods used to get certain articles from
the customs when they disposed of captu-

MARCH 20, 1969

Ordinance (Res.) and 276

Customs (Amdt.) Bill

red goods so that they . could get vouchers
for them from the customs. But when they
sell those goods, they do not part with
that voucher. They will retain it with them
so that in case anybody makes an inquiry
they can show it to prove that it has been
purchased from the customs. Now, under
this Act they have to make a declaration
of their stock. So, they connot continue to
to indulge in this practice of selling smu-
geled goods as if they were obtained from
the customs by showing the voucher.

Of course, the amount of Rs. 15,000
looks a big amount. but when you consider
the value of the goods muggled, namely,
silver, gold etc. it is not a big amount. It
he has got only stocks worth Rs. 15,000, if
he goes on welling, the stock will get
exhausted soon. So, he will have to prove
that the subsequent supplies were rightfully
obtanined. Therefore, this is a wecicome
measure and I feel that the criticism that
has been levelled against the Ordinance
by Shri Goyal is not justified.

This Bill was introduced in the House
on the 3rd of December. But, as the time
of the House was occupied in various extra-
neous matters, important Bills were not

allowed to be taken up. Naturally,
this Bill could not be reached and
passed.

Therefore this Ordinance became necessary
and I feel than it is a very right thing that
has been done. It has enabled a certain am-
ount of smuggling to be stopped.

A large number of articles the import
whereof has been banned--watches, synthe
etic yarn, fabrics of various kinds, alcoholic
liquors, cigarettes, fountain pens, perfumes
etc--you can buy even today in any quan-
tity. How is it possible unless smuggling
has been going on on a very large scale?

Nepal has become one of ths source the
rough which these smuggled goods arc co-
ming and it is very necessary that proper
steps be taken to check smuggling.

The defect pointed out by previous spca-
akers that the staff is not very effective and
is not honest in certain cases is also helping
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smuggling. If effective steps are taken to
stop smuggling, there is no reason why it
should not be effective. If effective steps
are not taken, it is no justificatian for this
Bill not being passed into law.

Therefore I feel that the Bill is a very wel-
come measure and should be supported by
the House. It will certainly help in stopp-
ing smuggling to a very large extent. If it
is properly enforced and proper action is
taken under the Bill, I think, a large part
of misuse that is taking place will dis-
appear.

Clause 11 (m) was criticised. I feel
that is very necessary beacause that is one
of the Provisions which will stop fraud and
false names being put forward as purchasers
or sellers. This provision was not there in
the previous Bill. It is a welcome measure
that has been added.

With these remarks I support the pro-
visions of the Bill.

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy-Speaker, Sir, however much one
would like to support the Bill which secks
to check smuggling, the nature and the
form in which this Bill has been brought
forward rather arouses suspicion about the
intention, whatever may be the objects and
reasons noted in the Bill itself.

First of all, I would go into the constit-
utionality of the Bill itself. The Bill pro-
vides for a corridor the long coastline and
the border of India. All this coastline and
the border are States. If you go through
the Bill, you will find that Government
wants to control deposit, storing and move-
ment of any article by notification. The
power which is sought to be given to the
Central Government is for controlling stor-
age, disposal and movement of any kind of
notified goods, that is, by notification at the
sweet will of the Central Government.

What does it mean 7 Under List II of
the Ssventh Schedulc the State has the real
power to control production and distri-
bution of goods. Parliament has Power under
entry 33 of List III to legislate regarding
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certain kinds of trade and business. This
law wants to give power to regulate all
kinds of trade and bussiness, all kinds of
production,  distribution and cont-
rol. How can Parliament, which has not
got the power itself to legislate regarding
such subjects, regarding all the articles, de-
legate such a power to the Central Gove-
roment so that the Central Government
can regulate all kinds of goods ?

I will refer to some entries in the Cons-
titution itself. Entry 83 of List I refers to
duties of customs including export duties.
The Customs Act is simply a taxing Act con-
taining ancillary Provisions for Punishment.
Under entry 83 Customs Act itself enacted.

Then, Entry 41 of list 1 reads :

“Trade and commerce with foreign
countries; import and export across
customs forntiers; definition of cus-
toms frontiers.”

This amending Bill does not come with
in Entry 41 of List I.  Again, Entry 27 of
List II reads :

“Production, supply and distribution
of goods subject to the provisions of
entry 33 of List IIL."

MR. DEPUTY-SPEAKER : You are
raising some constitutional point. You
should have done it when the motion for
consideration was taken up.

SHRI SRINIBAS MISRA : I did
was overruled.

it; it

MR. DEPUTY-SPEAKER : I do not
know. You are taking your normal time
for this. Therefore, I just cautioned you.
Normally, the costitutional points would be
raised at the time the consideration motion
is taken up. Of course, this is a constitut-
ional point worth consideration. It is for
the Government to reply to that.

SHRI SRINIBAS MISRA : 1 raised it
carlier; it was ruled out by the Chair at
that time,
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Here, Bntery 27 of List II reads :

“Production, supply and distribution
of goods subject to the provisions of
entry 33 of List IIL.”

Here, a blanket power is being given to
the Central Government to notify any good.
In respect of specified good and notified
good, of course, some difference is being
made out in the definition. Anyway, any
good can be notified and specified ..

SHRI HIMATSINGKA :
ported goods.

It must be im-

SHRI SRINIBAS MISRA Specificd
good is with reference to cxport and notificd
good is with reference to import. So, any
good can become notified good at the sweet
will of the Government.

Then, subject to Entry 33 of List III,
the Parliament has got powers only with
regard to certain matters. Entry 33 of List
III says :

“The products of any industry where
the control of such industry by the
Union is declared by Parliament by
law....”
There is no such declaration yct. Then
it says :

“foodstuffs, including ediblc oilsceds
and oil .... "

There may be some other goods besides
this, that is, cattle fodder, raw cotton and
raw jute. This House is to delegate such
a blanket power to the Union Ministry. 1
hope, he will answer this point. After that,
1 will resume.

MR. DEPUTY-SPEAKER : Your time
s up. I have followed you. As I observed
earlier, this is a serious matter. You have
raised certain points as to whether the
Centre can delegate or take over certain
functions which under the Constitution are
_within the sphere of the State. I would just
make one observation. Either the Minister
concerned or the Law Officer of the Govern-
ment must take this point scriously because
overy time, the qustion of encroach on
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the sphere of State is being raised which [
do not want to take very lightly. At that
time, you will get more timc.

Shri S. R. Damani.

SHRI S. R. DAMANI (Sholapur) : Mr.
Deputy-Speaker, Sir, this Bill is to replace
the Ordinance issued on 3rd January, 1969
in order to prevent the smuggling activities
prevailing in the country.

The question of the huge smuggling going
on in the country has been raised on the floor
of thc House scveral times in the last two
ycars. The Government has adopted the
policy of raiding the places and scizing the
goods wherever they get information. A
substantial amount of goods has been
scized during the last year. But we can
very safely say that the percentage of goods
which have been scized is very less in
comparison to the goods which have been
smuggled into the contry.

17 hrs.

[ SHRI THIRUMALA RAO in the

Chair )

The main object of bringing this legisla-
tion, as expressed in the ‘Statement of
Objccts and Reasons’ is :

‘‘Because of large scale smuggling of
silver out of the country and of
various consumer articles into the
country..."”

It is a fact that, in the last two or there
years, smuggling of silver out of the country
has increased considerably because the price
of silver in the world market has gone up
very high. To that extent, the pric: of silver
prevailing in our country became remuncra-
tive and as such, smuggling of silver from
the country has been going on for the last
two or three years, Even after bringing
this Ordinance, I do not think that the
volume of smuggling of silver has been v ety
substantially affected. According to th:
reports that we see in the papers, smuggling
of silver still continues.

Government has also exported some
silver from April to November 1968-- 54,344
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kilograms valued at about Rs. 3 crores. It
is a proof that the prices in the other
countries are so high that even Gover-
nment purchase silver here and export on
the basis of no profit-no-loss. I shall give
here the figures which have been supplied
to the House in reply to Question No. 1531
dated the 3rd March, 1969. The following
quantities have been seized from Ist
November, 1968 to 15th February, 1969. In
34 months the following quantitics have
been seized by the Customs Dcpartment:
gold 1,725 kilograms valued at Rs. 145
lakhs; silver 29,057 kilograms valucd at Rs.
85.6 lakhs; and other items valued at Rs.
410.5 lakhs, thus making a total of about
Rs. 641 lakhs. In 3§ months the amount
of goods seized is about Rs. 64 croics. We
can well imagine what will be the volume
of smuggling which has not been detected
and for the whole year. Therefore, it is
very essential that Government should con-
sider it seriously and take some other mea-
sures to stop smuggling This is essential
because this affects us in two ways., Our
silver is going out, our wealth is going out,
and in return what we are getting is consu-
mer items which are bcing produced in our
country-nylon yarn, watches and so on.
Most of the consumer items are smuggled
into our country. Those industries which
are manufacturing thosc iteme in the country
are finding difficulties in sclling thcir pro-
ducts because of excise duty, because of high
cost of production.

The consumer goods which arc smugg-
led into the country do not pay any excise
duty and, therefore, they are sold chcaper.
It is common knowledge that any item, tran-
sistor or tape-recorder or watch, is avail-
able in any of the big cities. 1t is an open
market. Therefore this smuggling is affecting
our economy to a great extent and specially
those consumer good industries. I want to
quote one very importent report published
by Hardy and Harman of USA. They are the
biggest dealers of bullion in the USA and
this is what that they estimate. They say like
this in thcir annual report.

*Even though the ban on the export
and import of silver continued it was
estimated that nearly 60 million oun-
ces were shifted out of India during
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1968,
urces

Primarily through illegal so-

Now, Sir, 60 million ounces come to about
90 to 100 crores of ruppes. This is the esti-
mate of loss to India which one of the biggest
bullion dealers of USA had given. So, this

amount of Rs. 90 (o 100 crores
goes out of this country. What is
the amount that we secize ? They

say it is Rs. 85 lakhs. Only one per cent of
the smuggled goods has becn got hold of.
99Y% of the goods go without detection.
This is the failure which is taking placc and
such huge amount of forcign exchange is
going out of this conutry. And, I hope, this
Bill will prove successful to some extent in
this respect. But what happens is this.
According to the general feeling this smug-
gling business is done with the support and
cooperation of some of the officers of the
department, It is again the same officers
who have to enforce these provisions and
these measures. Will it be possible to expect
them to detect every casc of smuggling ?
So for they have not been to bring to book
all the cases of smuggling. Now, will it be
ever possible for them to detect and stop
this smuggling alltogether? I don't think
so, Sir. There is a proverb in Hindi and 1
want to quote it.

qZ 919 9% AV
NI F A

We expect our officers who are suppore
ting this smuggling, to check it. Willit be
possible ? How far it will bc successful, I
have my own doubt.

Then, there are a few suggestions which
I would like to place before the house. One
suggestion is that the State Trading Cor-
poration should be authorised to handie the
export of silver, and the foreign exchange
80 carned can be used for payments against
the huge Imports which they arc making.
STC is importing hunderdes of crores worth
of goods every year and they have to pay
large amounts of foreign exchange. If they
start purchasing silver and exporting it,
to that cxtent foreign exchange will be saved
and our liability of repayment in forcrign
cxchange would bo reduced. Now, some-
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times, if the price of silver in the country is
higher or unremunerative, even then STC.
can adjust the differnece in the sale
prices of imported items. What the smugglers
do is they purchase gold at Rs. 66 per tola
there and they sell it here at Rs.. 145 per
tola. They make a huge profit on gold,
on the smuggled gold. If STC could take up
silver exports even at a little loss, and make
payment of foreign exchange against the
import, it will save foreign exchange. in
the process.

There is another thing which is very
important and it is this. There arc certain
consumer goods which are smuggled into
the country which are affecting our indus-
try and also reducing our revenuc and our
excise duty. This loss will continue unless
we take steps to stop this kind of smugg-
ling. If this is not done, silver will continue
to be smuggled out and we will be
getting these consumer item in return
and things will continuc as they are today.
Therefore, I would request the Minister to
think in a practical way and do something so
that at least we can save foreign exchange by
authorising STC to export silver and stop
the illegal import of consumer goods.

Lastly, about the disposal of the seized
goods. Now the Customs after scizure of
the goods scll them. Dcalers and parties
purchase them. They alrcady keep
stocks of smuggled goods. But under this
shelter they sell away those smuggled
also. This is a well known fact, known to
the officers and Ministers. In what way can
we stop this? They will prove that they have
purchased these items from the Customs,
produce the Bill and get away with it and
nothing can be done about it. In this way,
whatever other smuggled goods they have,
they will sell in the market. So this offers a

kind of protection to the smugglers. This

system roquires change. So I suggest
that th: resale of these items should
be stoppad. Any body who purchase
these items from customs should not
be allowed to sell them. If this is done, and
if the persent system of protection is with-
drawn, we will be able, to some extent, to
cutb this evil of smuggling.
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With these few words, I hope Govern-
ment will consider my suggestions.

SHRI N. K. SOMANI (Nagaur): Before
I proceed to offer my comments on the pro-
posed legislation, I would like to make a
brief presentation about a few attempts I
made earlier since the last two or three
years in the matter of the silver export
policy of the Government of India. As early
as July 20, 1967, 1 had brought this to the
personal attention of the then Commerce
Minister, Shri Dinesh Singh, and told him
that this is the first time that India might
assume a role of exporter of silver in the
last 100 years due to the advantage of our
recent devaluation; In view of the fact,
however, that the British currency might
also be devalued. In the near future, this
advantage may not be avalable to us for
a long time. I also mentioned to him that
India has nearly 5.5 billion ounces of silver
which, was of the value, at the then curr-
ent price, of Rs. 6,000 crores, according to
the Reszrve Bank estimates at time. There-
fore, I saw no ‘justificftion at all in the
Government's policy of either prohibiting
the export of silver from this country or
not encouraging it.

At that time, let me recall, the price in
London was 160d per fine ounce which worked
out to Rs. 448 per Kg. At that time in
India, the price of silver was ruling at Rs.
350. Therefore, there, was enough margin. I
do not know what was the lure, wheher the
Government of India considered silver as
an essential commodity or therc were any
other considerations attached to this that
this fabulous opprtunity of not only build-
ing up our foreign ecxchange reserves in
the coures of the last two or three years
but of curbing the illegal and clandestine
smuggling that was going on in this coun-
try, and still going on , should be missed,
whan we could have benefited a lot and
smuggling could certainly have been stopped
il hoacst and legitimate traders and expor-
ters were allowed to export silver from this
countr;.

I did not stop at that. I had a personal
meceting with the hon. Minister. He of cou-
rsc promised that he would give my very
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interesting suggestion the consideration it
deserved. If this is the consideration that
it has deserved, which has resulted in cro-
res of rupees worth of goods smuggled and
the Government’s policy has not done a
bit to help the exporters, and in the mean-
time we have completely lost whatever ad-
vantage we had in the matter of prices, of
parity, I do not know what further I can
say about it.

I followed up this attempt with the hon.
Prime Minister at the end of Nov. 1967. She
also sent the papers to the Commerce Minis-
try, but ever since then, I do not know
whether it was by design or by accident,
there has been no export from India. Nei-
ther the State Bank nor the Reserve Bank
was allowed any opportunity in this matter of
silver export or silver buying. Instead of
tackling this economic problem and by which
we could have certainly built up our foreign
exchange reserves and not only that we
could also have built up a secondary support
for our foreign cxchange because every onc
knows that gold standards are now on their
way out and India could certainly take an
ingeneous stand by building up its silver
reserves either at the Reserve Bank or the
State Bank level. This fact was clearly bro-
ught out by the Economic and Political
Weekly as early as June 1968. It says :

“‘Obscssion with the gold exchange
standard, as understood before as
well as after the setting up of IMF,
prevents the framers and modificrs
of the Reserve Bank Act from taking
a forward, indigenous view of ths
composition of monetary assets. With
demonectisation of gold around the
corner in time, India should us: the
advantage of its large silver stocks
to have a more diversified base for
foreign exchange reserves and credit
creation.”

Unfortunately even those words were
not heeded to. I cannot understand one
thing. The Government of India cannot
come farward and say that it is not aware
of the advantages that we were placed in
for the last 2 years and that do not know
at what scale this smuggling is going oa. I
will just give you figures about the gold,
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silver and other goods that have been caught

in the last 3} months after the ordinances was
promulgated. This data is provided by your
Department and it is after this ordinance
was promulgated. It is 1725 Kg. of gold
valued at Rs. 145.5 lakhs, 29057 Kg. of
silver valued at Rs. 85.6 lakhs and other
goods worth about Rs. 410.5 lakhs. It goes
on to prove that when you undertake legis-
lation of an unimaginative kind, when there
is a deeper conspiracy and collusion bet-
ween the smugglers and the dishonest ele-
ments here and elswhere, unless you go to
the root of the problem is not going to be
solved. I would like to say very forcefully
and with great respect that when this Bill
is passed, it is only going to hurt the small
silversmith and the smallcr pcpole who are
engaged in honest trade in rcfineries and
ornament making industry. As for as the
large scalc international smugglers are cor.-
ccrned, you will not be ablc to touch them.
This proposed legislation, howsoever cumbcr -
some, is not going to effect those who are
not at all concerned with your laws .

The daily ncws papers in Bombay and
Calcutta reveal and give you the figures as
to how many bars and bcing smuggled every
day out of the country. 300 bars, 250 bars
350 bars and these are regularly reported
by intclligent rcporters in our baily news-
papers.I certainly would not belicve that with
its vast assets the Government of India have
in their intelligence ficld, in their preventive
field, in their cxcise ficld they were not able
to keep track of the clandcstine movment.
They have totally failed in this matter.
Every onc knows who are the parties who
run, and who are operating at the end of
Dubai. Every one knows as to who are the
principal brains behind the smuggling acti-
vity in Bombay and clsewhere. Who are
the people caught ? They are the ordinary
truckwalas and those who are running the
mechanical boats and the small fry is being
caught, d and pros d while
the brain behind the rack:t is not touched.
If this is perpetuated, then I have a
very poor oppinion for the intelligence
and competence of the Government staff.
1 cannot understand this. If you have prin-
cipal intelligence agents located in Bombay,
in Surat, on the Indo-Nepal border and in
Dubai, you certainly would be able to trace,
if you want to trace those who are behind

this busigeys.
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I will like to quote another report.
According to Customs figures of England,
26 million ounces of silver were imported
into UK from Dubai between January and
May 1958. During 1967 gold worth Rs. 90
crores was exported from the UK. via
Dubai. The total Dubai trade in gold and
silver was around Rs. 258 crores. When
these figures are available to newspapers,
I cannot accept the plea that the Governt
ment is unaware of it. I can only come to
the conclusion that either they are incompe-
tent or do not want to touch the funda-
mental bases of these things. An other
very famous firm, Handy and Harman
who are very good counsellors in the
bullion fizli say in February 8 issuc
of Commerce about sixty million ounces of
silver were smuggled in 1963 from India.
People living in Bombay know it. T can pick
up a telzphonc and find out cxactly how
many silver bars have comz, how many are
being sold in lndia and how many arc
carmarked for smuggling. They can find out
without much difficulty these figures; they
are availablc'so simply. If thcy had asked
for more moncy for helicopters to reinforce
their investigation machinery or foransic
talent we would have gladly approved of
it. Instead they come out with this cumber-
some and unimaginative piccc of legislation.
Just like the Gold Control Act hits only the
poor goldsmiths and docs not hit the
smugglers, the samc sad story is bcing
repecated.

There is another unfortunate develop-
ment in a scnsitive matter of trade bcetween
India and Nepal and Mr. Limaye tried to
focus the attention of the House on this
matter. Nepal is giving a 40-60 pcr cent
export incentive to crudely made silver
articles. One can make some kind of a
silver thali and then can officially send it
all the way down to the port of Calcutta.
Because the Chinese source is dried up,
most of that silver is finding its way from
India. Therefore, we do not understand
why the Government should talk of only
fifty kilometers from the coast. Dclhi and
Nzpal are hundreds of kilometers from the
coast. 1f one has to deal with this matter
scriously, one has to be careful about those
acnsitive areas like the Indo-Nepal border,
instead of keeping it open. Foreign exchange
yyorth millions is being swindicd. Then again
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truck loads of sand and dust are brought to
India from Nepal with the collusion of
excise officials of both the countries and
taken to Bihar mica mines like Kodarma
where the rubbish in unloaded and mica ore
or mica fines are loaded and taken to
Calcutta to bc exported at a cast much be-
low what the Indian businessman can afford.
The world knows that Nepal is no producer
of mica. But this product goes from Bihar
but as a product of Nepal because they
have got the cxport incentive which is much
higher than what we can ever afford or are
prepared to give. This is how the honest
dealer, honcst trader and the honest refinery
is made to suffer by this unnccessary paper
work and by morc powers being given to
thc bureaucrats. Tt sccms they want to
completely disintegrate th: silver trade in
this country. Othcrwise, why this limit of
Rs. 15,000 ? You cannot even buy a bar of
silver for Rs. 15,000, You have also set  the
limit for transport. With all these rules and
regulations the poor man will only be going
between your office and his shop and filling
up a varicty of forms and not attend to his
trade or profession at all, You have also
imposd another limit of Rs. 2,500. This
attitude only shows that you do not want
to go to the root of the problem but that
vou want only a plethora of unneccssary
legislation. Even now it is not too late. On
the one hand you have to rcinforce your
preventive staff ; put in a littlc morc honest
people and pay them a little more and give
them all investigation facilitics such as
helicopters, ctc. Which can at lcast match
their advarsarics who comc in from Dubai
side ; give also cncouragement for the
export of silver from this country.

Even if you have to pay a small amount
on export incentive to the Indian business-
men and to the genuine trader and exporter
to that extent you will be discouraging this
arca of smuggling from this country.

SHRI SONAVANE (Pandharpur) : Sir
he is always saying‘‘you” “you". He should
address the Chair, and through you the
Minister.

MR. CHAIRMAN : Order, Order. He
ig addressing the Chair.
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SHRI N. K. SOMANI :I was saying
this : I was making two suggestions. One
is to encourage the export of silver from
this country and the other is to improve
your vigilan:e in Bombay, Surat and Dubai.
It is a curious fact : the hon. Duputy Prime
Minister lives sometimes in Bombay and
sometimes in Surat, but he has not even
been able to control any smuggling. Surat
district has now become the largest smugg-
ling centre for nylon and rayon yarn. What
kind of cxercise of superintendcnce and vigi-
lance that you are making ? In Bombay,
every day, as I have described to you earlicr,
and on the Indo-Nepal border, these  things
go on.

The third point which I want to stress is
that you should have an educative campaign
among the Indian pcople, so that this obsc-
ssion of trying to get imported, goods,
anything that is imported, whether it
is a transistor, radio, watch or nylon yarn
or whatever it is, should go, and a spirit of
Swadeshi is inculcated in all of us. This
educative campaign would also to some
extent help you to curb all this smuggling.

SHR1 NARAIN SWARUP SHARMA
rose-

MR. CHAIRMAN : I have to adjust
the debate; you cannot put a question for
a categorical answer from me. Shri Goyal
has taken much of your time. There is no
good arguing with me.

SHRI BAL RAJ MADHOK ( South
Delhi ) : We lcave it to you, Sir. At your
pleasure, you can call him.

SHRI SHIVA CHANDRA JHA rose-

MR. CHAIRMAN : His name is also
very much there. 1 know.

Shri Sita Ram Kesri.

=t Harew dqQ (wfeaw)
we Ay AR, W1 qTgq, 1969 ;A
wrfEd=y fAsmr T agwT s AT
# fau, 9a% wda F ey go At av
aga arQ and wrg W aga g v A
W frare swe feg WYX &) ST A
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Ig g1 fF aeFx s ¥ AT wA-
arfY, g wrfas waear s gk Afas
Wt & fag uF aga AR afdfeafs
dar T & § 3R 39 T A L ag N
T8 favwa dqrw ¥ gAR agi o
S oY § guF grae ¥ g Aq A
ANz frfRay aa¥ §5 ar
WX qgT A1 gAY 1T AT a9 gav
Wl ¥ g @i aT ArA WMy § WR
famat awdt & &7 A e A
gAY AF g f& NTFT AT FTERT
A9 F g WY gAy W N A v g,
ST A QT A g wgr 30 @ wwEd
FT 9 FGE AF TH AR --FN
JT Q7 agd @9 §- 40 @ wWy F
S A ewfra HFT gAR W F
Tt & AT qzi F o Sawr @
WA AT AT qse § frgaR 2w A wY
N qGar QA & av qwdY § I gEEN
# 7z ewfire #Y g€ Ao qedr qedY &0
TH a1 9 WY §XF F A AT A70EY
fe oY s g agr enfr QaR sy
9% gFEa ¥ g Ag &) A NS
gEdY g, IH! Fag FW Y ATfF qEER
T Fg @A ger 9T faF & T E%
ERY FWIY W F FGT AT FTH )
qHAE 1

gmt A A wgr fe fafaee s
g dagiam &1 F guwwm g @
qTg #1 A9 FT  fadr gw & sfaq
X g ag wz fw fafreed & ag
wag m §, fafeed e # wex
Q@ & a7 a17 faegT 777 § | @G AR
e ) fafaczd g9 A0 9 § =4
fafreed & aEaCm & g S e
w1 garg Y faedt § 1+ gafac amerg
™ AT ¥ Fg &1, 19 afersw faw 9%
X Y, @ WFRA w9 & e
fafreed S ETed & agt WX 4 &
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[+ @ FaQ)

gadar g fasge o o vA9 @@
|

wgt 7% Twfaw #1 g g, S
atdy #Y arg ¥ ey, T AR WA
AET AT & ArgEHr FY ard FE WA
A gafENerdma ¥ mar d
WR BT § HHT F @I @T 2 #%
ATEHT ATZ F F FagF) & qroT J fa@w
Foarar & 3 a@ ¥ weex ganafaw
W MYax gEmafen ¥ wga &ra dan
I AT & 1 AW Gy ©F A" wo
®T AT gua dagere fwar 41 80,000 =
WT HFE ZAATAY  qAT FT AAT & WK
20,000 & =% & afexy farw o greq
FATE 1 79 AT W A0 A QAFA F
fa @ st A T drear AT
wifed faad gat 2w w3 Qfefera
fritfaders #33 &, ar &3 fadifdoreg
T & aY 7w 99 2w A sy fF o WA
BT W19 A0 ATAT R, S TAGEGA F
¥z grar § IaF warar oy woEr qréf
AT WY A 9T ET Y AT F
t SuaY fetd gway 1 sER sIOE O
wraeT g fr fRw & o gAR samTY
AT T AT FQ § IAHT GAT AT FIA
W gz ey AR WigT gAIEfaT s
faeen WY avz & ST AR IW F ar-

o faRw # ¥ FET YT W FRA &
TETEHT FIGFY AT AT |

I i g, T aE ¥ AM R
AT R GR N A E, B WA E,
W @ wenm faEar & g gkt
o F fad ar & 2 fea NfRF
™ ¥ gg @rw g fr w9 fwa a@t
T FY e ¥, ffaw ar wSr
wfe, A el w1 oaei & afQ
T 9T ERT WX AW W agy aw
wifaw wra g o
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@0 a@ Fag Fegarazar § &
Y Wi T ag #1RF amar fE agg ar
T A AW ¥ A9dF F "R S50
feiiteT # 15,000 w0 ¥ SavAT #DY
TS SR R eqrary av eafsa F qra @
A 98 99 F NIqAT FX | AT A §
f et T 9T M wW Ty a<g AN
Ffay fr foar S Fqrg SN 39 R
ffaq #ar Qfad g § gar soww fF
w9 & qri frad fgeax & o1 fEaey
faawy ¥ aewT AT I AT 2

S qI3¥E JFT H O A §,
arg T F WaNE 5 e w1 79 F;¥
g d A gAEAEfaT o MR @-
arafen & wfed fadw § qar @ @rar &,
gfe IT R AT FFAE A T
A & ¥ wgr o« oy I F A
FAII F oam afad, oefad
frifodoes fel T we S & S
& garw " pndE fay fFoay 9
¥ g FT TN AR M F NI
N Pz F@W & @ W wF
g FT I AT AW qg W
g7 ®1 ¥ W ek ug R o gEed
) a® aY q®o o &ro F AW WFaGE
T EFNE §F R FT TR F
F AT WAR T TFANE AR g
Ffad

N A H ggagm O g &
qEw, TR 9 g 07 whaT § faas
TRT wEEE TS dar 8, wafiaT gRir g,
LgRY Ay & fag F@h 9 uF Qar
qwax WET A IF T FT AwA Y,
Nt grEodtoumo @Y, A% A Af1a FT A,
it ¥, oy afer v an § #r
w7 QW fawy woa AaT WA
ar X ¥ gHET W A oMy Ty
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Way | ow qga §f AfEx awax N
WEFT  WITHET AAI6C g e qT, N
Taf, sudar @ Tgi X Cag frEd
oY i #1 AF g HR A Iw w;
g g1 & a8 &F @ q4r W F FEDQ
@ 1 it suifada ag ¥ e g R
¥t X e A § AW 9
gC T AT ard eafient & at § wg
g

AR zqa § s daa A9 « @
eIferr AEY Y & w FAY 9l A
eqafa @y ard) § | 4 9 w9 § AT
fRIaR g s 7 A T &
gafag Ao emra § f& ewfer g2 @&
fewmr & QaAY Tfgd 1 T WA F @A
¥ g4 Adar A Hwr geFs  (FWe)
fada® grog & amy @1y § IqFT § g
qA4T HIF T AT T TgW FIAT §

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Sir, this Bill is not inte-
nded to prevent smuggling, this Bill is inte-
nded to regulate smuggling. Will the Mini-
ster kindly note this, because if this  Bill is
intended to prevent smuggling they would
not have clauses 11 (¢c), 11 (d), 1le), 11(f),
11(j) and 11(m). They are simply regulatory
they regulate smuggling just like rcgulation
of prostitution in France. if you are satisfied
that there is large scale smuggling and you
should prevent it you should simply confi-
szate th: goods, you should strengthen your
intcllegence at thc borders, you should
strengthen it at the coasts and strcngthen
the intelligence at thc airports. Now, in
ordzr to divert the attention, from the fact
that they are failing, either willfully or oth-
erwise at these crucial points of coast-
line, sea ports and airports, the Govern-
ment fall upon thesc small traders. That
is what they did with gold. Gold is being
snugglzd. Only the poor goldsmiths and
small traders have besn affected. Similarly,
here also it is the small men who will be
affected. Why do the Government want to
do this ? Tacy want to tell you that they
are taking cvery care to prevent it. But they
do not; perhaps they are behind it,
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What innocent fellows they are ! These
gentlemen pass a legislation and the smugg-
lers are asked to give the cost of smuggled
goods. If it exceeds a certain amount at
appears they will pass vouchers, give acco-
unts and all that. If thisis the way they
are going to prevent smuggling, then I must
say that they want only to regulateit. Will
those smuggler gentlemen tell the Finance
Minister that they are placing the smuggled
goods today at such and such s« place and
that tomorrow they are shifting them to
some other place, the value of the goods is
such and such and so on ? Are they inno-
cent or are you innocent ? I cannot under-
stand this, The officers have pocketed the
Finance Minister and given “this divertory
legislation’ to divert the attention of the
Government from the real problem.

At Visakhapatnam and also at Kakinada
six or seven miles from the coast line stea-
mers come, our fishing boats go and bring
smuggled goods in huge bus tubs and tyrcs
or lorry tubes and tyres. Your reconnaisance
ships and helicopters do nothing. Your
officers walk in the streets of Viskhapatnam
and Kakinada trying to see where they are
found and where more money can be made.
At the point wherc these things are coolly
and calmly unloaded from the steamer abso-
lutely nothing is done. Things are unloaded
from the ships into the fishing boats, they
are packed and brought to shore from where
they arc sent to Bombay, Calcutta and
other places. At this point nothing is done.
But, in order to divert attcntion, they say:
We will walk into streets, go into shops and
get the places notified. They will notify
the goods. The smugzlers are not  fools.
While you catch onc pound the smugglers
will steal one hundrcd pounds.

If the government is sincerc and serious.
it must be cautious about ths borders. I
did not know that this Bill was coming for
consideration just now. Otherswisc, I would
have brought a whisky bottle which a friend
of mine had brought. It is a huge bottle
with a printed lable ‘‘Made, blended and
bottled in Scotland”. But, in the middic of
the label, there is a small rcd circle-not red
triangle-in which it is written ‘‘Produce
Nepal™. We get many such things from
Nepal. So, let oot the department divert
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your attention or my attention to the small
fellows, Let them strengthen the coastal
vigilance and vigilancc at the airports and
at the borders. Without that, it isno use
passing these measures.

There is another point, to which a friend
of mine has alceady rcferred, and that is
the re-sale of seized goods. This is one of
biggest sources for making money.
Once these goods are seized, they ought
not to be sold to dcalrs again they have to
be sold to actual wusers after taking the
customs duty. 1f they are sold to dealers
again, there is no mcthod of pursuing the
inquires, whether the scized goods have paid
customs duty or not. So government them-
selves must sell the products to actual users.
If the goods are not worth selling goods,
like liquor, thcy should at once destory
them. If they are goods like watches and
fountain pens, they can scll them to actual
users. Today you will find hundreds of
Chinese imported pens in the hands of
several high-ups and VIPs; so also imported
cigarettes. Why should the department
sell these seized goods to decalers again ?
Government must devise some machinery to
sell these goods to actual users to that no
decaler can later say that the goods seized
from them arc thosc which they have purch-
ased from customs after paying duty.

Then, I want the government to care-
fully see through the Bill. We¢ have seen
through the Bill. This Bill is only to divert
the attention of the government from the
real problem. Therefore, drop clauses 11(c)
(d), (¢), () and (n) which ask these gentle-
men to give accounts, intimate where they
are hiding their goods. Is it child's play ? [
I cannot understand it. Kindly attend to
all these.

We are all with you in preventing smu-
ggling. But you have to go to the root cause
Why docs the smuggler takc the risk of
smuggling ? He pays money and takes risk
because it is more profitable to smuggle.
Therefore, attack it at the economic base
and sec that smuggling is made unprofitable.

off wiwiT mw aiga (faafeme): qar-
qfs w77, W tw a9 F €@Ar@ @
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g1 g7 9T § 9557 faw @ FT @
g afew & quwar g f5 o faq amw
FA ¥ Y AT WFAE QU @1 wmar &y
AR W T aga §Y awHEATd g g1 Al |
Har wggm #xar § fFs@aw &
99 T wWrE@ N gay &
wEwEr & aga wfar #@ gy
Y N far @ ¥ 39 A FFA™r
T frgmsmdw & fray & faw
T F, gW T AW FT AT A
T FHRT FfEH FTEF AR
W ORWATE P g AW
A qEHT e e 9 r &1 fawy
R g gt fig & AR
ag a3 AT R ar farg § b gET 30
TSHT GqIY 9T T@H A w3 gL W
fRIWMEFA AN A oy gE& ) &
argar § fF 5@ 9@ F UF AR O §,
T# gE% 9 A qrar 9w | wfaT JEs
SR gYar F4i § ? gWIR AW H WAl aF
T8 @i &t g ey g Ay 0f g v oaw
qftqm <& FAM, qaiAT g1 FI Aawl-
qfe T | AY OF g7 A AgATET Ani
Y, afoqd S ), w71 FT @A A
A Y I gET T faar &0 @@
aggy f& gy W 7 W
Y &) TgaEd § S Faw  FAOHA F,
FEFT Y, WA, THoFT § WM TS
FHFE I FQE 1 g9 W H
et feafa dar ) g€ & fF gw @ &l
# AHAT F %, WY A A g fagr-
AL, WA A gWE AL gy
W A w9 Y g A §, FET A
et & 1 wfag o A g I, F-
FIY, A YaewQ ¥ dor G R
&HI Q) At §, SEw v Ay faaar
2 o€ v & Fr o ATl &Y ST A
AN § fgewa qgat & WK ST @R
IR § WX SAIET ITHX A € 1
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T qEHT AWK & AY A wAgfa
¢ a8 wfus ¥ gfus a7 431 & qOw
¥ woet gfqest agra 1 wAEfa @ 1 9@
TF g9 99 31 wfqest F3T q@ IF gH TEFH
ST FY AF AEY FHA | FAFATTT g
W # v § 1 aX8 W@ M wHN{AI FAIR
U § | 37 9IY TARY FALIEAT AT |

W faF & qqda s@ ge A A A=
T[T Ao FHFAT ATEAT | W W A
WY wT oA 9 @I WK AR A
frafg @ 3w § g wrdigar W
& fdamal 7 AgAT F@ qoGT HEA  qQT
N ¢ O I 3T GEe & W A A=Y
fax &1 9Q qrgw A A @ 9w
fs 9 arq & w57 o @i § 1 IR WY
T @dT H wrew 45 gE & WA
fRex e ader @ &) feam wrgal
& fogy 29 og @190 ¥ wOA  oEA A
ga W |@dar § 1 zaw qfwmw ag
g f5 T g ¥ ewAw Q) FT wIar
T AR AT @I E AR AN &I a3
TT 1| IFA AT TS T AGY QAT WK
YT @0eAT g #3 f2ar (g afcam
gg gwr 5 & & @w @@y A0
7g AT GOTA A AN qghA a6) dar
gﬁlm«mﬁwﬁ%wﬁrafmﬂ

| fargd qraaAr ...

SHRI SONAVANE ( Pandharpur ) :
Blackmarketers are also buying gold.

SHRI ONKARLAL BOHRA :
will come to that.

AR AW & qg afcfeafy dar 1 ok
s fabv e aT g ag «eT & | AT
% wIqITEE W 1 g geer edg
# G|t T T @ EW A g qn
w o wfar s g a8 fos @ &)
it gar aw § faea frafa @t w€
TR 2w ¥ foae a=on € g9 At

& 9T IFQ & wq® € T | ITH QA
T vt & wraerE & IN A e gwr

Yes, 1
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¢ 1 Fvad, Fawarn, wEE wife ) @ AR
WeR & Fgl gEumEl QT aERd Fr oM
feFyguomgr @y & Q@1 gard wid
IEElg g ardt § 1 AW & W@ Wi
wra g F AT g fww ag & a3
FeqTqd R faFar &, SaF gwEr @
w3 fegr oAt § 7 |1 AT wfewrd,
gfers, gt frsie Wit @ st A
@ 7 w957 § W FETE ALY T Y
& ? FTET T g A A AEIT WY
TF 3@ AT WA ARG q Fg qI¥ F,
W frarg T & asa i g &1
g FW & fF weEt miad & grad
rafer &) @ & 1 gfre ar ok Fwews
aw qzfEl @ amE 93 war @
afee ST 9% TG FT aFA §

draradf St Y7 €, IR graq @
W19 3G | TACATT F¥ §Yar qry | s
qF &AL g § | AT F AV qX, fAs
F QI T, amer F  AIT 9T qATS AT
AR dradl 97 §, § W) F anr
& W av g §, 9T A i GEHIY AT
TR Gt & | AWt ¥ ga%! qT_r OF
qqr ar a1 foar § 1 T gAES 7 a0
§ fe UL A, 39T I AHE YA A
@ FT MAATT & F THA &, FAS
QT AT GFA § | 7 oAy feafs Ay
ATAT FA I FAT AT § & SrAar
qEar § & AR ®@R 4 W sy
T A 0 T § 9 4 gedq F7¢-
€ £ § AT 5@ T A B AHA
Y wy Afaw 7Y {1 39 faa Fray & eqyd
FTar § afwa & qusar g fe Faw fas qrg
& Y F1 T} 99 FAT 31 78 FQEN w9
F1 a1 &1 FA4) war g faet gur
® ©7 § qL@E &Y Wra | qg qraTT ATg
¥ wTaT § W FETT W AgAd ¥ wwvm
gor 9w & ag A ¥ @1 H a4 g
T & ¥ § TER AT ¢ | WA,
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93, Zifgeey wiEl FAF1 w94 F awg”
Ay § AR AT IAH ¥ T AL
qz qF3 AY fAy S & W) 3T aY
arar #1% 78 faaar @ A q@ R g |
wY L FET AN IEHR AT WM
IR @OX & ¥ IWY IW YA A qg
wg &< R ag weaw ¥ @d@m maT g
W Iaxy faz @ fear & v g,
wogar vt wEte W § IT AW &
gg At ¥ g7 A0fgd | Ay WA FEra
g anfed

& g0 AR B qg gwE J[M
argar § & a0t Al gv WA wag W)
frata &1 ALITHW FG | § 13 & |17
wg a%ar § &% Qa1 #0 § e A
wel-gramiar MY Ma-gAamfaT
W - g 7 ag & T\q
W wifs #% aHE g & & §,
faTy ga N fgal, gard wg—saqen
W gark aw Fy anfa s afa @ @
¥ @R ¥ faw @18 FA &
W & FQE AW FT FANG AE Y aFar
2 WS EE W T WIW WIEHY, WEd
wei IR EHE @I & fF oew FA &
FIRT JIEAT H H1E NeS KA A AT
g afc® SEY  WEIRT WITHT  FYqE)
frawd @1 WY & M wfus & wfas a3
®T eI Y W 8§ |

ad feafs =t & &1 wEw
werfa ¥ wgER @R I8 9 oF aga
W qEg ARy AT §, Afew qg W iR
Mrat g @ ™ f& A 0w
a1z QAT A @dw a%ar . 7z Wy
ey & A gawd

oqqq H AN WAT AT G T A

Tt 1 gL Rw H awwT s galag
o § 6 g et aw gl w9 & ag
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ez TE FT qF § f5 g AW A g
371 F1 g, A g WK afew v F, §Av-
AL F 19, FGT AR IqH G F4G |
zofaT grawawar ag & fwew AW &
it efeemiar & afcada ar w1 wao
w3 |

# zm fasr 1 Ta AT qwdw FQ
§T Za® w0 R § e sEwm fE
T fag g 79 & 7@, afew FA
fraw #3 § goeaT § QI qr §RA |

awafe wgtag ;Y weEw |

ot . wx W (FgaT) @ wwR
UL G G A

& ars w9 F@TE |

(Shri Shive Chandra Jha then left the
House )

SHRI S. KANDAPPAN (Mettur) : Mr.
Chairman, Sir, I am totally opposed to this
Bill. I am glad that cven some Congress
Mcmbers have seen to the mischief of the
Bill and have opposed this measure. Unfor-
tunately, as Mr. Tenncti Viswanatham said,
the Government scems to be said-tracking
the public attention and pretending as if
they arc attending to the basic issues wher-
eas ihey are not very keen or serious about
tackling the problem at all.

Sir, sometime back, when the Gold Con-
trol Order was issued, the promise given
was that smuggling was going to be stopped.
In another case, they said that they were
going to draw the black money out and
some e was d. Thea, it was
further modified and they said that some
improvements were going to be made and
the Finance Minister changed it. Nothing
happened afterwards. Now, in this year's
Budgct, they have said that the proposed
wealth tax is going to siphen off all the
black money that is there. This kind of
pretension is not going to lead us anywhere.
As far as the intention, if it is honest and
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genuine, that the smuggling is going to be
checked by this kind of measure is concer-
ned, we are there to join our hands and
give support to the Government. But, unfoi-
tunately, as we see things today, the smugg-
ling cannot be stopped.

Some Congrcss Members took objection
to the charge that the Opposition Members
were accusing the Ministers of connivance
with smugglers. I do not want to make that
charge. But I do fezl, very scriously, and
ask : Can the Ministers cite any casc in
which the smugglers and the racketeers who
were caught red-handed were meted out
sufficient punishnient that it demands ? My
hon. friend, Mr. Goyal, brought about some
names about the recent seizure of gold. Is
the Government going to takc any scrious
measure about them ? I would cven go to
the extent of saying, if therc are not cnough
penal provisions to punish them sufficicntly,
that you take enough powers to punish
them, hang a few of the smugglers, the
racketeers. and then you will see the result.
They deserve it. It therc is anything more
than that, I am for it. You torture them.
They dceserve it.

MR. CHAIRMAN Do you suggest
these powers to be conferred on provincial
Governments ?

SHRI S. KANDAPPAN : No, not at all.

MR. CHAIRMAN : They can cxercise
power as they like.

SHRI S. KANDAPPAN : At Icast in
proved cascs where crores of rupecs are
involved and slender foreign cxchange
resources and meagre resources of the coun-
try are boing robbed of, the Government
should see 1o it that sufficient punishment
is meted out. That has not been donc so far.
If they are not positively at connivance
with the smuggiers, I am sure, they are at
least complacent about what is going on.
Whatever it might be, I am sure, thc smu-
gglers and racketeers in this country are
givena VIP treatment, wittingly or unwittin-
sly. This kind of thing gocs on increasingly.

I would appeal to the Minister to be
sexious about it. This measure is not going

1§ 4piweithe paotfon. It is got oven going
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to solve it partially. That has been our ex-
perience previously.

I understand fiom knowledgeable sour-
ces that even the speed of the motor boats
that we have got to track down the smugg-
lers is not cqual to half of the spced of
moltor boats which thc smugglers use, or
could match in anyway with the motor boa-
ts used by thc smugglers. If that is the
position, how arc you gomng to track thom
down ? Why don't you have some more
motorsboats  with better speeds and
all that or cven, as some hon. member su-
ggested, some helicopters ? Why don‘t you
improve your vigilance ? Apart from this,
there is another problem. We should kecp
a vigil over thesc vigilance people because
we know that thore are certain cases wherc,
they arc in connivance with the smugglers.
Thesc are problems which nced a different
kind of approach, a practical approach, at
serious approach, from the Government and
not a Bill of this type.

I am very sorry that the reply given by
the hon. Minister in regard to the issuc of
Ordinance is not very convincing, Though
it is a political question, though it does not
have any dircct relevance to this, still I
would say that, in the intcrest of democracy,
they should respect the Constitutional posi-
tion with rcgard to lcgislative measures of
this kind. Thc reply given by the hon. Mi-
nister is not at all convincing. The Bill was
there. Therec were 20 days left before the
Session was to adjourn. Still, Goverament
thought it fit to promulgate this Ordinance
after the Session adjourncd.

Another very important issue is this.
Government may say that it may not create
any difficulties or problems to traders and
others. Unfortunately, the very next day
after the promulgation of the Ordinance, in
my part of the country, in Madras City,
where the Burmese repatriates have beea
allowed to carry on some trade- some conc-
cssion was given by the Central Government
to them to bring certain goods from Burma ;
they are small traders like peddlers--, the
officers were after these repatriates. Those
poor fellows are innocent, not literate, not
even businessmeon ; they did not know what
10 do in this country. When they came hore
from Burma, fortunately the Cogral Gove
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ernment allowed them to bring certain goods
and the Burmese Government also agreed
to it. They brough: those things and started
selling those things. They did not have a
voucher or anything of that sort. Now they
are being harassed very much. I have been
getting telegrams  and lettrs from those
reople that somcthing should be done for
them. Therefore, in this particular case, I
would appeal to the hon.Minister to instruct
lhf: customs officials there. Whatever conce-
ssion was given to them carlicr should not
be infringed in any way by thc proposed
measurc that has been introduced today.
With this appeal, T oppose this measure.

SHRI RANDHIR SINGIH (Rohtak) :
Smuggling is the order of the day. It has
become a fashion with all of us. Every ten-
th or clevenh Indian--excuse me for making
this straightforward statement--is guilty of
connivance with smuggling ; it may be
smugeling inside the country or outside the
country. I should say that the Government
is partly resposible for this. You will ask
how ? We have these zones and barricrs at
every State point. There is smuggling inside
the country. If a farmer gocs with his grains
to another State, he gets profits : if he
passes on to another State,he gets dividends,
Again if he goes from, say, Delhi to U, P,
he gets a different price ; again if he gocs
from U. P. to Punjab, he is getting still ano-
ther price. This is also a sort of smuggling.
Even people very well placed in life, just as
my hon. friend was mentioning, do this. If
they can get money without doing anything,
without  cxerting themselves  much, why
should they not get it? As a matter of fact,
a very bad mentality or tendency is develo-
ping in this country ; cverybody is trying to
go in for foreign made goods, whether it is
a fountain pen or a watch or a car, any-
thing and they say that thatis better, sup-
crior and that they can get cheaper and all
that. The other day 1 was in Bombay. One
fellow came from behind and catching hold
of my shirt asked, ‘Why don't you take this
watch for Rs, 50 ? Itis worth Rs. 400",
I asked,'What is wrong with this ? Why are
you sclling this which is worth Rs. 400 for
Rs. 50 7. I was afraid of the Police ; other-
wise, T was tempted to purchase that which

was worth Rs. 400 for Rg, §Q,
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But wherefrom did he get all such things?
What is the malady with this country?
The malady is thata law of :he jungle
is prevailing, which is ruling in respect
of forcign trade. There should be some
policy. If STC is there or some other
agencies are there, there is absolutely no
procedure or no policy or no principle
involved. The little fry is caught but the
big crocodilc goes scot-frec. This is what
is happening throughout. Everywhere our
palicy is, catch the small fry. But the big
crocodile goes scot-free. If a small kisan
commits a small crime, you say, he should
be hanged, he should be given rigorous
imprisonment and all that while Walcotts
and other big crocodiles go free. We are
reminded of the good old days of Queen
Elezabeth and the sca pirates and all that.
I get reminded of those days. There is
no policy. It is my demand that some-
thing should be dore. But this Bill is not
even one-thousandth of what it should be, I
do not know how my hon, friend Shri
Viswanatham says that this is something
which will regulate it. Absolutely not.
The punishment given is extremely small.
It should be much more stringent.

18 hrs.

The only remedy for this is this, na-
mely, the complete nationalisation of our
foreign trade. It may be done tomorrow
or day after, but nationalisation of trade
is the only panaceca for all these ills. My
hon. friend Mr. Goyal said why the law of
presumption should be made applicable in
this Bill. It is not there for the first time;
it is there already. Mr. Goyal is a lawyer;
you, Sir, are a lawyer. You know that in
Arms Act, in Prevention of Food Adulte-
ration Act in Supplies Regulation Act, etc.
that regulation is already there. There:
smugglers are number one enemies of the
country and strictest punishment should
be awarded to them. The tendency of the
people has come to this, that they want
to get money without toiling for it. There
should not be any leniency shown towards
the smugglers. I agree with my hon. fri-
enn Shri Labo Prabhu in what he has said.
We do not have adequate inforcement.

forge tp check this kind of smpggling. §
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say that the staff should not only be dou-
bled, but should be increased by ten times.
The smugglers should be awarded with the
highest punishments for committing such
crimes, For his own petty gain the smu-
ggler is spoiling the good name of our
country. This Bill is the need of the hour.
The Minister has come with this Bill now.
This is to replacc the Ordinancc which
has been issued already. Thc Minister
ought to have come earlier with this Bill.
I support this Bill and I feel that this Bill
will be adhered to and that this will not
be put in cold storage. Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The Customs (Amendment) Bill,
as has been rightly pointed out by some
of the hon. Members, was absolutely csse-
ntial in view of thc large smuggling of
silver that was taking place and alsoin
view of the fact that smuggled goods were
sometimes sold as was pointed out by
some hon. Members.

That was why this Bill was introduced
in the Housc last time, but asit could
not be passed, an Ordinance had to be
promulgated.

SHRI NARAIN SWARUP SHARMA :
There is no quorum in the House.

SHRI ONKAR LAL BERWA (Kota) :
Challenge, Challenge.

SHRI R. D. BHANDARE (Bombay
Central) : It is not properly challenged.
He did not get up, to challenge.

ot Tt g . g AT R &
Ay § W M qAH § wEard §
T AEr S, W A Wy Ay FAr Ao
afl 5

Mr. CHAIRMAN : After the Minister
replies, Shri Goyal has to reply. If he
wants that his party member should forgo

that, it is another matter. There is some
sort of convention or agreement on this.

SHRI RANGA (Srikakulam) : We have
all agreed unanimously not to challengo

quorua;
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Mr. CHAIRMAN : There is no point
in raising it now. Let the Minister reply.

SHRI NARAIN SWARUP SHARMA :
If you do not take notice of it, itis up
to you.,

P. C. SETHI : As for the goods which
were suspected to be smuggled previously,
it was very difficult to satisfy the rcquire-
ments of the law. Therefore, stricter pro-
visions have bcen introduced so that a
declaration has to be given in regard to the
notified goods and anybody who is selling
these goods outside on the payments with-
out proper declaration will be liable to
action under the law.

As far as the Bill is concerncd, cxport
of silver and silver coins has been speci-
fically covered. As far as import is con-
cerned, it has notified certain articles such
as watches, synthetic yarn, other yarn
fabrics, cigarettes, cosmetics, electric app-
liances, shavers, photographic cameras,
flash guns, colour prints etc. It is only
with respect to thesc articles that action
lies within the purview of the Bill, At the
same time, power has been given under
the Bill to notify certain more articles, if
found necessary.

ClL. 11 (I) secks to prevent cxport of
specified goods. This is relatablc to an
entry in List Onc. Therce is, therefore, no
encroachment on the Statc sphere. As far
as the interest of the general public is
concerned, within the meaning of art. 19(5),
Parliament is entitled to enact legislation.

Many other points have been raised.
Shri Goyal spoke about the validity of the
Ordinance. 1 have already replicd to that.
Then hc raised certain matters about two
or thrce persons, specially Shri Gaokar,
Shri Advani etc. Asfor Shri Gaokar, he
has been alrcady prosecuted. Shri Adva-
ni's is a very old case. Prosecution had
taken place and the person concerned was
sentenced. Therefore, the desired infor-
mation is given herewith.

There were other suggestions made
regarding strengthening of measures of
security and the forces which operate. Am-
ple measures arg being taken. If pegessary
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we would not hesitate to come before Par-
liament to ask for morc money for the
purpose of helicopters or some speedy vehi-
cles or morc scientific instruments for
carrying on these operations.

As for the object of this Bill, it will be
realised that immediately after the pro-
mulgation of the Ordinance, the price of
silver came down. It was ruling at about
584 previously.

SHRI N. K. SOMANI : Not the smu-
ggling. Only the price.

SHRI P. C. SETHI : Because the prices
were higher and the smugglers were paying
for it. It was a natural corollary and ther-
efore, the prices werc going down. They
were ranging at about 584. Afler the issue
of this ordinance .

SHRI S. R DAMANI: According to my
information, the price of silver in the fo-
reign market is also declining.

SHRILP. C. SETHI: I will come to that,
Therefore the prices were ranging in the
range of 510 to 516. This indicates that the
smuggler is now less secure with the silver.

As for as the scizure of silver is concer-
ncd, after the introduction of this ordina-
nce, the scizure is on the high side and
within the last 3 months itsclf, about Rs. 85
lakhs worth of silver has been seized and
the total scizcurc last year is about Rs.4
crores.

SHRI N. K. SOMANI : It is only 1%
of the smuggling.

SHRI P. C. SETHI : The total figure
given by the hon. Member includes both
official import and the import from Dubai
as well as other countries including Pakistan.
Of course, it is an admitted fact that silver
was being smuggled out on a very big scale.
That is why we felt the necessity of bringing
this legislation. That is why stringent meas-
ure of notifying SOkilometers on the western
coast and in Tamil Nadu in the eastern
eoast because, they are the vulnerable
areas wherefrom silver was being smuggled
out. Hon Member Shri Lobo Prabhu has
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Particularly said about the limit of Rs.15000.
This Rs. 15,000 limit is conccrned only with
silver and besides this, if anybody wants to
transact in silver and if thc payment is
made by cheque, then there is no bar. This
is with regard to cash transactions on silver
and, therefore, Rs. 15000 limit is quite reas.
onable.

As far as the small artisans are conc-
erned, daily sale of Rs. 2500 is permittd.
Even on that ground there should bc no
difficulty. As far as the honcst dcalers or
artisans are conerned, thcre will be
no Particular thiog which hampers the
industry or routine work.

SHRI N. K. SOMANI: Question.

SHRI P. C. SETHI : Shri Lobo Prabhu
has also rasicd the question of the Study
Team. I have got the rccommendations of
the Study Team, beforc onc. Out of
the rccommendations of  the  study
team, I would like to say that
Government has accepted about 136 from
Part I and about 114 from Part II. Most
of them arc in the process of implementation
and we are making every possible effort in
this dircction to implement the Study Tee
am’s recommendations.

Hon. Shri Madhu Limaye has particularly
raised the question about the Indo-Nepal
border. Hon. member, Shri Somani also
rasied this. According to the 1960 treaty
goods of orgin in India or goods of Nepa-
lese orgin can be freely brought in either
taken to Nepal.

According to this treaty, a point arose as
to whether goods manufactured out of the
imported raw material will be treated as
goods originating either in this country or
originating in Nepal. A vicw has been taken
that if any particular item is manufactured
out of the imported raw matsrial, it will be
considered as an item originating from that
particular country.This has brought in certain
difficulties with regard nylon fabric and
stainless steel. That is why wc are concerned
about thisibecause the total imports by Nepal
through the Calcutta port were considered
to be much higher than what could be con-
sumed here. We do not have the particular
figures of consumption of this particala,
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fibre in Nepal. It was considered on the
high side. That is why we have been taking
up the matter with the Nepal Government.
Broadly on principal this has been agreed to
that whatever goods of this particular varicty
from Nepal-nylon fabric and stainless stecl
in 1967-68 we will try to restrict the same to
those years.

A suggestion about stamping was made
by Mr. Limaye. Hec also wanted that it
should be taken up through the S. T.C.
We have taken it up with the Nepalese
Government but it was not considered fea-
sible by them and so it was not pursued.
We shall certainly take into consideration
his suggestion about stamping ctc.. ...
(An Hon. Member : Seal the border) Opcra-
tions on the Indo-Nepalesec border have
increased and we have taken measures so that
our seizurcs which were worth Rs. 3,21,000
in 1966 in the Allahabd-Patna-West Bengal
area have incrcased to Rs, 25,73,429 in 1968.
Therefore,all possible efforts as made in that
regard. We are also taking up the matter
with thc Nepalese Government and with
their co-operation we shall try to find out
some way so that goods coming from Nepal

would have their seal or authority or permit.

All these questions arc being taken up with
them. We must also rcmember that our
relations with Ncpal arc friendly and we
shall try to get their co- operation and con-
fidecc in matters affecting  Indo-Nepalese
trade. The trade trcaty comes to an end
in 1970 when they shall be rc-examincd and
these matters will be gone into at that time.
Ycsterday Mr. Limaye and today also both
he and Mr. Damani in a Hindi ccuplet said
that the ofticers arc colluding with  smugg-
lers. It is not correct., 1f he has got proof
of somcthing, we shall examine it.

SHRI S. R. DAMANI : I have not said
that the entire officialdom is so. It is not
my intention. I said that smuggling goes
on with the knowledge and support of some
of the officers. The senior officers are very
honest and I appreciate their work.

SidRI P.C. SETHI : I thank Mr. Damani
for clarifying. It is possible that there are
blacksheep among all categorics of pecople
including us. It is, therefore, wrong for us
to assume that all officers are bad. If we

Ordinance (Res.) and
Customs (Amdt.) Bill

take up an attitude like this, it will be diffi-
cult for them to function.
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I am sorry that one officer was named
yesterday, Mr. Anand, when he is not pres-
ent here 1o defend himself. He is the
Chairman of the Board and one of the most
honest and good officers who is known for
his integrity and honesty. If there is some
positive proof against anybody, thc Gove-
roment are prepared to go further into it.But
if things are flung like this without positive
proof it will be difficult for the officers to
function especially in the capacity of a semi-
judicial body. Evcry day some scizures are
made and examined and therc is a body
where they goin appeal.If that body which is
a semi judicial body is not allowed to func-
tion with out pressure from this side or that
side, it will be difficult for it to function.

Certainly, the Government would wel-
come any suggestion or any critism or any-
thing with some positive proof, and the
Government would examinc it and would
do what is necessary.

Having said this, I would now like to tak
some other points which have been mept’
oned by some hon. Members. 1 am ver
grateful to Shrimati Sharda Mukerjec for
having supported this measurc. Similarly,
I am also gratcful to Shri Randhir Singh
and Shri Bohra other Members who have
supported this Bill.

As for as Dr Ranen Sen is concerncd,
he has said that we arc trying to water down
the provisions of the Bill. It is not correct.
On the contrary, Shri Lobo Prabhu says that
our measures are very stringent. Dr. Ranen
Scn says that we arc trying to water down.
Actually, it is ncither watering down nor
very strict. We have adopted certain meas-
ures which were absolutely nccessary and
we are moving in that dircction so that
smuggling could be checked.

Shri Jyotirmoy Basu has particularly
raised certain points about the BOAC aad
Bird & Co. casc as well as the shortage in
the foreign exchange ecarned and reccived.
As far as Bird & Co. case is concerned,
it is before the Supreme Court, and being
sub Judice 1 would pot like to go into the



in Customs ( Amdl.)

[Shri P. C. Sethi]

details of the casc. After the judgment
comes, certainly the Government will look
into it. As far as the BOAC question is
concerned, we have already accepted a short
notice question, and the Government will
come before the House with details of this
particular case. As far as the question
about the shortage of foreign exchange ear-
ned and received is concerned. Under the
Foreign Exchange (Regulations) Act, there
is a gap of six months which is laid down
and therefore this gap could be explained,
and it is not as if something wrong is going
on there.

Shri Jyotirmoy Basu and two other hon,
Members have painted a picture as if India
has been become a smuggler’s den and as
if everything is very bright outside. Smug-
gling is bad andsmuggling is not only in
India but there arc international gangs who
are operating. The bigger the country,
the bigger the gang.  Therefore, I am not
saying that we should not adopt measures
to check smuggling,but we should not paint
such a dismal picture asif cverything is
absolutcly wrong in India and other coun-
trics arc doing very well.  Centainly we
should make all possible cflorts to check
smuggling.

I may give the figures relating to  sciz-
ures and the punishment awarded and the
goods confiscated during the last fcw years.
In 1965, the total scizurc was of the order
of Rs. 4.70 crorcs; in 1966, it was Rs. 6.61
crores; in 1967, it was Rs. 16.40 crores; in
1968, it was Rs. 20.63 crores. Thesc figures
will go to show that scizurcs are mounting
up and all possible efforts arc being made
to bring to book the offenders who indulge
in smuggling. But certainly this is a gigan-
tic task and the gangs are quite powerful
and their operation is not only in India,
but there are international gangs, and
therefore,we will have to take certainly more
effective measures and provide more facili-
ties and equipment and also provide more
staff and certainly by taking stringent mea-
sures and crcating a conscnsus and a proper
atmosphere, we would be able to move in
this direction. Our aim and object should
be to completely eliminate the smuggling. 1f
we are not able to climinate, smuggling imme-
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dialety, we should certainly movc in the
direction of checking it as beat as we can,
That is why we are moving rapidly in this
direction and the object of this Bill to
move in that direction.

Shri Somani has particularly mentioned
that silver could be exported officially.
This problem was posed by the hon.Member
before the Deputy-Prime Minister and Fina-
nce Minister. This was thoroughly gone
into; I have no details but it was thorou-
ghly gone into and it was dccided that it
would not be in the public intercst nor in
India’s interest to allow silver to go out of
the country officially.

SHRI N. K. SOMANI : Why?

SHRI P. C. SETHI : That was the deci-
sion taken. (Interrupiions). That does not
mean that we allow it to go by smuggling;
we do want to check smuggling.

So far as silver pricc is concerned, it is
512 hcre, 436 in London and 435 in New
York. These are official rates and the
smugglers do not operate on thc basis of
thesc prices. What they get is the extra
money. That is why thereis a tendency to
bring in gold and take outlsilver.That is why
we have taken precaution in this Bill about
the cxport of silver and import of ccrtain
articles I have mentioned.

SHRI S. R. DAMANI
export through STC ?

: What about

SHRI P. C. SETHI : I would certainly
put forth the suggestions made by hon.
members before the Deputy-Prime Minister
for his consideration and rethinking on the
matter.

This limit of 50 kms is made applicablc to
the western coast and to the castern coast
only in Tamil Nadu because there were the
vulnerable arecas from where silver was
smuggled out. A suggestion was maide that
50 kms. is a very limited area. But as1
said, this is only with regard to cxport of
silver and silver coins. About other import-
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ed articles, the whole of India is there.
Wherever unanthorised articles are found,
except a watch or transistor etc. meant for
personal use . ...

Sir, I am just concluding. You are

looking at your watch.

MR. CHAIRMAN : When yoa are re-
ferring to smuggled watches, 1 am looking
at my HMT Watch!

SHRI P. C. SETHI : Wherever unautho-
rised articles are found, undeclared-either
on the pavements or on the Indo Nepalese
border or in any town moving without pro-
per voucher,they will be not only confisca-
ted, but under sections 135 and 136 of the
original Customs Act, stringent punish-
ment of imprisonment for 2 or 3 years and
fines are provided.

Mr. Kandappan made some contradictory
observations. He said in one place **Hang
the smugalers’” and in another place, he
said that repatriates from Burma should be
relieved.

SHRI S. KANDAPPAN : The repatri-
ates from Burma got some concessions from
the Government and they brought certain
things. They are doing business  They
are illiterate people. You can send your
men and identify those materials. If there
is'any further smuggling, you can check it.

MR. CHAIRMAN : Is it your case
that they are continuously bringing
things from Burma and there is no time-
limit ?

SHRI S. KANDAPPAN : Some of them
were recently repatriated. I said, you have
tortured goldsmiths for the sins of the
smugglers; why not hung the sumgglers ?
Where is the contradiction ?

SHRI P. C. SETHI : Even if they were
given concession to bring certain housshold
things and  personal belongings: it
could not be that have a permanent licence
to sell the imported articles.
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If the Parliament in its wisdom con-
siders that the Present Punishment is not
enough certainly it can bc gone into and
hon. Members arc most wclcome to give
their suggestions.

SHRI ONKAR LAL BOHRA : What
about the resale of confiscated goods ?

SHRI P. C. SETHI : As for as resale
of goods is concerned we have already
appointed a committec to go into it. At
present we are selling them through the
cooperative sector because our idea is not
allowing private people to scll the goods
is that the goods will pass from onc hand
to the other and the prices will go up.
After the report of the committce appoin-
ted to go into this aspect as to what should
be done in regard to the procedurc of
selling these confiscated articles wc would
again go into this.

Sir, I have practically covered most of
the points raised by hon. Members. 1
have also explained why the Ordinance was
necessary. Most of the articles particu-
larly referred to here by hon. Mcmbers
have also been explained by me. Therc-
fore, Sir, I commend the Bill for adoption
by this House.

BUSINESS ADVISORY COMMITTEE
Thirty Second Report

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND MINISTER OF SHIPPING
AND TRANSPORT (SHR1 RAGHU
RAMAIAH) : Sir, 1 bcg to prcsent the
Thirty-second Report of the Business Ad-
visory Committee.

18.32 brs.

RESOLUTION RE : CUSTOMS (AMEND
MENT) ORDINANCE, AND THE
CUSTOMS AMENDMENT BILL
--Contd.

SHRI SHRINIBAS MISRA: Sir, is it in
order for a Minister while replying to a
debate in Parliament to say that he will
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place the suggestion before the Finance
Minister 7 He is replying on behalf of
the Government. Parliament is not a peti-

tioncr before the Finance Minister. It s
a question of dignity.
MR. CHAIRMAN : It is not out of

order. There is nothing deregatory to
Parliament. He said Government will con-
sider the suggestions. The hon. Member
cannot dictate to him what hc has to say.
He is well within his rights to say what he
has said.

SHRI SHRI CHAND GOYAL : Sir, I
have poscd three pertinent questions and I
expected the hon. Minister to reply to them,
By quoting chapter and verse from com-
mentators on the Constitution, from the
debates of the Constituent Assembly and
from the rulings of worthy Speakers of
this House that the provisions of articles
123 can be made use of only in extraordi-
nary circumstances, emergent circumstances
and when therc is a pressing nccessity 1
asked, when the Bill had been moved in
this House on 3rd December and it was
before the House for 18 days what new
circumstanccs or emergent situation arose
in the fortnight between 21st Dccember to
3rd January which necessitated the issuance
of this Ordinance. As far as I havc been
ablc to persuc, these rackets have conti-
nuxd for a period of two ycars starting
from 1966 upto 1969. 1 want to know
whether therc was any scrious situation
which had developad between the 20th of
December and 3rd of January which compcl-
led the government to issuc the Ordinance.
The hon. Minister has conveniently avoi-
dcd to reply to this pertinent question.

SHRI P. C. SETHI : I have
to that.

replicd to

SHRT SHRI CHAND GOYAL : 1 had
also referred to the recommendations of
the Study Team  hich had recommended
that an  exhaustive mcasurc should be
brought in, incorporating a provision for
an independent appellate tribunal.  In or-
der to decal with certain diflicultics and pro-
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blems faced by the importers, it was fel$
necessary by the Study Team to bring an
cxhaustive measure rather than a piece
meal mcasurc of an amending Bill every
timc the need was felt.

My third point was that this Bill con-
tains certain illegal provisions which are
likely to be struck down by the courts, be-
cause they invest the government with
uncanalised and undefined powers to exempt
certain classcs of goods, generally or under
certain spccified conditions, because this
will be totally at the discretion or whim of
thc Government. Without specifying the
circumstances they can exclude certain
goods from the provisions of this Bill.

Since the hon. Minister has not perti-
nently replied to  these three points, 1
would say that therc was absolutely no
justification for promulgating this Ordi-
nance.

MR. CHAIRMAN : I will now put the
Rcesolution of Shri Goyal to the vote of the
House. The question is :

“This House disapproves of the
Customs ( Amsndment ) Ordinance,
1959 (Ordinance No. 1 of 1969) pro-
mulgated by the President on the
3rd January, 1969,

The motion was ncgatived.

MR. CHAIRMAN : Coing to the Bill,

there are two circulation motions, namely,
Nos. 1 and 3. 1 will put them to the
House.

Amendments Nos, 1 & 3 wete put and
negatived.

MR. CHATRMAN : Now th: question

“That the Bill further to amend the
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Customs Act, 1962, be taken into

consideration’’.

The motion was adopted.

MR. CHAIRMAN : We will now take

up clausc by claue consideration.

&) GfeIT MW 7@ qeger AT,
5T ¥ AT g & 1 g ) daw) d ang
YR REMNR @ T Fw *
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fag arg @ AT W& 1 3g A gy
qg FHIH HAIT |

MR. CHAIRMAN : If there is no
quorum, I will adjourn thc House. The
bell is being rung. . . There is no quorum.
The House stands adjourned till 11 A. M.
tomorrow,

18.42 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, March, 21 196930
Phalguna, 1890 (Saka).
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